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LOK SABHA DEBATES

LOK SABHA

Friday April 29, 1988/Vaisakha 9, 1910
(Saka)
The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
[ Transiation]

KUMARI
Please come.

SHRI C. MADHAV REDDI: What hap-
pened, Sir?

MAMATA BANERJEE:

[English]

SHRI DINESH GOSWAMI: Be pre-
pared for something.

[ Translation]

MR. SPEAKER: You shouid ask Kumar
Mamata what has happened.

\English]
PROF. MADHU DANDAVATE: She is

the Chairperson of the Reception Commit-
tee.

[ Translation)]

MR. SPEAKER: Then may | thank her
on behalf of you all.

[English)
OBITUARY REFERENCE

MR. SPEAKER: Hon. Members, itis my
sad duty to inform the House of the demise
of one of our former colleagues, Shrimati
Indira Kumari, who was a Member of the
Seventh Lok Sabha from Aligarh Constitu-
ency of Uttar Pradesh.

A dedicated social worker, she was
deeply interested in encouraging women o
work and become economically self-depen-
dant. She worked untiringly to liberate
women, from illiteracy and social backward-
ness.

Shrimati Indira Kumari passed away at
Allahabad on 22nd April 1988 at the age of
52 years.

We deeply mourn the loss of this friend
and | am sure the House will join me in
conveying our heart-felf condolences to the
bereaved family.

The House may now stand in silence for
a short while to pay our respects to the
deceased.

The Members then stood in silence for
a short while.

ORAL ANSWERS TO QUESTIONS

[English]

Completion Work on SYL Canal

*877 SHRIM. RAGHUMAREDDYt:
SHRI PRAKASH CHANDRA:

Will the Minister of WATER RESOURCES
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be pleased to state:

(a) whether it has come to the notice of
the Government that the completion work on
the SYL Canal in Punjab territory had been
delayed by another one year;

(b) if so, the reasons therefor;

(c) whether Government propose to
take suitable steps so that the canal work
may be completed as early as possible tak-
ing into consideration the drought conditions
prevailing in Haryana and water demand of
the capital; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (d). A
Statement is given below.

STATEMENT

(a) to (d). Construction of some of the
works on the SYL Canal project has got
delayed because of a number of reasons
such as farmers’ agitation, unseasonal
rains, staff problems in the State and Con-
tractors’ performance. Lately, in case of a
work, namely, Sirsa Aqueduct, certain con-
tractual problems have arisen and the work
has come to a halk. The Government of
Punjab had to issue order terminating the
contract. The interim injunction from the
District Court obtained by the contractor
against the termination of the contract was
got vacated by the Punjab Government on
30.3.1988, but the contractor went in appeal
and obtained another interim stay on
8.4.1988. Except the Sirsa Aqueduct, most
of the works on the SYL Canal project are
likely to be substantially completed by June,
1988.

Efforts are being made by Government
of Punjab to get the injunction vacated and

APRIL 29, 1988

Oral Answers 4

allot the work to another agency to enable
completion of the work. Implementation of
the project is being monitored by a high-level
committee at the Centre to resolve bottle-
necks and help in organising the necessary
inputs. Some of the contractors whose per-
formance was less than satisfactory have
already been replaced. Additional allocation
of cement has also been made for the proj-
ect. The Government of Punjab have also
constituted a High-Powered Committee
under the Chief Secretary to expedite com-
pletion of the Canal.

SHRIM.RAGHUMA REDDY: The reply
of the hon. Minister is most unsatistactory.
The Indo-Pak water treaty was entered into
in 1955 by paying Rs. 110 crores as com-
pensation to Pakistan by Indian Govern-
ment. Since then it is pending. The Haryana
portion was completed priorto 1980 at a cost
of Rs. 28.3 crores.

After formation of Haryana in 1966, the
Haryana portion of 91.6 KM canal was
completed in 1980 at a cost of Rs. 28.3
crores. But the problem is with the Punjab
portion.

The estimated cost in 1976 was Rs. 33
cores. In 1980, it was Rs. 45.87 crores. In
1987, it was Rs. 366 crores. | do not know
what is the present estimate.

PROF. MADHU DANDAVATE: Are you
replying to her question?

SHRI M. RAGHUMA REDDY: That is
the situation. | do not know how and when
the work is going to be completed because
the people of Haryana voted for Lok Dal-B.
That might be the reason they are not taking
interest and they are not helping farmers of
Haryana.

May | know from the hon. Minister how
much loss is being incurred by farmers of
Haryana since 1980 till today because of
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hon-supply of this water to the farming
community? How are you going to reim-
burse this loss to the farming community?
This shows the attitude towards the farmers
of the Haryana Government. How are you
going to reimburse it?

\

THE MINISTER OF WATER RE-
SOURCES (SHRI DINESH SINGH): Mr.
Speaker, Sir, as the hon. Member knows,
the canal has not been delayed on account
of any responsibility of the Central Govern-
ment. An agreement was reached between
the Governments of Haryana, Punjab and
Rajasthan. Only in December 1981, it was
decided to complate this canal. Since then,
work has been undertaken by the Govemn-
ment of Punjab and the Haryana Govern-
ment was supposed to pay its own share of
this canal. But, looking into the difficulties
that were being faced, the Central Govern-
ment decided to fund the canal. It is one of
the instances in which the cost will be borne
by the Centre Government and not by the
Govemment of Haryana. So, it is a question
where the Central Government has been
helping Haryana.

SHRI M. RAGHUMA REDDY: What is
the loss being suffered by the farmers?

SHRI DINESH SINGH: That 1s a very
difficult question which the hon. Member has
put. We have a large number of projects
which have been started in so many States
and we do not know exactly when the State
Government will be able to complete them.
We cannot say as to what the loss to the
farmers will be. If you have the canal, of
course, you will have more water. If you do
not have the canal, you will not have water.
But itis very ditficultfor us to assess what the
loss will be. This canbe assessed best by the
State Government and the State Govern-
ment has totake the responsibility of imple-
menting projects as quickly as possible. But,
s0 far as the cost is concerned, the cost in
November 1985 was assessed at Rs. 272
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crores. This did not take into account all the
bridges and things which have been also
now included and the responsiility taken
over by the Central Government. Our esti-
mate now is that this will cost about Rs. 456
crores.

SHRI M. RAGHUMA REDDY: This
canal has to irrigate over three lakh acres of
land and by producing 50 megawatts of
power to the State. There is a loss. The
estimated loss to the farming community is
more than Rs. 100 crores because of non-
supply of water. Now, the present contractor
has gone to the court and got an injunction.
Will the hon. Minister consider to hand-over
this work to an independent agency or will
the Government take up on its own accord to
complete this work.... (Interruptions) It is by
the State Government. The Centre is fund-
ing. The State is now under the President’s
rule and the Governor is ruling the State.
Thatis almost a Central Government. That is
why, independently will the Govemment
take up to complete the work as early as
possible? Will the hon. Minister also con-
sider in the similar line to take up the Telugu-
Ganga Project by funding this from the
Central Government fund in Andhra
Pradesh also?

SHRI DINESH SINGH: So far as-the
construction of this canal is concerned, the
construction of the canalis going on satisfac-
torily. Unless we run into any specific prob-
lem, itis likely that it would be ready by June
this year. But, there are certain complica-
tions. There is this Sirsa aquaduct. The
contractors who were building this have
gone to the Court and they have taken in-
junction. We contested that and the injunc-
tion was vacated. They have got another
injunction. So, we can take up that work only
when the Court\ifts this injunction. it is our
estimate that as soon as the injunction is
liited and we are permitted, we should be
able to complete this Sirsa work within 9
months to a year.
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SHRI M. RAGHUMA REDDY: What
about the Telugu-Ganga Project?

SHRI DINESH SINGH: The hon. Mem-
berknows that that has nothing to do withthe
SYL canal. | can give him all the details. But
it would not be proper to link the two.

[ Translation]

SHRI DHARAM PAL SINGH MALIK:
Hon'ble Mr. Speaker Sir, the contractor who
was to build the aquaduct on river Sirsa has
obtained an interim stay order till 09.04.
1988 from the Punjab and Haryana High
Court. In your reply, nothing has been said
as to what happened after that. The interim
stay order was taken ex-parte.

[English]

That can be got vacated very easily with no
time.

[ Translation]

21 days have passed since 08.04.88
but no reference has been made to this in it.
The second thing | want to know is that
according to your reply, barring Sirsa ag-
uaduct, the portion of SYL Canal located
within Punjab will be more or less ready by
June, 1988. | want to know whether the
Government has fixed a target date for the
completion of the remaining part of the canal
- because there is no problem with the portion
otherthanthe Sirsa Aquaduct? The Govern-
ment must be having some information as to
the date by which this canal will be ready.
How much time will be taken in completing
Sirsa Aquaduct in addition to that taken up
by litigation?

MR. SPEAKER: He has already given
the answer.

SHRI DHARAM PAL SINGH MALIK:
Not to this effect, Sir,
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MR. SPEAKER: He says something like
9 months to one year would be taken up.

SHRI DHARAM PAL SINGH MALIK:
He said that a substantial portion would be
ready in so many days. This is a vague reply,
Will he please give an exact date of comple-
tion? The work has dragged onforthe last 22
years now.

MR. SPEAKER: A reply has been given
but please repeat it again.

SHRIMATI KRISHNA SAHI: As the
hon. Minister said earlier that as soon as the
injunction is lifted by the court, an approxi-
mate period of one year will be taken to
complete the work. The Punjab Government
is making every effort to get the stay order
vacated. Time and again, a stay-order is
obtained. First it was obtained on 25th April,
then on 28th April and now on 4th May. Work
can progress only after the hearing is com-
pleted.

SHRI DHARAM PAL SINGH MALIK:
What is the guarantee that yet another stay
order will not be sought again?

[English]

Indo-Soviet Cooperation in Respect of
Construction of Dams and
Canals

*878 SHRIG. S. BASAVARAJUY:
SHRI V. KRISHNA RAO:

Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether India and the Soviet Union
have agreed to cooperate on construction of
dams and canals using the technique of
targeted blasting in India;

{b) if so, whether any agreement has
been singed; and
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(c) if so, the details of the agreement?

[ Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT! KRISHNA SAHI): (a) Yes, Sir.

(b) and (c). No agreement on any spe-
cific project has been singed.

[English]

SHRI G.S. BASAVARAJU: The Minis-
ter has not given a proper answer to my
question. In the Sixties the USSR had given
technical assistance to Indiafor construction
of dam. Unfortunately, later on, such dams
were not constructed by them. May | know
from the hon. Minister when the USSR
agreed to help India in construction of dams
and canals and if so, what are the important
dams and canals that have been undertaken
under this and what kind of help and assis-
tance is given by the USSR?

[ Translation]

SHRI KRISHNA SAHI: Mr. Speaker,
Sir, recently a long-term agreement on co-
operation was singed between India and the
U.S.S.R. Any agreement of the kind hon.
Member wants to know has not been signed
between the two countries. Of course, an
agreement on co-operation has certainly
been signed. Now Indian engineers are
seeking information about new technology
from their Russian counterparts. Sites for
constructing a dam and a canal have been
chosen on an experimental basis. If the
experiment is successful, an agreement on
construction of dams and canals will be
considered. The agreement on cooperation
was singed on 03.04.87 valid upto the year
2000. Under this agreement, the targetted
blasting technique for the construction of
dams and canals will be experimented upon.
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[English)

SHRI G.S. BASAVARAJU: My second
supplementary is whether it is a fact that the
USSR has also agreed to give some techni-
cal assistance for drilling for drinking water
purposes in rural areas in this country and it
so, how many villages are included in differ-
ent States in this country and when it is going
to be taken up or whether the scheme is
already being implemented.

[ Translation)

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, as | said, the blasting tech-
nique has been used at a fixed site in Hima-
chal Pradesh. This has been done on an
experimental basis and the same thing is
being tried on adam in Sikkim and a canal in
Madhya Pradesh. The site of the latter is
located in a rocky area but as | said earlier,
on the feasibility of constructing this canal, in
case of positive assessment, further action
to prepare a draft contract for preparation of
design documents and construction of canal
will be taken up.

SHRIG.S.BASAVARAJU: My question
was particularly about drinking water.

MR. SPEAKER: Next Question.

Loans to SC/ST by Public Sector Banks
in Gujarat

*879: SHRI RANJITSINGH
GAEKWAD- Will the Minister of FINANCE
be pleased to state:

(a) the details of the cted:t extended by
public sector banks to Scheduled Castes/
Scheduled Tribes under priority sector in
Gujarat against the target fixed for the year
1985, 1986 and 1987;

(b) whether Government are aware that
the tribal farmers and other Scheduled/
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backward castestribe people face various
difficulties in getting the loans sanctioned;
and

(c) it so, the steps being taken by
Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to {c). A State-
ment is given below.

STATEMENT

(a) to (c). The Public sector Banks have
been advised that under Differential Rate of
Interest Scheme (DRI} at least 40 per cent of
outstanding credit should be in favour of
Scheduled Castes/Scheduled Tribes. In the
State of Gujarat the share of SC/St in total
DRI advances as at the end of June 1986,
December 1985 and December 1984 was
66.6 percent, 66.3 percent and 69.2 per cent
respectively. The banks have also been
advised that under Integrated Rural Devel-
opment Programme (IRDP) the number of
SC/ST beneficiaries should not be less than
30 percent. As against this target, the
achievements during financial years 1987-
88 (upto February 1988), 1986-87 and 1985-
86 were 41.5 percent, 36.6 percent and 37.5

percent respectively.

With a view to ensure that SC/ST do not
have undue hardship in getting loans from
banks, the Reserve bank of India has issued
a numper of instructions to Public Sector
Banks which inter-alia provide for the follow-

ing:-

(i) Loan applications of SCs/STs
should be considered sympa-
thetically and expeditiously.

(ii) Inorder to ensure that loan pro-
posals from SC/ST applicants
are not rejected without valid
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reasons, banks have been ad-
vised that rejections of loan pro-
posals from ST/ST should be at
a higher level than that of a
branch manager.

(iii) Setting up a special cell at the
Head Office for monitoring the
flow of credit to SC/ST; periodi-
cal review to be made at Head
Office level.

SHRI RANJIT SINGH GAEKWAD: Sir,
In spite, of showing impressive figures, the
loan programme is still not implemented
satisfactorily as it should be due to the banks
not being closed-by-specially in the rural
areas. Therefore, | would like to know from
the Government whether there 1s a plan to
employ camp officers to go to the remote
areas so that the Scheduled Castes and
Scheduled Tribes people can be ap-
proached and loans can be disbursed or be
given more easily to them.

SHRIEDUARDO FALEIRO: | think, the
Hon. Member wants to know whether we are
going to set up branches in the rural areas.

SHRI RANJIT SINGH GAEKWAD:
Camp Officers.

SHRIEDUARDO FALEIRO: We will set
up branches in the rural areas and we will
have camp officers and all these facilities. |
appreciate the point raised by the Hon.
Member that the schemes are very good but
they must work on the ground. | myself will
visit Gujarat and then we shall see by talking
to the local Government as well as to the
bankers as to what has gotto be doneinyour
State for this purpose.

SHRI RANJIT SINGH GAEKWAD:
Gujarat State is a very well advanced State
in all respects. But there is a very strong
rumour that the only scheduled bank, the
Bank d.Barodo. which was established in
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Baroda, which also has a sentimental value
for the local people of that region, is being
shifted to Maharashtra. | would like to know
from the Government how is this move going
to help the working of banks in that state
whaere this is the only scheduled bank in the
State.

SHRI EDUARDO FALEIRO: No such
transter of the headquarters ot the Bank of
Baroda outside the beautiful state of Gujarat
is being contemplated at the moment.

[ Translation)

SHRI RAMSWAROOP RAM:
Mr.Speaker Sir, as has been discussed time
and again in the House, the ruralbanks have
become a den of corruption today. The
degree of corruption which rural people are
subjected to by these banks has no match
elsewhere. It has been said that a special
cell is to be set up in the Head Office to root
out corruption rampant in rural banks.
Through your good offices, may | know from
the hon. Minister whether the Government is
considering opening of vigilance cells in the
lead banks established in every district for
proper monitoring of the money given for
providing bersfits to people? Are such vig-
ilance cells sought to be opened in every
district?

[English]

SHR! EDUARDO FALEIRO: Sir, we
hear lot of complaints regarding the corrup-
tion in banks now and then on the floor of the
House. All | can say with great confidence,
with absolute confidence, that whenever any
specific case comes to our notice we take
the strongest action. | would request for the
cooperation of Members also in this respect.
When | mentioned this the other day in reply
to a similar question, | told the Hon.Member
that when he was complaining against cor-
ruption, | request you to kindly and immedi-
ately after the Question Hour, come and
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mention to me the specific case which he
had in mind. But up till now, he has notcome.
My request to the Hon.Members is that apart
from raising this question of corruption if they
bring specific cases to my notice, | will take
immediate action.

Sick Textile Mills in Maharashtra

*880. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of TEXTILES be
pleased to state:

(a) the number of sick and closed textile
mills in Maharashtra;

(b) the loss sutfered by each milltill 31st
March, 1988; and

(c) the measures taken to restart the
closed and sick mills of Maharashtra?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to {(c). A state-
ment is given below:

STATEMENT

(a) The number of closed cotton/ man-
made fibre textile mills in Maharashtra as on
31.01.88 was 12. Of these 2 cases have
been registered with the Board for industrial
and financial Reconstruction (BIFR).

(b) The Union government do not main-
tain profit and loss accounts of mills in the
private sector.

(c) The Government had constituted a
Nodal Agency to examine sick textile mills in
order to ascertain whether they are poten-
tially viable or not. The Nodal Agency
evolves and manages rehabilitation pack-
ages in respect of mills found to be viable. A
Textile Modernisation Fund has also been
created to meet the modernisation needs of
weak but viable textile mills. A Board for
Industrial and Financial Reconstruction has
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also been established which considers the
cases of textile mills which are referred to it
under the Sick Industrial Companies Act,
1985. Non-viable mills may have to close
down permanently.

SHRI BALASAHEB VIKHE PATIL: Mr.
Speaker, Sir, if the reply given by'the hon.
Ministeris notin conformity with the question
put to him. 1 feel that his reply is not to the
point. | asked the number of sick and closed
mills. The number of closed mills has been
given but not the number ef sick mills. Could
the hon. Minister kindly tell me the number of
sick milis? Along withthis, | also asked about
the losses suffered. | agreed that the Gov-
emment does not keep an account of pri-
vately-run mills. But the losses suffered by
mills run by the N.T.C. and various States
should have been told. But that too was
evaded. About rehabilitation, the hon. Minis-
ter said that no work is being done. Will the
hon. Minister kindly give a complete reply to
the question? Last year, a study was con-
ducted. During the budget discussion, the
hon. Minister announced the formation of an
Expert Committee. The fate of that commit-
tee is not known. Last year, 100 mills were
taken up for study. Ofthese, the norms of 44
mills remains unchanged while the viability
of the rest 56 is being prepared. How many
of them are in Maharashtra, particularly in
the city of Bombay? | can see that hand-
looms and powerlooms clothes are being
exported in large quantities. In fact, 51%
more than the target. This seems to indicate
that the Government is least concerned
about the closure of textile mills. | would like
to know whether the Government’s policy is
aimed at completely doing away with cotton
mills creating hardship for workers and farm-
ers. | want to know the Government's policy
in this matter. | would also like to have a
complete reply to which an incomplete reply
has been given by the hon. Minister.

[English]

SHRIRAM NIWAS MIRDHA: | have not
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withheld any information from the hon.
Member. What | have said in my answer is
that 12 mills are closed and two cases have
been registered with the Board of Industrial
and Financial Reconstruction. The word
‘sick is very wide.

As regargs (b) of the question which
asks forthe loss suffered by each mill till 31st
March, 1988, | have said that the Union
Government do not maintain profit and loss
accounts of mills in the private sector. NTC
mills | have not included because none of the
NTC mills closed; they are running. There-
fore, no figure has been added. There are
three cooperative mills which are closed, |
would like to inform the Hon. Member. The
position is that some mills are closed and |
have given the figures also. The Govern-
ment has a scheme for modernisation of the
textile industry.

In the 1985 Textile Policy, a textile
modernisation fund was created in which it
was contemplated that Rs.750 crores would
be disbursed in the next five years and that
fund is still going an.

| would like to give some figures as to
how that fund has been working. Uptill now
in this fund 200 applications have been re-
ceived requesting for amounts of Rs.800
crores. Out of this, 102 applications have
been sanctioned totalling Rs.481.10 crores.
Assessed and disbursed amount is
Rs.169.22 crores. Some cases have been
rejected and some cases are still pending.

The idea is that only the viable and the
potentially viable mills are assisted. So, the
nodal agency which has been created to
examine proposals for assistance under the
textile modernisation fund are scrutinised by
the financial institutions and only those mills,
which in their opinion, are found viable or
potentially viable are given a package of
assistance so that they may modernise
themselves and become viable in course of
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time. So, to say that the fund is not being
utilised fast is not correct because our inten-
tion is not to fritter away the funds as soon as
possible; but to assist only those cases
which are really deserving in the sense that
in course of time they become viable.

SHRI BALASAHEB VIKHE PATIL: Out
of the applications sanctioned what is the
numberin Maharashtra? Kindly also givethe
figure of losses of NTC mills because my
question relates to both sick and closed
mills. In part (c) you say non-viable mills may
have to close down permanently.

[ Transiation ]

Due to this, the workers, there are
demanding that non-viable mills be national-
ised, modernised and made viable. After
that, attention should be paid to workers.
What is the Government's policy in this
matter? There is a lot of pressure on the
Government from mill-owners who are ask-
ing permission to sell land within mill prem-
ises and give part of the proceeds as com-
pensation to some workers. But | shall sug-
gest tothe hon. Minister that this land should
be given over to workers instead of selling it.
This land will be usetul for setting up power-
looms for rehabilitation and self-employ-
ment of unemployed workers. Workers
should be provided soft loans from the
Government. This will' not only satisfy the
workers but also solve the Government's
problem. The mill-owners should not be al-
lowed to sell the 1and and make money.

[English]

SHRI RAM NIWAS MIRDHA: As far as
Maharashtra is concerned Rs.101 crores
have been sanctioned under the Textile
Modernisation Fund and Rs.33.93 crores
havebeendisbursed. As regards mills which
are closed, the textile policy envisaged and
created a fund for the rehabilitation of the
workers who would be affected by the clo-
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sure of mills. That Fund envisaged in addi-
tion to what the workers are entitled under
the various statutory provisions, they will be
given by the Central Government 75 percent
of pay in the first year, 50 percent in the
second year and 25 percent in the third year.
There was one condition that the closure
should be declared in a formal way. Since
the textile policy declared rehabilitation fund
for labour in 1985 no State Government
permitted closure with the result that we
could not avail of this Fund at ail. Now we
have liberalised the provisions of this labour
rehabilitation fund in the sense that aclosure
may not be necessary but if a mill is under
liquidation and liquidator has been ap-
pointed and assets vested in him the reha-
bilitation fund for labour will operate.

SHRI SHARAD DIGHE: Sir, part (c) of
the question says: What measures are taken
to re-start the closed mills in Maharashtra? A
very general answer is given that there is
nodal agency to examine sick and textile
mills. IN Bombay six mills, namely, Bladury,
Mukesh, Srinivas cotton mills, Modern, New
Grat and Swan mills are closed. | would like
to know specifically as far as these six mills
are concerned what steps are taken by the
Government to re-start them particularly in
case of Srinivas cotton mills, Maharashtra
Government has sent you a proposal that
they would take over the mill. Only your
sanction is necessary. No funds are neces-
sary. Even then | am told that no sanction is
being given by your Department. | would like
to know the reasons for that and specific
steps taken to start the other five closed mills
in Bomtay.

SHRI RAM NIWAS MIRDHA: It is not
our policy to nationalise mills any further.
The request from the Maharashtra Govern-
ment has not been conceded because it
ultimately meant that the Central Govern-
ment should give them grant, assistance,
etc. to run these mills. Gujarat Government
did the same. They took lot of money and
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they are also losing a lot every month in
Guijarat. So, our policy is not to nationalise
mills any .further. As regards six mills in
Bombay we have no policy programme
except what | have said in my answer
categorically. We have only one scheme
which is in the Textile Modemisation Fund. If
the mill is potentially viable, they can ap-
proach the nodal agency of the financial
institutions, justify pumping of publicfundsin
that mill and get whatever assistance they
can. If they are notfound viable, the Govern-
ment cannot do anything in the matter.

DR. DATTA SAMANT: Sir, the Textile
Modernisation Fund is used for Century
Mills, Morarji, Reliance. it means those who
are already healthy, they will be much fatter.
After the textile policy, 1.6 lakh workers are
jobless. My friend, Mr.Dighe has specifically
mentioned about Bombay. The office of the
Board for sick industrial units is not in Bom-
bay. The Board has got powers to change
the directors, to club the sick mill with the
healthy unit and to stop further loans to a
particular millowner who has committed
frauds. | would like to know why all the
provisions are not being implemented by the
Board for these mills and for those mills
which are going to be sick. The Government
is not going to take over the mills. The
millowners are going to close the mills.
Lakhs of workers are dying. Why at least the
existing provisions of changing the directors,
clubbing sick mills with the healthy units of
the employer, are not being implemented?
What is the need for registration only two
textile mills here? Why the Board for sick
industrial units has not acted so far? | would
also like to know whether the Government is
going to use the powers with this Board to
change these directors or whosoever has
committed the frauds.

SHRI RAM NIWAS MIRDHA: Sir, the
Board for Industrial and Financial Recon-
struction has been created under the Sick
industrial Corporation Act of 1985. & lays
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down in a very pracise way when an under-
taking would be registered, when its capital
worth would be regulated to a certain extent.
One has to compulsorily report to the Board.
The Board is a quasi-judicial authority.
(Interruptions)

Please wait and hear. lf you don’t want
an answer, | sit down.

MR.SPEAKER: He never waits.

(Interruptions )

MR.SPEAKER: Dr.Datta Samant, that
is your weakness. You always interrupt.

DR.DATTA SAMANT: What i1s happen-
ing on the site? | raised a specific question.

MR.SPEAKER: Dr.Datta Samant, let
him first finish. Whether he comes to that
point or not, let me listen. You don't interrupt
him in-between. This is a very bad habit, you
are always developing. Let him first finish.

SHRI RAM NIWAS MIRDHA: | am
exactly referring hon. Member to the Act.
Firstly, read the Act and tell us which clause
of that Act is not being followed. It 1s a quasi-
judicial authority, which comes into
operation under very wide powers, including
the one mentioned by the hon. Member.

So, the Board is very actively working.
Many cases are pending before it. It consists
of very competent people. It is a quasi-
judicial authorty with very wide powers.
They are doing all that is necessary under
the said Act.

DR.DATTA SAMANT: Lakhs of work-
ers are dying. The Board has not used the
powsrs.

MR.SPEAKER: if the Board does not
use it, | cannot inject power into that.
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DR.DATTA SAMANT: | am asking, why
don't they use the powers of the Board.

MR.SPEAKER: Let them use or not.

SHRI SAIFUDDIN CHOWDHARY:
Minister has to answaer to that.

SHRI RAM NIWAS MIRDHA: | have
clearly said, the Board is using.

DR.DATTA SAMANT: The powers are
not used. Change the directors of the sick
mills.

SHRIRAM NIWAS MIRDHA: Please sit
down and listen. Don't go on repeating the
same thing. if you want the meaningful dia-
logue in this House, for which the House is
meant...

DR.DATTA SAMANT: The workers are
dying, Sir. In protest | walk out.

11.34 hrs.

(At this stage, Dr.Datta Samant left the
House)

PROF.MADHU DANDAVATE: Sir, |
would like to know from the Minister whether
it is a fact that India United Mills Dye-work
Mill No. 6 in Bombay, which is a unit of the
National Textile Corporation, is actually fac-
ing financial difficulties and it is likely to be
closed down because five mills of the Na-
tional Textile Corporation, which actually
give the grey cloth for processing to this unit
No. 6, have not cleared their arrears and
they are not also giving adequate grey cloth
for processing to this mill. And as a result of
that, it is in a financially adverse conditign.

If so, will the Government take neces-
sary steps to ensure that at least arrears will
be cleared, more quantum of grey cloth for
processing will be given to mill No.6 and
further tinancial assistance will be given so
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that the mill No. 6 will not be closed down in
Bombay?

SHRI RAM NIWAS MIRDHA: It is not
possible to give the details of the particular
mill that the hon. Member has said.

PROF.MADHU DANDAVATE: | have
the exact Number also.

SHRI RAM NIWAS MIRDHA: | am
coming to that. The hon. Member has raised
this point before also. It is true that this unit
as well as a number of units in the NTC are
not getting enough funds for modernisation,
for raw materials for quite some time and '
therefore, the type of difficulties which the
hon. Member mentioned do arise from time
to time. We will see that they are minimised
to the extent possible and this unit and other
units are given the work which is required.

PROF.MADHU DANDAVATE: | am
satisfied. | am not walking out.

Computerisation in Banks

SHRI BIMAL KANTI
GHOSHt:

DR.V.VENKATESH:
Will the Minister of FINANCE be pleased
to state:

*881

(a) whether computerisation of banking
operations has led to all round efficiency;

(b) if so, whether this system is pro-
posed to be extended to the banks on a very
selective and progressive basis;

(c) if so, the reasons therefor; and

(d) whether banks would derive many
more benefits which manifest themselves in
the economy as a whole?

THE MINISTER OF STATE, IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) to (d). A State-
ment is given below:

STATEMENT

The programme of computerisation
mechanisation in the Public Sector Banks is
being implemented in a phased manner af-
ter taking into account the terms of settle-
ments arrived at in 1983 and in 1987 be-
tween the Indian Banks Association and the
major workmen unions. The programme
taken is modest and selective and is being
implemented in a manner involving no re-
trenchment of staft as a result of introduction
of machines and computers.

Reserve Bank of India (RBI) has re-
ported that computerisation/ mechanisation
has helped to improve customer service,
Clearing House Operations, housekeeping,
management information, settlement of in-
ter branch/ inter bank accounts, etc.

Mechanisation/ ccmputerisation of
banking operations would, in the long run,
help to improve the over all productivity and
economy of the system as a whole.

SHRI BIMAL KANTI GHOSH: | would
like to know from the hon. Minister whether
any surplus staff is there due to computerisa-
tion and if so, what will happen to these
surplus staff?

SHRI EDUARDO FALEIRO: We are
working this programme of computerisation
in a modest manner, in a selective manner
and implementing in a manner involving no
retrenchment of staff as a result of these
machines and computers.

SHRI SHANTARAM NAIK: In the mat-
ter of computerisation, the employees, atthe
beginning, had several reservations. Some
of them still exist. | would ike to know from
the hon. Minister whether the Government
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has studied the experience of the socialist
countries in the matter of use of computers,
specially for the interest of the employees
class as such and also with respecttoits very
effective use in the socialist countries.

SHRI EDUARDO FALEIRO: We take
the interest of the workers which is the major
interest. The programme of computerisation
and mechanisation in the public sector
banks is being implemented in a phased
manner, as | have said, after taking into
account, the terms of settlement arrived at in
1983 and 1987 between the indian Banks
Association, that is, the IBA and the major
workmen’s unions. As far as the socialist
countries are concerned about which the
hon. Member would like to know, | would like
to mention that most of the East European
countries in the Socialist Bloc have already
installed a large number of Computers in
their various organisations. The banks inthe
East European countries are also reported
to have installed computers. It is very inter-
esting that even computers made in India
are in demand in the East European coun-
tries. It is an irony and it is a sad state of
affairs that our own people should object
computerisation when socialist countries
which have as much, if not more, interest of
workers at heart want computerisation of
their banks and want Indian computers.
Now, sir, as far as Chinais concerned, it has
placed large orders for computers with some
of the American companies including IBM
and WANG and some of the Chinesé banks
have also started introducing computers and
machines. Therefore, there is expectation
that computers will be introduced in the
Chinese banks more and more and they are
being introduced. It is surprising. The work-
ers interests are not affect at all.

SHRISURESH KURUP: They point out
the example of socialist countries. it would
have betier if they followed the socialist
countries in every respect. There is no un-
employment. Right to work is included as a
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Fundamental Right in their Constitutions.

MR. SPEAKER: We should not follow
any body blindly.

(Interruptions)

SHRI. SURESH KURUP: It might be
correct that there may not be any retrench-
ment of the workers due to computerisation.
| would like to know from the hon. Minister
whether his Ministry has made any proper
assessment of the actual reduction in job
opportunities due to this computerisation in
the banks.

SHRI EDUARDO FALEIRO: When the
hon. Member mentions that we should follow
the socialist countries, not merely in comput-
erisation but in other respects also, perhaps,
he has in mind that we must have a single
party system in the country also. That is what
they have in mind.

SHRI SURESH KURUP: The right to
work is a fundamental right. (Interruptions )

SHRIEDUARDO FALEIRO: | will reiter-
ate here on the floor of the House...

SHRI SURESH KURUP: You have a
single leader system. (Interruptions)

SHRI EDUARDO FALEIRO: We are
taking full interest of the working class and
we ourselves represent the working class
here, in fact, represent the people of india.
They have reposed the tiust in us and we
shall not fail them.

Insurance Scheme for Poor People
Living in Huts

*882. SHRIAMARSINH RATHAWA:

SHRI MOHAN BHAI PATEL:

Will the Minister of FINANCE be pleased
fo state:
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(a) whether Government are aware that
a large number of huts are destroyed due to
fire and other natural calamities in all the
metropolitan cities every year; and

(b) whether Government propose to
introduce an insurance scheme for the poor
peoplewho are living in huts in the metropoli-
tan cities; if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). A state-
ment is given below:

STATEMENT

It has been decided by Government to
introduce a Hut Insurance Scheme in rural
areas to provide fire insurance protection to
families in rural areas whose total annual
family income from all sources does not
exceed Rs.4,800/-. In the event of loss due
to fire, under this scheme, the insurance
company will pay to the insured a sum not
exceeding Rs.1,000/- for hut and a sum not
exceeding Rs.500/- for belongings in the hut
destroyed by fire. it has been decided to start
the Schemes with effect from Ist May, 1988,
and the Scheme will be operated by General
Insurance Corporation of India and its four
subsidiary companies. The entire premium
cost in respect of this Scheme will be borne
by the Government of India. Initially, the
Scheme will be operated for a period of two
years and it will be reviewed thereafter. The
question of extending the Scheme to metro-
politan cities can be ccnsidered only after
reviewing performance of the Scheme in
rural areas and after assessing the experi-
ence gained under this Scheme over a pe-
riod of two years.

[ Translation)

SHR! AMARSINH RATHAWA:
Mr.Speaker Sir, | want to thank the Govemn-
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ment for starting an Insurance Scheme for
the persons living in huts. This is the first
scheme of its kind which will surely benefit a
large number of people living in rural areas.
The compensatioh fixed under the Scheme
is very meagre considering the present day
inflation. t would like the amount of Rs.1000/
- increased to Rs.2500/- and Rs.500/- to
Rs.1500/- Will the hon.d Minister think of it.

[English]

SHRI EDUARDO FALEIRO: Sir, this
scheme is yet to come into operation, which
will come in operation only on the Ist of May.
From then onwards it willbe there for 2 years
on an experimental stage. We shall consider
allthe suggestions made by the Member and
other Members. However, one thing you
may keep in mind that the resources of the
country are limited and, therefore, we cannot
give that much of compensation as perhaps
we would like to give and the Members
would like us to give. However, we shall
consider this as the scheme progresses.

SHRI K.S.RAO: | am happy that the
Minister has started at atleast today a Hut
Insurance Scheme. (Interruptions)

But he said that this will be applicable
only to the families whose total annual in-
come limit is Rs.4,800, i.e. about Rs.400 per
month. Even the workers warking in some of
the organised sectors are getting more than
Rs.4,800 and obviously it means that they
will not come under this Scheme. So, | wish
to know from the Hon. Minister that when
there is no such limit in regard to the traders,
businessmen whose property is lost in fire or
any such incident, why should there be a
limit for the hut dwellers and why should they
be deprived of their opportunity to get the
compensation? | request the Hon.Minister
not to put a limit on their income though he
can put a limit on the money to be paid.

SHRI EDUARDO FALEIRO:; Sir, in this
scheme, there is no premium to be paid by
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the hut dwellers. The entire premium is
borne by the Government of India. It is an
absolute grant and this grant goes to the
poorest of the poor, patticularly in the rural
areas. The question of organised sector
hardly arises. Therefore, the example given
of the organised sector in industrial areas
does not apply to the rural areas. This is the
reason why thelimithasbeen put, i.e. in view
of the limited resources of the States and in
view of the need to help the poorest among
the poor.

SHRISRIBALLAV PANIGRAHI: This is
a good scheme and | welcome it. As in the
case of crop insurance scheme, here aiso
there is a lot of delay for the payment of
money to the cultivators, with the result the
cultivators suffer a lot.

This scheme covers the poorest of the
poor. So, will there by any time limit within
which the compensation due to the poor
man, whose hut was set ablaze, willbe paid?

SHRI EDUARDO FALEIRO: | agree
with the hon. Member that in the case of the
poorest of the poor and also in view of the
tact that the sum is quite small, there should
not be any delay. It should be expedited. At
this point of time, we have not fixed any time
limit. But | will issue instructions that this
matter should be expedited and the proce-
dure should be simplified.

SHRI SRIBALLAV PANIGRAHI: You
see to it that the procedure is followed and
the payment is made expeditiously.

SHRI EDUARDO FALEIRO: Yes.

All Women Managed Nationalised
Banks

*883. SHRI V.S.KRISHNA IYER: Wil
the Minister of FINANCE be pleasedto state:

(a) the total number of ail women man-
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aged nationalised banks' in the country;

(b) whether these banks are functicning
well;

(c) the number of such banks proposed
to be opened during the current year; and

(d) whether Government are aware that
in these “all women managed nationalised
banks” promotional opportunities are not
provided beyond Deputy Manager?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). A state-
ment is given below:

STATEMENT

(a) and (b). There are no ‘all-women
managed nationalised banks’ in the country.
However, there are reported to be 25 ‘all-
women’ branches and 7 extension counters
of nationalised banks which are manned by
women. These branches/ counters are re-
ported to be functioning well.

(c) The inttiative in this regard rests
mainly with the banks.

(d) Women employees have equal
opportunities for promotion in terms of the
Promotion Policy of the banks.

SHRI V.S.KRISHNA IYER: What is the
object of opening all-women bank branches
in our country by the nationalised banks?
You say thatthey are functioning well. Inthat
case, why not open more such branches in
the country?

SHRI EDUARDO FALEIRO: We can-
not have all the branches managed by
women only. The hon. Member should not
forget that there are men also. | will not forget
that there are men also. So men should also
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work in some banks. | must congratulate the
hon. Member for introducing this scheme in
his state. This scheme of all women bank
branches was first introduced by the Syndi-
cate Bank, which is from Karnataka. At the
senior-most level, i.e. at the General
Manager's level, a woman is working in the
Canara Bank, which is also from Karnataka.
So, Karnataka has been on the forefront and
| congratulate them.

SHRI V.S.KRISHNA IYER: As the hon.
Minister has said, there are a few branches
of banks not only under the auspices of the
nationalised banks but also in the coopera-
tive sector. These branches are tunctioning
very well. Not just well, but very well, | should
say. | know this because these banks are
functioning in my constituency also. In par-
ticular, these banks have been able to help
many lady entrepreneurs to start industries.
They have been able to rehabilitate many
destitute women and they have also been
able to help many unemployed women.
Whenthey are doing such agood job, should
not the Government think it necessary to
open more such branches? As we all know,
illiteracy among women is as high as 65
percent to 75 percent. They feel shy togo to
the banks managed by men only. Therefore,
| request the hon. Minister to open more
women-managed banks inthe rural areas so
that more and more women can avail of the
benefits of the banks. Will the hon. Minister
consider this?

SHRIEDUARDO FALEIRO: The banks
managed by women are, no doubt running
very well. Undoubtedly, women are at least
as competent as men in doing any particular
work. | believe in that. However, it is not
always possible to have this approach as a
matter of principle and make strong rules
and issue directives. in the very State of the
hon. member himself, we have had some
problems in getting ladies to work at the

‘managerial level in some of the banks be-

cause of some problem or the other. Any-
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- way, we will take this suggestion into consid-
eration.

Memorandum from Workers of Mysore
Milis and Minerva Mills in Karnataka

*886. SHRI SURESH KURUP: Will the
Minister of TEXTILES be pleased to state:

(a) whether Union government have
received a memorandum dated 9th Decem-
ber, 1987 from Mysore Mills Hathi Girni
Karmikara Sangha and Minerva Mills Hathi
Girni Karmikara Sangha Bangalore; and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.

(b) The memorandum relates to various
aspects of the functioning of Mysore Mills
and Minerva Mills, Bangalore. Theseinclude
revision of workload norms, implementation
of schemes relating to workers participation
in management, closure of certain activities
and installation of new machines.

SHRISURESH KURUP: Sir, in bath the
Mysore Spinning Mills and the Minerva Mills,
Bangalore the industrial relations are sever-
ally strained for the past three years. Work-
ers’ complaint is that none of the provisions
of the long term agreement entered into by
the management and the workers’ union in
1985, has not been properly implemented,
and their viewpoint is not taken into consid-
eration in the modernisation schemes. |
would like to know from the Minister whether
he has inquired into this and the other as-
pects mentioned in the memorandum. What
action does he propose to take in this re-
gard?

SHRI RAM NIWAS MIRDHA: k is true
that we have received a memorandum inthis
respect from certain unions working in these
mifls. ltis not correct to say that the industrial
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relations in these two mills are very bad. The
problem is that there are fourteen and odd
unions in these mills and due to this, some
problems with regard to industrial relations
do arise. The three-year long term settle- ¢
ment which was entered into in 1985 has
been implemented properly. Theterm of that
agreement is now over, We are in touch with
the unions and we are negotiation with them
for a new settlement. | can assure the
hon.member through you that we will see
that-a satisfactory arrangement is arrived at
and a new agreement is also ready very
soon and the points raised by the memoran-
dum regarding modernisation, installing
Russian looms. etc. can also be considered.
We want to strengthen the machinery for
participation of labour in the management in
these mills as in other NTC mills. But the
problem arises as to which union should be
dealtwith. if there is a consensus amountthe
unions about the representatives to be putin
the joint management machinery, we would
be very happy to do so. | also take this
opportunity and request the hon.member to
us his good offices to see that some consen-
sus emerges regarding the representatives
of the workers so that we can activise the
joint consutltative and joint management
machinery, which we are very keen to imple-
ment in these mills as well as in other NTC
mills.

SHRI SURESH KURUP:Minerva man-
agement does not recognise the majority
union. Before the next long term agreement
is discussed and finalised, will the Minister
give proper instructions to the management
to ascertain the major union through secret
ballot.Also there was a complaint that no
action had been taken against an officer who
fired at the workers were suspended and
criminal cases were registered against them
and subsistence allowance at the rate stipu-
lated by the Government of India not paid to
them. Will the Minister look into these
charges and take proper action?

SHRI RAM NIWAS MIRDHA: | have
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already tried to ascertain the real position
regarding the subsistence allowance. | am
told that it is being paid according to the
rules. Action against the officers concerned
is also being taken.

As regards the representative union,
the management had moved the Labour
Department of find out who would be repre-
sentative union or majority union or what-
ever it is. The management is in touch with
the Labour Department and | hope some
good results would emerge.

SHRI V. SREENIVASA PRASAD: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether the Government had
received any memorandum from the work-
ers of Krishan Rajendra Mill, Mysore which
had been closed for the last ten years for its
take over by the National Textiles Corpora-
tion?

| would also like to know whether the
Government of Karnataka had sent any
proposal or you have received any proposal
for the take over of sick units, like the Krishna
Rajendra Mill, Mysore.

SHRI RAM NIWAS MIRDHA: | had
notice on this because this does not concern
with the particular case. If the hon. Member
writes to me, | will be able to give him to
correct answer.

Voluntary Retirement Scheme in NTC
Mills

*887. DR. DATTA SAMANT: Will the
Minister of TEXTILES be pleased to state:

(a) the number of textile workers who
have accepted the benefits of voluntary re-
tirement scheme from National Textile Cor-
poration Mills during the lastthree years; and

(b) the details of the scheme?
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THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) and (b). A
statement given below:-

STATEMENT

(a) and (b).During the years 1985-86 to
1987-88, about 21, 000 workers gave volun-
tary resignations under the Labour Ration-
alisation programme of NTC. The were paid
an ex-gratia of 15 days’ wages/salary for
each completed year of service in addition to
gratuity as per the payment of Gratuity Act,
1972.

DR. DATTA SAMANT: Twenty one
thousand workers lost their jobs during the
last two years - from 1987 and another 140,
000 from other mills, which shows the way
the entire textile policy of the Government is
working.

Coming to NTC mills, they have fifty-
years old, obsolete machinery; and they
have to bring out the whole quantity of
Janata cloth. These mills are managed by
NTC. Modernization funds are given to good
mills like Reliance, Orkay and other such
mills. The profit of Reliance is Rs. 117 crores
this year, with a turnover of Rs. 15000
crores.

If you encourage such good mills, then
only 8 or 10 mills will eventually rerhain, and
all other mills will gradually be abolished. My
question is Are you going to give to these
NTC mills whatever concessions in excise
duty and funds for modernization which you
have given to these big House, and also
improve those NTC milis with Sultzer looms
etc.? The workers are prepared to work. But
| want the hon. Minister to give this assur-
ance.

SHRI RAM NIWAS MIRDHA: There is
no question of assurance. We are actually
implementing what the hon. Member sug-
gests. We have imported; not Shultzer but
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Russian looms. [ do not thing he will object to
that.

DR. DATTA SAMANT: Not at all.

SHRI RAM NIWAS MIRDHA : Don't
have softness for the Shultzer. We have
imported the Russian looms as part of the
modernization programme. We are in touch
with the IDBI. They have, on the basis of
merit, sanctioned Rs. 100 crores for mod-
ernization. We have selected mills which
have to be modernized, and we mean to
make NTC as efficient as possible, like any
other mills in the country.

DR. DATTA SAMANT: My second
question: In Bombay, thirteen mills were
taken over when the late Prime Minister
Indira Gandhi had gone there in 1983 ; and
the dispute is still going on. If the workers
thera retire, they are not going to get their
gratuity. Difficulties are coming up in this
regard. Thousands of workers are suffering.
Already, four years have passed. My ques-
tion is whether, in the case of these thirteen
mills which were nationalised about four
years back and which are with the NTC now,
their workers when they retire will get their
terminal dues, other compensations etc. or
not.

SHRI RAM NIWAS MIRDHA: These
thiteen mills were not nationalized. as the
hon. Minister says. Their management was
taken over; and we are running those mills
as sick mills. There is a difference between
nationalization and management.

| am mainly correcting the hon.
Member’s expression. That is all. | did not
mean to say that we are not running them.
We are fully responsible for those mills. We
are running them in the most proper way,
and the workers will get all the benetits that
they are entitled to, under the rules. There is
no question of discrimination against them.
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SHRI DAGVIJAY SINGH: In 1983, a
special provision was made in respect of sick
textile units. They wanted to shift out of a
congested city, they could sell the land; and
that sale will attract no capital gains tax,
provided the money is invested outside or
away from thatplace. Is it afactthat notextile
mill, however sick it may be, in Bombay,
Ahmedabad or anywhere else, has availed
of this? ‘Will the Ministry of Textiles cooper-
ate with the various agencies to see that
such an exodus take place, of mills outside
these cities and re-investment made out-
side? !

SHRI RAM NIWAS MIRDHA: This
question has been raised on a number of
occasions, viz. that cities should be de-
congested, and mills taken out. Our Minister
is trying to assist in all possible ways in this
laudable objective.

WRITTEN ANSWERS TO QUESTIONS
[English]

Boards of Directors of Nationalised
Banks

*884. PROF. K.V. THOMAS: Will the
Minister of FINANCE be pleased to state:

(a) whether the Boards of Directors of
the nationalised banks are proposed to be
reconstituted:

{b) the criteria for reconstitution; and

{c) whether the representatives of farm-
ers, industrialists, employees, trade unions
are proposed to be included in the Boards of
Directors of the nationalised banks?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
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EDUARDO FALEIRO) : (a) to (c). Appoint-
ment of directors on the boards of directors
of nationalised banks is done in accordance
with the criteria and norms prescribed in the
Nationalised Banks ( Management and
Miscellaneous Provisions) Schemes, 1970
and 1980. At present there are no non-
official Directors on the Boards of Directors
of the nationalised banks. The question of
nomination of these non-official directors in
under consideration.

Export of Fruits from Andhra Pradesh
*885. SHRI MANIK REDDY: Will the

Minister of COMMERCE be pleased to
state:

(a) the fruits being exported from

VAISAKHA 9, 1910 (SAKA)

Weritten Answers 38
Andhra Pradesh;

(b) their quantity during the last three
years, year-wise and fruit-wise; and

(c)the foreign exchange earnings there
from? .

THE MINISTER OF FINANCE AND
THE MINISTER OF COMMERCE(SHRI
NARAYAN DATT TIWARI) : (a) to (c). State-
wise export data is not being maintained.
Export of fruits is freely allowed as per the
Export Policy.

Exports of fruits from India including
those grown in Andhra Pradesh and their
value during the last three years are as
follows:-

Qty. (M.T) Val. (in Rs. crores)
1985-86 23285 24.30
1986-87 25000 25.00
1987-88 24700 27.10

(April-Jan.’88)

The major fruits being exported are
mango, guava, chikoo, pineapples, grapes,
apples, citrus etc.

[Transiation)

Suggestions from Exporting Industrial
Units to Achieve Exports Increase.

*889. SHRI SHANTI DHARIWAL: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government have sug-
gested to the exporting industrial unit for a
result oriented scheme to bring about in-
crease in exports and to reduce trade imbal-
ance;

(b) if so, whether Government have
received any suggestion from these indus-
tnial units; and

(c) if so, the action taken thereon by
Government?

THE MINISTER OF FINANCE AND
THE MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI) : (a) to (c). A
statement is given below:-

STATEMENT

Government maintains a constant dia-
logue with exporters through various Export
Promotion Councils (EPCs), Federation of
India Chambers of Commerce and Industry
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(FICCI) Federatin of Indian Export Organ-
isations (FIEO), Associated Chambers of
Commerce and Industry of India (ASSO-
CHAM) and other relevant organisations for
export promotion. Suggestions received
during discussions are taken into considera-
tion while making policy formulations.

[English]

Steps to Help Carpet Industry to Face
World Market Competition

*890 SHRI KAMAL NATH: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Indian Carpet Industry
which enjoyed a boom in Seventies is losing
its grip over the world market and is facing a
stiff competition from lIran, Pakistan and
China;

(b) the extent of decline in export of
Indian carpets;

(c) whether the decline in export is at-
tributed to shortage of wool and also in-
crease in prices of woollen yarn;

(d) whether Government propose to
import wool in order to offset the deficit; and

(e) the other steps taken to enable the
carpet industry to face the competition in the
world market?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : (a) to (e). A state-
ment is given below:-

STATEMENT

(a) No, Sir, It is however, a fact that
Indian Carpet Industry is facing a stiff com-
petition from Iran, Pakistan and China.

(b) and (c). Do not arise.

{d) Import of Carpet grade wool has
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already been allowed under OGL with an
import duty of only 20%.

(e) Thefollowing steps have been taken
to help the Indian Carpet Industry to face
competition in the world market:-

1. Exports of hand knotted woollen car-
pets etc. are eligible for:-

i) CCS @ 8% depending upon the
FOB value of handmade woolen
carpets per sq. metre.

ii) Duty Drawback @ 3% of the
FOB value of Hand -made car-
pets.

iii) Import Replenishment @ 15 %
of FOB value.

iv) Import of all moth proofing for-
mulations against REP licences.

2. Carpet Export Promotion Council has
beenset uptogive pointed attention towards
promotion of carpets exports.

3. To explore market potentials for
hand-knotted carpets, 4 Sales-cum-Study
Teams sponsored by Carpet Export Promo-
tion Council visited USA, Canada, Australia,
New Zealand, European Countries and Gulf
Countries.

4, A Delegation of technical experts/
exporters, headed by the Development
Commissioner (Handicrafts), visited USSR
and People’s Republic of Chinato study
the techniques employed in the production
of hand-knotted carpets in those countries.

5. The rate of interest on Pre-shipment
and Post shipment credit was reduced to
9.5% w.e.f. 1.8.86 for a period below 180
days.

6. An institute for Carpet Technology is
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being set up at Bhadohi to look after the
R&D requirements of the Industry.

Effect of Erosion in Value of Rupee on
import based Projects

*891. SHRI BRAJAMOHAN MO-
HANTY: Will the Minister of FINANCE be
pleased to state:

(a) whether the erosion of value of
rupee has resulted in dampening effect on
import based projects;

(b) if so, the details thereof:

(c) the total amount by which project
Costs are estimated to go up; and

(d) the steps being taken to meet the
situation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (d). The ex-
change rate of the rupee is fixed with refer-
ence to the exchange rate movements of a
weighted basket of currencies, mainly of
countries which are India’s major trading
partners. When the value of currencies of
ourtrading partners goes upinrelationtothe
rupee, the rupee costs of imports goes up
and there is consequent slowing down of
imports therefrom. 1t is difficult to isolate the
amount of such increase in costs or imports-
reduction consequently only on such ex-
change rate changes. Decrease in depen-
dance on import of equipment and conse-
quent reliance on domestic goods is a desir-
able event.

[ Translation]

Sharing of Gandhi Sagar Water Be-
tween Madhya Pradesh & Rajasthan

* 892, SHRIKAMMODILALJATAV:Will
the Minister of WATER RESOURCES be
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pleased to state:

(a) whether Union Government are
aware that the agreement concluded be-
tween Rajasthan and Madhya Pradesh for
sharing equally the water of Gandhi Sagar
dam is being fully implemented; and

(b) if not, the remedial steps being taken
by Union Government to ensure complete
compliance of the agreement, particularly to
ensure adequate water to the farmers of the
Chambal Division in Madhya Pradesh?

THE MINISTER OF WATER RE-
SOURCES (SHRIDINESH SINGH) : (a) and
(b). A Standing Committee assists Madhya
Pradesh—Rajasthan Inferstate(lIrrigation
and Power) control Board for sharing equally
the waters of Chambal at Kota Barrage.
There is no member from the Central Gov-
ernment in this Committee.

[English]

International Conference on Alleviation
of Poverty

*893. SHRI S.B. SIDNAL:

SHRI H.N.NANJE GOWDA:

Will the FINANCE Minister be pleased to
state:

(a) whether the international confer-
ence on various matters relating to allevia-
tion of poverty, socio-economic develop-
ment was held in New Delhi recently;

(b) if so, the names of the countries
participated and the decisions arrived at;
and

(c) the extent to which Government
have accepted them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
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EDUARDO FALEIRO) : ( a) The 19th World
Conterence on “Poverty Development and
Collective Survival-Public and Private Re-
sponsibilities” organised by the Delhi Chap-
ter of the Society for Internationai Develop-
ment, Rome was held in New Delhifrom 25th
to 28th March, 1988.

(b) Information is being collected and
shall be laid on the Table of the House.

(c) Does not arise.

Outstanding Bank Credit Against Sick
Industrial Units

*894. SHRIJITENDRA PRASADA:
SHRI CHANDRA SHEKHAR
TRIPATHI:

Will the Minister of FINANCE be pleased to
state:

(a) whether the amount of outstanding
bank credit against sick industrial units is
growing every year;

(b) if so, the details of this amount during
the last three years; and

{c) the steps taken to reduce this
amount ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC-AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). A state-
ment is given below.

STATEMENT

(a) to (c). Reserve Bank of India (RBI)
has reported that total outstanding bank
credit against sick industrial units stood at
Rs. 3638.39 crores, Rs. 4270.93 crores and
4874.49 crores respectively as at the end of
December, 1984-85 and 1986.
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2. Guidelines have been laid by RBI
impressing on banks the regular monitoring
of borrowal accounts and to draw rehabilita-
tion packages in respect of such sick indus-
trial units as are found Potentially viable.
Phased repayment of Bank’s dues are con-
templated in the packages which may con-
tain reliefs/concessions like reduced rates of
interest, funding of irregularities, waiving of
penal interest, etc. As regards non-violable
units, banks resort to suitable action for the
recovery of their dues which include, inter-
alia, sale of goods hypothecated to the bank,
enfarcement of security available against
the borrower/or guarantor etc.

Steps to Control Prices

*895. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be
pleased to state:

(a) whether Government have taken
any steps in the months of January, Febru-
ary, 1988 effectively to control the steep rise
in prices which have caused extreme hard-
ship to the common man; and

(b) if so, the nature of the steps taken
and the results thereotf alongwith thc exact
details about the price index during each of
the months of the year 1987 and the first two
months of the year 19887

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) and (b). A state-
ment is given below.

STATEMENT

(a) and (b). The measurestaken to keep
prices under control include maintenance of
higher releases of essential commodities
such as rice, wheat, edible oils and sugar



45 Written Answers

through the public Distribution System dur-
ing the months of January and February
compared to the corresponding period of the
previous year, raising of Statutory Liquidity
Ratio of scheduled commercial banks from
37.5 per cent to 38 per cent to mop up the
excess liquidity in the system and intensifi-
cation of anti-hoarding drive. Price move-
ments in different parts of the country are
also being closely monitored and the Fi-
nance Minister has been regularly communi-
cating withthe Chief Ministers onthis matter.
The Budget of 1988-89 provides incentives
for increasing agricultural and industnal
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production as well as reliefs to the common
man. These include the reduction in the rate
ofintereston crop loansby 1.5 percentto2.5
per cent, reduction in the price of fertilizers
and some pesticides and weedicides. An
action plan in specified districts to boost
agricultural production and achieve plan
targets has alsobeen launched. A statement
showing monthly movement in the Whole-
sale Price Index (WPI) and the Consumer
Price Index (CPI) during the period under
reference is given below. it may be observed
that both the WPI and the CPl registered a
decline during the month of February, 1988.

STATEMENT

Wholesale Price Index

Consumer Price Index

(1970-71=100) (1960=100)
1 2 3

1987

January 377.7 688
February 376.6 686
March 378.1 686
April 381.2 691
May 390.3 703
June 394.0 715
July 400.6 724
August 409.6 736
September 408.9 745
October 409.5 750
November 4111 755
December 410.3 752
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1 3
Jogs
January 415.0(P) 753
February 414.6(P) 749
{p) Provisional.
[ Translation) Uttar Pradesh.
Handloom Workers in Uttar Pradesh (c) norder to enable the handloom
sector to realise its full potential
*896. SHRIHARISH RAWAT: Will the and in order to improve the so-
Minister of TEXTILES be pleased to state: cio-economic and living condi-
tions of handloom weavers in all
(a) the total number of handlooms and States, including U.P., Central
handloom workers in Uttar Pradesh; Governmentis implementing the
‘ following schemes.
(b) whether Government are aware that
the number of handloom workers is decreas- i) Share capital assistance to
ing for past few years; and handloom weavers to enrol
themselves as member of
(c) if so, the steps being contemplated cooperative societies;
to check this trend by improving the condi-
tions of handloomy workers? i) Share capital assistance to
handloom weavers primary
THE MINISTER OF TEXTILES (SHRI apex cooperative societies
RAM NIWAS MIRDHA): (a) to (€) A and State handloom corpora-
statement is given below. tions;
STATEMENT iii) Assistance for modernisation
of looms;
(a) State Government has reported )
that there are an estimated 5.09 iv) Managerial subsidy to hand-
lakhs handlooms providing loom weavers' prignary socie-
employment to approximately ties:
15 lakhs persons in the State.
v) Financial assistance to State

{b) The increase/decrease in the
number of handloom workers in
Uttar Pradesh State will be
known on completion of the
National Handloom Census,
which is presently being con-
ducted in the country, including

vi)

Handloom Development Cor-
porations and Handlooms
Cooperative Societies for set-
ting up pre-loom and post-
loom processing facilities;

Special rebate at the rate of
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20% on sale on handloom
products;

vii) Janata Cloth Scheme;
viii)  Thrift fund Scheme;

ix) Workshed-cum-Housing
Scheme;

x) Reservation of 22 items for
exclusive production in the
handloom sector through the
handloom (Reservation of ar-
ticles for production)
Act,1985.

xi) Special project for develop-
men} of Handlooms in the Hill
Areas.

[English]

Meeting with Associations of Textile
Manufacturers and Consumers In
Bombay

*897. SHRI S.M. GURADDI: Will the
Minister of TEXTILES be pleased to state:

(a) whether recently he convened a
meeting of the various associations cf textile
manufacturers and consumers in Bombay;

(b) if so, the main purpose of the meet-
ing; and

(c) the poirts discussed and the details
of decisions arrived at?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). A
statement is given below.

STATEMENT

(a). Yes, Sir. However, the meeting was
eventually chaired by Secretary to Govern-
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ment, Ministry of Textiles.

(b). The main purpose of the meeting
was to emphasise that the benefit of duty
reduction on synthetic fibres/yarns is passed
on down the line to the consumers, in the
form of lower prices of cloth.

(c). The extent of reduction of prices by
synthetic tibre and tilament manutacturers,
as compared to the duty reduction; as also
the consequent impact on prices of cloth
were discussed. It was stressed that bene-
fits of duty reduction should be passed on
down the line.

Export of Foodgrains and Pulses

*898. SHRI V. TULSIRAM: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government are contem-
plating export of foodgrains, puises and
oilseeds to some African countries;

(b) if so, the details of such export, item-
wise, and the names of the countries to
which these will be exported; and

(c) the extent to which such export will
have an eifect on domestic requirements?

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI NAR-
AYAN DATT TIWARI): (a) to (c). A state-
ment is given below.

STATEMENT

(a) to (c): Exportof pulses and oilseeds
is not permitted. Export of Basmati rice is
allowed by all concerned under Open Gen-
eral Licence. In the import and export policy
for April 1988-March 1991, wheat; wheat
products; non-basmati rice and coarse
grains are included in the list of items export
of which are allowed within limited ceiling. In
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view of the domestic requirements in the
wake of drought in the country, at present it
has been decided not to release export ceil-
ing for foodgrains (excluding Basmati rice)
during 1988-89.

Unsold Goods in All India Handlioom
Fabrics Markseting Cooperative Soclety

8940. PROF. MADHU DANDAVATE:
Will the Minister of TEXTILES be pleased to
state:

(a) whether the percentage of unsold
goods in Handloom Houses of the All India
Handloom Fabrics Marketing Cooperative
Society Limited, Bombay has risen from 5.7
per cent to about 30 per cent;

(b) if so, whether carpet division of the
Society has incurred a huge loss due to mal
administration;

(c) if so, whether the society received
Rs. 24 lakhs for providing employment to
rural marketing artisans; and

(d) whether the amount of Rs. 24 lakhs
was frittered away in purchasing goods from
weekly markets in Tamil Nadu which were
labelled by the Society for sale through
Handloom House?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a). No, Sir, the
percentage of closing stock of the Society
over sales at the end of the cooperative
years 1985-86 and 1986-87 were 23.78%
and 29.97% respectively.

(b). The Carpet Export Division of the
Fabrics Society had earlier incurred some
losses. The losses were due to fluctuations
in international market. The demand for
these carpets has again picked up in the
world market and now there is good prog-
ress in the export business of the Carpet
Division of the Fabrics Society.

APRIL 29, 1988

Written Answers 52

(c). The Fabrics Society was given
grants to the tune of approx. Rs. 23.56 lakhs
for setting up 20 Rural Marketing Centres
intended as Multi-functional units at the
block level to help artisans by arranging
supply of raw materials, exploring markets
and procurement and marketing of finished
products etc.

(d) No, Sir.
IFAD Funds

8941. DR. B.L. SHAILESH: Will the
Minister of FINANCE be pleased to state:

(a) whether the President of the Inter-
national Fund for Agricultural Development
({IFAD) recently visited India; and

(b) if so, the outcome of the discussions
held with him on the IFAD’s funding problem
and future cooperation between India and
the Fund?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQO): (a) and (b). The
President of the International Fund for Agri-
cultural Development (IFAD), Mr. Idriss
Jazairy, visited India in March 1988, to par-
ticipate in the Conference of the Society for
International Development. He also held
discussions on IFAD's future financial basis
and structure, and on issues related to
IFAD's lending programme in India.

Stock of Unsold Drugs

8942. SHRI R. M. BHOYE: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there is some unsold stocks
of imported essential drugs lying with the
State Chemicals and Pharmaceuticals Cor-
poration of India Limited, a subsidiary of the
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State Trading Corporation;
(b) if so, the value of the unsold stocks

of imported essential drugs and the time
since when these drugs are lying in stock;

(c) the reasons for the stocks remaining
unsold ; and

(d) the steps Government have takenin
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the matter for their disposal?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) Yes, Sir. The stocks of
drugs are NOW lying with STC, as the State
Chemicals & Pharmaceuticals Corporation
of India stands merged with STC.

(b) to (d). The information is given in the
statement below:



STATEMENT

S. No. Name of the Drug

Qty (Kgs)  Value (Rs. lakhs)  Month of

Reasons for stocks remaining unsolod and steps taken

(Provisional) arrival by STC to dispose off stocks

1 2 3 4 5 6

1. Vitamin A Acetate 20 0.14 Nov. '87 it is a small left-over quantity and will be allocated
with future unlifted quantity.

2. Vitamin A Acetate 2899 20.88 Mar. '88 Material has already been allocated to actual users
and entire quantity is likely to be lifted by May. 1988.

3. Vitamin A Palmitate 3500 59.27 Mar. '88 Material is under testing by Drug Controller (India).
It will be allocated to actual users after receipt ot
test report.

4. Vitamin A Palmitate 1000 18.03 Mar. '88 Material is under testing by Drug Controller (India).
It will be allocated to ¥ctual users after receipt of
test report.

5. Vitamin A Paimitate 40 0.72 Nov. '87 Small left-over quantity and wili be ailocated
alongwith material under testing.

6. Vitamin A Palmitate 17.60 0.15 Aug. '84 Damaged material. It has now been allocated and
is being lifted.

7. Methyl Dopa 150 2.49 Dec. '85 The material has been sold on credit and i§ being lifted.
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1 2 3 4 5 6
8. Ethambutol 997.80 9.42 May '82 Sub-standard stocks. This has been reprocesed and
is under testing by Asst. Drug Controller. Material will be
sold after clearance from Drug Controller.
9.  Amoxicillin Trihydrate 1985 3.02 Mar, '83 Sub-standard stocks. Claims lodged on the supplier.
Matter under arbitration.
10. Chloroquine Phosphate 99.95 0.56 lSept./Oct. 84 Sub-standard stocks. Residual quantity out of 17 MT -

imported during 1984-85. STC is reprocessing the
material to make it saleable.
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Financlal Help to Farmers of
Maharashtra

8943. SHRI VIAY N. PATIL: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the financial help given to small and
poor farmers for irrigation projects in Mahar-
ashtra by Union Government and the World
Bank during last three years; and

{b) the details of the schemes of irriga-
tion projects in Maharashtra for poor farmers
during the Seventh Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT! KRISHNA SAHI): (a) and (b).
Under Centrally Sponsored Scheme for
small and marginal farmers for encouraging
irrigation through the use of Sprinkler/Drip

APRIL 29, 1988

Written Answers 60

system elc., subsidy is given @ 25% for
smallfarmers, 33-1/3% for marginal farmers
and 50% for Scheduled Castes and Sched-
uled Tribes farmers and for Cooperative/
Community Schemes of farmers belonging
to small and marginal category. The amount
of subsidy is shared between the Centre and
States in the ratio of 50:50. The Central
assistance released to Maharashtra under
this scheme during the lastthree years is Rs.
35.46 lakhs. Central assistance is also avail-
able under the National Oilseeds Develop-
ment Project for instalfation of Sprinkier
system and under the scheme of small and
marginal farmers for increasing agricultural
production being operated by the Minustry of
Agriculture. The following three irrigation
projects were under implementation In
Maharashtra with World Bank assistance
during the last three years. Utilisation of
World Bank assistance under these projects
1s indicated against each.

1985-86 1966-87 1987-88
- (in million U S.Dollars)
1. Maharashtra (1l) 25.883 since closed
Irrigation Project.
2. Maharashtra Water 4.504 3.104 4.391
Utilisation Project
3. Maharashtra Composite — 1.969 6.014

Irrigation Project

Iimplementation of Kelkar Committee
Report

8944. SHRI HANNAN MOLLAH: Will
the Minister of FINANCE be pleased to state:

(a) the details of action taken by Union
Government on the recommendations of the
Kelkar Committee in favour of promotion’
from regional rural banks officers to com-

mercial banks; and

(b) the time by which such promotions
are expected?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
recommendations of the Kelkar Committee
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relating to promotional opportunities of
Regional Rural Banks employees in sponsor
banks have been considered by the Govern-
ment and it has been decided that with a view
to work out suitable modalities for imple-
menting these recommendations the matter
may be referred to Indian Bank Association.

Bank Robberies and Frauds in Nation-
alised Banks

8945. SHRIPURNA CHANDRA MALIK
: Willthe Minister of FINANCE be pleased to
state:

(a) whether the bank robberies, dacoi-
ties, cheating and frauds are increasing in
various nationalised banks in the country,
particularly in the northern region;

(b) State-wise and Bank-wise, details
thereof during 1986 and 1987; and

(c) the steps taken against the culprits
involved in these incidentes?

-
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). Informa-
tion regarding the total number of cases of
frauds perpetrated in public sector banks in
India and the amount involved therein, irre-
spective of the dates of occurrence, as re-
ported by public sector banks to RBI for the
years 1986 and 1987 is given in statement |
below. Reserve Bank of India (RBI) has
further reported that the present datareport-
ing system does not yield information in
respect of cases of cheating and frauds
State-wise since its system of maintaining
and compiling statistics about frauds is done
bank-wise and year-wise only.

RBI has intimated that as reported by
Public Sector Banks, during the years 1986
and 1987 (upto 30.9.87) the information in
respect of the delinquent employees against
whom action has been taken for their in-
volvement in cases of frauds is as given
below:-

1986 1987(upto
30.9.1987)
(i) No. of employees convicted on charges 50 72
of frauds
(2) No. of employees given major/minor penalties 613 544
(3) No. of employees out of (2) above dismissed/
discharged/removed from service 254 220

(Data Provisional)

Bank-wise and State-wise information,
as available in respect of bank dacoities/
robberies which took place in the country
during the years 1986 and 1987 is given in

statements |l and Ill below. in connection
with these bank dacoities/robberies 160
persons are reported to have been arrested.



Bank-wise Details in Respect of Public Sector Banks Regarding Number of Frauds and Amount Involved Therein within the Country for the

STATEMENT—!

Years 1986 and 1987
Sl. No. Name of the Bank 1986 1987
No. of frauds Amount involved No. of fraud's Amount involved

Rs. in lakhs) (Rs. in lakhs)
1 2 3 4 6
1. State Bank of India 527 438.08 591 479.82
2.  State Bank of Bikaner & Jaipur 23 250.44 28 72.92
3.  State Bank of Hyderabad 26 96.68 25 87.34
4.  State Bank of Indore 17 37.35 44 231.96
5.  State Bank of Mysore 27 50.36 35 51.99
6.  State Bank of Patiala 15 15.09 19 423.48
7.  State Bank of Saurashtr; 14 46.06 8 41.62
8.  State Bank of Travancore 15 105.09 25 44.37
9.  Allahabad Bank 60 386.84 a3 13.82

€9

8861 ‘62 WUV SIBMSUY LS

SIOMSUY USUUM

9



1 2 3 4 ]

10. Andhra Bank 14 12.14 22 20.30
11. Bank of Baroda 80 361.64 97 165.22
12. Bank of India 104 76.70 100 169.24
13. Bank of Maharashtra 18 318.62 33 16.26
14. Canara Bank 132 162.31 141 164.37
15. Central Bank of India 90 346.64 91 704.57
16. Corporation Bank 16 54.59 " 6.97
17. Dena Bank 44 74.88 28 307.50
18. Indian Bank 37 47.10 23 62.88
19. Indian Overseas Bank 83 32.30 44 181.24
20. New Bank of India 25 133.42 13 24.01
21.  Oriental Bank of Commerce 14 11.08 12 17.32
22. Punjab National Bank 108. 360.74 51 123.55
23. Syndicate Bank 84 260.71 231 132.24
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1 2 3 4 5 6

24, Pu.nja.b & Sind Bank 1 203.49 15 385.05

25. Union Bank of India 88 196.44 82 153.11

26. United Bank of india 59 208.71 50 55.78

27. UCO Bank 59 50.27 37 25.93

28. Vijaya Bank 33 14.50 14 15.19
1823 444227 1903 4178.05

(Data provisional)
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Avaiable Information as Reported by Public Sector Banks in Respect of the Number of Bank Robberies/Dacoities, which took Place in Public

STATEMENT—I

Sector Banks in the Country during the Years 1986 and 1987 and Amount Involved therein

Sl No. Name of the Bank

1986

1987

No. of dacoities/ Amount involved No. of decoities/ Amount involved
robberies (Rs. in lakhs) robberies (Rs. in lakhs)
1 » ) 2 3 4 5 6
1. Central Bank of India 5 7.18 4 10.39
2. Bank of India 4 14.65 +11 24.64
Travellers cheque valued at U.S.$
45690 + £ 13040
3. Punjab National Bank 9 22.96 17 577.67
4. Bank of Baroda 3 5.86 - —
5. UCO Bank 4 4.35 5 2.55
8. Canara Bank 4 235 6 6.52
7. United Bank of India 5 4.90 6 12.93
8. Syndicate Bank 4 7.64 2 0.16
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1 2 3 4 6
9. Union Bank of india 7 3.35 3 46.52
10. Allahabad Bank 4 2.44 2 0.51
11.Bank of Maharashtra 2 4.88 —_ —
12. Indian Overseas Bank 4 0.81 1 0.50
13.Punjab & Sind Bank 14 14.02 10 9.09
14. Oriental Bank of Commerce 2 4,77 1 0.30
15.New Bank of India 6 19.25 1 1.17
16. Vijaya Bank 1 2.95 2 3.57
17.State Bank of India 15 251.47 13 39.95

18. State Bank of Indore

Gold ornaments
weighing 626 grams

2.63
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1 2 3 4 5 6
19, State Bank of Mysore 1 *9.64 + —_ —

Gold ornaments valued at '

Rs. 0.82 lakh and Foreign

Currency valued at

Rs. 0.52 lakh
20. State Bank of Patiala 10 4.93 3 1.01
21.State Bank of Saurashtra 1 0.35 2 1.82
22. Indian Bank — — 1 1.18

106 391.38 + 91 740.48

Foreign currency valued at Rs. 0.52 lakh

and jewsllery valued at Rs. 0.82 lakh + Travellers
Cheques valued at U.S.$ 45690 and £ 13040 + Gold
weighing 626 grams

* (There was one case of burglary accompanied with murder at the State Bank of Mysore, Connaught Place Branch, Delhi on the night of 27th/28th

May 1986. An amount of Rs. 9.64 lakhs, foreign currency worth Rs. 0.52 lakhs and jewellery worth Rs. 0.82 lakh was stolen).

(Data provisional)
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STATEMENT — il

Abailable Information as Reported by Public Sector Ba nks in Respect of the Number of Bank Robberies/Dacoities, which Took Place in Various
States/Union Territories in the Country during the Years 1986 and 1987 and Amount Involved thersin

S. No. Name of the State/ 1986 1987
Union Territory

No. of robberies/ Amount involved No. of robberies/ Amount involved
dacoities (As. in lakhs) dacoities (Rs. in lakhs)

1 2 3 4 5 6

1. Andhra Pradesh 1 0.19 2 14.78

2. Assam 4 43.08 3 47.24

3. Bihar 7 23.87 26 46.35

4. Chandigarh 1 1.34 1 0.25

5. Dethi 2 *9.64 1 0.22

ForeignCurrency valued at
Rs. 0.52 lakh and jewellery
worth Rs. 0.82 lakh
6. Gujarat 9 14.67 6 757

7. Haryana 2 8.06 - —
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1 2 3 4 5 6
8. Jammu & Kashmir 1 — 1 —
9. Madhya Pradesh 4 7.64 3 0.08
10. Maharashtra 1 24.65 1 0.15
11. Manipur 1 - 1 0.01
12, Meghalaya 2 2.81 — —_
13. Punjab 43 63.89 26 591.44
Travellers cheques valued at .
U.S. $ 45690 and 13040 Pounds
14.  Tamil Nadu 1 — 3 434
15. Uttar Pradesh 8 7.13 7 4.22
16. West Bengal 5 2.59 4 13.87
Gold ornaments waeighing
626 grams
17. Nagaland 4 181.82 1 2.25

U
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1 2 3 4 5 6
18. Orissa —_ - 1 . 0.32
19.  Rajasthan — - B 1.88
20. Himachal Pradesh — = 1 0.05
21. Kerala — — 2 5.46
106 391.38 + 91 740.48

Foreign Currency valued at Rs. 0.52 lakh and
jewellery of Rs 0.82 lakh + Travellers cheques
valued at U.S. $ 45690 and £ 13040 + Gold
weighing 626 grams

* (There was one case of burglary accompanied with murder

at the State Bank of Mysore, Cannaught Place Branch, Delhi

on the night of 27th/28th May 1986. An amount of Rs. 9.64 lakhs
foreign currency worth Rs. 0.52 lakh and jewellery worth Rs. 0.82 lakh
was stolen)

(Data provisional)
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81 Written Answers
Tobacco Export to Japan

8946. SHRI C.K. KUPPUSWAMY: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Japan was a major importer
of Indian tobacco;

(b) if so, the details thereof;

(c) whetherJapan has recently stopped
tobacco import from India; if so, the reasons
thereof; :

(d) whetherthe steps are being takento
recapture Japanese imports; and

(e) if so, the details thereof and the
result achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Export of Indian tobacco
to Japan which was of the order of 3202
tonnes during 1978 has come down to 200
tonnes in 1986. India’s share of Japan total
leaf tobacco imports during 1986 was about
0.3%.

(b) Export of Indian FCV tobacco to
Japan during last few years is as under:-

VAISAKHA 9, 1910 (SAKA)

Qty: Val:
(Tonnes) (Rs/Lakh)
1984-85 300 126.00
1985-86 202 83.76
1986-87 202 88.74

1987-88 — —

(c) Japan usually imports bright to-
bacco of Karnataka. During 1987-88, it could
not purchase any quantity due to non-availa-
bility of required styles of tobacco from 1987

Written Answers 82

Karnataka crop which was affected by
drought.

It is reported that Japan is holding $ur-
plus inventory of Japanese domestic FCV
tobacco for the past few years. The styles of
tobacco grown in Japan are similar to Indian
FCV tobacco of Andhra Pradesh. The Japa-
nese are very selective in their purchases.
The Japanese prefer low nicotine tobacco.

(d) and (e). Efforts are underway to
identify and develop the varieties which
produce low nicotine and tobaccos with fla-
vour which are suitable for the Japanese
market. ltis proposed by the Tobacco Board
to take up extension activities for improving
the productivity and quality of tobacco in
order to reduce unit cost and thus increasing
its price competitiveness. The Tobacco
Board is in constant touch with the Japanese
and has requested them to consider placing
orders for 1987-1988 Andhra Pradesh crop
since the quality of tobacco is relatively
good.

Filling of Posts in Ministry of Textiles

8947. CHAUDHARY RAM PARKASH:
Will the Minister of TEXTILES be pleased to
state.

(a) the number of posts lying vacant in
the Ministry of Textiles during the last three
years;

(b) the reasons for the delay in filling up
these posts; and

(c) when these posts are likely to be
filled up?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) No post is lying
vacant in the Ministry of Textiles for the last
three years.

{b) and (c). Do not arise.
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Detection of Concealed Income

8948. SHRI JAGANNATH PATNAIK:
Will the Minister of FINANCE be pleased to
state:

(a) what is the extent of concealed
income detected by the Special Investiga-
tion Directorate set up by Government to
deal with cases of big business houses
during 1985-86, 1986-87 and 1987-88; and

(b) what is the number of cases in
respect of different big houses disposed of
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Written Answers 84

by the above Directorate during the above
period, separately?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHR!I AK.
PANJA): (a), and (b). The information
regarding the number of assessments in-
volved in the cases overseen by the Direc¢-
torate of Inspection (Special Investigation)
during the financial years 1985-86 and
1986-87 and the aggregate amount of addi-
tions made to the declared income in those
assessments is as follows:

Financial Number of assessments Aggregate amount of
Year involved in the cases additions made to the
overseen by the Directorate declared income.
of Inspection (Special
Investigation)
1 2 3
1985-86 205 Rs. 222.16 crores
1986-87 125 Rs.179.06 Crores

All the assessments in the cases over-
seen by the Directorate of
Inspertion(Special Investigation) belong to
the large industrial houses. But as such
assessees and assessments made by as-
sessing officers are spread all over the
country, it is not possible to collect, compile
and furnish assessee-wise information re-
lating to the financial year 1987-88, which
has ended only recently.

Export of Cycies

8949. SHRI CHINTAMANI JENA: Will
the Minister of COMMERCE be pleased to
state:

(a) whether India is the largest manu-
iacturer of cycles in the world as reported in
the Times of India’ dated 31st March,1988;

(b) whether export of cycles and cycle
parts are eligible for a cash compensgtory
support of 17 per cent in addition to duty
drawback tacility and replenishment export
licence scheme;

(c) whether such exports are also ex-
empted from tax in respect of export profits

(d) whether exports are expectedtorise
substantially from the current level of Rs.50
crores to far beyond the target of Rs.250
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crores set for such exports by the year 1990;
and

(e) the details of cycles and cycle
components being exported and the earn-
ings therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE(SHRI P.R.
DAS MUNSI): (a) India has a major produc-
tion base for the manufacture of bicycles.

(b) In addition to duty drawback and
import replenishment facilities, exports of
bicycles and parts are eligible for cash
compensatory support atthe rates of 15 and
18 per cent depending bicycles and parts.

(c) Existing benefits allowed to export-
ers under Section 80 HHC of Income Tax Act
1961 are also applicable to the exporters of
bicycles and parts.

(d) and (e). As per information fur-
nished by Engineering Export Promotion
Council, exports of bicycles and compo-
nents during 1987-88 were estimated at Rs.
66 crores. The items exported included
complete bicycles and pars like hubes,
cranks, free wheels, handle bars, frames,
etc. The Council have fixed a target of
Rs.115 crores for export of these items in
1990-91.

Drought Impact on Export of Carda-
mom

8950. SHRI YASHWANTRAO
GADAKH PATIL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the drought has affected
the production and exports of cardamom;

(b) if so, the details thereof; and

(c) the measures taken to tackle the
situation?
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Written Answers 86

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Yes, Sir.

(b) On account of drought, the antici-
pated production in 1987-88 is only 2900
MTs as against 3800 MTs in the previous
year.

As against an estimated exports of
about 3272 MTs in 1985-86 and 1447 MTs in
1986-87, exports of Cardamom small has
been estimated to be only 349 MTs during
1987-88.

(c) The Spices Board has taken both
long term and short term measures top
minimise the effect of drought on production
of Cardamom which include:

i) Special Extension Support to
farmers.

ii)  Developing infra-structure for
water resources development.

iil)  Assistance for replanting.

iv) Production and suppl;y of quality
planting materials.

v) Assistance for plant protection,
quality improvement and Soil
conservation.

Grants for Tapping Surface and Ground
Water

8951. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the amount of subsidy or grants
provided by Government towards cost of
tapping ground and surtace water in the
State/Union Territories;

(b) the total cost met by Government
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during 1987-88 to enable States/Union Ter-
ritories to secure equipment and machinery
for the development of ground water and
surface water schemes;

(c) whether any survey has been con-
ducted to assess the extent of ground and
surface and ground water that has been
hamessed; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) and (b).
Under Centrally Sponsored Scheme for
strengthening of ground water and surface
water (Minor lrrigation) organisation in
States/UTs, 50% matching Central assis-
tance of Rs. 508.91 lakhs was released
during 19087-88 to States/UTs to secure
equipment and machinery for development
of ground water and surface water

(c) and (d). A Centrally Sponsored
Scheme for conducting Census of Minor
Imigation works is under implementation,
and is expected to be completed during
1988-89.

Loans Sanctioned by Bank of India

8952. SHRI KESHORAO PARDHI: Wil
the Minister of FINANCE be pleased to state:

(a) the amount of loan sanctioned to

poor people under 24-point programme by
the various branches of the Bank of India

during last one year;
(b) branch-wise details thereof; and
(c) whether some branches of the Bank
of India have not sanctioned any foan under
24- point programme during last six months,
if so, the reasons therefor?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The Hon'ble
Member is presumably referring to the 20-
point programme. Bank of India has re-
ported that as at the end of December 1987
its outstanding credit under the 20-point
Programme was Rs. 390 crores in 12 lakh
borrowal accounts.

(b) and (c). The present data reporting
system does not yield branchwise informa-
tion in the manner asked for.

Setting up of Regional Rural Banks

8953. SHRI LAKSHMAN MALLICK:
Will the Minister of FINANCE be pleased to
state:

(a) the unbanked rural/semi-rural
centres where banking facilities were pro-
vided during 1987 and the names of such
centres where the banking facilities are likely
to be provided by the end of 1988;

(b) the names of places where regional
rural banks were set up in 1987 in Orissa;
and

{c) the names of places where regional
rural banks are likely to be set up by the end
of 19887

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The information
is being collected and will be laid on the
Table of the House to the extent possible.

{b) and (c). Reserve Bank of India has
reported that during the year 1987 no Re-
gional Rural Bank was set up in Orissa.
There is also no proposal pending with the
Govemment at present to start new Re-
gional Rural Banks in Orissa.



89 Written Answers
Processed Food Industry

8954. SHRI HAFIZ MOHD. SIDDIQ:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Prime Minister has
desirad a thrust to be laid on the processed
food industry;

(b) the expetted excise revenue from
this industry;

(c) whether Government propose to
remove excise duty on processed food
items. and

" (d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT REVENUE IN THE MINIS-
TRY OF FINANCE ( SHRI A.K.PANJA) : (a)
The Prime Minister, while presenting the
Budget for 1987-88, had announced certain
fiscal measures with a view to encouraging
the processed food industry. In continuation
of these measures, certain further conces-
sions iike reduction in customs duty on
specified items of food processing and pack-
aging machinery and reduction in excise
duty on items like parts and accessories of
coid storage, aluminium foil and prepara-
tions of vegetables, fruits, nuts etc. were
announced in this year's Budget.

(b) Processed food industry cover a
wide range of products. The estimate of
excise revenue from items such as dairy
products malted foods, pasta products,
flakes of cereals, biscuits and sauces is of
the order of Rs. 86 crores for 1988-89.

(c) and (d). There is no proposal for
removal of excise duty on processed food
items under consideration. Many of these
items are totally exempt from excise duty. In
case where excise duty is chargeable, the
rates are not high Concession for small
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scale units and MODVAT benefit also are
available in the case of these items.

Foreign Assistance to Voluntary
Organisation

8955. SHRI PARASRAM BHARDWAJ:
Will the Minister of FINANCE be pleased to
state:

(a)the names of the voluntary organisa-
tions functioning in Madhya Pradesh which
are at present getting foreign assistance;

(b) whether some of the voluntary or-
ganisations in Madhya Pradesh are not fill-
ing their income tax returns regularly and not
paying income tax dues;

(c) it so, the details thereof; and

(d) the reaction of Government

thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) to (d). The information is
being collected and will be laid on the Table
of the House as soon as available.

Customs Duty on Immobilised En-
zZymes

8956. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of FINANCE be
pleased to state:

(a) the rate of duty leviable on import of
immobilised enzymes;

(b) whether Government have received
any complaint in respect of levy of low rate of
customs duty on the above item; and

(c) if so, the details thereo. .

THE MINISTER OF STATE IN THE
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DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) to (c). The total customs
duty leviable on immobilised enzymes is
135.75 % ad valorem. No representation
seeking enhancement of customs duty on
immobilised enzymes has been received.

Impiementation of Agreement between
two N.T.C. Mills of Bangalore

8957. SHRI MATILAL HANSDA: Will
the Minister of TEXTILES be pleased to
state:

(a) whetherthere is any proposal under
consideration to implement the agreement
between the two National Textile Corpora-
tion Mills at Bangalore namely the Mysdre
Spinning and Manufacturing Mills and Min-
erva Mills;

(b) if so, the details thereof; and
(c) the steps taken sofarinthis regard?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) There is no
agreement between Mysore Spinning &
Manufacturing  Mills and Minerva Mills,
Bangalore (Units under NTC) requiring any
implementation.

(b) and (c). Do not arise.
India’s Participation in Trade Fairs

8958. SHRIH.B. PATIL: Will the Minis-
ter of COMMERCE be pleased to state:

(a) the number of trade fairs and exhi-
bitions in which India is likely to participate
during the year 1988 and the amount likely to
be spent on them and volume of trade ex-
pected to be transacted therein;

(b) the names of the trade fairs likely to
be held in India during the current year
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alongwith their timings and the names of the
countries which are likely to participate; and

(c) the arrangements made for use of
official language Hindi in these fairs?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) During 1988-89, the Trade
Fair Authority of India is scheduled to organ-
ise participation in 42 fairs abroad. The
estimated budget for these fairs is approxi-
mately Rs. 10 Crores. The basic objective of
participation in fairs abroad is to project
India’s industrial and commercial capabili-
ties. It is difficult at this stage to indicate the
quantum of trade expected to be transacted
in these fairs.

(b) During 1988-89, the TFAl is sched-
uled to organise the following fairs in India:-

i) India International Trade Farr,
Nov. 14-29, 1988.

iiy Electronics India, Sept. 6-11,
1988.

i) AHARA’ 89—International Food
Exhibition, Jan. 25-Feb., 3,
1988.

iv) INDIAPAC’ 89, Jan. 25-Feb. 3,
1989.

v) INDIA INTL. LEATHER FAIR
Jan. 31.Feb. 6, 1989.

vi) TEXINDIA, DEC. 15, 1988-Jan
4, 1989.

It is difficult at this stage to indicate the
details of the countries which are likely to
participate in these fairs.

(c) Hindi is used extensively by TFAI N
publicity campaigns as well as at displays for
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tairs held in India. It is also used whereever
possible in fairs abroad particularly when
Hindi knowing trade visitors are expected to
visit the fair.

Adoption of Villages by Public Sector
Banks

8959. SHRI ZAINUL ABEDIN: Will the
Minister of FINANCE be pleased to state:

(a) the number of villages adopted
under the ‘village adoption scheme’ by the
public sector banks, State-wise; and
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(b) the total amount spent, State-wise
during 1987 for implementation of this
scheme?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). As at the
end of December, 1986 (latest available),
the Public Sector Banks had 2,23,028 vil-
lages under the Village Adoption Scheme
and the amount of direct agricultural ad-
vances outstanding on that date was Rs.
4119.15 crores. The State-wise details are
given in the statement below.

STATEMENT
(Amount in lakhs of Rs.)
Name of State/ No. of villages Amount
Union Territory adopted Outstanding
1 2 3

. NORTHERN REGION 41198 55806.89
Haryana 6226 10071.82
Himachal Pradesh 4040 1351.03
Jammu & Kashmir 1383 635.31
Punjab 103398 23825.33
Rajasthan 18724 18551.64
Chandigarh 10 14.92
Delhi 476 1356.84

Il. NORTH EASTERN REGION 5073 6562.68
Assam 2553 3497.15
Manipur 256 225.50
Meghalaya 604 613.65
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1 2 3
Nagaland 156 615.63
Tripura 1350 1308.29
Arunachal Pradesh 77 123.69
Mizoram 12 69.50
Sikkim 65 109.27
lil. EASTERN REGION 58039 67445.49
Bihar 20374 23568.67
Orissa 15867 16362.67
West Bengal 21748 27423.88
Andaman & Nicobar Islands 50 90.27
IV. CENTRAL REGION 60081 75969.76
Madhya Pradesh 19156 14488.99
Uttar Pradesh 40925 61480.77
V. WESTERN REGION 19224 40530.44
Gujarat 6901 14407.78
Maharashtra 11981 25181.06
Dadra & Nagar Haveli 14 35.96
Goa, Daman & Diu 328 905.54
VI. SOUTHERN REGION 39413 165599.94
Andhra Pradesh 19738 82822.97
Karnataka 10631 30878.91
Kerala 1623 13963.94
Tamil Nadu 7108

37026.28
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1 2 3
Lakshadweep —_ -
Pondicherry 313 907.84
All India 2,23,028 411915.20

Defaulter Advance Licencees

8960. SHRI ANANDA PATHAK: Will
the Minister of COMMERCE be pleased to
refer to the reply given on 13th December,
1985 to the Unstarred Question No. 3877
regarding exporters obtained advance li-
cence duty free defaulted in export obliga-
tion and state:

(a) the list of firms which were declared
defaulters in respect of advance licences
issued in 1986-87 and during the period
1987;

(b) whether the Customs Authorities
have raised import duty issued during 1983-
84, 1984-85, 1985-86 and 1986-87 and
1987,

{c) if not, the reasons therefore;

(d) whether all such firms have been
deregistered under the Import and Export
Policy or put in abeyance?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (d). The information is
being collected and will be laid on the Table
of the House.

Import of Gold
8961. SHRISANATKUMARMANDAL:

Willthe Minister of COMMERCE be pleased
to state:

(a) whether the Minerals and Metals
Trading Corporation (MMTC) is being per-
mitted to import gold at international prices to
be made available to the exporters of gold
jewellery in the coming years;

(b) if so, the quantity and estimated
value of the gold to be imported and the
country of import; and

(c) whetheritis not possible to meet this
requirement from the smuggled gold confis-
cated tfrom time to time?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). The scheme and
its modalities to permit Minerals and Metals
Trading Corpn. (MMTC) to stock gold In
export processing zones and 100% EOUs
for supply to manutacturing units as raw
material for export production of jewellery is
under consideration of the Government.

(c) No, Sir.

Proceedings Under Fera

8962. SHRIRAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased to
state:

(a) whether any proceedings against
top six large industrial houses and its Direc-
tors and Chairmen are pending under FERA

. and other Finance Acts; and
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(b) if so, the details thereof and the
names of Directors and Chairmen of M/s.
Hindalco and Gwalior Rayons againstwhom

the proceedings are being pending?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) and (b). Information is being
collected and will be laid on the Table of the
House.

Excise Duty on Synthetic Fabrics

8963. SHRI N. SUNDARARAJ: Will the
Minister of FINANCE be pleased to state:

(@) whether the excise on synthetic
fabrics domestically produced is being esti-
mated by Government on the basis of retail
price;

(b) whether itis a factthat Government
charge excise on ex-factory price;

{c) ¥ so, the reasons therefor; and

{d) whether it is a fact that the excise
rate on polyester sarees, shirfing and suiting
is 48 per cent to 70 per cent on ex-factory
price?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) to (c). As per central excise law,
excise duty in respect of goods chargeable
on ad valorem basis is levied on the whole-
sale price of the goods as determined under
section 4 of the Central Excises and Salt Act,
1944, or the rules made thereunder. As far
as synthetic fabrics are concerned, excise
duty is levied at specific rates and therefore,
the question of assessing duty on the basis
of retail price does not arise.

(d) The excise duty rates on polyester
fabrics depend upon the value, weight,
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width, composition and the sector producing
or processing the fabrics. The rates of duty
on woven fabrics of polyester vary from nil to
Rs. 30 per sq. mtr. depending upon the
factors mentioned above.

Community lrrigation Project of Kerala

8964. SHRI T. BASHEER: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether Government of Kerala has
submitted a proposal of Rs. 100 crore com-
munity irrigation project for approval of
Union Government;

{b) # so, whether it is a fact that Dutch
Govemment have agreed to provide re-
quired funds for this project; and

(c) the details thereof and the action
taken by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (c). The
Govemnment of Kerala have submitted a
proposal on Community Irrigation Project
estimated to cost about Rs. 100 crores for
Assistance from Netherlands. The quantum
ot funds to be contributed by the Netherlands
Side towards the project has not yet been
finalised. The details of the funds and the
Project will be finalised after the Report of
the Dutch Appraisal Mission is received.

Rehabilitation of People Affected by
Sardar Sarovar Dam and Narmada
Sagar Project

8965. PROF. RAMKRISHNA MORE
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the process of rehabilta-
tion of the affected people by the Sardal |
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Sarovar dam and Narmada Sagar Project
has actually started;

(b) if so, the details thereof and the
areas identified for their rehabilitation; and

(c) the number of people that have
since been settled and the period by which
the resettlement of the oustees is likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATIKRISHNA SAHI): (a) to (c). Yes,
Sir. The Government of Gujarat has so far
identified 28 resettlement sites and about
750 families have been shifted for Sardar
Sarovar Project. The resettiement is to be
completed prior to filling of the reservoirs.

Computerisation in NTC

8966. SHRI HARIHAR SOREN: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the National Textile Corpo-
ration has taken steps to computerise its

operation;

(b) if so, the outlay fixed for computeri-
sation programme; and

(c) by which time the computerisation
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programme is expected to become
operational?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). NTC has
decided to initially computerise its Manage-
ment Information System and has ear-
marked about Rs. 38 lakhs for this purpose.
The necessary computer system will be
installed within about seven months from the
date of signing of the contract with the sup-
plying company.

Status of Major and medium Irrigation
Projects of Bihar

8967. SHRI SYED SHAHABUDDIN:
Will the Minister of WATER RESURCE be
pleased to refer to the reply given on 8 April
, 1988 to Undtarred Question No. 6361 re-
garding major and Medum Irrigation Proj-
ects of Bihar and state;

(a) the brief particulars of 12 major and
13 medium irrigation projects mentioned
therein, with location, date of proposal, initial
cost estimate and command area; and

(b) the present status of each project?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHN ASAHI) : (a) and (b).
Details of 12 major and 13 medum Irrigation
Schemes are given as under:-



SL  Name of Project Location village/ Est. cost in C.CA in Date of Status of
No. Distt. Rs. Lakhs Th. Ha. receipt Clearance
in CWC
) 2 3 4 5 6 7
MAJOR/MNEW
1. Siktia Barrage Siktia 11534.00 36.437 1/88 Comments sent to
Santhal the State Govern-
Pargana ment are yet to be
incorporated. The
scheme is included
in the VIf Pfan.
2. Tilaya Dhadhar Sehjana 4674.00 35.223 10/74 —do—
Gaya
3. North Koel Reservoir Kutku 47410.00 120.00 3/86 —do—
Palamau
4, Sone Canal Modernisation Indrapuri 119472.00 560.00 8/83 —do—
Rohtas
5. Woestern Kankai Irrigation Bahadurgarh 7420.00 40.629 11/84 Comments sent to
Scheme Purnea the State Govern-
ment are yet to be
Incorporated.
6. Pun-Pun Dhardha Hamidnagar 2077.67 55.114 12/88 Comments sent to
Irrigation Scheme Gaya the State Govern-

ment are yst to be
incorporated.
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7 2 3 4 5 6 7
7. Zamania Pump Canal Zamania 2547.00 19.150 8/86 Comments sent to
Gazipur the State Govern-
ment are yet to be
incorporated.
8. Dhaka Canal Modernisation Goabari 3338.26 10.083 2/86 —do—
East Champaran
9. Mohane Res. Scheme Armedog 12700.00 66.009 9/82 —do—
Hazaribagh
10. Sukhsena Ghat Pump Canal Vadhwa 1461.60 28.427 877 —do—
Santhal
Pasrgana
11. Upper Sakari Reservoir Project  Jarasimar 12381.00 67.67 10/82 —do—
Hazaribagh
12. Repairs to Kosi Barrage Hanumannagar 1243.00 49.109 2/88 —do—
Purnea
MEDIUM NEW
1. Salaya Res. Scheme Barakatha 595.25 2.467 8/82 Forest Clearance is
Hazairibagh awaited. The
scheme is included
in the VIl Plan.
2. Kesho Res. Scheme Nimadih 603.24 3.400 4/82 —do—

Hazaribagh
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2 3 4 5 6 7
Remrekha Res. Scheme Ramrekha 1976.14 5.243 5/83 Forest Clearance is
Ranchi awaited. The
scheme is included
in the VIi Plan.
Dhausingtoli Res. Scheme Kindarkelo 637.99 2.456 4/82 —do—
Ranchi
Satpotka Res. Scheme Satpotka 666.80 2.219 3/82 —do—
Singhbhum
Bhairwa Res. Scheme Hohad, Sothai 631.72 4.472 11/80 —do—
Hazaribagh
Baski lrrgn. cum-Water Pandra 1302.00 4.954 4/80 —do—
Supply Scheme Ranchi
Katri Res. Scheme Katri 1198.00 5.04 7/82 —do—
Ranchi
Panchkhero Res. Scheme Carban 921.21 3.24 5/87 Comments sent to
Giridih the State Govern-

ment are yet to be

incorporated. The

scheme is included
in the VI Plan.
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1 2 3 4 5 6 7
10. Jhikia Res. Palamau 761.96 2.40 6/87 Comments sent
to the State
Government are
yet to be
incorporated.
11. Sarjamhathu Res. Dhobadih 688.80 2,711 3/85 —do—
Singhbhum
12. Kundghat Res. Lochhaur 560.94 2.335 11/82 —do—
Monoghyr
13. Khudia Res. Hirapur 507.71 4.735 7/82 —do—
Dhanbad

*

601

SIEMSUY UBHLIM

(WXVS) 0164 ‘6 YHMVSIVA

SIBMSUY USNLM

oLt



111 Written Answers

Suggestion of Assocham

8968. SHRi P.M. SAYEED: Will the
Minister of COMMERCE be pleased to
state:

{(a) whether the Associated Chambers
of Commerce and Industry (Assocham)
have suggested training of supervisory tech-
nical and personnel both within and outside
the country and special incentives for India
merchandise; and

(b) if so, the details of training and
development programme for increase in
export of finished products including the
fiscal incentives?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHR! P.R.
DASMUNSI): (a) and (b). ASSOCHAM
Organised a Workshop in October, 1987 on
‘Doubling Exports by 1990’ and Seven
Working Groups were set up to deliberate in-
depth upon crucial thrust sectors of exports
which included : Processed Foods and
Marine Products; Leather and Leather
Manufactures; Electronic Goods and Com-
puter Software; Readymade Garments;
Project and Consultancy Services; Automo-
biles, Two and Three-Wheelers and Compo-
nents; and Hotels and Tourism.

One of the participants in the Working
Group of Leather and Leather Manufactures
suggested that training of supervisory and
technical personne! within and outside the
country ought to be organised expeditiously
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to avail of the buoyant export prospects. The
Group that deliberated on Leather and
Leather Manufactures did not discuss or
indicate details of training and development
programme nor details of special incentives
that need to be provided for Indian branded
merchandise.

[ Translation)
Seizure of Gold and American Dollars

8969. SHRIMADAN PANDEY: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that recently gold
and American dollars were hauled while
being carried illegally in different parts of the
country;

(b) if so, the quantity seized and the
name of the places from where these were
recovered; and

(c) the total number of persons arrested
in the above incidents and the action taken
against them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) and (b). Reports received and
seizures made indicate that gold and foreign
currency including American dollars have
been seized in different parts of the country
recently. The quantity and value of gold and
foreign currency including American dollars
seized during January, February, and
March, 1988 are given below:-

(Value: Rs. in Lakhs)

Year Gold Foreign currency
Quantity Value Value
(in Kgs.)

1988 901 3006 279

(Upto 31.3.88)

(Provisional)
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(c) 716 (provisional) persons were ar-
rested throughout the country during Janu-
ary, February and March, 1988 tor indulging
in smuggling activities. Separate figures for
arrests in respect of gold and American
dollars alone are not maintained.

Employment of N.T.C. Official in Elgin
Mills

8970. SHRI M.V CHAN-
DRASEKHARA MURTHY: Wil the Minister
of TEXTILES be pleased to state:

(a) whetheritis afactthat the Elgin Mills
Company Limited, Kanpur has taken on its
employment recently some senior officers of
the National Textiles Corporation Limited or
its subsidiaries to frustrate the policy deci-
sion of Government after the Sririvasan
Committee report; and

(b) if so the reasons therefor and the
corrective steps takan by Government in the
matter ?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) No, St.

(b) Does not arise.
Irrigation Development in West Bengal

8971. SHRIP. PENCHALLIAH: Willthe
Minister of WATER RESOURCES be
pleased to state:

(a) the technical and institutional fac-
tors adopted in irrigation by Government of
West Bengal; and

(b; the results achieved thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{SHRIMAT! KRISHNA SAH]I) : (a) and (b).
The information is being collected from the
Government of West Bengal and will be laid
on the Table of the House.
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Exemption of Import duty on QOutboard
ad Inboard Motors

8972. SHRIN. DENNIS: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether there are proposals under
the consideration of Government to provide
exemption of import duty on outboard and
inboard motors required in the traditionat
fisheries sector;

(b) if so, the details thereaf; and
(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) to (c). Government have re-
ceived a number of representations seeking
exemption from import duty on outboard and
inbeard motors. After due examination in
consultation with the concerned administra-
tive Ministry, a concessional rate of customs
duty of 25% has been provided for outboard
motors, when imported by the State Fisher-
ies Corporation for fitment to boats used for
fishing operations in the country. Necessary
notifications in this regard have been issued
on the 27th April, 1988.

Import of Raw Cashewnuts

8973. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of
COMMERCE be pleased to state:

(a) the amount of raw cashewnuts
imported during the last three years;

(b) whether import of raw cashewnuts
during 1987-88 has decreased considera-
bly; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The Guantity and value of
raw cashgwnuts imported by India during
the jast three years are as follows:-

Year Quantity Value
(intonnes  (in Rs. crores)
1985-86 23310 25.88
1986-87 49045 69.46
1987-88 42159 67.13

(estimated)

(b) and (c). The fall in imports of raw
cashewnuts during 1987-88 is mainly due to
increased processing facilities i African
countries and also fall in production in some
cashew growing African countries.

s Rural Credit Plans
e !

8974. SHREH.N. NANJE GOWDA: Will
the Minister of FINANCE be pleased to state:

(a) whether Government contemplate
introduction of viable rural credit plans by
banks;

(b) whether the Reserve Bank of india
proposes to exempt the deposits mobilised
by the banks in rural areas from the purview
of statutory liquidity ratio in order to release
more resources for rural lending; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DERPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Reserve Bank of
India (RBI) has issued guidelines, dated
14.3.1988 to the commercial banks and
regional rural banks regarding the adoption
ofthe service area concept in relation to rural
credit system in the country. Under this,
each bank branch in the rural and semi-
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urban areas of the country will have a desig

nated service area about 15 to 25 villages
and credit plans would be prepared by banks
branches for their respective service areas.

(b) There is no proposal under consid-
eration for exempting deposits mobilised in
rural areas from the purview of statutory
liquidity ratio.

(c) Does not arise.

Joint Meetings in Syndicate Bank with
Recognised Trade Union Associations

8975. SHRI BHADRESWAR TANTL:
Wili the Minister of FINANCE be pleased to
state:

(a) whether SC/ST representatives
were not included in recent joint meetings
with recognised trade union associations in
Syndicate Bank; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Syndi-
cate Bank has reported that it had associ-
ated either a representative of the Sched-
uled Caste/Scheduled Tribe or the Liaison
Officer in the Bank for Scheduled Caste/
Scheduled Tribe with the joint meetings held
by it with the recognised “Syndicate bank
Employees Union”, during 1987 and Janu-
ary 1988.

DFIl assistance to Indistrial Institutions

8976. SHRI JITENDRA PRASADA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to the newsitem cap-
tioned ‘DF| assistance totals Rs. 29,000
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crores’ appearing in the ‘Hindustan Times' 6
March, 1988;

(b) it so, State-wise break-up of the
assistance given to the industrial units dur-
ing the igst five year; and

(c) the steps taken to remove the dis-
parity, if any, in sanctioning of such assis-
tance?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) and (c). Available data relating to
State-wise details of assistance disbursed
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by All Financial Institutions during the last 5
years & cumulative upto and March 1987 are
given in the statement below.

Assistance from financial institutions
depends upon the number of applications for
viable originating from different States and,
inter-alia, locational decisions of entrepre-
neurs. Locational decisions of entrepre~
neurs in turn depend upon faZiors which
include easy availabilty raw materials and
skilled tabeur, power and other infrastructu-
ral facilities and proximity to markets.

With a view to encouraging industriali-
sation in specified backward area, institu-
tions provfde financial assistance on
concessional terms to units set up in the
industrially backward areas.
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STATEMENT

State-wise details of assistance disbursed by All Financial Institutions during the last five years and cumulative upto end March, 1987

(Rs. crore)
Disbursements
1982-83 1983-84 1984-85 1985-86 1986-87 Cumulative upto
end March 1987
B T B T B T B T B T B T
1 2 3 4 5 6 7 8 <} 10 11 12
Andhra 21.46 218.32 137.10 241.23 166.08 315.92 202.47 386.98 195.14 413.66 1233.33 2243.27
Pradesh
Arunachal 0.70 0.70 1.38 1.38 1.76 1.76 1.92 1.92 1.50 1.50 9.64 9.64 =
Pradesh .‘s
Assam 11.11 12.03 1228 12.28 3058 32.06 48.16 48.10 47.96 48.91 262.68 263.65 F
Bihar 20.24 58.20 21.70 80.75 19.86 68.86 31.87 78.43 4382 136.81 227.36 768.21 ¢
Goa 26.54 26.54 25.07 25.07 2351 23.51 2540 2£.40 27.23 2723 27135 271.35
Gujarat 111.60 279.68 92.52 289.95 135.66 315.14 19152 560.06 257.47 747.09 1303..53 3560.33
Haryana 16.05 62.40 21.09 77.17 4856 128.39 32.90 10136 43.63 13552 260.39 782.64
Himachal 24.62 27.75 30.32 30.34 36.52 39.84 6450 64.50 58.60 58.70 277.81 2779

Pradesh
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1 2 3 4 5 6 7 8 9 10 11 12

9. Jammu & 2345 2377 2518 25.18 3144 3144 3306 33.06 46,13  46.13 24047 24047

Kashmir
10.  Karnataka 87.66 166.96 121,98 237.43 128.39 32798 104.13 41047 14154 352.00 984.72 227259
1.  Kerala 17.58 64.23 17.75 66.05 3487 99.09 4452 10291 5772 124.08 299.94 791.84
12. Madhya 56.68  93.78 68.01 14554 118.80 199.09 216.86 310.28 175.72 271.03 834.76 1323.77

Pradesh
13.  Maharashtra 107.67 409.56 88.94 460.41 90.74 551.19 169.29 758.89 161.49 861.19 1045.15 5250.57
14.  Manipur 1.53 1.53 0.80 080 0.29 0.29 2.16 216 4.7 4.71 9.42 9.42
15. Meghalaya 2.67 2.67 3.26 3.26 3.65 3.65 9./4 9.74 4.70 470 25.69 25.69
16.  Mizoram 0.18 0.18 1.01 1.01 1.48 148 4.02 4.02 3.54 354 10.64 10.64
17.  Nagaland 2.21 2.21 1.00 1.00 2.36 2.36 3.91 3.91 3.50 350 18.42 18.42
18. Orissa 36.77 9372 3317 9564 4192 105.19 88.49 162.90 65.00 170.43 347.65 868.16
19.  Punjab 34.80 9197 2999 11944 4444 10471 4166 10913 58.76 164.82 375.18  922.05
20. Rajasthan 107.43 138.66 104.42 169.68 73.59 14590 106.47 17645 106.23 247.40~ 718.08 1295.65
21, Sikkim 0.37 0.37 0.87 0.87 2.00 2.00 2.96 296 5.50 5§50 1256 12.56
22.  Tamil 109.78 217.48 199.05 34558 158.71 361.76 121.44 460.13 113.90 482.22 1300.44 2879.72
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1 2 3 4 5 6 7 8 9 10 11 12
. Tripura 3.19 3.19 1.14 1.14 0.48 0.48 1.27 1.27 2.48 2.48 14.29 14.29
. Uttar 80.92 168.36 122.95 212.97 128.71 301.48 279.95 469.22 377.03 633.26 1279.11 2538.91
Pradesh
. West 58.08 136.28 56.38 169.06 64.08 197.04 57.91 227.25 144.04 309.29 612.06 1825.70
Bengal
. Union 9.71 64.73 15.58 72.07 25.70 81.97 20.70 145.99 38.44 143.01 137.60 675.69
Territories

TOTAL 1078.38 235526 1232.94 2885.39% 1414.18 344258 1907.28 4657.53 2155.78 5398.71 12112.27 29153.43@@

@ Including assistance of Rs. 9 lakh disbursed by IDBI to Bhutan.
@@ |Including assistance of Rs. 29 lakhs disbursed by IDBI to Bhutan.
B: Backward Areas

T: Total
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Japanese Aid

8978. SHRI S.B. SIDNAL SHRI G.S.
BASAVARAJU:

Will the Minister of FINANCE be
pleased to state:

(a) whether Japan has agreed to pro-
vide developmental and commodity aid to
India during 1988 for various public and
private sector projects;

(b) if so, the total aid Japan has agreed
to provide; and

(c) the projects that will be undertaken
under this scheme?

THE MINISTER OF STATE IN THE
DEPARTMENTOF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Japanese
bilateral assistance to India is extended on
* an annual basis and is pledged at the Aid
India Consortium Meeting which is generally
held in Paris in the month of June each year.

Negotiations with the Government of
Japan and the Overseas Economic Co-
Operation Fund of Japan (which is the offi-
cialfunding agency) are underway to finalise
the project proposals for Japanese assis-
tancein 1988. The amountof assistance and
the list of project will be finalised by the time
of the Aid India Consortium Meeting in Paris
in June, 1988.

Study on Japanese Capital Flow to
India

8979. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FINANCE be
pleased to state:

(a) whether India and Japan have
constituted a committee to study ways to
stimulate Japanese capital flow to India:
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(b) if so, whether any agreement in this
regard has been reached;

(c) if so, the time by which the Commit-
tee is likely to submit its reports; and

(d) the efforts being taken to increase
the flow of the Japanese capital in india?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). Some
groups like the India-Japan Study Commit-
tee and India-Japan Business Co-operation
Committee already exist. In addition, and
following the visit to Indiain January, 1988 of
a Japanese Investment Environment Sur-
vey Mission, a small Committee of officials
has been set up in Ministry of Finance to
ensure better co-ordination among Minis-
tries on matters relating to Indo-Japanese
economic and technical co-operation and to
interact where necessary with Japanese
business and industry to ascertain and
smooth out procedural or other problems.
Some ofthe other efforts to increase the flow
of Japanese Capitalin India include dissemi-
nation of information on investment opportu-
nities in India through Indian Investment
Centre and visiting delegations, continuous
streamlining of procedures and faster clear-
ance of investment proposals.

Alleged Misuse of Official Capacity by
an Official of Karol Bagh Branch of SBI

8990. SHRI VIR SEN: Will the Minister
of FINANCE be pleased to state:

(a) whether it is a fact that wife of an
official in State bank of India, Ajmal Khan
Road, Karol Bagh, New Delhi is an agent of
Unit Trust of India and other companies;

(b) whether it is also a fact that the
official is misusing his official capacity in
violation of conduct rules to get his wile
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business from borrowers/cash credit parties
of the above branch; and

(c) if so, the total amount of business
procured by the said official for his wife and
1he amount of commission his wife got in
such transactions during the last three
years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). State Bank
of India has reported that the Manager (SBI)
of its Ajmal Khan Road Branch had, as
required under the SBI (Supervising Staff)
Service Rules, informed the bank in Decem-
ber 1987 that his wife was allotted commis-
sion agencies in respect of Unit Trust of
India/National Savings Certificate/Public
Provident Fund during September '87, No-
vember 87 and December '87 respectively.
The Bank has further reported that it has
neither received complaints from any quar-
ter, including borrowers/cash credit parties
that the officer is misusing his official position
nor is there anything to substantiate that the
officer has violated or committed breach of
Bank’s Service/Conduct Rules.

Expenditure Incurred on Command
Area Development Programme

8981. SHRI GOPAL K. TANDEL: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the number of Command Area
Development (CAD) projects and expendi-
ture incurred thereon since the beginning of
the Fifth Plan in State and Central Sectors,
Project-wise, Plan-wise and State-wise;

{b) the additional irrigated area brought
under utilisation under the said Programme
Projects, Plan-wise and State-wise;
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(c) whether adequate monitoring for
satisfactory performance of CAD projects is
done by Union Government before the
Central funds are released every year for
such projects; and

(d) if not, whether there is any system
for the realistic evaluation evaluation of
perfermance of il such centrally sponsored
C.A.D. projects?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) State-
wise, Plan-wise details of the number of
Projects under the centrally sponsored CAD
programme are given in Statement-| below
State-wise, plan-wise details of expenditure
incurred in the State and-Central Sectors
under the CAD programme since the begin-
ning of the 5th Plan, are given in statement-
Il below.

(b) State-wise and Plan-wise details of
utilisation of irrigation potential for projects
covered inthe CAD programme, are given in
statement-il below.

(c) and (d). Central assistance for CAD
programme is released to State twice a year
on selected of activity. A detailed examina-
tion is done at the time of release of assis-
tance on the basis of statements submitted
by the States giving progress of expenditure
and physical achievements. Besides, prog-
ress of the programme is reviewed during
Annual Plan discussions held in the Plan-
ning Commission. An in-depth evaluation of
the CAD programme has also been carned
outby lIM, A_bmedabad attheinstanceofthe
Ministry of Water Resources. Findings of the
IIM study were considered at a National
Workshop held in Delhi in Feb., 1988. The
recommendation of the Workshop, have
been commended to State Governments for
action.
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STATEMENT—
State-wise and planwise details of number’of Project s taken up Under Centrally Sponsord
cad programme
S. No. Name of State Total Number of Projects
End of End of End of
Vth Plan Annual Vith Plan
(1977-78) (1979-80) (1984-85)
1 2 3 4 5
1. Andhra Pradesh 5 5 8
2. Assam 1 1 3
3 Bihar 6 6 6
4. Goa - 1 1
5. Gujarat 3 g 11
6. Haryana 4 4 4
7 Hmachal Pradesh - - 1
8. Jammu & Kashmir 1 2 6
9. Karnataka 5 5 5
10. Kerala 3 10 10
11. Madhya Pradesh 7 7 9
12. Manipur 1 1 2
13. Maharashtra 9 16 17
14. Orissa 3 3 3
15. Rajasthan 3 3 4

16. Tamil Nadu 3 3 5
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1 2 3 4 5
17. Uttar Pradesh 3 3 3
18. West Bengal 3 3 4
Total 60 76 102




STATEMENT-II
State-wise and Plan-wise details of expenditure of CAD Programme

(Rs. in lakhs)

€el

SIGMSUY UeLLM

S.  Name of State Expenditure during Annual Plans (1978-80) Vith Plan (1980-85)
No. Vith Plan (1974-78)
Central State Central State Central State
Share Share Share Share Share Share
1 2 3 4 5 6 7 8
1. Andhra Pradesh 543.23 668.00 51438 1070.00 1894.94 4594 31
2. Assam 10.00 700 21.52 46.00 86.95 145.10
3. Bihar 912.66 383.00 1128.95 166.00 1823.09 1919.58
4. Dadra & Nagar Haveli - — — — — 70.53
5. Goa — — — — 33.25 48.77
6. Gujarat 940.63 184 00 422.88 . 92.00 1805.02 1451.38
7. Haryana 64.21 109.00 62.18 49.00 49282  7268.00
8. Himachal Pradesh — — - — 22.88 27.58
9. Jammu & Kashmir 19.08 36.00 2729 158,00 16601  613.38
10. Karnataka 452.88 451.00 505.14 485.00 1592.12 3469.29

(¥MVS) 0161 ‘6 YHIVSIVA

SIOMSUY USUM

el



1 2 3 4 5 6 7 8
11.  Kerala 5.99 — 127.76 20.00 241.70 242.91
12.  Madhya Pradesh 595.02 2071.00 230.13 947.00 2210.44 9136.20
13. Maharashtra 661.91 1964.00 424.89 893.00 2229.18 7939.61
14.  Manipur 1.00 3.00 2.50 2.00 47.50 64.08
15. Orissa 83.74 181.00 157.44 607.00 956.88 927.51
16.  Punjab — - — — —_ 3397.00
17.  Rajasthan 839.40 733.00 1016.40 835.00 3297.85 6901.73
18.  Tamil Nadu 1.50 93.00 — 76.00 699.71 595.82
19.  Uttar Pradesh 1378.63 3387.00 2123.35 1269.00 7813.42 7384.35
20. West Bengal 144.42 612.00 266.38 209.00 264.86 390.94
Evaluation Studies 1.50 — 3.92 — 11.64 —
TOTAL 6655.80 10882.00 7035.11 6924.00 25690.26  56588.07

SIBMSUY USIIIM
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STATEMENT-IIl

Statewise/Planwise utilisation of irrigation potential under the CAD projects

*(in 000" ha.)

Utilisation at the end

S. State Utilisation before the Utilisation at the end Utilisation at the end of
No. initiation of CAD Pro- ot Vth Plan (1977-78) Annual Plans (1979-80)  of VI Plan (1984-85)
gramme (1973-74)
No. of Potential No. of Potential No. of Potential ‘No. of Potential
Projects utilised Projects  utilised Projects  utilised Projects utilised
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 5 568 S 650 5 583 8 1022
2.  Assam 1 12 1 19 1 30 3 60
3. Bihar 6 534 6 781 6 1175 6 1515
4, Goa — — — — 1 — 1 —
5.  Gujarat 3 208 3 267 3 282 1 504
6. Haryana 4 26 4 a3 4 34 4 44
7. Himachal Pradesh — — - — — — 1 3
8. Jammu & Kashmir 1 1 1 4 2 6 6 17
9. Karnataka 5 34(‘3 5 582 5 510 5 669

LEL
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1 2 3 4 5 6 7 8 9 10
10. Kerala 3 70 3 110 10 70 10 147
1. Madhya Pradesh 7 214 7 317 7 582 9 697
12. Maharashtra 9 80 9 194 16 192 17 185
13. Manipur 1 — 1 — 1 — ‘2 20
14.  Orissa 3 625 3 770 3 844 3 824
15. Rajasthan 3 920 3 1007 3 .1 159 4 1174
16. Tamil Nadu 3 570 3 570 3 570 5 781
17.  Uttar Pradesh 3 223 3 995 3 1097 3 2063
18.  West Bengal 3 719 3 837 3 778 4 788

TOTAL 60 5110 60 7116 76 7912 102 10513
Note: Utilisation varies from year to year depending upon (i) availability of water (ii) choice of crops and (iii) infrastructure

6¢El
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N.T.C. To Take Over Management of
Swadeshi Polytex Ltd

8982, SHRI ATISH CHANDRA
SINHA:
SHRI M.V. CHAN-
DRASEKHARA MUR-
THY:
SHRI V. SREENIWASA
PRASAD:

Will the Minister of TEXTILES be pileased to
state:

(a) whether it is a fact that National
“Textile Corporation Ltd. has taken over the
management of Swadeshi Polytex Ltd.,
Ghaziabad;

(b) if so, the reasons therefor; and

(c) the details of terms under which the
management has been taken over?

THE MINISTER OF TEXTILES (SHRF
RAM NIWAS MIRDHA): (a) to (c). No, Sir.
Govt./NTC has not taken-over the manage-
ment of Swadeshi Polytex Ltd. However,
34% ofthe total share holding stands vested
in the Govt/NTC as a resutt of operation of
the Supreme Court judgement, dated
12.2.88.

Agricultural loans sanctioned in
Maharashtra

8983. SHRIPRAKASH V. PATIL: Will
the Minister of FINANCE be pleased to state:

(a) the amount of agricultural loans
sanctioned by the nationalised banks in
Maharashtra during the last three years,
year-wise;

(b) whether this fully meets the pro-
jected demand of the agriculture and if so,
shorttall in supply of loan in each year;

(¢) whether Government have apart
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from rescheduling the loan repayment pe-
riod, made any survey to find out whetherthe
tarmers’ capacity to repay has been lost
completely due to répeated drought and if
so, how many such farmers are there in
Maharashtra; and

(d) whether in their case the loans are
proposed to be written off completely?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
ECUARDO FALEIRO): (a) The balance
outstanding in respect of agricultural loans
sanctioned by the public sector banks in
Maharashtra for the years ending Decem-
ber, 1984, 1985 and 1986 (latest available)
are given below:

Year ended Balance outstanding
(Rs. in lakhs)
December, 1984 63941
December, 1985 82316
December, 1986 98479

(b) Banks are required to meet the
genuine credit needs of the agriculturists.
Data on targets and achievements relating
to agricultural loans by all banks in Mahar-
ashtra under the Annual Action Plans
{AAPs) 1984 to 1986 indicated below, show
that achievements have been exceeding the
targets fixed during the last three years.

Annual Target Achievements
Action Plan

{ Rs. in crores )
AAP, 1984 537 547
AAP, 1985 597 607
AAP, 1986 646 751
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{c) Resetve Bank of India (RBI) has
issued detailed guidelinestothe commercial
banks for providing credit assistance, to the
persons affected by drought, for raising al-
ternative crops or fodder, production of
seeds, minor irrigation purposes, to set up
fair price shops and for general purpose
consumption loans to small and marginal
farmers and other weaker section upto Rs.
500/-. The guidelines also envisage conver-
sion of short term loans into medium term
loans and reschedulement of existing term
loans. Further, in areas affected by drought
successively for three years or more, banks
have been advised to defer recovery of the
amount fallen due on account of principal as
well asinterest in the current year (July 87—
June 88) for a period of two years or till the
next normal year, whichever is earlier. A
Statement indicating details of assistance
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extended as at the end of November, 1987 to
farmers affected by drought in the State of
Maharashtra is given below.

(d) The consistent stand of Govern-
ment of India and RBI has been that gener-
alised waiver or write off of loans affects the
requisits financial discipline of the borrowers
and vitiates the recovery climate. Swuch
measures also bulld up expectations on'the
part of the borrowers that loan instaiments
due tor repayment in future could also be
similarly waived and consequently their incli-
nation to repay the loans gets weakened.
There is, therefore, no proposal to resort to
generaiised write off of bank loans. Banks
would however, provide appropriate relief to
the affected farmers, on merits, in accor-
dance with the guidelines of RBI in this
regard. :

STATEMENT

Position of Bank Assistance to Persons Affected by drought as at the end of November

1987

Maharashtra State

(Rs. in lakhs)

> No. of Accounts Amount
1 2 3
1. Conversion of short-term 7818 262.18
loans into medium-term loans
2. Fresh crop loan sanctioned 6992 278.68
'3 Rescheduling/Rephasement 6783 360.73
of term loans
4. Term loans sanctioned for 3340 350.92

minor irrigation including
percolation tanks, pumpsets,
daepening of wells, etc.
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1

2 3

5. Deferment of recovery of
principal and interest for a
period of two years#ill
next normal yezr if it occurs
earlier in the case of farmers
affected by drought for 3 or
more years

6. Loans sanctioned for fair
price shops dealing in essential
commodities

7. Loans sanctioned for consumption
purposes

1381 447.25

148 9.80

615 6.09

TOTAL

27577 1715.65

Complaints Against Officials of Oriental
insurance Co.Ltd.

8984. SHRI CHHITUBHAI GAMIT:
SHRI UTTAMBHAI H.PATEL:
SHRIMATI PATEL RAMABEN

RAMJIBHAI MAYVANI.

Will the Minister of FINANCE be pleased to
state:

(a) whether the Asstt. General Man-
ager, other officials and Regional Manager,
Delhi of the Orental Insurance Co. Ltd.
N.R.O. and Delhi Regional Office have re-
ceived letters and joint representations from
the staff and the unions/association/federa-
tions of the staff and officers of the Oriental
Insurance Co. Ltd. regarcding humiliating
behaviour and threatening of some officials
during 1 January, 1986 to 29 February,
1988;

(b) if so, the details thereof and the
action taken thereon;

(c) the outcome thereof; and

(d) the action taken against the offic.als
so as to reduce and overcome the griev-
ances, complaints and difficutties of the
staff?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). Yes, Sir.
Two joint representations dated 15th Sep-
tember, 1987 and 21st September, 1987,
were recelved from some development and
administrative staff of a Division under the
Northern Regional Office of the Onental
Insurance Co.lLtd., New Delhi, about the
behaviour of Officer Incharge of their Divi-
sional Office. It has been reported that the
Officer-Incharge has shown satistactory all-
round progress during his tenure by register-
ing substantial growth in business and alsa
by taking appropriate steps in bringing dc wn
the claims ratio. He was transferred to an-
other Divisional Office in the city as per the
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policy of job rotation of the company. No
complaint has been received after this
changeover.

Experts Committee to review Textile
Policy

8985. SHRI SHARAD DIGHE: Will the
Minister of TEXTILES be pieased to state:

(a) whether Union Government have
set up an experts’ committee to review the
working of the textile policy overthe past two
years; and

(b) if so, the names of the members of
the committee, its term of reference and the
time within which it will submit its report?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b).
Government have decided to appoint such a
Commiitee but the committee has not yet

been set up.

Frauds in Yashwant Niwas Road
Branch of State Bank of Indore

8986. SHRI MANVENDRA SINGH:
Will the Minister of FINANCE be pleased to
state:

(a)  whether irregularities/frauds
committed in giving loans etc. by the Yesh-
want Niwas Road Branch (Indore) of state
Bank of Indore, have come to light during the
month of May, 1987;

(b) if so, the details thereof and the
amount involved therein;

{c) the number of officers found guilty;
and

(d) the action taken against them and
the present position of the case?

THE MINISTER OF STATE IN THE
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DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). State
Bank of Indore has reported that a fraud
involving Rs. 2.03 lakhs (approximately)
was perpetrated at the Yashwant Niwas
Road, Indore (Indore branch) during the
month of May 1987 through a current deposit
Account, which was opened in a fictitious
name. The Bank has reported that in this
connection, C.B.1. have registered a case for
investigation.

The Bank has further reported that in
connection with this case, one officer and
four employees had been placed under
suspension. Subsequently punishment
under the relevant Discipline and Appeal
Reguiations have been inflicted on the offi-
cer and one employee. Disciplinary pro-
ceedings against the remaining three em-
ployees have also been initiated .

(Translation)

Representation From Rajasthan on
Share of Water from Ganga-Yamuna
Rivers

8987. SHRI VIRDHi CHANDER JAIN:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) the details of the memorandum and
representations submitted by the Rajasthan
Government to Union Government to get
their share of water in Ganga-Yamuna riv-
ers;

(b) the dates on which meetings of the
concerned depariments, Central Water
Commission and Planning Commission
were held by Union Government and the
decisions taken therein;

(c) whether it is a fact that Rajasthan
Government has not yet received any active
cooperation of Union Government; and
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(d) if so, the time by which Government
will take decision on this important issue to
resolve the acute problem of Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (d).
The Committees set up to determine share
of Yamuna waters and possibility of diver-
sion of surplus Ganga flood waters could not
arrive at a consensus.

Nationalised Banks in Bihar

8988. SHRI RAM DHAN:
SHRI BALWANT SINGH
RAMOOWALIA:

Will the Minister of FINANCE be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to the new-item cap-
tioned "Commercial banks under fire” ap-
pearing in the Times of India of 21 Decem-
ber, 1987,

(b) if so, the facts in this regard; and

(c) the effective remedial measures
taken/proposed to be taken by Government
in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Informa-
tion is being collected and will be laidon the
Table of the House to the extent possible.

[English]

Modernisation and Diversification of
NTC Mills

8989. SHRIMATIJAYANTI PATNAIK:
Will the Minister of TEXTILES be pleased to
state:
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(a) whether the National Textile Corpo-
ration has taken steps for the modernisation
and diversification of its mills;

(b) if so, the assistance extended by
Union Government to the National Textile
Corporation to implement its modernisation
and diversification programme; and

(c) the details of the modernisation and
diversification programme drawn up by
NTC?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.

(b) The Planning Commission has
approved an outlay of Rs. 117 crores for
modernisation and labour rationalisation
schemes of NTC during the 7th Plan period.
The Government have so far released Rs.
73 crores to NTC.

(c) NTC has drawn up programmes for
modernisation on selective basis.

(Translation)

Suspension of Officers Involved in Mal-
practices in Chandni Chowk, Delhi
Branch of State Bank of Indore

8990. SHRI RAJ KUMAR RAI: Willthe
Minister of FINANCE be pleased to state:

(a) the number and particulars of the
officers found involived in the malpractices in
the Chandni Chowk, Delhi branch of the
State Bank of Indore in respect of whom
suspension orders were issued by the head
office of the State Bank of Indore, Indore on
2 September, 1983;

{b) whether bank management had
served these orders to all the officers;

(c) i not, the reasons therefor;
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(d) whether it is also a fact that main
culprits escaped; and

(e) if so, the particulars of such officers
and whether they had collusion with the
senior officers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). State
Bank cf Indore Fas reported that in connec-
tion with a case of malpractice at its Chandni
Chowk, Delhi Branch, orders were issued on
2.9.83 suspending the then Branch Man-
ager and the Accountant. The Bank has
further reported that whilst the suspension
order was served on the Branch Manager,
the service of the suspenston order on the
Accountant was deferred pending scrutiny
of his explanation. State Bank of Indore has
furthier reported that since the concerned
Branch Manager, the Accountant and the
Assistant Accountant of the Branch were
found responsible for procedural irregulari-
ties departmental proceedings were initi-
ated against them. The Branch Manager
has been removed from the Bank's service,
following a review of this case and his in-
volvement in another case. Action has also
been taken against the Accountant and the
Assistant Accountant.

Cases of imregularities, malpractices
etc. relating to Chandni Chowk, Delhi
Branch of State Bank of Indore have been
referred fo the C.B.1. for examination as to
whether these cases could be taken up for
investigation by C.B.1.

(d) State Bank cf Indore has reported
that it is not correct that the main culprits
escaped punishment.

(e) Does not arise in view of the reply to
(d) above.
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Loans for Purchase of Buses

8991. SHRI BANWARI LAL BAIRWA:
Will the Minister of FINANCE be pleased to
state:

(a) whether Directorate of Transport,
Delhi Administration, Delhi vide latters No.
5022(10)/TPT-78/2522-23 dated March
2,1978 and March 8, 1979 recommended
the names of 37 persens belonging to
Scheduled Caste communities for sanction
of 80 per cent Ioan/ assistance fcr purchase
of buses to State Bank of India, Chandni
Chowk, Delhi;

(b) the particulars of the peisons to
whom 80 per cent loan/assistance was
sanctioned by the State Bank of India in
1978 for purchase of buses;

(c) the particulars of persons to whom
loan/assistance has actually been given ;

(d) the particulars of those to whom this
loan/assistance has no so far been given.

(e) whether some persons have been
approaching State Bank of India for releas-
ing this loan/assistance; and

(f) the action proposed to be taken by
Government to release the loan/assis-
tance?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO)  (a) Yes, Sir.

(b) to (d). The loan assistance was
provided in the case of 28 out of 37 persons
belonging to Scheduled Caste communities
to whom loan was reccmmended by the *
Directorate of Transport for purchase of
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buses. However, in accordance with the
statutes governing the nationalisation of
banks and in accordance with the practices
and usages customary among the the bank-
ers, the information relating to individual
constituents cannot be divulged.

(e) No, Sir.
(f) Does not arise.
[ Translation]

Unemployment Due to Modernisation of
Textile Mills

8992. DR. CHANDRA SHEKHAR
TRIPATHI: Willthe Ministerof TEXTILES be
pleased to state:

(a) whether Government propose to
implement any special scheme for the
modernisation of textiles mills in the country;

(b) if so, the outlines thereof and
whether cloth will be made available to the
public at cheaper rates as a result thereof;

(c) if not, the measures being adopted
by Government thereon; and

(d) whether it is also a fact that the
modernisation of Textile mills will lead to
more unemployment; if so, the safeguards
contemplated in that regard?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) A Textile
Modernisation Fund has been set up under
the aegis of the Industrial Development
Bank of India to meet the modernisation
needs of textile mills.

(b) The Fund has a corpus of Rs.
750.00 crores to be utilised over five years
and it seeks to assist the specific needs for
modernisation of both healthy units- and
weak but viable units. It cannot be said that
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modernisation alone will lead to availability
of cheaper cloth because the price of cloth is
dependent on various factors like the cost of
raw material, other inputs, etc.

(c) Among other things, the question of
cheap cloth has been increased. The Gov-
ernment have asked the private sector tex-
tile mill industry to ensure that duty reliefs
announced in the Budget for 1988-89 reach
the consumer. NTC mills and handloom
organisations have also been entrusted to
produce blended fabrics from duty free/
concessional duty fibreyarn.

(d) In the long run, modernisation is
essential if the mills are to become viable
and the lonc ‘erm interests of the workers,
like emplovr ..ni, are to be protected. More-
over, modernisation does not necessarily
imply retrenchment in every case.

[English]
Opening of Bank Branches in Gujarat

8993. SHRI DAULATSINHJI JADEJA:
Will the Minister of FINANCE be pleased to
state:

(a) the number of new branches of na-
tionalised banks proposed to be opened in
Guijarat in 1988;

(b) the number of such branches pro-
posed to be opened in Jamnagar district in
Gujarat; and

(c) thedetails of locations in Jamnagar
district where such new branches are pro-
posed to be opened?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Reserve Bank of
india (RBI) has reported that onthethe basis
of list of identified centres received from the
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State Government of Gujarat, 238 eligible
centres have been allotted to banks for
opening branches in the rural and semi-
urban areas under the current Branch Li-
censing Policy for 1985-90. In addition, RBI
has allotted 36 centres to banks for opening
branches at urban/metropolitan centres.

(b) and (c). RBI has allotted one rural
andthree urbancentres to banks foropening
branches in Jamnagar District of Gujarat
under the current Branch Licensing Policy,
as per details given below:-

(1) Motikhavdi

(2) Jamnagar - Insvalsara

(3) Jamnagar - Ranjit Sagar Road

(4) Jamnagar - Patel Colony
Multilateral Lending programme

SHRIMATI
SINGH:
DR. G.S. RAJHANS:

8994. MADHUREE

Will the Minister of FINANCE be pleased to
state:

(a) whether the level and structure of
multilateral lending programme has under-
gone a significant change in the past few
years;

(b) whether in the graduation formulae
of the multilateral lending agencies, India's
share of soft loans has been coming down;

(c) if so, whether the bilateral lending
programme is proposed to be suitably ad-
justed to mitigate the transitional difficulties;
and

(d) what are the long term structural re-
adjustments which are conceived in this
area?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). While
India's access to concessional resources,
specifically IDA, measured as a proportion
of such lending to all countries, has declined
in recent years, the volume of overall
commitments, including both concessional
and non-concessional assistance to India
has maintained a rising trend.

[ Translation]

Trade Fair Centres in States

8995. SHRI SARFARAZ AHMAD:
SHRI VILAS MUTTEM-
WAR:

Will the Minister of COMMERCE be pleased
to state:

(a) whether itis afactthat the trade fairs
held in Delhi do not fulfil the objective of
organising them;

(b) if so, whether Government propose
to set up trade fair centres in the States also;
and

(c) the expenditure likely to be incurred
on them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) No, Sir.

(b) and (c). Some of the State Govts
have shown interest in setting up exhibition
complexes in their Capitals. At this stage, it
is difficult to indicate the expenditure likely to
be incurred on them because the State
Governments have not yet finalised ther
project proposals.
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Implementation of Central Pay Scale for
Tripura State Employees and Teachers

8996. SHRI AJOY BISWAS: Will the
Minister of FINANCE be pleased to state;

(a) whether Government of Tripura
have requested for Central assistance to
meet the cost of revision of pay scales of its
employees and teachers on the pattern of
Central pay scales;

(b) if so, the details thereof; and

(c) the reaction of Government of India
thereot?

”

THE MINISTER OF STATE IN THE
DEPARTMENTOF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI B.K.
GADHVI): (a) and (b). Chief Minister,
Tripura has requested Central assistance
for meeting the cost of revision of pay scales
of its employees by granting Central Gov-
ernment pay scales to State Government
employees. The annual financial liability on
this account would be of the order of Rs. 40
crores.

(c) The revision of pay scales of State
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employees is a subject that falls within the
State’s own jurisdiction. State Gowvts. are
competent to revise the pay scales of their
employees keeping in view available re-
sources to meet the cost on account of such
revision.

[ Translation]
Raids on Big Industrial Houses

8997. SHRI RAM PUJAN PATEL: Will
theMinister of FINANCE be pleased to state:

(a) the names of big industrial houses
and magnates whose premises were raided
by the Directorate of Enforcement during the
last one year;

(b) the details of irregularities detected
during these raids conducted on the prem-
ises of such people; and

(c) the action taken against the people
found guilty?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). During
1987, the Directorate of Enforcement
(FERA) had searched the following Indus-
trial Houses:-

Name of Industrial Date of Details of violations of
House searched search FERA and present position
1 3
. 1. M/s.Jhalani Tools 3.6.87 Investigations are in
India Pvt.Ltd., progress in respect of
Delhi. non-repatriation of export
proceeds.
2. M/s.Anatronics 5.6.87 Investigations are in

General Corporation
Pvt.Ltd., Delhi

progress in respect of
non-repatriation of
commission earned
abroad.
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1

v

3

3. Mss. Jindal Pipes 29.6.87 The investigations did
Ltd., Delhi (Jindal Group). not indicate any FERA
violation.
4. Ms. Bangur Bros. 31.12.87 Investigation are in

Lid., Calcutta.

progress in respect of
illegal remittance of
U.S.$.1,48,500/-.

Appropriate action under the law as warranted by the results of investigations is taken.

Bonus to Government Employees

8998. SHRIVILAS MUTTEMWAR: Will
the Minister of FINANCE be pleased to state:

(a) whether payment of bonus or ex
gratia to the employees in Central Govern-
ment departments and in the Public Under-
takings and organisations under the control
of Union Government is made on the basis of
productivity;

(b) whether itis also a factthat payment
of bonus or ex gratia was made by some
Government departments last year despite
the losses suffered by them; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE INTHE
MINISTRY OF FINANCE (SHRI
B.K.GADHVI): (a) to {c). The Central Gov-
ernment employees working in production
oriented or commercial sectors of the Gov-
ernment, for example. Railways, Posts &
Telecommunications, Defence production
units, etc., are paid bonus according to the
Productivity Linked Bonus schemes pertain-
ing to the respective Departments. The

remaining Central Government employees
who are not covered by any Productivity
Linked Bonus Scheme receive ex gratia
payment/ad hoc bonus. The amount pay-
able is fixed by Government annually.

Minimum statutory bonus at the rate of
8.33 per cent in terms of the Payment of
Bonus Act or ex gratia paid under Govern-
ment orders, where the payment of Bonus
Act is not applicable, at the rate of 8.33 per
cent to employees of public sector enter-
prises is not dependent upon the profitability
or loss of the concerned enterprise.

[English)
Pencillin Import Licence to IDPL

8999. SHRI DHARAM PAL SINGH
MALIK: Willthe Minister of COMMERCE be
pleased to state:

(a) the provision of Import and Export
Policy under which the Indian Drugs and
Pharmaceuticals Limited (IDPL) has been
granted an ad hoc import licence for import
of Pencillin Vfirst crystal for distribution; and

(b) Under what head of account could
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the excess recovery between imported and
indigenous price to be paid to Government?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Interms of the provision
for ‘Residual requirements’ contained in
para 154 of the Import Policy for 1985-88, an
ad hoc licence was granted to M/s. Indian
Drugs and Pharmaceuticals for imports of
Pencillin V for distribution to M/s. Jagson
Pal, Delhi at the indigenous Price of Penicil-
lin G.

(b) There is no decision for deposit of
the difference between the indigenous and
imported price to the Government account.

Import of Film Slitting Machines

9000. SHRI G. BHOOPATHY: Wil'the
Minister of COMMERCE be pleased to
state:

(a) whether some small scale units
have imported film slitting machines without
import licences as Printing machinery; and

(b) the action being taken by Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Government have no
such information.

(b) Does not arise.
[Translation] -
Bonds for NRI
9001. SHRI KALI PRASAD PANDEY:
Will the Minister of FINANCE be pleased to

state:

(a) whether the Reserve Bank of India
is considering many proposals for issuing
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the new bonds called “NRI Bonds” for the
Indians settled abroad;

(b) if so, the details of these bonds; and

(c) the time when these bonds will be
issued and the country-wise number of
branches through which these bonds will be
issued and the necessary terms and condi-
tions thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Govern-
ment have decided to introduce a new
scheme of Foreign Currency denominated
Bonds/Deposit Certificates for Non-Resi-
dent Indians on a non-repatriable basis. The
maturity period of these Bonds/Deposit
Certificates will be 7 Years and these will
carry an interest rate higher than that appli-
cable to the repatriable foreign currency
non-resident deposits. These Bonds/De-
posits will be free from Income tax, Wealth
tax and Gift tax. The Scheme is expected to
be implemented fairly soon.

Loans Advanced by State Bank of
Indore in Madhya Pradesh

9002. SHRI C. JANGA REDDY: will
the Minister of FINANCE be pleased to state:

(a) the number of persons who were
given loans during the period from January,
1987 to December, 1987 in each district of
Madhya Pradesh where branches of State
Bank of Indore are functioning;

(b) the break-up ofthe loans, out of the
aforesaid amount advanced to women en-
trepreneurs, handicapped and unemployed
persons for setting up industries;

(c) the amount of loans proposed to be
given during the current year to the persons
belonging to the aforesaid categories by the
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branches of the said bank in each district;
and '

(d) if no amountis proposedtobe given,
the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). The
present data generating system does not
provide for collection of the information in the
manner asked for. However, the outstanding
gross credit (excluding advances to banks)
as on the last Friday of ‘December 1985,
December 1986 and September 1987 in
respect of all Scheduled Commercial banks
in Madhya Pradesh is as under:-

(Amount Rs.in crores)

Year Credit
December 1985 1837.60
December 1986 2264.13
September 1987 2471.10

[English]
Institute of Rural Development of SBI

9003. SHRI C. SAMBU: Will the Minis-
ter of Finance be pleased io state:

(a) the achievements of the Institute of
Rural Development of the State Bank of
India at Hyderabad since its inception; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
information is being collected and willbe laid
on the Table of the House to the extent
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available.

Equity Assistance to Small Scale
Sector

9004. SHRI K. RAMAMURTHY:
SHRI VISHNU MOD!:

Will the MINISTER OF FINANCE be
pleased to state:

(a) the details of the five schemes of
equity finance introduced by Government to
supplement the equity capital raised by
small enterprises;

(b) the quantum of equity assistance
sanctioned so far to the small scale sector
under these five schemes of equity finance;

(c) the equity assistance sanctioned
under the National Equity Fund to the small
scale sector; and

(d) the extent to which the capital llis ot
the small sector have eliminated by such
equity assistance?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). The
Industrial Development Bank of India (IDB!)
has reported that it provides equity type of
assistance in the form of seed Capital
through its four Schemes viz., i) Special
Capital Scheme,ii) Seed Capital Scheme,
iiiy National Equity Fund Scheme and iv)
Special Scheme of assistance for Ex-Serv-
icemen. Details of these Schemes and the
assistance extended through them are set
out in the statement below.

». (d) The IDBI has reported that its Seed
Capital Assistance Schemes have enabled
an increasing number of new entrepreneurs
to set up projects in Small Scale Sector.
Assistange on soft terms from the National
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Equity Fund is inter-alia available for reha-
bilitation of potentially viable sick small scale
units where the total outlay does not exceed
Rs. 5 lakhs.

Special Capital Scheme

Under the Scheme, State Financial
Corporation provide equity type of assis-
tance to small scale units in their portfolio out
of the Special Capital contributed by IDBI
and State Governments in equal proportion.
Maximum amount of assistance under the
Scheme is Rs.4 lakh per unit. According to
available information, cumulative assis-
tance sanctioned in respect of this Scheme
upto end March 1987 amounted to Rs. 3522
lakhs in respect of 2453 units.

Seed Capital Scheme

This Scheme is being operated by IDBI
through State industrial Development Cor-
porations and State Financial Corporations
for providing equity type assistance to small
and medium scale units being financed by
the State-level institutions. Maximum assis-
tance under this Scheme is limited to Rs.15
lakhs per project.

Since July 1982 and upto end of March
1988,SSI units have been extended assis-
tance under the Scheme to the extent of Rs.
2061 lakhs.

National Equity Fund Scheme

National Equity Fund (NEF) has been
set up in IDBI in August, 1987 for providing
assistance in the form of soft loans towards
equity to eligible entrepreneurs for setting up
of new projects and also for rehabilitation of
potentially viable sick units in the tiny and
small scale sectors. Assistance upto a
maximum of Rs.75,000 per project at a serv-
ice charge of 1% per annum would be avail-
able to tiny and small-scale industrial units
located/coming up in a villagetown having
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population not exceeding 5 lacs and with
project cost not exceeding Rs. 5 lacs. The
assistance under the Scheme would be
channelised through Nationalised Banks.
As at end March 1988, an aggregate amount
of Rs. 2.54 lakhs have been sanctionedto 15
units.

Special Scheme of Assistance to Ex service-
men

IDBI has introduced the above scheme
which came into affect from April 1, 1987.
Under the scheme ex-servicemen will be
provided through SFCs and twin function
SIDCs, equity type support for starting small
scale industries including transport and
other service industries for self employment.
As atend March 1988, an aggregate amount
of Rs. 1337 lakhs had been sanctioned to
570 beneficiaries by various SFCs/twin
function SIDCs.

Long Term Plan for Ir;igation Potential
9005. DR. KRUPASINDHU BHOI: Will
the Minister of WATER RESOURCES be

pleased to state:

(a) whether Government have drawn up
any long term plan for expanding areas

"under irrigation in the country;

{b) if so, the estimated cost of that long
term plan;

(c) the irrigation potential expected to
be created on completion of that long term
plan period; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Plans for
expanding irrigation facilities are taken up by
the state Governments under their Annual
Plan/Five Year Plans.
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(b) The estimated cost of these long
term plans would depend on the prevailing
costs of individual schemes/projects at the
time of its execution.

(c) The ultimate irrigation potential that
is sought to be achieved in the country, by
2010 Ad or so, is 113 million hectares.

(d} An estimated area of 58 million
hectares would be irrigated from major &
medium projects and the balance from the
minor irrigation schemes.

[ Transiation)
Handlooms in Gujarat

9006. SHRI NARSINH MAKWANA:
Will the Minister of TEXTILES be pleased to
state:

{a) the number of handlooms in Gujarat
and the number of people who are working
through co-operative societies and Hand-
loom Corporation and of those who are
working individually;

(b) the details of the concessions being
provided to handloom weavers and the
extent thereof and whether these conces-
sions are being provided even to those who
are working individually;

(c) the reasons for not supplying yarn
for manufacturing Janata cloth to all the
weavers and the criteria being adopted in
this regard; and

(d) the reasons tor supplying less quan-
tity of Janata cloth yarn, keeping in view the
number of handlooms in Gujarat?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (d). A State-
ment is given below.
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STATEMENT

(a) The number of handlooms in Gujarat
is estimated at23,741 and the break-up is as
under:

i) Cooperative Sector 11,000
ii) Corporate Sector 5,035
i) Others 7,706

Total 23,741

Thefigures regarding number of people
working on these looms are not maintained.

{b) The following concessions being
provided to the handloom sector are appli-
cable to individual weavers also:-

i) Complete exemption from ex-
cise duty on plain reel hank yarn.

ii) Complete exemptionof process-
ing duty for cotton, wool and
polyester fabrics made on hand-
looms when processed in proc-
ess houses set up by State
Handloom Development Corpo-
ration and Apex Handloom Co-
operative Societies.

i) Concessional processing duty
on processing of cotton fabrics
made on handloom when proc-
essed by independent proces-
sors approved by the Govern-
ment.

iv) Complete exemption from ex-
cise duty on processing of wool-
len fabrics woven on handloom
when processed by independent
processors approved by the
Government.
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In addition, the following concessions
arebeing providedto the handloom weavers
covered by the Cooperatives/Corporations:-

i) 50% concession on double
cross reel hank yarn when pur-
chased by registered handloom
cooperative societies and State
Handloom Development Corpo-
rations. :

iy Complete exemption from ex-
cise duty on certain type of poly-
ester blended yarn when pur-
chased by State Handloom
Development Corporation and
Handloom Cooperative Socie-
ties.

i) Complete exemption from ex-
cise duty on polyester fibre used
in the blended yarn consumed
for the production of blended
tabrics on handlooms under a
programme approved by Devel-
opment Commissioner for
Handlooms.

iv) Concessional rate of excise duty
@ Rs. 10.56 perkg. on polyester
tilamentyarn usedinthe produc-
tion of polyester fabrics under a
programme approved by Devel-
opment Commissioner for hand-
looms.

v)  50% concession on viscose fila-
ment yarn when purchased by
registered handioom coopera-
tive society or any organisation
approved in this behalf by the
Government.

vi) Complete exemption from cus-
toms duty on the raw wool im-
ported into India by a registered
apex handloom cooperative
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society or a State handioom
development corporation.

(c) and d). State Government of Gujarat
has reported that the yarn for production of
Janata cloth is supplied by the implementing
agencies to the weavers engaged in the
production of Janata cloth either directly or
through Primary Weavers’ Cooperative
Societies. No complaint of inadequate sup-
ply of yarn has been received.

Loan Linked Deposit Scheme of
Canara Bank

9007. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of FINANCE be pleased to state:

(a) whether the Canara Bank has intro-
duced a loan linked deposit scheme;

(b) if so, the details of the scheme; and

(c) whether this scheme has beenintro-
duced in all the branches?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALIERO): (a) and (c). Yes, Sir.

(b) As per the igfo:mation available
from Canara Bank, an account under the
loan linked deposit scheme can be opened
by any individual in monthly instalments of a
minimum of Rs.50% and in multiplies of
Rs.10/-. The period of deposit could be from
2 to 5 years. On the maturity of deposit the
bank would advance one to four times the
maturity amount to acquire any tangible
fixed assets on the usual terms and condi-
tions applicable for such advances. The
maximum amount of such advance is Rs.
one lakh. The repayment and other condi-
tions are as per rules for loans against du-
rable utility articles.
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Promotion of SC/ST Employees

9008. SHRI YOGESHWAR PRASAD
YOGESH: Will the Minister of WATER
RESOURCES be pleased to state:

(a) the number of scheduled Caste/
Scheduled Tribe employees in clerical cadre
whose promotions have been kept in abey-
ance for more than a period of 10 years with
reasons therefor;

(b) whetherthe member of SC/ST cate-
gory are finding due representation in the
class-l posts according to the reservation
quota allotted o them; and

(c) if not, the steps being taken to give
due representation to them in promotional
matters?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT| KRISHNA SAHI): (a) There is
one such case. The official who joined
Government Service in March, 1957 as
Lower Division Clerk, submitted his claim of
being Scheduled Caste in June, 1973. This
necessitated verification in regard to its
genuineness as per the prescribed proce-
dure. His claim of being a Scheduled Caste
has since been admitted in February, 1988.
He has been promoted as Upper Division
Clerk with effect from 19.6.1982 in the nor-
mal course.

(b) Yes,sir,
(c) Does not arise.
[English]

Export of Aluminium by NALCO
Through MMTC

9009. SHRI MOHD. MAHFOOZ ALI
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KHAN: Will the Minister of COMMERCE be
pleased to state:

(a) whether the National Aluminium
Company Limited (NALCO) is exporting
alumina through Minerals and Metals Trad-
ing Corporation (MMTC);

(b) whether some losses are being
incurred by MMTC in export of alumina;

(c) if so, the details thereof and the
reasons therefor; and

(d) the manner in which Government
propose to minimise the losses?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Yes, Sir.

(b) No,Sir.
(c) and (d). Do not arise.

Export of Garments Under Open
Tender System

9010. DR. A.K. PATEL: Will the Minis-
ter of TEXTILES be pleased to state:

(a) whether Government's new Open
Tender System (OTS) under garments ex-
port quota policy has been successful in
realising huge amount from quota premium;
if so, the details thereof; and

(b) the details in respect of the first
period of 1988 for each superfast quota
category in USA, Canada, Sweden (Woven
and knitted separately) and the number of
pieces which were sold under OTS at pre-
mium: (1) below Rs.5/-; (ii) between Rs.5/-
and Rs.10/- (iii) Rs. 10/- and Rs.15/-; (iv)
Rs.15/- and Rs.20/-; (v) Rs. 20/- and Rs. 30/
-; (vi) Rs. 30/- and Rs.40/-; (vii) Rs. 40/- and
Rs. 50/-; (viii) Rs. 50/- Rs. 75/- and (ix) above
Rs. 75/- along with the number of exporter
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buyers in each such price category? 12.02 crores has been collected under Open
Tender System (OTS) for the first period of
THE MINISTER OF TEXTILES (SHRI 1988.
RAM NIWAS MIRDHA): (a) A sum of Rs. (b) A statement is given below.

STATEMENT

Premium Rangewise Quantity Sold Under Category/Country To Registered Exporters in
Open Tender System During | st Period 1988

Premium No. of Exporter-Buyers Qty.(In PCS) Sold
Range Under O.T.S.
Woven Knitted Woven Knitted
1 2 3 4 5

U.S.A,CATG.335

0-4.50 45 - 160482 -
5-9.50 3 - 2070 -
10-14.50 6 - 13738
Total 54 - 176290

U.S.A.CATG. 336-636

0-4.50 7 8 49500 34206
5-9.50 2 4 1215 13190
10-14.50 . 1 - 1200
15-19.50 101 1 282541 1350
20-24.50 27 1 158463 2000
125-29.90 3 x 1096 .
30-34.50 5 . 5980 -
Total 145 15 498795 51946

U.S.A. CATG. 338/39/40

0-4.50
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1 2 3 4 5
5-9.50 1 1 9900 585
10-14.50 12 - 78377 -
15-19.50 53 4 658621 13920
20-24.50 - 45 10 488799 134400
25-29.50 14 3 172900 7500
30-34.50 6 1 30000 1000
35-39.50 - 1 - 1200
Total 131 20 1438597 158605

U.S.A. CATG. 341.

0-4.50 20 - 198488 -
5-9.50 233 = 2616579 -
10-14.50 70 - 667724 -
15-19.50 2 - 940 -
20-24.50 - - -

25-29.90 - - - -
30-34.50 2 = 6235 s
Total 327 - 3489966 -

U.S.A. CATG. 342

0-4.50 3 - 16500 -
5-9.50 5 ® 2500 -
10-14.50 = ‘ 1 - 1080
15-19.50 29 - 98001 -

20-24.50 44 5 271220 50000
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1 2 3 4 5
25-29.50 7 - 33003 -
30-34.50 6 - 12450 -
Total 94 6 456174 51080

U.S.A. CATG. 347/48

0-4.50 - - - .
5-950 - - - -
10-14.50 9 - 23076 -
15-19.50 5 - 9120 -
20-24 50 - 3 - 9174
25-29.50 57 6 213511 26670
30-34.50 13 1 54740 600
35-39.50 1 - 6000 -
40-69.50 2 - 12000 -
70 and above 1 - 2288 -
Total 88 10 320735 36444
CANADA CATG 1

0-4.50 13 2 33209 10000
5-950 25 90446 R
10-14.50 8 - 34340

15-19.50 2 - 2191 -
Total 48 2 160186 10000
CANADA CATG. 2.

0-4 50 76 - 301750 .
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1 2 3 4 5
5-9.50. 13 10 36206 44885

10-14.50 6 - 5988 -
15-19.50 1 1 5000 800
20-24.50 - 2 * 19920
Total 96 13 348944 . 65605 -
CANADA CATG.3.

0-4.50 - 2 2120
5-9.50. 17 2 3260 %589
10-14.50 20 - 22924

15-19.50 3 - 5117 #
20-24.50 1 - 1239 -
Total 41 4 61881 4709
CANADA CATG .4

0-4.50 4 1 11600 4000
5-9.50 86 3 142855 5244
10-14.50 35 2 65445 1425
15-19.50 42 1 21573 285
Jotal 167. 7 241473 10954
total Exporiers Woven + Knitted = 174

Total Quantities Woven + Knitted = 252427.

SWEDEN. CATG. 5

0450 - 13 - 60780
5-9.50 - 21 - 80930
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1 2 3 4 5
10-14.50 - 5 - 25000
Total - 39 - 166710

SWEDEN CATG. 8. :
0-4.50 - - - -
5-9.50 - - =

10-14.50 1 3 1560 1694
15-19.50 - - - -
20-24.50 . ; . )
25-29.50 3 . 4468 -
30-34.50 3 - 2100 -
35-39.50 5 7500 -
Total 12 3 15628 1694
SWEDEN, CATG. 9

0-4.50 - - “ .
5-9.50 . - . -
10-14.50 1 - 525 N
15-19.50 4 10 5580 9673
20-24.50 ’ s -
25-29.50 : ; ; ]
30-34.50 13 - 25345 -
35-39.50 7 . 14500 -
40-44.50 9 - 14500 -
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1 2 4 = 5
45.49.50 2 2880 -
50-54.50 1 2500 -
Total 37 10 65830 9673

Source : Apparel Export Promotion Council.

Indo-French Trade Talks

9011. SHRI RADHAKANTA DIGAL:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the Indo-French official
level were held for expansion of trade be-
tween the two countries;

{b} if so, when was last talk held and the
outcome thereof;

(c) the areas identified for expansion of
trade?

THE MINISTER OF STATE iN THE
MINISTRY OF COMMERCE, (SHRI P.R.
DAS MUNSI) : (a)to (c). The last official level
bilateral talks were held in Paris in October,
1987 atthe time of the sixth Indo-french Joint
Committee meeting on Economic and Tech-
nical Cooperation. Some of the areas iden-
tified for expansion of trade included French
support for a trade promotion programme for
selected Indian products and the establish-
mentof joint venturesin Indiamainly in areas
which may help generate exports.

Import of Cloves
9012. SHRI N. VENKATA RATNAM:
Will the Minister of COMMERCE be pleased

to state:

(a) whether under 1985-86 import-Ex-

portpolicy, import of Cloves was under Open
General Licence;

(b) whether it was shifted to the canal-
ised list, and if so, the reasons therefor;

(c) whether cloves shortage arose after
canalisation and the clove import was again
put back-in the Open General Licence sys-
tem; and

(d) the quantity of cloves imported dur-
ing the period of canalisation and the names
of importers?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a)to (d). Import of Cloves has
been under Open General Licence fora long
time. There had been persistent representa-
tions for shifting of this tem from the Open
General Licence List Keeping in view the
indigenous production as well as the pos-
sible advantages in bulk purchases, particu-
larly because of the suppliers in exporting
countries being state trading agencies,
import of cloves was canalised through
State Trading Corporation with effect from
26th Septemter 1986 . However, there have
teen problems in import as well as distribu-
tion of cloves with consequential rise In
prices. It was, therefore, decided to restore
status-quo ante and import of cloves has
been allowed under Ooen General Licence
in the Import Policy for April, 1988-March,
1991. Total Quantity imported by the STC
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during the period of canalisation is 1293 MT.
Cardamom Replantation

9013. PROF. P.J.KURIEN: Wil the
Minister of COMMERCE be pleased to
state:

(a)thetotal area presently under carda-
mom;

(b) whether the Spices Board has initi-
ated a scheme for replantation of the entire
area under cardamom;

(c) if so, the details thereof; and

(d) how much work has been done so
far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) The total area under Car-
damom cultivation in the country is esti-
mated at around 1.00 lakh hectares.

(b) and (c). The Board is implementing
a subsidy scheme on a limited basis for
motivating the farmers to take to re-planting.

(d) Under the subsidy scheme the
number of beneficiaries and area covered by
replantation have been estimated as 8580
numbers and 10,060.28 hectares respec-
tively since 1983-84. Apart from this, an-
other 3532.80 hectares have beenreplanted
in the large grower sector without subsidy
during the same period.

Bank Loans for Housing

9014. SHRI SOMNATH RATH: Will the
Minister of FINANCE be pleased to state:

(a) what has been the contribution on
nationalised banks in the field of housing in
terms of percentage; and
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(b) their future programmes in this re-
gard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The percentage
share of housing finance in total bank credit
of public sector banks was 0.30 and 0.34
during the years 1985 and 1986 respec-
tively.

(b) Reserve Bank of India have issued
instructions to all scheduled commercial
banks advising enhancement in the total
annual allocation for housing finance from
Rs. 150.crores to Rs. 225 crores for the year
1988 and to Rs. 300 crores forthe year 1989.

Expenditure on Ramakrishnayya
Committee

9015. SHRIMATI N.P.JHANSI LA-
KSHMI: Will the Minister of COMMERCE be
pleased to state the total expenditure in-
curred by Government on Ramakrishnayya
Committee on Tea, Coffee and Rubber
Boards, with break-up under suitable
heads?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): The total expenditure incurred
in connection with the functioning of the
Ramakrishnayya Committee has been to
the tune of Rs. 1,88,300/- (Rupees One lakh
eighty-eight thousand and three hundred
only) with following details:-

1 2 3
1. Honorarium Rs. 22, 000
2. Remuneration

to Consultant Rs. 22,000
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1 2 3
3. Transport/

Travelling

allowance Rs. 67, 700

4. Maintenance of
Office including
rent, telephone
efc. Rs. 46,600

5. Stationery,
incidental and
miscellaneous

expenditure Rs. 30,000

Total Rs. 1,88,300

Excise Duty Evasion Cases Against
TELCO

9016. SHRI BHATAM SRIRAMA
MURTY:Will the Minister of FINANCE be
pleased to state:

(a) the number of cases in which show
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cause notices for evasion of excise duty
were issued to Tata Engineering and Loco-
motive Company (TELCO) during 1987 and
this year upto 31.3. 1988;

(b) the amount involved in these cases;

(c) the number of proceedings for ex-
cise duty evasion against TELCO factories
at Jamshedpur and Pune which are in prog-
ress; and

(d) the amount involved in these pro-
ceedings?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA) : (a) and (b). The number of
cases in which show cause notices for eva-
sion of excise duty have been issued to M/s.
TataEngineering and Locomotive Company
(TELCO) during the years 1987and 1988
(upto 31.3.1988), are given below alongwith
amounts involved in these cases:-

Year No. of show cause Amount of alleged
notice issued s evasion of central
excise duty involved
{Rs. in lakh)
1987 9 245.13
1988 1 7.64
(upto 31.3.88)
(c) and (d). The number of proceedings Hawala Racketeers at Bombay
for excise duty evasion against TELCO,
Jamshedpur, which are in progress, is 3 9017, SHRI BHATTAM

involving an amount of Rs. 63.46 lakhs.
Number of such cases in respect of TELCO,
Pune is 10, involving an amount of Rs.
372.04. lakhs.

SRIRAMAMURTY: Will the Minister of FI-

- NANCE be pleased to state:

(a) whether the Central Economic Intel-
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ligence Bureau (CEIB) had identified
Hawala Racketeers at Bombay whose daily
turn over was Rs. two crores; and

(b) if so, the details thereof and the
action taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) : ( a) and (b). Yes, Sir. Central
Economic Intelligence Bureau, Department
of Revenue, Ministry of Finance had, in
1987, identified some hawala racketegrs at
Bombay and organised an operation code-
named ‘RAHU’ against them on 27th June,
1987. As part of the above named operation
20 premises were searched in Bombay on
27th June, 1987 which resulted in the
seizure of incriminating documents evidenc-
ing Hawala payments in violation of Foreign
Exchange Regulation Act, 1973 to the tune
of about Rs. 30 crores Indian currency
amounting to Rs. 15,39 100/- believed to be
proceeds of compensatory/(Hawala) pay-
ments, 420 Hong Kong Dollars, 130 UAE
Dirhams, 7.75 Kuwaiti Dinars, 16 Pakistani
Rupees, 4 US Dollars and 4 Zambian
Kwatcha were also seized. 6 persons were
arrested. Out of these six persons two were
detained under Conservation of Foreign
Exchange and Prevention of Smuggling
Activities Act,1974 (COFEPOSA).

indian Construction Industry for Jobs
Abroad

9018. SHRI MOHANBHAI PATEL: Will
the Minister of COMMERCE be pleased to
state:

(a) the names of Indian construction
companies which are in public sector;

(b) the number of works they have ob-
tained in foreign countries during the last
three years and the namaes of the countries;
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(c) whether the Indian construction in-
dustry is facing severe competition in getting
contracts abroad;

(d) whether the Overseas Construction
Council of India recently organised a two-
day Seminar in New Delhi on the subject of
“Strategies for International Construction
Contracting”; and

(e) if so, the issues discussed and the
steps being taken by the construction indus-
try to get jobs in foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a)to (e). A statement is given
below:

STATEMENT
This following are the Name of Some of
the Indian Constricuion Ciompaneies in
the Public Sector, Whcih have participated
in Overas construction projects:

i) Indian Railway Construction
Company Limited

ii) National Buildings Construction
Corporation Limited

i) National Projects Construction
Corporation Limited

iv) Indian Roads Construction Cor-
poration Limited

v) Engineering Projects (India)
Limited

vi) U.P. State Bridge Corporation

vii) Projects and Equipment Corpo-
ration

viii) Bridge and Roof Limited

ix) Hindustan Steel Works Con-
struction Company Limited
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x) International Airports Authority
of India.

During 1985-87, with the support of
Exim Bank, Indian Railway Construction
Company Limited secured five projects, one
each at Iraq, Nepal, Algeria, Jordan and
Bangladesh, and U.P. State Bridge Corpo-
ration had secured a a project in Nepal.

Fall in oil revenue in West Asia, war in
the Middle-East etc., have restricted con-
struction project exports in West Asia.

The Overseas Construction Council of
India, in association with the National Insti-
tute of Construction Management and Re-
search, had organised a Seminar at New
Delhi on the subject of 'Strategies for Inter-
national Construction Contracting’. The is-
sues raised in the Seminar, inter alia, per-
tained to the need for identification of thrust
markets, Option of consortium approach,
need for an information system and publicity
programme, etc.

With a view to facilitating exploration of
overseas markets, the Indian construction
contractors, either on their own or under the
aegis of the Overseas Construction Council
of India, participate in delegations/study
teams deputed abroad and also in overseas
fairs/exhibitions.

Bhandara Gramin Bank

9019. SHRI HANNAN MOLLAH: will
the Minister of FINANCE be pleased to state:

{a) when Indian Banks’ Association and
management of Bank of India have duly
recognised and signed agreement with All
India Organisation of Bank Officers and
Bank of India Officers Organisation, respec-
tively;

(b) if so, the reasons why the manage-
ment of Bhandara Gramin Bank, sponsored
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by Bank of India, has refused to make any
correspondence with Bhanadra Gramin
Bank Officers Association, even after recog-
nition; and '

(c) whether the management of Bank of
India and Bhandara Gramin Bank are not
governed by the same labour laws of the
land?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) The Indian
Banks' Association has advised that it does
not recognise any union or association.
However, the Indian Banks' Association
holds discussions with all India Officers
Associations of banks concerning service
matters of the officers. At individual bank
level, bipartite relationships are maintained
with the majority officers’ associations. The
Federation of Bank of India Officers’ Asso-
ciation affiliated to all India Bank Officers
Confederation (AIBOC) is the majority asso-
ciation in Bank of India.

(b) and (c). Regional Rural Banks in-
cluding Bhandara Gramin Bank, sponsored
by the Bank of India, have been set up under
the Regional Rural Banks Act 1976 and
therefore enjoy legal status which is different
from that of their sponsor Banks.

All Regional Rural Banks have been
advised to give recognition to their employ-
ees unions as per guidelines contained in
Criteria for recognition of Unions' and ‘Code
of discipline in Industry’ laid down by the
Ministry of Labour. Such recognition is
however envisaged for Unions of Workers
only. As such Associations of Officers can-
not claim recognition, however, it is for the
management of each regional rural bank to
evolve procedures for securing involvement
of its officers and staff in the formulation of
management policies and practices.
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Banks Sponsored by Punjab National
Bank

9020. SHRI HANNAN MOLLAH: Will
the Minister of FINANCE be pleasedto state:

' (a) whether as per the provisions of
Employees Provident Fund Act and Rules,
benefit of provident fund schemes will have
to be allowed to any wage earner even daily
waged/part-time workers;

(b)the reasons why these benefits have
not been allowed to messengers of regional
rural banks sponsored by the Punjab Na-
tional Bank; and

(c) the action taken against the man-
agement of these regional rural bank for
violation of statutory obligation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) to (c). The bene-
fit of Employees provident Fund Scheme is
to be allowed by Regional Rural Banks to
their employees in accordance with the
provisions prevailing in the respective State
Governments. The Punjab National Bank(
PNB) has reported that certain RRBs spon-
sored by it were not extending the benefit of
Employees Provident Fund Scheme to such
employees who were either on part time
basis or on daily-wages. The Punjab Na-
tional Bank has further reported that they are
advising the Regional Rural Banks spon-
sored by them to ensure that there is no
violation of the provisions contained in
Employees provident Fund Scheme.

Import of Virginia Tobacco by USSR
from India

9021. SHRI C. K. KUPPUSWAMY: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the imports of Virginia to-
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bacco from India by the USSR is steeply
decreasing; and

(b) if so, whether the matter was taken
up atthe highest level between India and the
USSR for promotion of tobacco exports to
the USSR so as to strengthen the agricul-
tural economy of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI) : (a) In view of anti-smoking
campaigns and the Soviet policy to discour-
age smoking as well as due to increase in
output of Soviet domestic grown tobacco,
India’s exports of tobacco to the USSR have
shown a declining trend. In 1987, the Soviet
Union placed orders for about 14,000 fonnes
as compared to about 25,000 tonnes in
1986, During, 1988 the Soviet Union has so
far placed orders for about 13,000 tonnes
only.

(b) The matter of increasing export of
tobaccoto the USSRistaken upfromtimeto
time whenever suitable opportunity arises.

Alleged Smuggling though Vessels of
Shipping Corporation of India

~89022. CH. RAM PARKASH: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that vessels
belonging to the Shipping Corporation of
India have been found carrying smuggled
goods while plying on certain routes be-
tween West Asia and India and between
Singapore and Malaysia and India; and

(b) if so, the details of such cases and
the action taken by Government against the
persons involved?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA) : (a) Yes. Sir.
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(b) Reports received from the Customs
authorities at Kandia, Bombay, Goa, Co-
chin, Madras, Vishakhapatnam and Cal-
cutta indicate that contraband goods worth
Rs. 24 lakhs approximately were seized in
51 cases (the figures are provisional) during
the calender year 1987, from such vessels.
In some cases the crew members involved
have also been identified.

Apart from confiscation of the contra-
band goods, the crew members involved are
penalised in departmental adjudications and
their names forwarded to the Shipping Cor-
poration of India for disciplinary action. In
suitable cases the persons involved are also
arrested and prosecuted in a Court of law.

Opening of Regional Rural Banks

9023. CHAUDHARY RAM PARKASH:
Will the Minister of FINANCE be pleased to
state:

(a) the total number of regional rural
banks in the country as on 31 December,
1987;

(b} the total amount of deposits in these
banks as on 31 December, 1987;

(c) the amount of loans advanced by
these banks during the financial year 1986-
87 and from April, 1987 till December,1987;
and

(d) the number of regional rural banks
which are proposed to be opened during the
next two years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) There were 196
Regional Rural Banks in the country as on
December 31, 1987;

(b) and (c). As per the latest available
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information the deposits of regional rural
banks were Rs. 1910 crores at the end of
June, 1987. The loans issued by these
banks during the calender year 1986
amounted to Rs. 673 crores. Consolidated
figures for the year 1987 have not yet be-
came available.

(d) Opening of new Regional Rural
Banks is considered on a selective basis
and at present no such proposal is pending
with the Government.

Reduction of Excise Duty on Paper and
. Paper Board

9024. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased to
state:

(a) whether he announced inthe budget
speech reduction of Rs. 300 per tonne in
excise duty on paper and paper board made
out of agriculture residues;

(b) it so, whether Notification No. 139/
86 does not limit it to the paper and paper
board made out of Agricultural residues;

(c) if so, whether the said notification will
give relief even on the production out of
imported waste paper; and

(d) if so, the steps taken to amend the
notification?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA) :(a) Yes, Sir. In this years budget
excise duty on specified varieties of paper
and paper board made out of cereal, straw,
bagasse, grasses, jute waste, etc., was
reduced by Rs. 300 per tonne.

(b) and (c). In terms of notification No.
139.86—Central Excises, dated the 1st
March 1988, a concessional rate of excise
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duty is leviable on paper and paper boards
manufactured out of pulp containing not less
than 50 per cent by weight of pulp, made
from materials other than bamboo, hard
woods, soft woods, reeds or wags, subjectto
certain other conditions. This concession
has inter alia been available to paper manu-
factured out of waste paper and so is the
reduction in excise duty of Rs. 300 pertonne
announced in this year's budget.

(d) Government do not consider it nec-
essary to restrict the scope of notification No.
139/86— Central Excises dated the 1st
March, 1986.

Bank of Baroda

9025. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India
has imposed a heavy penalty on the Bank of
Baroda for its failure to maintain the cash
reserve ratio and statutory liquidity ratio;

(b) whether the Bank of Baroda has
stopped all loans and advances due to the
poor financial position;

(c) whether the inspection reports on
slow advances/loans of the Bank are being
acted upon; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) According to the
information available from Reserve Bank of
India (RB1) the Bank of Baroda has not
defaulted in the maintenance of statutory
Liquidity Ratio (SLR) during September
1985, (when provision of penal interest on
SLR short-falls came into force) to January
1988 (latest available). The bank has also
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not defaulted in the maintenance ot Cash
Reserve Ratio (CRR) during the year 1986.
The bank, however, defaulted marginally
during the year 1987 for two fortnights but
was not liable for payment of any penal
interest.

(b) to (d). The Bank of Baroda has
reported that it has not stopped expansion of
credit. It has, however, advised its field func-
tionaries tfo obtain clearance from Head
Office for such loans which do not fall in the
priority sector. The bank has also reported
that on inspection report follow up action is
being taken by it on a continuing basis.

Collection in Vishakhapatnam by way
of Excise/Customs Duty and Income
tax

9026. SHRI BHATTAM SRIRAMA
MURTY: Will the Minister of FINANCE be
pleased to state:

(a) the amount collected tfrom the Port
and Steel city of Vishakhapatnam by Union
Government by way of (a) Central Excise,
{b) Customs duty, (c) Income Tax etc. in
1984-85, 1985-86,1986-87and 1987-88;

(b) whether Union Government have
considered the question of earmarking an-
nually at least 1 per cent of the Central
Revenues generated in Visakhapatnam by
way of Taxes and duties for the overall
growth and maintenance of the city; and

(c) whether any policy decision has
been taken by Union government to set
apart at least one percent of capital invest-
ments of its undertakings for the develop-
ment of the Town?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
AK.PANJA): (a) Information is being col-
lected and will be laid on the Table of the
House (b) and (c) Incurring of expenditure on
the development and maintenance of
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Vishakhapatnam is the responsibility of the
State Government of Andhra Pradesh, who
get their share of the proceeds of Central
Taxes. The question of the Central Govt.
earmarking any percentage of Central Tax
proceeds etc. for the purpose does not arise.

Clearance Given to Polavaram Project
in A.P.

9027. SHRI BHATTAM SRIRAMA
MURTY: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the clearance has now
been given by Union Government to Polav-
aram project in Andhra Pradesh;

(b) the issues sorted out and which are
still being looked into at the Central Water
Commission; and

(c) whether these issues stand in the
way of according clearance?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) to (c).
Andhra Pradesh has been requested to
submit a modified project report keeping in
view the observations made by the Central
appraising agencies.

New Bank of India

9028. SHRI CHINTAMANI JENA: Will
the Minister of FINANCE be pleased to
state:

{a) whether the New Work of India has
achieved a landmark with the completion of
50 years of service to the nation as reported
in the “Times of India” on 31st March, 1988;

(b) whether the total advances of the
Bank increased by Rs. 73.3 crores in 1987
due to improvements in the credit manage-
ment and employment of an innovative tech-
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nique “Leave jumping” for expeditious dis-
posal of loan proposals;

(c) whether the bank was owarded
grade”A" for achieving priority sector targets
and sub-targets by the Union Government;

(d) if so, the names of other nationalised
banks which have achieved progress like
the New Bank of India and the names of
those banks which are still under-progress;
and

(e) the details thereof, bank-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) : (a) New Bank of
India completed 50 years of its banking
service in 1987;

(b) Yes, Sir.

(c) No such awards have been consti-
tuted by the Government.

(d) and (e). Overall performance of
Public Sector Banks is periodically reviewed
on different parameters with a view to en-
sure effective functioning of the Banks. All
public Sector Banks have achieved the tar-
get of lending to priority sector

Hike in Prices of Zinc and Nickel

9029. SHRI YASHWANTRAO
GADAKH PATIL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Minerals and Metals
Trading Corporation (MMTC) has recently
increased its selling prices of zincand nickel;

(b) if so, the details thereof and the
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reasons therefor; and
(c) the effect on the small scale indus-
trial units?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHR! P.R.
DASMUNSI) : (a) and (b). MMTC’s selling
prices of Zinc and Nickel have recently in-
creased in the last 3 months due to the rise
in international prices as follows:-

(Rs per M.T)
Zinc February, 1988 March, 1988 April ,1988
Zinc High Grade 33000 34000 35500
Zinc Special High Grade 33200 34200 35700
Nickel -
Nickel Squares/Briquettes 225000 250000 350000
Nickel Pellets/F.shots/
strips 227000 252000 352000

(c) Recent increases in prices of Zinc
and Nickel have not adversely affected lifting
of these metals from MMTC by all categories
of actual users, including small scale indus-
trial units.

Central Water and Power Research
Station

9030. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Central Water and
Power Research Station (C.W.P.R./S.) is
contributing in the development of water
resources;

(b) if so, the latest contribution made by
CW.P.R.S.;

(c) whether there is any proposal under
consideration of Union Government to ex-
pand the functions of CW.P.R.S. and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI) : (a) Yes, Sir.

(b) The Central Water and Power Re-
search Station (C.W.P.R.S. ) is the premier
national institute in the cour*ry devoted to
research and development in water and
energy resources and water borne trans-
port. The research activities undertaken by
C.W.P.R.S alfeady cover a large area and
encompass diverse fields such as hydrol-
ogy, river training and flood control, bridge
engineering, pumps and turbines, harbours,
water waves and coastal protection works,
structural design, foundation engineering
etc. The latest contributions made by the
C.W.P.R.S. are given in the statement be-
low:

(c) No, sir.
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(d) Does not arise.

STATEMENT

Latest contributions made by the Central
Water and Power Research Station are in
the following fields:

1. Mathematical Modelling of water
movement in Mahandi Delta.

2. Modernisation of Haryana Canal
System

3. Channelisation of Ganga.

4. Testing of Several spillways in-
cluding Sardar Sarovar and
Narmadasagar.

5. Probable maximum flood stud-
ies for Narmada.

6. Hydrometeorological Network
for Narmada.

7. Water yields at various sites of
Godavari.

Garment Export Agreement

9031. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of TEXTILES
be pleased to state the details of agreement
entered into for major of garment during
1988-897

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): Government has
not concluded any Bilateral Textile Agree-
ment with any other Government during
1988-89. However, Bilateral Textile Agree-
ments have been concluded for a period of
five years effective from 1st January, 1987
with the following countries: U.S.A. Canada,
E.E.C., Austria, Finland, Sweden and Nor-
way.
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Tralning Programme for Handicrafts

9032. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of TEXTILES
be pleased to state:

(a) the details of the training pro-
gramme for handicrafts sponsored by Union *
Government in minority concentration areas
during 1987-88;

(b) the number of trainees belonging to
mincrity communities benefited under the
scheme; and

(c) the details of the programme pro-
posed by Union Government to undertake
during 1988-89 to promote handicrafts
among the minority communities?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). A state-
ment is given below.

STATEMENT

(a) Following training programmes
were undertake in minority concentration
areas during 1987-88:-

1. Carpet Weaving and Post-
Weaving operation

175 Centres in J&K,

190 Centres in U.P. are function-
ing.

2. Armetalware

a) Institutional training -10
Centres in

Moradabad
Rampur
Amroha
Sambhal
Najibabad
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Kunderki
Aligarh

b) Four training centres in
Moradabad under Apprentice-
ship Training Scheme.

3. Cane & Bamboo

Advance Training Centres—35

Apprenticeship
Centres—21

Training

4. Hand-block engraving/printing

Institutional Training Centres—
Yoo

Apprenticeship Training Cen-
tres — 25

5. One apprenticeship training
centre is functioning in Agra to
impart training in Stone Carving.

6. Training Programme for edu-
cated children of craftsmen in
business management were
conducted in Ujjain, Nasik, Sa-
gar and Ahmedabad.

(b) About 9962.

(No separate community-wise data are
kept)

(c) The training programmes as indi-
cated in part (a) above will be continued.
Besides, the following programmes would
be further intensified during 1988-89.

(i) Common Facilities Services in
Farrukhabad and Ahmedabad
for hand printed textiles.

(i) Metal Craft Service Centre at
Moradabad - for electroplating/
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lacquering.

Functions of Quality Assurance and
Monitoring Programme

9033. SHRI! MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of COM-
MERCE be pleased to state:

(a) the functions and power of the
Quality Assurance Monitoring Programme;

(b) whether any tests/checks were
carried out during 1987-88 under this pro-
gramme;

(c) if so, the number of tests carried out
and the findings thereof;

(d) whether the programme reaches all
States/Union Terntories; and

(e) if not, the details of its jurisdiction?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The Quality Assurance
Monitoring Programme was started under
the 7th Plan in the Directorate General of
Supplies and disposals with the following
functions:

i) auditing of the inspection work
done by the various Inspectors/
Inspectorates;

i) determining the efficiency of the
measures taken for confor-
mance of the quality of the stores
inspected to comply with the
stipulated specifications; and

iii) verification of the correctness of
the method of sampling proce-
dure adopted by the Inspector
and its effect on the ultimate
quality.
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The Quality Assurance Monitoring Pro-
gramme is entrusted to the Inspection Wing
of the DGS&D which has the power to in-
spect the stores at both the supplier's and

{c) No. of tests carried out

No. of tests where
stores were found
satisfactory.

No. of tests where
discrepancies were
observed.

No. of tests pending
(waiting for laboratory
reports etc.)

(d) and (e). The Quality Assurance
Monitoring Programme covers stores pro-
cured by DGS&D, in respect of which the
inspection authority is the Inspection Wing of
the DGS&D, and also the stores procured by
other agencies including State Govern-
ments, the inspection of which is specifically
entrusted to the Inspection Wing of the
DGS&D.

Opening of Branches of Nationalised
Banks

9034. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be
pleased to state:

(a) whether any licences for the open-
ing of new branches of nationalised banks
and Gramin Banks inthe States of Himachal
Pradesh, Punjab, Haryana and Jammu &
Kashmir and Union Territories of Chandi-
garh and Delhi have been given by the
Reserve Bank of India during the second half
of 1987 and during 1988 so far; and

(b) i so, the names of the places,
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the consignee’s end.

(b) Yes, Sir.

.......... 472

.......... 316

district-wise, in each State/Union Terntory,
alongwith names of the nationalised banks
to which the centres have been allotted and
the likely dates by which the branches would
be opened?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIROQ): (a) and (b). District-
wise names of centres allotted by Reserve
Bank of India (RBI) to Public Sector Banks
and Regional Rural Banks in the States of
Himachal Pradesh, Punjab, Haryana,
Jammu & Kashmir and Union Territories ot
Chandigarh and Delhi during second half of
1987 and 1988 so far are set out in the
statement below. RBl has advised the banks
that branches at the allotted centres should
be opened in a phased manner during the
remaining period of the current Branch Li-
censing Policy upto March, 1990. As such, it
is not possible at this stage to indicate the
possible dates for opening branches at the
allotted centres.
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STATEMENT
District-wise names of centres allotted by RBI to Public Sector Banks and Regional Rural
BAnks in the States of Himachal Pradesh, Punjab, Haryana, Jammu & Kashmir and Union
Territories of Chandigarh and Delhi during second half of 1987 and 1988 so far

1. Himachal Pradesh

Name of Name of centre Name of bank allotted to
District
1 2 3

Solan 1. Nagaon State Bank of Patiala
2. Jabili
3. Manpura
4. Badhlabh "
5. Piplughat Punjab National Bank
6. Jagjit Nagar -

Mandi 1. Sandhol Punjab National Bank
2. Gokhra Himachal Gramin Bank
3. Parmash “

Kangra 1. Ghallour Punjab National Bank
2. Sansarpur .

Terrace

Hamirpur 1. Patlandar .
2. Kot .
3. Jaura Amb “
4. Garli )

Una 1. Raipur "

2. Behdala “
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1

2

3

Bilaspur

2. Punjab

Amritsar

Faridkot

Kapurthala
Patiala

Ludhiana

Jalandhar

. Chambi
. Talmera
. Morsinghi

. Karloti

. Balkhurd

. Amritsar-New

Gramin Market
Bhagtanwala

. Amritsar Incus-

trial Focal
Point

. Faridkot

. Husainpur
. Patila
. Ludhiana-ICD

. Ludhiana Dungri

Road

. Ludhiana Focal

Point

. Phiroz Gandhi

Market

. Jalandhar—Kapurthala

Road.

. Jalandhar Focal Point

. Jalandhar—Chandan

Nagar

State Bank of Patiaia

Gurdaspur Amritsar Kshetriya
Gramin Bank

State Bank of India

Punjab National Bank

Faridkot Bhatinda Kshetyria
Gramin bank

State Bank of Patiala
Malva Gramin Bank

State Bank of India

Indian Bank

Punjab National Bank

Central Bank of India

Punjab National Bank

Union Bank of India
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1

2

3

3. Haryana
Karnal 1.
2
3
Hissar 1.
2
Bhiwani 1.
2
Faridabad 1.
Ambala S
Sonepat 1.

Karnal-Gramin Market

. Karnal-Chaura Bazar

. Panipat-Modal Town

Hissar-Patel Nagar

. Hissar-Urban Estate-Il

Bhiwani-Vikas Nagar

. Bhiwani-Loharu Road

Faridabad-Sector 37

Yamuna Nagar-Saharanpur
Road Motor Market

Sector-14 Near Bus
Stand

4. Jammu and Kashmir

Anantnag 1.

2.

Jammu 1.

Kammer

Dhamkund

Goha

. Kara

. Udhyanpur

Jogwan

. Khabal
. Jammu-Rehari Colony
. Jammu-New Sabzi Mandi

. Jammu-Exchange Road

State Bank of India
Central Bank of India
Bank of Maharashtra
State Bank of India
Union Bank of India
State Bank of Patiala
Union Bank of Ind:a

Punjab National Bank

“

Syndicate Bank

State Bank of india
Punjab and Sid Bank

State Bank of India

Caentral Bank of India

Punjab and Sind Bank
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1 2 3
6. Jammu-Ga;ldhinagar United Bank of India
7. Jammu-Transport Nagar UCO Bank
8. Sarote Pu;:jab National Bank
© 9. Manwal "
Srinagar 1. Barsoo State Bank of India
2. Harigannan "
3. Srinagar-Raj Bagh "

4.

L

Srinagar-Lal Chowk

Srinagar-Nowhalta

Union Territory of Chandigarh

Chandigarh-Sector 41

Union Territory of Delhi

1.

2.

10.

Delhi Nizamudhin

Delhi Jhandewala Extension

. Delhi Vikaspuri
. New Delhi Pachim Vihar
. Delhi Dilshad Garden

. Delhi Minto Road

Complex Ranjit Hotel

. Delhi Keshwapura
. Delhi Palika Bazar,

. New Delhi*Saraswati Vihar

New Delhi Moara Bagh

Andhra Bank

United Bank of India

State Bank oi India

State Bank of India
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1

2

3

1.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

23.

24.

25.

26.

27.

28.

New Delhi Hotel Mourya

Sherton (Sardar Patel Road)

New Delhi-Indira Gandhi
International Airport

Delhi Inudstrial Finance
Branch

New Delhi Nehru Place
New Delhi Vasant Kunj

New Delhi Greater
Kailash Part II

New Delhi Rajori Garden

New Delhi Green Park

New Delhi Rohini Commercial

Complex

New Delhi Industnial
Finance Branch

Delhi Rajori Gardan
New Delhi Lajpat Nagar

New Delhi Lawrence Road

New Delhi Karampura
(Commercial Complex}

New Delhi Jedshar Nagar

New Delhi Hauzkhas Siri
Industrial Area

Delhi Ovgrseas Branch

Delhi Industrial
Finance Branch

. New Delhi Keshpur Village

State Bank of Bikaner & Jaipur

State Bank of Indore

State Bank of Mysore

State Bank of Travancore

State Bank of Patiala
Allahabad Bank
Andhra Bank

Bank of Baroda

Bank of India
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1

2

3

30

31.

32.

36.

37.

38.

39.

40.

41.

42.

45,

47.

49,

. New Delhi Saket
New Delhi-Mayur Vihar
New Delhi-Tohtarnagar

. New Delhi-Vikas Sadan
D.D.A. Office Complex

. New Delhi-Yojna Vihar

. New Delhi-Sanjay Gandhi
Transport Nagar

New Delhi-Scope Complex
New Delhi-Saket
New Delhi Overseas Branch

New Delhi Industrial
Finance Branch

New Delhi Alaknanda
Shopping Complex

Delhi Overseas

Delhi Industrial
Finance Branch

. Delhi Lakshmi Nagar
. Dethi Overseas

New Delhi Indira Gandhi
University Madangiri

. New Delhi Yamuna Vihar
Delhi Overseas
. Delhi Industrial Finance Branch

New Delhi R.K.Puram
Sector 8

Canara Bank

Central Bank of India

Dena Bank

Indian Bank

Indian Overseas Bank

New Bank of India

QOriental Bank of Commerce

Punjab National Bank

Punjab National Bank -

Punjab and Sind Bank
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1 2

3

50. New Delhi Ranjit Nagar
51. New Delhi Tri Nagar

52. Delhi Ashok Vihar

53. New Delhi Bhikaji Kama Place

54. New Delhi South Extension

55. New Delhi Okhla
Industrial Estate

Syndicate Bank

“

Vijaya Bank

Union Bank of India

Window Dressing by Scheduled
Commercial Banks

9035. PROF.NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be

pleased to state:

(a) whether the Reserve Bank of India
has issued any warning to scheduled com-
mercial banks not to inflate their deposits by
window dressing of balance sheets;

(b) whether any banks have been found
guilty of these malpractices during past
three years; if so, names of banks con-
cemed;

(c) whether a sum of Rs fifty crores was
withdrawn from branches of the Punjab
National Bank, State Bank of India, Punjab &
Sind Bank in the very first week of 1988;

(d) if so, whether any action has been
taken by the Reserve Bank of India so as to
ensure that bank managers do not indulge in
practice of attracting short term deposits,
which are managed in the last week of
December to show progress in deposits and
then disgorged in January of the following
year,

(@) if s0, the nature thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI!
EDUARDO FALEIRO): (a) Yes, Sir.

(b) As per the information received from
Reserve Bank of India, Balance Sheets of
the Banks for the last three years were duly
audited by statutory auditors and in their
opinion have exhibited atrue and fair view of
the affairs of Bank.

(c) to (f). Reserve Bank of India has
reported that it is looking into the matter with
a view to find out whether these banks re-
sorted to any window dressing of their de-
posit figures for the year 1987.

Growth of Unauthorised Banks in
Chandigarh and Delhi

9036. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be
pleased to state:

(a) whether Government and the Re-
serve Bank of India have taken note of the
growth of unauthorised banks in various
parts of the country, particularly in Chandi-
garh and Dethi;
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(b) whether the State Bank of Patiala,
Union Bank of India, Indian Bank and same
individual customers have complained
against Chandigarh Urban Co-operative
Bank;

(c) if so, the details thereof; and

(d) the action taken by the Reserve
Bank of India’ Government in respect of the
bank?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). kt is pre-
sumedthatthe question relatestothe setting
of urban cooperative banks. Reserve Bank
of India (RBI) has reported that a primary
credit sociely registered in Chandigarh was
carrying on banking business and con-
cemed Registrar of Cooperative Societies
was advised to take corective action. It has
alse been reported that the Registrar of
Cooperative Societies, Chandigarh, has
since superseded the board of directors on
the Society and appointed an Administrator.
RBI has further reported that the police au-
th‘orities at Chandigarh have seized the
records of the bank and sealed its premises.
The Society had applied to RBI for licenceto
carmy on banking business. National deci-
sion has been taken in this respect so far.

RBI has reported that it has no informa-
tion about the growth of unauthorised coop-
erative banks in various parts of the country
besides the case mentioned above.

Complaints against Punjab and Sind
Bank, Mubarakpur in Himachal Pradesh

9037. PROF.NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be

pleased to state:

(a) whether complaints of malpractices
especially in the sanction of loans and
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manipulation in the amount of loans have
been reported against the Punjab and Sind
Bank, Mubarakpur in Una District of Hima-
chal Pradesh during past three years;

(b) if so, the exact complaints and the
action taken by Government in respect of
the bank authorities in the specific cases of
malpractices including mis-appropriation of
funds; and

{c) whether any relief has been pro-
vided to the innocent victims of these mal-
practices and the nature thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Punjab and Sind
Bank has reported that as per records of the
Bank, no such complaints of malpractices
appear to have been received against its
Mubarakpur branch in Una District of Hima-
chal Pradesh during the last three years.

(b) and (c). Do not arise.
Chalrman of Bank of India

- 9038. SHRIKESHORAO PARDHI: Will
the Minister of FINANCE be pleasedto state:

(a) the details of trips made to Delhi by
the Chairman of the Bank of india during the
last three years and the reasons for making
these trips and out of them how many trips
were official and how many were unofficial;
and '

(b) the amount spent by the Bank on
these trips and how these trips proved to be
beneficial to the Bank?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). During
the period from 1-4-85 to 7-11-86, late Shri
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T.Fiwari, former Chairman apd Managing
director of Bank of India had made 21 official
trips to Delhi and a sum of Rs.60,648.78 was
spent by the Bank for the above trips te cover
his travelling expenses, lodging, boarding,
efc. During the period from 24-6-87 till date,
Shri R.Srinivasan, the present Chairman
and Managing Director has made 7 official
trips to Delhi and the total amount spant by
the bank for these trips was Rs.22,740.95
which covered travelling expenses, lodging,
boarding etc.

According to the information furnished
by the bank, the above trips were made
essentially for attending the meetings con-
vened by the Government, Board meetings
of the bank held at Delhi and in connection
with other official business related to func-
tioning and development of the business of
the bank.

investment In Aerated Water Industry

9039. SHRI HAFIZ MOHD. SIDDIQ:
Will the Minister of FINANCE be pleased to
state:

(a) whether Section 32AB of the Excise
Act is not applicable to the investment made
in aerated water industry; and

(b) if so, whether Government do not
encourage investment in aerated water in-
dustry?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): (a) and (b). The Central Excise
and Salt Act, 1944 does not contain any
section '32AB’ . It appears that the Hon'ble
Member of Parliament is referring to Section
32ABof Income-tax Act, 1961. The business
of manufacture or ‘production of aerated
water is listed in Schedule -Xl of the Income-
tax Act, 1961. Units manufacturing such
items do not qualify for deduction under
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section 32AB of the Income-tax Act unless
the manufacturing is done in a small scale
unit. The manufacture or production of aer-
ated water does not appear fo need any
fiscal support by way of tax concession in
units other than small scale units.

IFC Offer on Co-Financing of Projects
9040. SHRI PARASRAM BHARDWAJ:
Will the Minister of FINANCE be pleased to
State:

(a) whether Government's attention is
drawn to the ‘Hindustan Times’ dated 2nd
April, 1988 that the International Finance
Corporation, in affiliate of the World Bank,
has offered to co-finance many projects in
India with the International commercial
banks;

(b) if so, the details in this regard; and

(c) the reaction of Government in this
regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Govern-
ment have seen the news item. Our present
policy is to allow investment by International
Finance Corporation, Washington, in Indian
projects only to the extent they can provide
from their own resources. No proposal of IFC
assistance for syndicating loans from other
external agencies is under consideration.

Installation of Electronic Equipments in
Nationalised Banks

9041. SHRI R.M. BHOYE. Will the
Minister of FINANCE be pleased to state:

(a) whether Government have issued
instructions to all the nationalised banks to
install sophisticated electronic equipments
as a safeguard against robberies; and
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(b) if so, whether this scheme has got
success so far as the question of attempt of
robberies are concerned?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The High
Power Working Group which had been
appointed by Government to go into the
question of bank security had inter alia
made recommendations for the installation
of appropriate alarm system, time-lock de-
vices, closed circuit T.Vs. etc. in bank
branches. Reserve Bank of India has re-
ported that banks have been implementing
the various recommendations of the working
Group, in a phased manner.

Keeping in view the necessity to ensure
that the equipment installed is cost-effective
and is otherwise appropriate for the security
requirements of each bank branch no spe-
cific instructions have been issued to public
sector banks for installation of sophisticated
electronic equipment.

Growth of Currency with the Public

9042. DR. B.L. SHAILESH: Will the
Minister of FINANCE be pleased to state:

(a) whether an analysis by components
ofthe variations in money stockover the last
three years indicates a steady acceleration
in the rate of growth of the currency with the
public;

(b) if so, the spurt in expansion during
1987-88;

(c) whether Government have studied
the causes for such a spurt in the currency
with public, if so, their reading of the situ-
ation; and

(d) the various measures — fiscal,
administrative and others, being taken to
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check this trend?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) and (b). On last
Friday of March basis, currency with public
increased by 17.5 per cent in 1987-88, as
against the increase of 13.6 percent and 11
percent in 1986-87 and 1985-86 respec-
tively.

(c) and (d). Variation in currency with
the public in a particular year is mainly de-
pendent upon the growth in real incomes
and the rise in prices. In addition, several
other factors also influence the public’s pref-
erence for cash holdings, such as sharp
variations in agricultural production, public
sector procurement operations, and drought
relief programmes involving cash and credit
disbursements among the rural and farming
families. The Government, in consultation
with the Reserve Bank of India, has been
keeping a close watch on the growth of
money supply (M3) and taking appropriate
measures from time to time to contain it
within prudent imits.

ESCAP Report

9044. DR.B.L.SHAILESH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have seen the
report of the Economic and Social Commis-
sion for Asia and the Pacific (ESCAP) pre-
sented and considered at the forty-fourth
Session of the Commission held at Jakarta
in this month;

(b) whether Government have also
examined the various suggestions made
therein to shore up commodity prices on
which the economics of the ESCAP region
depend to a large extent viz., eoconut, pep-
per, natural rubber etc; and



229  Written Answers

(c) if so, Government's reaction
thereto? ’

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Yes, Sir.

(b) and (c). The ESCAP report contains
some general suggestions but no specific
recommendations have been made for
shoring up commodity prices. Government
of India has been supporting various meas-
ures for strengthening cooperation in trade
in primary commodities, both at the Regional
and at the global level. India is a member of
various International and Regional associa-
tions/ organisations dealing, inter-alia, with
coconut, pepper and natural rubber,

Steps to Improve Industrial Relations In
Two N.T.C.Milis of Bangalore

9045. SHRI SURESH KURUP: Willthe
Minister of TEXTILES be pleased to state:

(a) the steps being taken by Govern-
ment to improve the industrialrelations inthe
two National Textile Corporation mills at
Bangalore, namely, Mysore Spinning and
Manufacturing Mills and Minerva Mills and to
ensure proper functioning of the mills; and

(b) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b). No
particular strain on the industrial relations in
Mysore Spinning and Manufacturing Mills
and Minerva Mills has been reported.

Development Officers in Life Insurance
Corporation of India

9046. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to
gtate:

(a) the last date of revision of the terms
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and conditions of the Development Officers
employed by the Life Insurance Corporation
of India;

(b) whether the revision was made uni-
laterally or in consultation with the recogni-
sed representative body of the Development
Officers;

(c) the total number of Development
Officers as on 1st January, 1988;

(d) whether it is a fact that the services
of a number of Development Officers have
been terminated since the new rules come
into force;

(e) it so, the number of such cases,
year-wise, during the last three years;

(f) whether it is a fact that the emolu-
ments of a number Development Officers
were reduced in the following year; and

(g) it so, the number of such cases
during the last three years, year-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
revised terms and conditions affecting pay
and other benefits of Class |1 Officers known
as Development Officers of the LIC were
notified by Government on 17.9.1986 effec-
tive from 1.4.1984. This was based on the
consensus arrived at during discussion of
the representatives of the Development
Officers with the LIC Management. Special
provisions relating to Development Officers,
commonly known as work norms, were last
revised in 1978. Before this revision, there
waere several rounds of discussions between
the representatives of Development Offi-
cers, LIC and Government. As no agree-
ment could be reached a notification pre-
scribing the Work Norms was issued in
1978.
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(c) The figures of total number of Devel-
opment Officers as on 1.1.88 are not readily
available. The total number of such officers
as on 31.3.87 was 9458.

(d) to (g). Since the wage revision of the
Development Officers was doneon 17.9.86,
the result of final determination of appraisals
onthe basis of reyised pay structure of these
officers including arrears will be known only
after the appraisals ending 31.8.1980 are
completed. However,the number of Devel-
opment Officers facing termination has
come down from 2.7% in 1982-83 to 1.5 in
1985-86 and those facing disincentives has
come down from 14.8% in 1982-83 to 8.4%
in 1985-86.

Import of Capital Goods

9047. SHRI BALASAHEB VIKHE
PATIL:
SHRI BHADRESWAR TANTI:

Will the Minister of FINANCE be pleased
to state:

(a) whether a working group comprising
of officials of the Ministries of Finance and
Commerce was constituted by Government
on the import of capital goods;

(b) if so, the purpose for which it was
constituted and the main recommendations
of the group; and

(c) the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) Yes, Sir.

(b) The Group was constituted to con-
sider various proposals relating to exemp-
tion from customs duty for machinery and
other goods required for specified export
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trust industries. The main recommendation
of the Group was to extend customs duty
concession to certain items of machinery
required for the gem and jewellery, leather,
tea and textile industries. The Group also
recommended concessional rate of duty for
machinery required for the bicycle industry,
subject to suitable export obligation.

(c) The recommendations of the Group
were considered and decisions thereon
announced as part of this year's Budget.

Loans to Farmers

9048. SHRI H.B.PATIL: Will the Minis-
ter of FINANCE be pleased to state:

(a) the names of the institutions which
give loans to farmers;

(b) the details of the loan received by
each institution from the World Bank during
last three years;

(c) the amount of loans these institu-
tions have taken from the Indian and other
foreign sources during the last three years;
and

(d) the amount of loan given by these
institutions to farmers during the last three
years, State-wise and at what rate of inter-
est?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
farmers can avail loan facilities from Public
Sector Banks, Regional Rural Banks, other
scheduled commercial banks and coopera-
tive banks including Land Development
Banks. These institutions do not directly
receive loans from the World Bank which is
generally channelised through NABARD as
a part of its annual lending programme.



233  Written Answers VAISAKHA 9, 1910 (SAKA) Written Answers 234

(c) and (d). The information is being  from Rs.150 crores to Rs.225 crores for the
collected and to the extent available willbe  year 1988 and Rs.300 crores for the year
laid on the Table of the House. : 1989.

Development on Co-operative institu-  °
tions in Rural Areas

Austerity Measures Due to Drought

9050. DR.V.VENKATESH: Will the
9049. SHRI G.S.BASAVARAJU: Minister of FINANCE be pleased to state:
SHRI S.B.SIDNAL:
(a) whether Government had issued
Will the Minister of FINANCE be pleased any instructions to State governments and
to state: Union Territories to take austerity measures
as the country is reeling under drought;
(a) whether the banking authorities
have been directed to help develop co- (b) if so, whether despite these instruc-
operative institutions in rural areas and tions there are some States or Undertakings
mechanism to ensure adequate and timely which are incurring wasteful expenditures;
credit support to the small scale industries; and

(b) if so, the assistance that the banks (c) if so, the details thereot?
have agreed to provide to develop co-
operative institutions in rural areas; and THE MINISTER OF STATE IN THE

DEPARTMENT OF EXPENDITURE INTHE

(c) the extent to which the schemes MINISTRY OF FINANCE (SHRI B.K.
prepared by Government for urban develop- GADHVI): (a) Copies of the instructions is-
ment will be helped and supported by the sued by the Central Government for effect-
banks during 1988-897 ing economy in expenditure were forwarded

to State Governments and Union Territories

THE MINISTER OF STATE IN THE  for information and guidance.
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI (b) and (c). No specificinstance of incur-
EDUARDO FALEIRO): (a) and (b). The  ring of wasteful expenditure by any Central
Government have requested the States for Undertaking has been brought to notice. As
suggestions regarding the role that Reserve for State Government it is for the Govern-
Bank of India, National Bank for Agriculture ments concerned to adopt such economy
and Rural Development and the banks could measures as they deem fit.
play in promoting the growth of co-operative
sector on sound financial lines. Irrigation Rate in Command Area

Development

(c) Urban development is primarily the
responsibility of the respective Local Gov- 9051. SHRI H.N.NANJE GOWDA: Wili
ernment authorities and autonomoushodies  the Minister of WATER RESOURCES be
constituted for this purpose. Banks, how-  pleased to state:
ever, provide assistance for selected bank-
able schemes in urban areas also. The (a) whether the Govemment of Kama-
banks have been advised to enhance their  taka will enhance the water rate on the
annual allocation for housing finance, in-  farmer under the command areas of irriga-
cluding such finance for the urban areas,  tion projects;



235  Written Answers

{b) ‘it so, whether it will not be a burden
on the farmers;

(c) if so, whether the State Government
has requested any assistance in this reaard
from Union Government; and

(d) if so, the steps being taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) The gov-
emment of Karnataka have reported that
proposals for enhancing the water rates are
being worked out by them which would meet
the operation and maintenance costs.

{b) In view of above, question does not
arise.

(c) and (d). No request has been re-
ceived from the Government of Karnataka
for assistance in this regard.

[ Translation)
Export of Fans

9052. SHRI SHANTI DHARIWAL.: Will
the Minister of COMMERCE be pleased to
state:

(a) whether India has been a leading
exporter of fans;

(b) if so, whether there is likelihood of a
heavy fall in the export of fans this year;

(c) if so, whether Government have
ascertained the causes thereof;

(d) if so, the details in this regard; and

(e) the concrete steps taken by Govern-
ment to check the fall in the export of fans?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI PRIYA
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RANJAN DASMUNSI): (a) and (b). India has
been exporting electric fans, particularly
ceiling fans, to a number of countries. As per
provisional figures available with Engineer-
ing Export Promotion Council, exports of
electric fans and parts during 1985-86 and
1986-87 amounted to Rs.680 lakhs and
Rs.700 lakhs respectively. During 1987-88
exports of this items are estimated to be
around Rs.700 lakhs.

(c) to (e). Do not arise.
|English)

National Fund for Tea Research and
Development

9053. SHRI S.B.SIDNAL:
SHRI G.S.BASAVARAJU:

Will the Minister of COMMERCE be pleased
to state:

(a) whether a national fund for research
and developmentofteais proposed to be set
up; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). Yes, Sir. A Corpus
of Rs.10 crores had been raised to make
available fund for tea research from the
earnings to be accrued in the form of inter-
est. A sum of Rs. 4 crores would be contrib-
uted by theteaindustry inthe North India and
Rs.1 crore would be contributed by the tea
industry in the South Indiar+ A matching
contribution of Rs.5 crores would be made
by National Bank for Agriculture and Rural
Development.

Exciee Duty Concesslons to Small Agro
Based Paper Miils

9054. SHRI S.M.GURADDI: Will the
Minister of FINANCE be pleased to state:
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(a) whether the Indian Agro Paper Mills
Association has urged Government to make
available to small agro-based paper mills the
excise duty concessions of Rs. 300 per
tonne;

(b) if so, what are the other suggestions
madeg by them;

(c) how many of them nave been ac-
cepted;

(d) whether any duty concession for
small paper mills is given; and

(e) if so, to what extent?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): (a) and (b). Yes, Sir. The In-
dian Agro Paper Mills Association has, in its
representation dated the 16th March, 1988,
requested the Government to extend excise
duty concession of Rs.300 per tonne an-
nounced in this year's budget to small agro-
based paper mills. The Association has also
requested for grant of complete exemption
to paper manufactured from agricultural
residues and to restrict the excise duty con-
cession for bagasse —based paperto paper
made from indigenous bagasse.

(c) None of the suggestions has been
accepted.

(d) and (e). The general scheme of
excise duty exemption for the small scale
industries is available for small scale paper
mills also. In addition, there is a separate
scheme of exemption under which paper
and paper board manufactured by small
paper mills are levied concessional rates of +
exciseduty varying from Rs.300 pertonne to
Rs.1,500 per tonne, depending upon the
quantum of clearances and subject to cery
tain conditions.
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Establishment of Production bases by
Japan in India

9055. DR.V.VENKATESH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Japan proposes to estab-
lish “Production bases” in India;

(b) if so, whether any joint statement by
India and Japan was signed in this regard in
December, 1987; and

(c) if so, the salient features of the
agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). The 20th Joint
meeting of the Japan-India Business Coop-
eration Committee between FICC| and Ja-
pan Chambers of Commerce and Industry
was held in Tokyo on Ist and 2nd Becember,
1987. In the joint statement issued, both
sides appreciated that in view of the high
cost of production in Japan in some of the
labour intensive products it may be worth-
while for Japan to establish production
bases in India to cater to Indian needs as
also for exports to third countries.

{c) No agreement has been signed.
Handloom Industry in Assam

9056. SHRI BHADRESWAR TANTI:
Will the Minister of TEXTILES be pleased to
state:

(a) whether any allocation of funds has
been made for the development of hand-
loom industry in Assam in the Seventh Plan
and in Eighth Plan;

(b) it so, the details thereof; and

(c) the progress achieved in the devel-
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opment of handioom industry till-date in the
above state?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b). As allo-
cation of funds for the handloom sector is
made schemewise and not statewise, assis-
tance to States, including Assam, under
mostofthe Schemes is provided on amatch-
ing basis, according to the proposals re-
ceived from the State Governments, from
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time to time.

(c) A statement showing the releases
made by the Central Govt. for the develop-
ment of the handloom industry in Assam
upto 1987-88 is given below. As a result,
during 1986-87, the State Primary Societies
have achieved a level of production of hand-
loom cloth valued at Rs.678 lakhs. In addi-
tion, 8710 handlooms have been moderni-
sed in the State with Central Assistance.

STATEMENT
Sl. No. Name of the Scheme (Rs. in lakhs)

1. Share Capital assistance to Primary 82.36
Weavers Coop. Societies.

2. Share Capital Assistance to Apex 31.44
Coop. Societies.

3. Share Capital Assistance to State 35.00
Handlocom Development Corporation
(Assam Govt. Marketing Corporation).

4, Assistance for Modernisation/ Renovation/ 54.62
Purchase of looms.

5. Managerial Subsidy. 26.22

6. Assistance for creation of Pre-loom/ Post- 24.00
loom processing facilities.

7. Workshed-cum-Housing Scheme. 15.00
TOTAL 268.64

Credit to SCICI by Commonweaith
Development Corporation

9057. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FINANCE be

pleased to state:

‘ L
(a) whether the Commonwealth Devel-
opment Corporation, a UK Government fi-
nance agency, has signed an agreement to

provide credit to the Shipping Credit & In-
vestment Company of India;

(b} if so, the main features of the agree-
ment;

(c) the total credit proposed to be pro-
vided;

(d) the extent to which this credit will be
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utilised for acquisition of new éhips and
fishing trawlers by private sector companies;
and

(e) the time by which the agreemenit is
likely to be implemented?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (e). The Ship-
ping Credit and Investment Company of
india (SCICI) has signed an agreement on
7.3.88 with the Commonweatth Develop-
ment Corporation (UK) for raising 10 million
pounds sterling for further lending for acqui-
sition of shipping and fishing vessels, and for
allied activities. The loan amount, which will
carry interest at 8.5% per annum, will have to
be repaid by SCICl in 25 equal semi-annual
instalments commencing from 31st Jan.,
1991. The facility will be available till 31st
December 1989. SCICI has reported that
the tacility will be utilised for acquisition of
shipping and fishing vessels in the private
sector during the availability period.

Excise Duty Evasion by G.T.C.Limited

9058. SHRIM.RAGHUMA REDDY:
SHRI PRAKASH CHANDRA:
SHRI BANWARI LAL PURO-
HIT:
SHRI SRIHARI RAO:
SHRI SUBHASH YADAV:

Will the Minister of FINANCE be pleased
1o state:

{a) whether Government’s attention
has been drawn to the press report appear-
ing in “The Hindustan Times” dated 1st April,
1988, wherein it is stated that M/s. Golden
Tobacco Company Limited in Bombay had
been charged with massive excise duty
evasion amounting to Rs.120 crores;

(b) if so, the facts in regard thereto;
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(c)whether any arresthasbeenmadein
this regard;

(d) whether any action has been taken
or is proposed to be taken by Government
against the Company; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): (a) Yes, Sir.

(b}, {(d) and {e). The various matters are
either subjudice or under adjudication. It
would not be appropriate to reveal details at
this stage.

(c) No, Sir.
Exports Position

9059. SHRI M.RAGHUMA REDDY:
SHRI SRI HARI RAO:
SHRI SUBHASH YADAV:

SHRI PRAKASH CHANDRA:

Willthe Minister of COMMERCE be pleased
to state:

(a) the names of commodities whose
export has suffered due to drought condi-
tions during the past three years;

(b) the names of commodities whose
export has suffered due to protectionist poli-
cies of industrialised countries during the
last three years;

(c) the estimated loss in term of foreign
exchange; and

(d) the measures contemplated by
Government to regain the position and make
up the loss in successive years?

THE MINISTER OF STATE IN THE
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MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) The commodities whose
export has suffered from time to time due to
drought conditions during the past three
years include agro-based items like cashew
kemels, spices, oil-cakes, cotton raw, etc.

(b) The products which have suffered
from protectionist pclicies of industrialised
countries are mainly textiles, clothing and
iron and steel items.

(c) It is not possibie to precisely esti-
mate the loss in terms of foreign exchange,
as export earnings aje based on a number of
factors such as demand and supply, unit
prices, exchange tate, etc.

(d) Among the measures taken by the
Govemment are programmes to increase
the production and productivity of agro-
based items which suffered setback due to
drought conditions. Efforts are also being
made bilaterally to alleviate protectionist
measures in specific areas and multilaterally
to preserve and strengthen multilaterai trad-

ing system.

Expenditure on Export Promotion of
Tea

9060. SHRI M.RAGHUMA REDDY:
SHRI PRAKASH CHANDRA:
SHRI SRI HARI RAO:
SHRI SUBHASH YADAV:

Wil the Minister of COMMERCE be pleased
to state:

(a) whether Government's attention
has been drawn to the newsitem which
appeared in the Blitz dated 26th March, 1988
under the caption *The tea party is over”
pointing out that Indian tea is losing interna-
tional market;

(b) i so, the facts on the points raised
therein;
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(c) what are the reasons for the Indian
tea losing world market;

(d) how much expenditure was incurred
in foreign exchange during the last 3 years
for promotion of Indian tea in foreign coun-
tries; and

{e) whether the expenditure was com-
mensurate with the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DASMUNSI): (a) Yes, Sir.

(b) and (c). k is not correct to ay that
Indian tea is loosing the international mar-
ket. The concerned article was not based on
facts and their correct appreciation.

(d) Under the head ‘Tea Promotion
Outside India’, Tea Board spent Rs.282
lakhs in 1984-84, Rs.267 lakhs in 1985-86
and Rs.343 lakhs in 1986-87.

(e) We have not only retained our share
of global exports but also maintaned a
consistently high unit value realisation.

Share Transfer System
9061. SHRI BALASAHEB VIKHE PA-
TiL: Will the Minister of FINANCE be

pleased to state:

(a) whether the existing system of share
transfer is creating many problems,

(b) if so, whether Government propose
to streamline the share transfer system;

(c) whether any working group has
been set up to find solution to problems
relating to share transfer problems;

(d) if so, whaether the group has submit-
ted its report; and

(@) if so, the broad {eatures thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to {c). Taking into
account the various aspects of the share
transfer problem, this Ministry had consti-
tuted a Working Groupin Novembaer, 1987 to
suggest, inter alia, measures for simplifica-
tion of the existing system of share transfer
in respect of companies listed on Stock
Exchanges.

(d) and (e). The Working Groups has
submitted its report in December, 1987.
Some of the more important recommenda-
tions made by the Working Group are the
following:—

(i) modifications in the format of the
share transfer form and in the
application form for extension of
time of validity period of the
share transfer form;

(i)  authorising the Registrars of
Companies of the State in which
the transferee resides, in addi-
tion to the Registrars of Compa-
nies of the State in which the
Registered office of the com-
pany is situated to extend the
validity period of the share trans-
fer form;

(iii) observing “Special Clearance
Month” by the Registrars of
Companies for speedy disposal
of applications for revalidation of
existing outdated transfer
deeds;

(iv) permitting a member of a recog-
nised Stock Exchange through
whom the shares are introduced
or a manager of the transferor’s
bank with whom the transferor
has account, in addition to the
existing prescribed authorities,
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to attest variation in signature,
etc. of the transferor in the share
transter form.

State Funding to Public Sector

9062. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose to
‘slow down’ State funding of the Public
Sector;

(b) if so, whether Government oropose
to raise a large portion of funds from the
capital market beginning with the Eighth
Five Year Plan; and

(c) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI
B.K.GADHVI): (a) No, Sir.

(b) and (c). Do not arise.

Trade Balance with USSR

9063. SHR! BALASAHEB VIKHE
PATIL:

SHRI C.K.KUPPUSWAMY:

Will the Minister of COMMERCE be pleased
to state:

(a) whether the USSR has been laying
great stress in the balance of trade between
the two countries;

(b) if so, whether new areas have to be
delineated for economic cooperation be-

tween the two countries; and

(c) it so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DASMUNSI): (a) to (c). Since India’s
trade with the USSR is being conducted on
the basis of payments in non-convertible
Indian Rupees and on a balanced basis,
both India and the USSR are continuously
striving to enhance and balance the bilateral
trade. Apart from continuous efforts to diver-
sify and enhance the trade basket by adding
new items, efforts are also being made to
expand areas of mutual cooperation in such
fields as Civil Aviation, railways, petroleum,
electronics, agriculture, etc. New forms of
cooperation such as joint ventures, produc-
tion cooperation, cooperation in services
sector, etc. are also being encouraged.

Digging of Tubewells in Chhota Udaipur
of Baroda District

9064. SHRI AMARSINH RATHAWA:
Will the Minister of WATER RESOURCES
be pleased io state:

(a) the number of tube wells so far dug
in adivasi area of Chhota Udaipur constitu-
ency in Baroda district of Gujarat State;

(b) whether Government are aware that
the people of this area are facing great
difficulty to get water for irrigation of their
agriculture products;

(c) whether Government propose to dig
more tube wells to ease the situation in the
State during the year 1988-89; and

(d) if so, the details thereof?

THE MINJSTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (d).
Minor Irrigation Scheme including tube wells
are ordinarily planned, funded and imple-
mented by State governments are for them
no clearance is necessary from the Centre.
The Central Government provides assis-
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tance to States through Centrally Sponsored
Schemes to accelerate minor irrigation Pro-
grammes. Districtwise planning for minor
irrigation development is not done at the
Central level.

Compulsory Retirement of Employees
In Income Tax Department, Karnataka
Circle

9065. SHRI V.S.KRISHNA IYER: Will
the Minister of FINANCE be pleased to state:

(a) the total number of employees in
different cadres compulsorily retired since
1986 in the Income Tax Department, Karna-
taka Circle;

(b) whether it has come to the notice of
Goverrment that some of these compulsory
retirement were made under special direc-
tive of the Chairman;

(c) whether any representation has
been received for the indiscriminate use of
the powers by the concerned Authorities;
and

(d) if so, the steps taken or proposed to
be taken by Government in this regard”

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) In March, 1988, one Group ‘'C’
employee of the Karnataka Charge was
awarded the major penalty of “compulsory
retirement” under Rule 11 (vii) of the Central
Civii Services (Classification, Control and
Appeal) Rules, 1965. Earlier, in January,
1986, certain Income-tax Officers had been
retired in that Charge as per details given
below, namely:—

()  Three Group ‘A’ Income-tax Offi-
cers retired under Rule 586 (j) of
the Fundamental Rules;
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(i) Four Group ‘B’ Income-tax Offi-
cers retired under the said Rule
56 (j); and

(iii) One Group ‘B’ Income-tax Offi-
cer retired under Rule 48 of the
Central Civil Services (Pension)
Rules, 1972.

(b) No, Sir. Actionforretirementinthese
casas was taken having regard to the facts
and circumstances of each case, and not
because of any special directive of the
Chairman, Central Board of Direct Taxes in
relation to any of these cases.

(c) The aforesaid eight Income-tax Offi-

cers had made representations before the
Representation Committee, but all these
representations were rejected. The eight
officers also challenged the orders of retire-
ment before the Central Administrative Tri-
bunal, Bangalare Bench, which upheld the
orders.

(d) The relevant Rules contain
adequate safeguards by way of representa-
tion or, as the case may be, appeal before
the appropriate authority against orders of
retirement.

Demand of Indian Condoms

9066. SHRI V.S.KRISHNA IYER: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government are aware that
there is a great demand for condoms manu-
factured in India;

(b) if so, whether condoms are being
exported;

(c) the earnings therefrom during 1987;
and

(d) the steps being takento boost export
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of condoms?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). Yes, Sir.

(c) According to the data compiled by
Chemicals and Allied Products Export Pro-
motion Council, rubber condoms valued at
Rs.39.4 lakhs were exported during 1987.

(d) Exports of rubber condoms are eli-
gible for Cash Compensatory support @ 8%
and import replenishment @ 10% of f.o.b.
value. Exports are also eligible for duty free
import of raw materials under DEEC
Scheme.

Working Hours for Watchmen in iIncome
Tax Department, Karnataka Circle

9067. SHRI V.S.KRISHNA IYER: Will
the Minister of FINANCE be pleased to state:

(a) the working hours for Watchmen in
Income Tax Department Offices in Karna-
taka Circle;

(b) whether there is any demand from
the existing Watchmen to limit their working
hours to eight hours; and

(c) if so, whether any action has been
taken to increase the sanctioned strength
and to regulate their working hours to eight
hours per day?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): (a) Working hours for Watch-
men in the' Income Tax Department at Ban-
galore are eight hours tor each shift. At other
places in Karnataka, watchmen are en-
gaged for night duty only.

(b) No such demand has been made to
the Government by the watchmen in the
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Income Tax Department at Karnataka.

{c) Does not arise in view of answer to
part (b) of the Question.

Pigmy Agents Working in Syndicate
Bank

9068. SHRI V.S.KRISHNA IYER: Will
the Minister of FINANCE be pleased to state:

(a) the total number of pigmy agents
working in the Syndicate Bank in Karnataka;

(b) whether Government are aware that
these pigmy agents have been working for
the past 8-10 years;

(c) the commission given to them per
month; and

{d) whetherthere is any proposal before
Govemment to absorb them permanently in
view of their long service?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). Syndicate
Bank has reported that the total number of
pigmy deposit agents working in the bank in
Kamataka State as on 31st December, 1987
is 1327, some of whom working for over 8/10
years. The total amount of commission paid
to all pigmy deposit agents in Karnataka
during 1987 is reported to be about
Rs.7,27,000 per month. The bank has also
reportedthat the Pigmy deposit agents have
demanded for their absorption in permanent
service of the bank overwhich an Industrial
Dispute is pending before the Tribunal and
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therefore, the matter is sub-judice at pres-
ent.

Financlal Crisis In Sea Food Exporting
Companies

9069. PROF.K.V.THOMAS: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there is a financial crisis in
the sea food exporting companies; and

(b} if so, the action taken to help these
companies?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DASMUNSI): (a) No, Sir.

(b) Does not arise.
Income Tax Raids in Kerala

9070. SHRI K.V.THOMAS: Wil the
Minister of FINANCE be pleased 1o state:

(a) the number of raids conducted by
the Income Tax Department in Kerala during
the last three years;

(b) the outcome of these raids; and
(c) the gases registered?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCING (SHRI A.K.
PANJA): (a) to (c). The Income Tax Depart-
ment in Kerala conducted searches as un-
der—

Years No.of Searches Approximate value
of assets seized
(Rs.in lakhs)
1 2 3
1985-86 284 140.87
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1 2 3
1986-87 256 91.59
198788 195 140,56

During the financial year 1987-88, the
persons searched admitted concealment of
income to the tune of Rs.112.34 lakhs.
Appropriate action under the Direct Tax Acts
such as investigations, assessments, penal-
ties, prosecutions eic. is taken. Prosecu-
tions have already been launched in 21
cases out of the cases where searches were
conducted during the last thre@ years.

Printing of Currency Notes to Cover
Budget Deficht

9071. SHRI MANIK REDDY: Will the
Minister of FINANCE be pleased to state:

(a) the amount and denomination of
currency notes which were printed extra by
Governmant to cover deficit in the budget for
the year 1986-87;

(b) the same details for the years 1984-
85 and 1985-86; and

(c) whether there is any move to stop
such practice of printing currency notes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI!
B.K.GADHVI): (a) and (b). The budgetary
deficit of the Central Government is mainly
met by sale of treasury bills to RBI and other
parties. Of this, treasury bills with RBI are
troated as eligible assets for backing cur-
rency. The actual issue of currency by Re-
serve Bank of India, however, depends on
various economic and monetary factors and
not on government deficits only.

{c) Does not arise.

Bank Loans Advanced in Khammam
District in Andhra Pradesh

8072. SHRI MANIK REDDY: Will the
Minister of FINANCE be pleased to state:

(a) the number of applications received
by the nationalised banks from the district
industries centre, Khammam district in
Andhra Pradesh under the “"GRAMODAYA"
scheme during 1987-88 and how many of
them were sanctioned and rejected;

(b) the highest and lowest amount fi-
nanced by the banks, the bankwise, details;
and

(c) the grounds for rejecting the DIC
recommended applications under this
scheme, the bank-wise, details?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Reserve Bank of
India have reported that presumably the
Hon'ble Member desires to know about Setf
Employment Scheme for Educated Unem-
ployed Youth (SEEUY) and their data report-
ing system does not generate bank-wise
and district-wise information. It is however,
reported that in district Khammam, banks by
the end of February, 1988 had sanctioned
loans 10 96 beneficiaries out of 489 applica-
tions sponsored to them by the District In-
dustries Centres {DIG). Final position of
loans sanctioned upto the end of financial
year is not yet available with Reserve Bank
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of India.

(b) Reserve Bank of India have reported
that they do not collect beneficiary-wise
details of loans sanctioned.

(€) While bank-wise details of reasons
for rejecting applications are not available,
the common reasons for rejection of applica-
tions as reported by the Hyderabad Re-
gional Office of Reserve Bank of India in-
clude applicants losing interest and securing
employment subsequently, proposed
scheme not viable and bank branch already
achieving the target.

Payment of Licence Fee by LIC Employ-
ees

9073. DR.DATTA SAMANT: Will the
Minister of FINANCE be pleased to state:

(a) whether the employees of the Life
Insurance Corporation who are staying in
the LIC quarters do not get 10 percent HRA
and that they are to pay 10 percent licence
fee; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sir. How-
ever, Class Il Class |V employees who had
been allotted staff quarters before 1.4.1983
—the date of last revision of their terms and
conditions of service — continue to receive
HRA paid to them before that date.

(b) This formula is in keeping with the
generalprinciples applicable to Government
Servants and eisewhere.

Outlay for NTC in Seventh Plan

9074. DR.DATTA SAMANT: Will the
Minister of TEXTILES be pleased to state:
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(a) what is the total sanctioned outlay for
the National Textile Corporation Mills in the
Seventh Plan and how much has been spent
so far;

. (b) the total amount spent for moder-
nisation of the NTC Mills during the lastthree
years; and

(c) the quantity of cloth and yarn pro-
duced during 1986-877?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The Planning
Commission had approved an outlay of
Rs.117 crores during the 7th Plan period for
modernisation and labour rationalisation
schemes of NTC. The Government have
released Rs. 73 crores to NTC during the
years 1985-86 to 1987-88.

(b) During the period from April, 1985 to
December, 1987, an amount of Rs. 53.07
crores has been spent on modernisation/
renovation of NTC mills.

(c) During the year 1986-87, NTC mills
produced about 8645.49 lakh meters of cloth
and 854.94 lakh kgs. of yarn.

[ Translation)

Opening of Regional Office of Tea
Board in U.P. :

9075. SHRI HARISH RAWAT: Will the
Minister of. COMMERCE be pleased to
state:

(a) whether the regional office of the
Tea Board has been opened in Uttar
Pradesh and if so, when;

{b) the amount proposed to be spent for
the development of tea plantation m Uttar
Pradesh through this office during 1988-89;
and
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(c) whether detailed outlines have been
prepared for this purpose and if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DASMUNSI): (a) Yes, Sir. A Regional
Office of Tea Board was inaugurated on the
6th April, 1988 at Lucknow in Uttar Pradesh.

(b) and (c). Government have consti-
tuted a Committee to formulate long term
strategy and planfor Tea. Underthe aegis of
this Committee a sub-group has been
formed for evolving a comprehensive physi-
cal and financial plan for tea development in
Uttar Pradesh. The sub-group has already
met the U.P. Gowt. officials at Lucknow of-
fice. For the present the office at Lucknow
will be providing extension services to the
existing/ potential tea growers with the help
of the State Government.

Pithoragarh Regional Rural Bank

9076. SHRI HARISH RAWAT: Will the
Minister of FINANCE be pleased to state:

(a) whether his Ministry has reviewed
the working of Pithoragarh Regional Rural
Bank of Uttar Pradesh pertaining to the last
three years;

(b) if so, whether this bank has provided
loans in- various fields in required quantity
and number;

(c) if so, the targets fixed by the bank in
this regard during 1987-88 and the achieve-
ments in this regard; and

(d) if achievements have not been as
per the fixed targets, the steps proposed to
be taken to bring about improvement in the
working of the bank?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The perform-
ance of various Regional Rural Banks in-
cluding Pithoragarh Gramin Bank is continu-
ously monitored by NABARD besides peri-
odical inspection of such banks under R.B.1.,
Act, 1949.

(b) and (c). Pithoragarh Gramin Bank
was established in March, 1985 and it could
open only one branch in that year. The bank
disbursed loans amounting to Rs.2.58 lakhs
in 95 accounts during 1985. As per latest
available information the Gramin Bank had
outstanding advances of Rs.5.48 lakhs in
366 Accounts at the end of December, 1986
which rose to Rs.9.08 lakhs in 617.accounts
at the end of June, 1987. The Gramin Bank
is reported to have opened 12 branches by
the end of June, 1987.

(d) NABARD has been advising the
RRB to improve flow of funds in its area of
operation, and has also asked the con-
cerned sponsor bank to take necessary
action in this regard.

Opening of Zonal and Regional Offices
of Nationalised Banks in Uttar Pradesh

9077. SHRI HARISH RAWAT: Will the
Minister of FINANCE be pleased to state:

(a) whether there is a proposal to open
zonal and regional offices of certain nation-
alised banks in Uttar Pradesh during 1988-
89; and

(b) if so, the names of such banks and
the places where these offices are prapased
to be opened?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Zonal/
Regional Offices which are the controlling
offices of the banks are opened by the banks
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at different centres taking into account the
spread of branches in the command area,
the volume of business, the geographical
coverage, administrative convenience and
cost benefit analysis and after obtaining li-
cences from Reserve Bank of India.

Reserve Bank of India has reported that
it has issued licences to Punjab National
Bank to open a zonal Office at Aligarh and a
Regional Office each at Kashipur, Aligarh
and Faizabad during 1988-89. While the
Regional Office at Kashipur has become
opérational, the bank is taking action to open
the other offices.

Reserve Bank of India has also re-
ceived a proposal from Punjab & Sind Bank
for opening of a Zonal Office at Lucknow. No
final decision has yet been taken on this.

[English}

Terminal Benefits to the Workers of
° Closed Textile Mills

9078. SHRI PRAKASH V.PATIL: Will
the Minister of TEXTILES be pleased to
state:

(a) whether it is a fact that even when a
textile mili is closed down its workers are not
paid terminal benefits;

{(b) if so, in how many cases this has
happened in respect of the textile mills that
have beenclosed down in Maharashtra; and

(c) whether Union Government pro-
pose to take remedial steps at the earliest to
ensure that the workers are given terminal
benefits?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). Informa-
tion is being collected and will be laid on the
Table of the House.
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Request to Re-Open Closed Textlle
Miils

9079. SHRI PRAKASH V.PATIL: Wil
the Minister of TEXTILES be pleased to
state:

(a) whether the Chambers of Com-
merce and Industry of Maharashtra have
submitted a memorandum to Union Govern-
ment to re-open the closed textile mills and
to raise their efficiency;

(b) if so, the details of the requests/ *
suggestions made therein;

(c) whether Government have consid-
ered the suggestions made therein; and

(d) if so, the details of the suggestions
accepted for mplementation?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (d). Govern-
ment receive memoranda/ representations
from time to time from various organisations
regarding the re-opening of closed textile
mills etc. The suggestions contained therein
are considered in the light of the 1985 Textile
Policy Statement.

World Bank Assistance for Irrigation
Facilities to Maharashtra

9080. SHRI PRAKASH V. PATIL: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether the World Bank has given
assistance for exploring the water resources
and to augment the irrigation facilities in the
country;

(b) if so, the receipts from the bank
during the last three years;

(c) how much of it could be made
available to Maharashtra;
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(d) the names of the projects in Mahar-
ashtra which are currently being financed
partly or wholly by the World Bank; and

(e) the names of new projects which will
be taken up during the next two years?

THE MINISTER OF STATE IN THE
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MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) and (c). The total disbursement of
World Bank assistance for the irrigation and
CAD projects in the country and particularly
for the projects in Maharashtra during the
last three years are as under—

(Us $ Million)
1985-86  1986-87 1987-88
Total disbursement for the irrigation
and CAD projects in the country. 223.137 227.039  235.680
Disbursement for the projects 30.387 5.073 10.405

in Maharashtra

(d) Presently two irrigation projects in
Maharashtra are under implementation with
the World Bank group assistance. These
are: (i) Maharashtra Water Utilisation Proj-
ect; and (ii) Maharashtra Composite Irriga-
tion Project-Iil.

{e) So far no decision has been taken
for posing new lrrigation projects in Mahar-
ashtra for the Worid Bank group assistance
during the next two years.

World Bank Loan

9081. SHRI M. V. CHANDRA-
SEKHARA MURTHY:

PROF. RAMAKRISHNA
MORE:

SHRI G. S. BASAVARAJU:

Will the Minister of FINANCE be pleased to
state:

(a) whether the World Bank has an-
nounced on 5 April, 1988 to provide two
loans of 610 million dollars to india;

(b) it so, the terms and conditions
thereof; and

(c) the projects on which this loan will be
utilised?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a)to (c). The Board
ol Directors of the Intemnational Bank for
Reconstructions and Development ap-
proved on 31.3.1988 two loans to India, one
of $360 mitlion for the Industrial Finance and
Technical Assistance Project and another of
$250 million for the Housing Development
Finance Corporation Project. The loans are
repayable in 20 years, including a grace
period of 5 years, and carry a variable rate of
interest revised semiannually. The current
rate of interest is 7.72% per annum. In addi-
tion, a commitment fee of 0.75% is levied on
the undisbursed portion of the loans.

Implementation of SEEUY Scheme by
New Bank of India

9082. SHRICHHITUBHAI GAMIT:
SHRI UTTAMBHAI H. PATEL:
SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANL

Will the Minister of FINANCE be pleased to



263 Written Answers

state:

(a) whetheritis afactthatthe Chairman
and Managing Director of the New Bank of
India has received any representations re-
garding poor performance of the New Bank
of India in connection with granting of loans
and the disbursal of the same under SEEUY
Scheme in various districts of Uttar Pradesh,
particularly of Lucknow Division;

(b) if so, the details thereof;
(c) the action taken thereon;

(d) the persons found responsible for
poor performance and for not implementing
the scheme by the bank; and

(e) the action taken against all the
officials and branch managers found guilty?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). New
Bank of India (NBI) has reported that its
Chairman & Managing Director received
one communication dated 29th January,
1988 from the Government of Uttar Pradesh
pointing out poor performance of the bank in
connection with granting and disbursal of
loans under the Self Employment Scheme
for Educated Unemployed Youth (SEEUY)
in six districts of Lucknow Division of Uttar
Pradesh namely Rae Bareli, Hardoi, Unnao,
Lucknow, Sitapur and Lakhimpur Kheri.

(c) New Bank of India has reported that
prompt action had been taken by them on
receipt of the said letter and necessary in-
structions were given to Regional Office for
disposal of applications received under
SEEUY Scheme.

(d) Thebank hasreportedthat outof six
districts mentioned in the letter, it does not
have branches in three districts namely Sita-
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pur, Lakhimpur Kheri and Rae Bareli. Fur-
ther as against the physical target of 31
beneficiaries to be covered under SEEUY
during the year 1987-88 the bank received
33 applications, out of which 22 applications
were sanctioned and 11 applications were
rejected. The bank has also reported that no
applications were received till October, 1987
and in November and December 1987, 4
and 7 applications respectively were re-
ceived by the bank as against the target of
31. Slow progress as such was mainly on
account of non-submission of the sufficient
number of applications by District industries
Centres (DICs) of the concerned Districts to
the bank in time. The.bank has further re-
ported that at the end of March, 1988 no
application was pending for sanction with
any of the branches of the bank in Lucknow
Division of Uttar Pradesh.

(e) Does not arise.
Trade Plan with USA

SHRI S. M. GURADDI:
SHRI HARIHAR SOREN:

9083.

Will the Minister of COMMERCE be pleased
to state:

(a) whether Indiaand U.S. have agreed
to prepare an action plan to step up bilateral
trade between the two countries;

(b) if so, the details of the action plan;
and

(c) to what extend the trade between
the two countries will be improved during
1988-897

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DASMUNSI): (a) to (c). No formal agree-
ment exists between India and USA for an
action plan to step up bilateral trade between
the two countries. However, during the visit
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of Prime Minister to the United States in
October, 1987, one of the new initiatives
announced jointly by the two governments
was that to encourage a substantial expan-
sion in two way trade, the private sectors will
be asked for recommendations to increase
opportunities for trade and investment.
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Consultation are accordingly being held with
importantorganisations inthe private sector.

The following table gives data of two
way trade between the two countries during
the last few years:

4 (Value in Rs. Crores)

YEAR India’s exports * India’s imports Total
1985-86 1994.48 2085.86 4080.34
1986-87 (P) 2357.26 1963.01 4320.27
1987-88 (P) 2023.37 1435.05 3458.42
(April-Dec.)

1986-87 (P) 1686.91 1421.20 3108.11
(April-Dec.)

The rising trend in the two-way trade is likely to be maintained.

»

P: Provisiona!

Benefit of Co-operative Schemes to
Handloom Weavers

9084. SHRIBANWARILAL PUROHIT:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Union Goverament has
urged the State handloom agencies to en-
sure benefit of the cooperative schemes
only to Handloom weavers;

(b) if so, the details of the directions
issued in this regard;

(c) whetherthere is any check that the
co-operatives are providing benefit only to
the handloom weavers; and

(d) if so, the details in this regard?

THE MINISTER OF TEXTILES (SHRI

India’s export figures do not include oil exports.

RAM NIWAS MIRDHA): (a) Yes, Sir.

(b)to (d). The State Directors in-charge
of Handlooms have been informed that the
benefit of the cooperative schemes which
are being implemented with matching assis-
tance from the Central Govt. should go only
to the handioom weavers; and as such the
primary cooperative societies assisted un-
der these schemes should have only hand-
looms functioning under them. They have,
therefore been advised to initiate action to
reorganise societies so that powerlooms
and powerloom owners’ membership is
eliminated, if such societies wish to continue
10 receive assistance under the cooperative
schemes.

Raids in the Premises of Tyre Manufac-
turers

9085. SHRIBANWARI LAL PUROHIT:
Will the Minister of FINANCE be Pleased to
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state:

(a) whether the All India Tyre Dealers’
Federation has urgad Government to launch
massive hunt to curb tax evasion in the
production of tyre inpuits, tyre production and
its distribution;

(b) if so, the reaction of Union Govern-
ment in this regard;

(c) the number of times, the enforce-
ment wing of tax evasion raided the prem-
ises of tyre manufacturers in the country
during the last one year; and

(d) the details of the incriminating docu-
ments etc. seized during the raids and the
further steps Government propose to take to
curb tax evasion in the tyre industry?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI A,
K.PANJA): (a)to (d). The informationto the
extent possible is being collected and will be
laid on the Table of the House.

Regional Rural Banks in Orissa

9086. SHRI JAGANNATH PATNAIK:
Will the Minister of FINANCE be pleased to
state:

(a) the number of regional rural banks
at present operating in Orissa;

(b) the amount of loans disbursed by
these banks during the last three years;

(c) whetherthere have been given any
concessions to the farmers so far the ques-
tion of recovery of these loans is concerned,
keeping in view the drought conditions in that
State particularly in the Kalahandi district;
and

(d) ‘the number of small farmers and
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marginal farmers who have availed of such
loans during the last three years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) There are nine
Regional Rural Banks in Orissa.

(b) The amount of outstanding ad-
vances of these banks for the last three
years are given below: —

As at the end of Amount of
outstanding
Advances
(Rs. in Lakh)
December, ‘84 9957
December, '85 11283
December, '86 . 13001
December, 87 14001

{c) Ali regional rural banks including
those operating in Onssahave been advised
by NABARD to convert shortterm crop loans
into Medium term loans where-ever the crop
were damaged on account of natural calami-
ties like flood and drought. The banks have
also been advised to reschedule the recov-
ery of medium term loan instalment.

{d) As per available information, the
number of farmers who availed of loans from
RRBs during the year 1986 was 71145; and
during the half year ending June, 1987,
39701 farmers are reported to have availed
of loans from RRBs.

Opening of Bank Branches in Andhra
Pradesh

9087. SHRI V. TULSIRAM: Will the
Minister of FINANCE be pleased to state:

(a) the total number of branches of the
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nationalised banks in Andhra Pradesh, dis-
trict-wise;

(b) whether there is any proposal to
open branches of nationalised banks in the
State, if so, the details thereof;

(c) the number of branches proposedto
be opened in Mehboob Nagar and Ranga
Reddy districts and the locations thereof;
and ’

(d) the time by which suchbranches are
expected to be opened?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Reserve Bank of
India (RBI) has reported that as at the end of
December, 1987, 4263 branches of com-
mercial banks were functioning in Andhra
Pradesh as per district-wise details given

below:—

Name of District No. of
branches
1 2

1. Hyderabad 383
2. Medak 149
3. Nizamabad 144
4. Adilabad 124
5. Karimnagar 157
6. Warangal 169
7. Khammam 134
8. East Godavari 268
9. Visakhapatnam 200
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10. Srikakulam 122
11. West Godavari 225
12. Guntur 273
13. Krishna 272
14. Nellore 177
15. Prakasam 184
16. Chittoor 216
17. Cuddapah 142
18. Anantapur 183
19. Kurnool 171
20. Nalgonda 146
21. Mahboobnagar 176
22. Vizianagaram 125
23. Ranga Reddy 123

Total: 4263

(b} On the basis of list of identified
centres received form the State Government
of Andhra Pradesh, RBI has allotted 369
eligible rural and semi-urban centres to
banks for opening branches in Andhra
Pradesh during the current Branch Licens-
ing Policy period upto March, 1990. In addi-
tion, on the basis of applications made by
individual banks, RB! has allotted 50 centres
to banks for opening branches in urban and
metropolitan areas.

(c)and (d). RBI has allotted 40 centres
to various banks for opening branches in
Mahboobnagar and Ranga Reddy Districts
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under the current Branch Licensing Policy
as per details given in the statement below.
According to information available with RBI
branches have been opened at 4 centres in
Mahboobnagar District and at 19 centres in
Ranga Reddy District. RBI has advised the
banks that the branches at the allotted
centres should be opened in a phased
manner during the remaining current Policy
period. As such, itis not possible atthis stage
to indicate the expected date of opening of
the branches at the remaining 17 centres.

STATEMENT

Names of centres allotted to banks by
RBI for opening branches in Mehboob
Nagar and Ranga Reddy Districts of Andhra
Pradesh

Name of District Name of Centre

1 2
Mahboob Nagar 1. Sidda pur
2. Lalkota
3. lthola
4. Gorita
5. Husnabad®
6. Yaptla

7. Paddamanur
8.  Kanukurthy
9. Hunwada®
10.  Sugoor
11, Jinnaram*

12.  Bijjawaram
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1 2
13.  Kalwakola*
14. Dharmavaram
15. Karvangai
16. Narva
Ranga Reddy 17.  Maharapet”
18. Tadlapalli vil-
lage*
. 19. Sardarnagar
20.  Eliminedu”
21. Dandu Mail-
aram”
22. Bodakonda®
23.  Dubbacherla®
24. Nagaram®
25. Velchal*
26. Barwad Moth-
ukpalli*
27. Komattypalli
28.  Mujahidpur®
29. Dadapur”
30. Chowdapur®
31.  Ghatsingpur®
32. Aziz Nagar®
"33. Mailwar*
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1 2

34. Gingurthy*

35. Reddy Ghan-
pur*

36. Mambapur

37. indur
38. Siddalur*
39. Moinabad

40. Kessara
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* Denotes centres where branches
have been opened.

Incentive to Boost Handloom Industry
in Andhra Pradesh

9088. SHRI V. TULSIRAM: Wil the
Minister of TEXTILES be pleased to state:

(a) whether Andhra Pradesh Govern-
ment has sent same proposals for the con-
sideration of Union Government for pro37.
Indurmotion of handloom industry in the
State;

(b) it so, the details thereof and the
action taken thereof;
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(c) the details of incentives proposed by
Union Government for handloom workers;

{d)the extent to which such anincentive
will boost the development of handioom
industry in the State:

(e) whether Union Government pro-
pase to provide financial assistance to
Andhra Pradesh; and

{f) if so, when?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA : (a) Yes, Sir.

(b) The details of the releases made by
the Central Government to Andhra Pradesh
under different schemes for promotion of the
handloom industry during 1987-88 are given
in the statement below:-

(c) and {(d). In order to enable the hand-
loom sector to realise its full potential and in
order to improve the socio-economic and
living conditions of handloom weavers i all
States, including Andhra Pradesh, Central
Government is implementing various
schemes as detailed in the statement re-
ferred to above.

(e) and (f). Financial assistance is pro-
vided to all States, including Andhra
Pradesh, on the basis of proposals receved
from concerned State Govemments every
year.

STATEMENT

1. Releases made to Andhra Pradesh under various schemes during the year 1987-

88,
Plan Schemes (Rs. in lakhs)
1 2
1. Shares Capital Assistance to Primary Societies 65.61
2. Modernisation 22.60
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3. Workshed-cum-Housing 32.50

4. Thrift Fund 12.78

5. Setting up of Enforcement

Machinery under States 19.30
Total 152.79

Non-Plan Schemes

1. Special Rebate 313.15

2. Subsidy on Janata Cloth 915.95

Totai 1229.10
Grand Total Rs. 1381.89 Jakhs.

2. In order to develop the rations and Handloom Coopera-
handloom industry and improve the socio - tive Societies for setting up pre-
economic and living conditions of handloom loom and post-loom processing
weavers; Central Government is implement- facilities;
ing the following schemes in all the States of
the country; vi) Specialrebate atthe rate of 20%

on sale of handloom products;

i) Share capital assistance to

handloom weavers to enrol vii) Janata Cloth Scheme:

themselves as members of co-

operative societies; viii) Thrift Fund Scheme;
ii) Shares capital assistance to xi) Workshed-cum-Housing

handloom weavers primary/ Scheme;

apex cooperative societies and

state handioom corporations; x) Resarvation of 22 items tor ex-

]

v)

Assistance for modernisation of
looms;

Managerial subsidy to handloom
wavers primary societies;

Financial Assistance to State
Handloom Development corpo-

clusive production in the hand-
loom sector through the Hand-
loom (Reservation of articles for
production)Act, 1985.

Financial Assistance to Textile Miiis in

Andhra Pradesh

9089. SHRI V. TULSIRAM: Will the
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Minister of TEXTILES be pleased to state:

(a) whether some textile mills in Andhra
Pradesh have approached Union Govern-
ment to provide financial assistance for their
improvement;

(b) if so, the details of such mills and the
assistnance sought mill-wise.

(c) the time when necessary funds will
be made available through State Govern-
ment of Andhra Pradesh, and

(d)the terms and conditionsto repay the
loans.?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) :(a) The Union
Government does not provide financial as-
sistance to textile mills. Such assistance 1s
given by financial institutions/banks.

{b) to (d) . Does not arise.

RBI'S New Credit Policy

9090. SHRI V. TULSIRAM: Will the
Minister of FINANCE be pleased to state:

{(a) whether the Reserve Bank ol India
announced a new credit policy as appeared
in the Indian Express dated 3rd April,1988;

(b) if so, the details thereof;

(c) the credit policy adopted to be
.adopted for agriculture;

(d) the amount of credit to be given to
Andhra Pradesh for the development of
agriculture; and

(e) the time when the financial assis-
tance will be provided to the State Govern-
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ment?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Re-
serve Bank of India have set out the credit
policy for the first half of 1988-89 and the
salient features are as follows:

i) The entire amount of Rs. 744 crores of
cash balances impounded under the incre-
mental cash reserve ratio would be released
on April 23,1988.

i) With a view to partially neutralising the
return flow of food credit with effect from the
fortnight beginning 30th July, 1988 the cash
reserve ratio would be raised from 10% to
10.5% of net demand and time liabilities(this
includes FCNR/NRE deposits).

iii) With effect from August 27, 1988 banks
will be provided exporl refinance to the
extent of 100% of the increase in export
credit over the monthly average level of
1986.

iv) The term deposit rates for 91 days and
above but less than 6 months is raised from
Apnil 4, 1988 from 6.5% to 8%.

v) Banks have been advised that where
thereis ashort falloverthe stipulations on bill
finance., a specific time bound programme
should be drawn up in consultation with the
borrower.

(c) The target for direct finance to
Agriculture has been increased from 16%to
17% of total bank credit and it is to be
achieved by March 1989. The interest rates
on short term agricultural loans of Rs.
15,000/- and less have also been reduced
with effect from 1.3.1988. The reduced rates
of interest are as follows:
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Short-term agricultural

Rate of interest % p.a.

loans to farmers
Upto and Effective
of February, 1988 form1.3.88
Upto Rs.5000/- 11.5 10.0
Over Rs.5000/-and 125 10.0
upto Rs. 7500/-
Over Rs.7500/-and 125 11.5
upto Rs.10,000/-
Over Rs.10,000/-and 12.5 11.5
upto Rs. 15,000/ 14.0

(d) and (e). The various bank branches
in Andhra Pradesh are required toc meet all
genuine credit needs of agriculturists. ltisa
continuous process and no time limit as such
has been stipulated. The outstanding credit
of all Scheduled Commercial Banks in
Andhra Pradesh for Agriculture at the end of
December,1986 was Rs. 1424.85 crores in
27.82 lakh borrowal accounts. Scheduled
Commercial Banks provide credit to indi-
viduals and institutions and do not directly
finance State Governments as such. '

Products exported by NTC

9091. SHRIMOHANBHAIPATEL.: Will
the Minister of TEXTILES be pleased to
slate:

(a) the value of the total products ex-
ported by the National Textile Corporation
during the years 1984-85, 1985-86 and
1986-87;

(b) the steps taken by the National
Textile Corporation to increase its export
during 1987-88 and the achievement made;
and

(c) whether any target has been fixed
for the year 1988-89; if so, the details

thereof?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The total value
of exports by NTC during the years 1984-85
to 1986-87 is given below:

(Rs. in crores)

Year Value in Exports
1984-85 36.57
1985-86 38.42
1986-87 39.42

(b) The steps taken by NTC to increase
its exports during 1987-88 include identifica-
tion of markets,establishing contacts with
the buyers, installation of sophisticated
imported looms to improve quality, signing of
memorandum of understanding with USSR
companies regarding long term export ar-
rangements. During the period April De-
cember, 1987, NTC exported goods worth
Rs. 27.48 crores.

(c) Yes, Sir. NTC has fixed a target of
exports worth Rs. 50 crores during the year
1988-89.
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NRI Deposits in Banks

9092. SHRIMOHANBHAI PATEL: Will
the Minister of FINANCE be pleased o state:

() The total amount of money depos-
ited by non-resident Indians in the branches
of nationalised banks/non-nationalised
banks in the country during the years
1986,1987 and 1988;

(b) the rate of interest for foreign cur-
rency non-resident accounts;

{¢) how this amount is being utilised;
and

(d) whether the deposits have shown
any decline; if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The total out-
standing amounts in the Non-Resident
External and Foreign Currency Non-Resi-
dent Accounts maintained by Non-Resident
Indians in Banks in India during the lastthree
years were as follows:-

As at the end of Rupees in Crores
December 1985 5027.88
December 1986 7470.62
December 1987 9401.66
February 1988 9909.68

(Provisional)

(b) The rate of interest for Foreign
Currency Non-Resident (FCNR) Accounts
are as follows:-

Maturity Period Per cent for annum
1 2
(a) Six months and 75

above but less
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1 2

than one year

(b) 1 Year and abo- 8.5
ve but less than
2 years

(c) 2years and abo- 9.25
ve but less than

3 years

(d) 3yearsonly. 9.5

(c) Bank utilise these amounts in their-
normal banking business.

(d) No,Sir.

Non-Utilisation of World Bank Loan by
States.

9093. SHRI H.B. PATIL: Willthe Min-
ister of FINANCE be pleased to state;

(a) whether some State Governments
have failed to utilise the World Bank assis-
tance for the Bank aided projects in the
States;

(b) if so, the names of such states,
alongwith the extent of assistance utilised by
them as against the stipulated World Bank
assistance till March, 1988 and the reasons
for poor utilisation of the World Bank assis-
tance; and

(c) what will be its likely effect on the
prospects of securing further assistance for
the projects in the States?

THE MINSTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDOFALEIRO): (a) to(c). Duringthe
year 1987-88, about $ 480 million was dis-
bursed by the World Bank for projects under
implementation in the State sector.
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World Bank Group assisted projects are
implemented over pericds normally ex-
tended between five to seven years. The
assistance committed by the World Bank is
utilised over the entire span of the project.
Drawal of funds is in accordance with spe-
cific project disbursement schedules, and
balance amounts therefore remain at the
end of each year, upto the terminal date of
disbursement. ltis expected that World bank
Group assistance committed for projects for
implementation in the State sector will be
fully utilised over the respective project peri-
ods.

Review of Renewal of Credit Limit by
State bank of Indore

9094. SHRI MANAVENDRA SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) the steps taken to improve the
position relating to review and renewal of
credit limits by State bank of Indore as has
been commented upon the Reserve bank of
India in its annual report for 1986-87,;

(b) the steps taken by the bank to
complete inspection and audit of branches
and to bring up-to-date the reconciliation of
inter-branch accounts as has been ear-
marked by the Reserve Bank of India in its
above report; and

{c) the steps that have been taken by
the bank to recover the increasing overdues
in both priority and non-priority sectors?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AF-
FAIRS IN THE MINISTRY OF FINANCE
(SHRIEDUARDO FALEIRO): (a) to (c). the
Reserve Bank of India has reported that
State Bank of Indore has introduced a
mechanism to ensure that the credit limits
are renewed/reviewed, timely at the appro-
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priate level. the State Bank of Indore has
reported that it completed audit of all the
branches during 1987. A separate cell for
inter-branch reconciliation has been created
and the bank is making positive improve-
ment in this regard.

Thebank has also geared up the recov-
ery machinery by advising the controlling
officers to make field visits and also to organ-
ise camps for the recovery of the agricultural
loans at the time of harvesting. They have
also been advising to keep a close liaison
with Government officials for the recovery of
advances given under Government spon-
sored schemes.

Corruption cases reported to CBI by
State Bank of Indore

9095. SHRI MANVENDRA SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether the cases reported to the
CBI by the State Bank of Indore, about
corruption in financial dealings have in-
creased during in 1983 to 1987;

(b) if so, the number of such cases sent
for prosecution in 1987;

(c) whether the cases against some
officers of Delhi Branch of State of Indore
involved in letters of credit have also been
forwarded to CBI; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) State Bank of
Indore has intimated that it has reported the
following number of cases of corruption to
the C.B.I. during the years 1983 to 1987 for
investigation:
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Year No. of case
1983 1
1984 3
1985 -
1986 2
1987 . 1

(b) C.B.l. hasreportedthat nocase was
sent upfor prosecution during the year 1987.

(c) and (d). Certain cases of irregulari-
tiesfrauds relating to Chandni Chowk
(Delhi) and Connaught Gircus (New Delhi)
Branchas of State Bank of Indore have been
referred to the C.B.I. for examination as to
whether these cases could be taken up for
investigation by it.

[ Translation}

Loans Advanced by Syndicate Bank in
Uttar Pradesh

9096. SHRI MANVENDRA SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Syndicate Bank which
as a lead bank has been allotted several
districts including Mathura district in Uttar
Pradesh is not giving loans for the purchase
of traclors and other agricultural imple-
ments;

(b) if so, the reasons therefor;
(c) whether Government have imposed

any ban on agricuitural loans; and

(d) if not, the reasons as to why the
Syndicate bank is not giving agricultural
loans?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Syndicate Bank
has reported that it has been granting loans
forthe purchase of tractors in Uttar Pradesh.

(b) to (d). Do not arise.
[English)
Transfer Policy of State Bank of Indore

9097. SHRI MANVENDRA SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) the details regarding the implemen-
tation of the guidelines given by the Reserve
bank of India to the State Bank of Indore
about transfer policy of the officers;

(b) the number of officers transferred as
per the policy during the current year;

(c) the number oftransfer orders issued
and cancelled by the bank during the current
year;

(d) whether it is a fact that the policy is
not strictly followed by the bank; if so, the
number of officers of Delhi/‘Connaught Place
branch in whose case transfer order have
not been complied with; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO) (a) State Bank of
Indore has reported that its transter policy is
based on Government instructions and
guidelines issued by State Bank of India.

(b) The number of officers transferred
under the bank’s transfer policy during the
current calendar year is 97.
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(c) The number of transfer order issued
and cancelled by the bank during the current
calendar year is reported to be ‘nil'.

(d)’and (e). According to State Bank of
Indore 2 officials have not moved out of Delhi
due to non-reporting of relieving officers and
that they will be relieved as soon as reporting
officers report at Delhi in their respective
places.

Import of Contaminated Edible Oll and
Pulses

9098. SHRI RAM DHAN:
SHRI BALWANT SINGH RA-
MOOWALIA:

Will the Minister of COMMERCE be pleased
to state:

(a) whether edible oil from Europe and
pulses from Turkey were imported after the
Chernobyl nuclear incident;

(b) if so, the quantity thereof;

(c) whether these commodities were
tested in the research laboratories pre-
scribed for it;

(d) if so, the names of the laboratories
where these commodities were tested and
the reports thereof; and

(e) if not, the reasons for not conducting
the tesfs?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (e). The information of
being collected and will be laid on the Table
of the House.
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[ Translation]

Relief to MRTP and FERA Companies In
Punjab

9099. SHRI RAM DHAN:
SHRI BALWANT SINGH RA-
MOOWALIA:

Will the Minister of FINANCE be pleased to
state:

(a) whether Government are consider-
ing to give relief to MR.R.T.P. and F.E.R.A.
companies in Punjab in order to save the
industries from going into miserable condi-
tion due to deteriorating situation in that
state;

(b) if so, the broad details of the
scheme; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (ShHRI
EDUARDO FALEIRO): (a) to (c). The Gov-
ernment of Punjab have requested that the
whole of Punjab state may be declared as a
category ‘A’ backward region. So far Gov-
ernment of India have not found it possible to
accept this suggestion. However, special
consideration is being shown for location of
industrial project in Punjab.

Committee to Examine suicides by Cot-
ton Growers in Andhra Pradesh

SHRI RAM DHAN:
SHRI BALWANT SINGH RA-
MOOWALIA:

9101.

Will the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that a committee
of senior bank officers was appointed to go
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into the incidents of suicide committed re-
cently by the cotton growers of Andhra
Psradesh;
(b) if so, whether Government have
received the report of this commitiee;.

{(c) if so, the details thereof and the new
steps taken by Government on the basis ot
this report; and

(d) the outcome of steps so taken?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The Reserve
Bank of India (RBI) has reported that a High-
Powered Committee has been constituted to
look into the problems relating to financing of
cotton growers in Andhra Pradesh under the
Chairmanship of Dr. P.D. Ojha, Deputy
Governor, Reserve Bank of India. Other
members of the committee are Chairman,
Syndicate Bank, Chairman, Andhra Bank,
and one of the Deputy Managing Directors of
State Bank of India.

(b) The report of the Committee has not
been received by the Government so far.

(c) and (d). Do not arise.

[English]

Foreign Tea Promotion Offices of Tea
Board

9102. SHRIMATI JAYANTI PATNAIK:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the Tea Board has some
foreign tea promotion office/sales counters;

(b) if so, the numbaers thereof in different
countries;
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(c) whether some of those offices are
not effective in increasing sale in their re-
spective areas; and

(d) if so, the steps taken to revitalise
those offices so that they show good per-
formances in increasing sales?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). Yes, Sir. There are
six tea promaotion offices of Tea Board
abroad.

-~

{c) No, Sir.
(d) Does not arise.
Spinning Mill in Kalahandi, Orissa

9103. SHRIMATIJAYANTI PATNAIK:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Union Government have
again received a proposal to set up a Spin-
ning Mill in Kalahandi district of Orissa;

(b) if so, whether any action has been
taken thereon?

(c) if so, the site for the location of the
Spinning Mill has been selected;

(d) the amount sanctioned by Union
Government for the setting up the mill; and

(e) what further steps are being taken in
this regard?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) (a) to (c). No such
new proposal has been received. However,
a representation against the rejection of an
earlier proposal to set us such a mill in
Kasinga, District Kalahandi bas been re-
ceived. It is not possible to indicate at this
state by when the representation is likely to
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be disposed of.

(d) and (e). The Union Government do
notfinance the setting up of spinning mills in
the country.

[ Translation)

Bank Loans Sanctioned in Ballia and
Azamgarh Districts of Uttar Pradesh

9104. SHRIRAJ KUMAR RAI: Will the
Minister of FINANCE be pleased to state:

(a) the number of the persons who have
been sanctioned loans by various banks in
Ballia and Azamgarh districts of Uttar
Pradesh, separately, during 1987-88;

(b) the number of cases still pending for
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sanctioning of loans; and

(c) the amount of bank loans proposec
to be advanced in these districts during
1988-89?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). The pres-
ent data reporting system does notgenerate
information in the manner asked for. How-
ever, as per the information available from
Reserve Bank of India Gross Bank Credit
given by all Scheduled Commercial Banks in
the Districts of Ballia and Azamgarh of Uttar
Pradesh as at the end of December 1985,
December 1986 and September 1987 was
as under:-

(Amount As. in Crores)

District December December September
1985 ° 1986 1987
Ballia 36.14 40.75 42.62
Azamgarh 58.00 7224 75.30
[English] bank officials involved therein; and

Fraud in Mahatma Gandhi Road, Indore
Branch of State Bank of indore

9105. SHRI RAJ KUMAR RAI* Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that there has
been a fraudl through an alleged wrong
payment from an account by the State Bank
of Indore, Mahatma Gandhi Road Branch of
Indere, Madhya Pradesh in March, 1988;

(b) if so, the details of the amount and

(c) the action taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Reserve
Bank of India has intimated that it has been
advised by State Bank of Indore that during
March 1988 no fraud has been perpetrated,
through an alleged wrong payment, at its
Mahatma Gandhi Road Branch, Indore.
However, on 9th December, 1987, an at-
tempt to defraud the bank was made, but no
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loss was suffered by the Bank. No staff
involvement has been noticed in this regard
and therefore there is no question of taking
action against any bank official.

Promotions of Officers in State Bank of
Indore

9106. SHRI RAJ KUMAR RAL: Will the
Minister of FINANCE be pleased to state:

) (a) the number of promotions made in
the State Bank of Indore from officer Grade-
1to MM-lIt and MM-I1lito MM-IV in the month
of January/February, 1988;

(b) if so, the details thereof;

(c) whether it is also a fact that guilty
officers involved in frauds/misappropria-
tions have been promoted to the officer rank-
MM-1ll to IV recently; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). State
Bank of indore has reported that no prome-
tions either to MMG-IIl or SMG IV were heid
in January, 1988. However, promotions to
SMG-IV were held in February/March, 1988
in which 17 officers were promoted. Out of
70 eligible officers, 67 candidates appeared
for interview and 17 were finally found suit-
able.

(c) No, Sir.
(d) Does not arise.
[ Translation)
import-Export Target for 1988-89

9107. SHRIRAJ KUMAR RAl: Will the
Minister of COMMERCE be pleased to state
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the targets fixed for import and export for the
year 1988-89?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): No specific target is fixed for
overall imports. Export target for the year
1988-89 has not yet been finalised.

(English)

Transfer of Officers in State Bank of
India

9108. SHRI BANWARI LAL BAIRWA:
Will the Minister of FINANCE be pleased to
refer to the reply given on 4th December,
1987 to Unstarred Question No. 4201 re-
garding repatriation list of officers of the
State bank of India and state:

(a) whether the officers on repatriation
listto be transferredto Delhi have since been
relieved of their duties especially from Jaipur
Module; '

(b) if not, the reasons for not relieving
the already transferred officers to enable
them to report for duty in Delhi; and

(c) the action taker/proposed to be
taken by Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): {a) to (c). State Bank
of India has advised that some of the Otficars
due for repatriation to Delhi have not been
relieved of their duties from Jaipur module.
As was submitted inthe answer to Unstarred
Question No. 4201 on 4.12.1987, all Cfficers
could not be repatriated because of admin-
istrative exigencies, resistance by Officers
mid-academic session of schools etc. The
State Bank of India has reiterated the same
ditficulties in immediate relieving of these
Officers. The action on these transters
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mainly rests with the Bank.

Additional Credit to State Handloom
Societies

9109. SHRI BHADRESWAR TANTI:
SHRI BIMALKANTI GHOSH:

Will the Minister of TEXTILES be pleased to
state:

(a) whether the Reserve Bank of India
is considering fo provide additional credit to
State Handloom Development Co-
operatives and Weavers Co-operative So-
cieties;

(b} if so, the broad features thereof; and

(c) whether any directives have beento
Public Sector banks to sanction more funds?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) to (c). In the
context of drought, NABARD has issued a
circular prescribing that as against the nor-
mal credit limits sanctioned on the basis of
40% to 50% of anticipated sales of primary/
apex cooperative societies during the year,
credit limits upto 75% of the anticipated
sales may be provided.

In respect of Handloom Development
Corporations, the RBI has issued instruc-
tions to Public Sector Banks to consider
sanctioning additional working capital limit
upto 20% of the existing limits to National/
State Handloom Development Corpora-
tions, for holding higher than normal levels of
inventories for a temporary period, till end of
June, 1988.

Opening of Branches of Natlonalised
Banks in Assam

9110. SHRI BHADRESWAR TANTI:
Will the Minister of FINANCE be pleased to
state: -
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(a) the number of branches so far
opened by the nationalised banks in Assam;

(b) whether there is any proposal to
open more branches of nationalised banks
in Assam during the Eighth Five year Plan;
and

(c) if so, the number thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Reserve Bank-of
India (RBI) has reported that as at the end of
December, 1987, 633 branches of Public
Sector Banks were functioning in Assam.

(b) Branch Licensing Policy for the
eighth plan has not been formulated as yet.

(c) Does not arnise.

Check Towards Utilisation of Textile
Modernisation Fund

9111. SHRI VUAY N. PATIL: Will the
Minister of TEXTILES be pleased to state:

(a) whether Union Government have
collected Rs. 750 crores as fund for moder-
nisation of mills;

(b) the number of mills that are to be
modernised by Central assistance; and

(c) whether any machinery has been
evolved by Government to check that the
funds are not misused by mills inthe name of
modernisation?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The financial
institutions have allocated Rs. 750 crores for
setting up a Textile Modernisation Fund.

(b) The Fund Scheme does not seek to
assist the modernisation of a specific num-
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ber of mills but of those mills which them-
selves are seeking such assistance and are
eligible for it.

(c) Before sanctioning assistance the
institutions appraise modernisation propos-
als and satisfy themselves about their viabil-
ity andthe needfor assistance. Assistanceis
disbursed according to progress in implem-
entation of the project and subject to the
borrower fulfilling certain conditions. Prog-
ress is periodically monitored, etc.

Export Target by STC

9112. SHRI DAULATSINHJI JADEJA:
Will the Minister of COMMERCE be pleased
to state:

(a) the export target of the State Trad-
ing Corporation (STC) for the financial years
1987-88 and 1988-89;

(b) the export target of STC for non-
canalised items in 1987-88 and 1988-89 and
whether it has been achieved; and

(c) whether STC has huge overheads
in-commensurate with its performance?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) STC’s exports in 1987-88
amounted to Rs. 585 crores. The target for
1988-89 is Rs. 700 crores.

(b) The export target of STC for non-
canalised items during 1987-88 was Rs. 402
crores against which exports are of the order
of Rs. 381 crores (Provisional).

Export target for non-canalised items
for 1988-89 is Rs. 500 crores.

(c) STC's overheads are commensu-
rate with its volume of trading operations.
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9113. PROF. RAMAKRISHNA
{ MORE:
SHRI  YASHWANTRAO
GADAKH PATIL:

Will the Minister of COMMERCE be pleased
to state:

(a) whether the Minerals and Metals
Corporation and the State Trading Corpora-
tion have singed a Memorandum of Under-
standing (MOU) with Government in in-
crease substantially their export tumover in
1988-89;

(b} if so, the salient features of the MOU
signed;

(c) the details of the items identified for
exports in major markets; and

(d) by when the export will start?

THE MINISTER OF STATE IN THE
MINISTRYOF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (d). A statement is given
below.

STATEMENT

Ministry of Commerce signed Memo-
randa of Understanding with STC and
MMTC on 5th April, 1988. The memoranda
set out the responsibilities and performance
targets of these Corporations as well as the
Government responsibilities.

The responsibilities of the Corporations
relate to their performance targets for 1988-
89, export strategy for the next year, devel-
opment of counter trade, off-shore trading,
inventory management, corporate plan and
review of organisational set up. The respon-*
sibilities of the Government cover the re-
lease of timely foreign exchange for imports,
formulation of policy on off-shore trading,
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according trading house. status to STC/
MMTC and conducting of quarterly reviews
on the performance of the Corporations.

The items identitied for exports by STC
to major markets include Agricultural com-
modities, fresh and processed foods, drugs
and chemicals, meat and marine products,
consumer products, engineering/construc-
tion material, textiles and garments, etc.
ltems identified for exports by MMTC are
minerals and mineral products, precious
stones, engineering items, agro-marine
products, handicrafts etc.

Exports enwisaged under the MOU
have commenced in April, 1988.

IDBI Assistance to Textile Mills

9114. PROF. RAMAKRISHNA
MORE:

SHRI V. SREENIVASA
PRASAD:

Will the Minister of FINANCE be pleased to
state:-

(a) whether the Industrial Development
Bank of India has decided to liberalise the
eligibility criteria for textile mills to availthem-
selves of the special loan facilities under the
Textiles Modernisation Fund Scheme;

(b) if so, full details in this regard; and

(c) to what extent the modernisation of
the textile mills throughout the country will be
benefited by the liberalised policy of the
1DBI? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). The Indus-
trial Development Bank of India (IDBI) has
reported that it has been decided to enlarge
the scope of Special Loan under the Textile
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Modernisation Fund Scheme by liberalising
the definition of “weak units”. This would
enable the units which are making marginal
cash profits to be eligible for special loan
facility for taking up modernisation program-
mes. The IDBI has also reported that it is too
early to make an assessment of the extent of
increase in coverage of the units for the
purpose of this facility.

ADB Suggestion on Capital Market

9116. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FINANCE be
pleased to state:

(a) whether the Asian Development
Bank has urged India to liberalise its capital
market operations so that foreign buyers
could directly invest in the stocks of Indian
Companies;

(b) if so, whether Government are
considering suggestions made by ADB; and

(c) the main points forwarded by the
ADB?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No Sir.

(b) The question does not arise.
(c) The question does not arise.

Seminar on Non-Resident Indians in the
Gulf

9117. SHRIMATI BASAVARAJES-
WARI: Will the Minister of FINANCE be
pleased to state:

(a) whether the first ever seminar of
Non-resident Indians in the Gult has de-
manded appointment of an independent
Minister at the Centre to look after and to
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promote investment in the country;

(b) whether the Non-resident Indians
seminar has demanded certain other facili-
ties; it so, the details thereof;

(¢) whether the report of the Seminar
has been examined by Government; and

(d) if so, to what extent Government
have agreed to implement their sugges-
tions?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). The Non-
Resident Indians have made several sug-
gestions including the establishment of &
Cell or Department, to deal with NRI affairs
under at least a separate Minister of State.
These are being examined in consultation
with the concerned Departments and Or-
ganisations.

Financial Problems Faced by India
United Mills Dye Works Miil No. 6

9118. PROF. MADHU DANDAVATE:
Will the Minister of TEXTILES be pleased to
state:

(a) whether it is a fact that India United
Mills Dye Works Mill No. 6 in Bombay, a unit
of National Textile Corporation, is facing
serious financial constraints and is likely to
be closed down because of the failure of five
NTC Mills to give adequate quota of grey
cloth to Mill No. 6 for processing and also
because of failure to pay the arrears for the
processing work completed in MillNo. 6; and

(b) if so, the steps taken by Union
Government to ensure that financial con-
straints on India United Mills Dye Warks Mill
No. 6 are removed and economic viability of
the mill protected?
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THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) No, Sir.

(b) Does not arise.
Garment Export to U.S.A.

9119. SHRI YASHWANTRAO
GADAKH PATIL: Will the Minister of TEX-
TILES be pleased to state:

(a) whether the garment exporters are
facing serious problems because of exhaust
of the quota of export under group Il to
U.S.A.; and

(b) if so, the details thereof and the
measures taken to help the exporters?

THE MINISTER OF TEXTILES (SHRI
Raid NIWAS MIRDHA): (a) and (b). The
available quotas for garments under Group-
Il to U.S.A. for the first period have already
been allocated to eligible exporters. Since

- the demand exceeds the restraints levels, it

has not been possible to accommodate all
applicants for garment exports.

New Schemes of Life Insurance
Corporation

9120. SHRIH.N. NANJE GOWDA: Wil
the Minister of FINANCE be pleased to state:

(a) whether the Group Insurance
Scheme of the Life Insurance Corporation
has fetched business of Rs. 12,645 crores
by March, 1987;

(b) if so, whether LIC has introduced
any new schemes for the benefit of the
people of the low income group;

(c) the number of new schemes LIC has
introduced after March, 1987;

(d) whether LIC is getting good busi-
ness in new poalicies; and
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(e) the numberof schemes in which LIC
has invested money for the betterment of

poor people?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The in-force sum
assured under Group Insurance Schemes
was Rs. 12,644.53 crores as at 31st March,
1987.

(b) AGroup Insurance Scheme to cover
3 crores landless agricultural labourers in
the country has been introduced since 15th
August, 1987 for which pr:amium is paid by
the Central Government. Another Scheme
covering loans under Integrated Rural De-
velopment Programme has been introduced
from 1st April, 1988 which is expected to
benefit 3.5 to 4 million people covered under
the said programme during the year 1988-
89.

{(c) and (d). The number of new Group
Insurance Scheme introduced by the Life
Insurance Corporation of India during the
year 1987-88 is more than 5,600 which
represents an increase of about 43% over
the number of new Schemes introduced.in
the previous year.

(e) The investment pattern of the fund
of the Corporation is governed by Section
27A of the Insurance Act, 1938 and the
subsequent guidelines issued by the Gov-
ernment in respect of Group Schemes
Funds. As per the statutory provisions, LIC is
required to invest 75% of accretions to the
controlled fund in socially oriented section,
including public sector, co-operative sector,
house building by policyholders, Own-your-
Home schemes, and in Central Government
Securities,State Government Securities
including guaranteed marketable securities.
Thus LIC has been promoting social welfare
through socially oriented investments which
are designed to benefit people at large by
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improving basic amenities like potable wa-
ter, drainage, housing, rural electrification
and transport.

Indo-Nepalese Trade Agreement

9121. SHRIH.N. NANJE GOWDA: Will
the Minister of COMMERCE be pleased to
state:

(a) wether any trade agreement has
been signed between India and Nepal,

(b) if so, the salient features thereof;
and

(c) whether trade between the two
countries will improve considerably as a
result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI! P.R.
DAS MUNSI): (a) The Treaty of Trade be-
tween the Government of India and His
Majesty’s Government of Nepal was singed
on 25th March, 1978 and is at present valid
uptill 24th July, 1988.

(b) The Treaty inter-alia provides for (a)
grant of treatment to each other not less
favourable than that accorded to any third
country relating to customs duty etc.; (b)
exemption from basic customs duty and
quantitative restrictions for import of mutu-
ally agreed primary products from each
other; (c) free and unhampered fiow of
goods with certain exceptions. Allotment of
annual quotas of essential commodities
normally not permitted for export; (d) prefer-
ential treatment by India for import of certain
categories of Nepalese industrial products
etc.

(c) The Treaty has provided a positive
environmentfor the growth of Bilateral Trade
which has increased from Rs. 75.31 crores
in 1977-78 to Rs. 207.22 crores in 1986-87.
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Ambassador EEC'’s Statement of indlan
Exports

9122. SHRIUTTAM RATHOD: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to the reported state-
ment of the Ambassador of the European
Economic Community (EEC) for South Asia
in New Delhi that low quality of Indian prod-
ucts, lack of competitive products, failures,
in meeting delivery schedules and infras-
tructural bottienecks like transport and
power cuts have resulted in sluggish exporis
from India to Europe over the last few years;

(b) if so, the reaction of Government
thereon; and

(c) the corrective steps taken or pro-
posed to be taken, it any, in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). Government has
noticed, in a section of the press, this report
ascribed to the Acting Chief of the EEC
Delegation for South Asia. Some of these
aspects may sometimmes be experienced in
some cases. Acceptability of Indian export
products in general in the European Com-
munity markets is duly reflected in the in-
crease of over 46 percentin Indian exports to
Waest Europe during 1986-87 and again,
over 41 percent increase maintained in the
period April-December 1987 over the ex-
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ports during the corresponding period in
previous years.

(c) Government's policy framework
and procedures are devised to help elimi-
nate constraints and short-comings, if and
when they arise, in regard to India’s trade
interests.

[ Translation)

Loans Advanced by State Bank of
Indore Under Self-Employment Scheme

9123. SHRIC.JANGA REDDY: Willthe
Minister of FINANCE be pleased to state:

(a) thetotal number of loans of rupees
25 thousond each provided by the State
Bank of Indore under Self-Employment
Scheme during the year 1986-87 and the
details thereof, branch-wise, in each State;

(b) whether it is a fact that the manag-
ers of the concerned branches extract huge
amounts as commission from the beneficiar-
ies; and

(c) if so, the steps taken by Governent
in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE : (SHRI
EDUARDO FALEIRO): (a) The State-wise
position relating to the number of loans pro-
vided by State Bank of Indore under the Self
Employment Scheme for Educated Unem-
ployed Youth (SEEUY) during the year
1986-87 is set out in the table below:

Name of State

No. of accounts

Amount (Rs. in lakhs}

Madhya Pradesh 850
Uttar Pradesh 10
Rajasthan 8
Gujarat 12

Maharashtra 20

181.06

250

1.19

1.70
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The Bank has also reported that the
present data reporting system does not yield
branch-wise information at the Head Office.

(b) State Bank of Indore has reported
that the loans were sanctioned to applicants
on merits of each case and out of the list
sponsored by the Task Force of District
Industries Centres.

(c) Does not arise.
[English]
Crimes and Security in Banks

9124. SHRI K. RAMAMURTHY: Wil
the Minister of FINANCE be pleased to state:

(a) the recommendations contained in
the book entitied “Crimes and Security in
Banks” published by the Institute of Crimino-
logical Research Education and Service,
Madras; and

(b) the action proposed to be taken by
Government in the context increasing num-
ber of bank robberies and frauds employing
sophisticated techniques?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Asummary of the
recommendations contained in the Book
entitled “Crimes and Security in Banks”,
published by the Institute of Criminological
Research, Education and Services, Madras
is given in the statement below.

(b) Reserve Bank of India has reported
that instructions and guidelines already ex-
ist, which cover several of the recommenda-
tions contained in the book “Crimes and
Security in Banks”. Implementation of these
instructions/guidelines are being monitored
by RBI.
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RBI has further stated that in so far as
the recommendation regarding develop-
ment of Bank Security Force on the lines of
the RPF and CISF is concerned, the matter
had been considered earlier by Varadan
Committee set up by the Ministry of Home
Affairs and also by the Indian Banks' Asso-
ciation, but the proposal had not been found
feasible.

Regarding the incidence of frauds in
banks, RBI has intimated that, by and large,
frauds have occurred in banks not on ac-
count of lacunae in the systems and proce-
dures, but owing to non-observance of pre:-
scribed procedures and safeguards. Banks
have also issued books of instructions, indi-
cating precautions checks which their statf
should observe to prevent occurrence of
frauds. Banks are also taking steps to
strengthen their control mechanism, includ-
ing the internal audit/inspectionivigilance
machinery and to make them effective, so as
to sufficiently minimise the scope for frauds
and malpractices. Summary of the recom-
mendations contained in the book entitied
“Crimes and Security in Banks”, published
by the Institute of Criminological Research,
Education and Services, Madras:

1. The Ministry of Home Affairs has
established a National Crime
Records Bureau of classified
and computerised recording of
crime and dissemination when
called for. Itis suggested that the
Reserve Bank of India might
establish a Bank Crime Records
Bureau for classified and com-
puterised documentation of
bank crime in consultation with
each State’s CID and the CBI
and the Indian Banks Associa-
tion. This Bank Crime Record
Bureau may work in close liaison
with the National Crime Records
Bureau.
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The establishment of branch
banks in remote areas, towns or
villages should be done only af-
ter an analysis of then and, via-
bility and security. The decisions
will have to be supported by
proven need and establishment
of parallel institutions like the
post office and the police station.

New buildings for banks should
be built according to a security-
oriented design prepared in
consultation with an acknowi-
edged architect and a qualified
security adviser. Hired buildings
should be utilised only after pro-
viding the minimum security
needs like strong room, cash
chest and security oriented lay-
out.

Selection of bank employees
should be notonly on the basis of
cognitive knowledge, but also on
a study of attitudes of intending
candidates through specially
devised psychological tests.
Character verification may also
be systematically done.

Those who are selected should
be put through an initial traimng
for an adequate period before
they are placed in charge of
specific duties. And later there
should be in-service training in
functional and advanced areas
and also pre-promotion training.
Security consciousness and
preventive vigilance should re-
ceive, emphasis in all such
courses.

Staff placement, responsibility,
accountability and supervision
should be done on a rational and
systematic basis, in order to
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ensure that all reguiations and
procedures are meticulously
observed. In particular at the
physical level, unautherised
night work should not be permit-
ted. No recreation room or can-
teen should be allowed in the
security areas.

Specimen signatures of all ac-
count holders in banks may be
replaced once in five years and
placed preferably in books. Sig-
natures of managets may also
be kept in appropriate safe cus-
tody.

Computerisation of data relating
to bank transactions may be
speeded up and streamlined so
that reconciliation of all bank
accounts may be completed and
brought up to date soon.

It will be advantageous to de-
velop a bank security force on
the lines of the RPF and CISF.
Besides watch and ward, this
organisation should exercise
intelligence functions as well as
preventive and punitive vig-
ilance.

A separate wing of the State CID
with the necessary expertise,
including a senior bank officer
with an intimate knowledge of
the working of the bank, may be
set up on the lines of the CBI
wing to deal with Bank offences.

Separation of the currency chest
and the strong room is strongly
advocated as a preventive
measure, side by side with
adequate security guards.

A suitable alarm system, which
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will enable the quiet alerting of
the concerned police, the control
room, the bank headquarters
and relevant agencies, may be
expeditiously installed in all the
major branches.

v

13. Short term training courses like
the one organised by the ICRES
for senior bank officers may be
organised periodically in orderto
motivate a healthy security con-
sciousness and in order to have
a multiplier effect.

14. When an incident occurs, the
FIR should be thoughtfully pre-
pared, including description of
any or all offenders as available.
In the process, legal advice
readily accessible, may also be
sought. This report may be made
to the nearest police station.

Package on Commodity Aid

9125. SHRI K. RAMAMURTHY: Will
the Minister of FINANCE be pleased to state:

(a) the details of package of commodity
aid which is reported to have been worked
out by Government, as stated in Lok Sabha
by the Minister of State, on November 30,
1987, for fighting drought and containing
price rise; and 4

(b) the impact on price rise as a result
of implementation of this package deal?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The details of the
package of commodity assistance pro-
gramme with various countries in the context
of the drought are as under:

(i) 5200 MT of butter il worth $8-10
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million to Indian Dairy Corpora-
tion as grant (agMement with
USA was signed on 29th Sep-
tember, 1987);

3 lakh tonnes of edible oils from
USA under the Expon Enhance-
ment Programme;

4 lakhs tonnes of Corn to be
imported by NAFED and NDDB
under Section 416 of the US
Agricultural Adjustment Act as
grant;

The U.S. have also sanctioned

'$50 million by way of advance for

the projects being funded under
the US Aid bilateral assistance
programme;

ECU 5 million in cash for emer-
gence relief. Out of this amount
ECU 1.25 million is being chan-
nelled through Non-Govern-
ment Organisations and ECU
3.75 million has been allocated
to Government of India:

900 MT of edible oils, 3000 MT of
butter oil and 2000 MT of
skimmed milk powder.

Import of edible oils and other
commodities under Japanese
25.9 billion yen loan effective
from 23.12.1987;

Import of rapeseed oil worth DM
10 million from West Germany,
worth 40 million FF from France
and worth US $/5 million from

ftaly;

Edible oils worth Kroner 50 mil-
lion under assistance from Swe-
den.
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In addition, the IBRD/IDA will provide
loan/assistance to the tune of US $ 150
million and 200 million respectively for
drought relief.

(b) As a result of higher releases of
essential commodities the Wholesale Price
index (WPI) has remained relatively stable
during the last few months and the prices of
many seasonal items including edible oils
and milk and milk products have registered
a marginal fall.

Funds Mobilisation for NRI

9126. SHRI T. BASHEER: Will the
Minister of FINANCE be pleased to state:

(a) whether Union Governrhent have
received proposal from State of Kerala to set
up a public limited company for mobilising
funds from Non-resident Indians which
would be invested in the primary and secon-
dary capital market in the State; and

(b) if so, reaction of Government
thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) The proposal was examined in
consultation with the Reserve Bank of India
and was not found acceptable.
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Export of Spices

9127. SHRI T. BASHEER: Will the
Minister of COMMERCE be pleased to
state:

(a) the production of spices in Kerala,
their export and the foreign exchange
earned during the last three years; year-
wise; and

(b) the steps envisaged to promote
export of spices?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) Figures of production of
some major spices in Kerala during 1984-
85, 1985-86 and 1986-87 are indicatedinthe
Statement-] below. Figures for exports
state-wise are not available. However, fig-
ures of total exports of spices from India
during 1984-85 onwards are given in State-
ment-1l below.

(b) The Spices Board which is respon-
sible for promotion of export of spices, has
Market Promotion Programmes for West
Asia, North African Region, USA, Canada
and West Europe. The programmes include
inter-alia publicity, Sales-cum-Study dele-
gation, participation in major international
trade fairs, organising Buyer-Seller Meets.
The Board also plans to set-up quality con-
trol laboratories, and provide trade informa-
tion services to exporters.

These are, of course, in addition to the
Government's CCS and other incentive
schemaes for export promotion.

STATEMENT-|
Production of major spices
ftem 1984-85 1985-86 1986-87
Kerala All India Kerala All India Kerala Al india
1 2 3 4 5 6 7
Cardamom 2.85 9.30 3.34 10.02 3.09 9.73
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1 2 3 4 5 6 7
Pepper 17.35  18.22 33.12 34.00 31.94 3285
Chillies 0.90 630.50 1.00 877.40 0.90 780.00
Ginger 41.25 133.86 44.47 138.62 44360  127.00
Turmeric 5.20 259.20 6.20 367.10 6.20 280.60
Source Directorate of Economic & Statistics Deptt. of Agriculture & Cooperation

£ Figures for 1987-88 are not available

R 1

Includes both Cardamom small & Cardamom large.

The statistics in respect of pepper are very tricky. It is understood that there
are some forest areas etc. under unauthorised cultivation of pepper, and the
same are not taken into account for computing production figures. Trade
estimates of production of black pepper are, therefore, much higher than
official estimates.



STATEMENT - ii
Export of Spices
Qty. Mts.
Val. Rs. lakhs.
S Item 1984-85 1985-86 1986-87 1987-88
No. _— _ —_—
Qty. Val. Qty. Val. Qty. Val. Qty. Val.
7 2 3 4 5 6 7 8 9 10
1. Pepper 25420 6054 37620 17248 37083 20033 38890 22513
2. Cardamom 2383 6480 3272 5346 1447 1850 349 442
(Smal)
3. Cardamom 265 17 383 181 195 97 147 65
(Large)
4. Chillies 8226 967 1241 202 4327 496 6930 921
5. Ginger 7328 1873 6816 1889 843 571 3100 524
8. Turmeric 12801 1716 8562 1209 19529 1918 8900 986
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1 2 3 4 5 6 7 8 9 10
7.  Curry Powder 3109 389 2527 366 2712 414 2527 400
8. Misc. Spices 32003 2344 13678 1124 12247 1338 6290 791
9. Oil and Oleoresins 330 969 402 1487 443 1433 411 1429
of spices
TOTAL 89155 20902 74501 28252 82826 28200 67544 28071

Figures for 1986-87 and 1967-88 are provisional

Source: Spices Board, Cochin
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Drilling of Tubewells in Kerala

9128. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the total number of tubewells drilled
in Kerala State during 1987-88 with the
Central assistance for drought relief;

(b) the number of water reservoirs
constructed in the State during this period;

(c) whether these are sufficient to meet
the requirements of the State;

(d) if not, whether the districts are not
adequately equipped with tubewells and
water reservoirs; and

(e) the steps taken by Union Govern-
ment to meet the requirements in these
districts?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) to (e).
Minor Irrigation Schemes including tubew-
ells are ordinarily planned, funded and im-
plemented by State Governments and for
them no clearance is necessary from the
Centre. As minor irrigation works are large in
number, monitoring of individual works is not
done at the Centre.

Export of Coir Products

9129. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of TEX-
TILES be pleased to state:

(a) the quantity of coir and coir products
exported during the last three years;

(b) whether it is a fact that export of
these products could not achieve its targets
during 1987-88;
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(c) if so, the details thereof; and

(d) the steps being taken by Govern-
ment to boost the export of coir and coir
products?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) According to
Coir Board, the exports of coir and coir
products during the last three years have
been as follows:-

Year Quantity (in tonnes)
1985-86 24672

1986-87 23214

1987-88 22551 (Provisional)

(April-Feb., 87-88)

(b) and (c). The provisional exports of
coir and coir products during April-February,
1987-88 amounted to Rs. 28.60 crores
against a target of Rs. 32 crores fixed for
1987-88.

(d) The various steps taken tc boost
coir exports from Indiainclude sending trade
delegations, conducting market studies and
market research, releasing advertisements
in foreign trade magazines and distribution
of publicity material, participation in fairs in
major markets, quality improvement of coir
products and grant of Cash Compensatory

Support.

Electronic Components in OGL

9130. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of COMMERCE be
pleased to state:

(a) the electronic components that have
been included in the Open General Licence
(OGL) in the new import-export policy;
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{b) whether it is a fact that sufficient
capacity for indigenous pr_oduction of most
of jhese ftems is available within the country;
and

(c) if so, the reasons for placing these
components under OGL which would ad-
versely affect their indigenous production?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (c). List of electronic
components in Open General Licence
(OGLy is given in Appendix 6, List 8, Part-l of
the Import and Export Policy April 1988 —
March 1991, (Volume [). There has not been
any significant addition to the list of items
under OGL as compared to the Import Policy
for the period 1985-88. Only specific types of
resistors, plastic film capacitors, ceramic
capacitor, connectors etc. have been placed
under OGL because these types are not
available indigenously.

Resources of Leasing Institutions

9131. SHRI VIJAY N.PATIL: Will the
Minister of FINANCE be pleased to state:

(a) the sources through which leasing
institutions in the country obtain resources;

{b) whether Govemment have issued
guidelines to leasing institutions for safe-
guarding acquisition of leased assets;

{c) if so, the detgils of guidelines;

(d) whether Government have any pro-
posal for nationalised banks to enter into
leasing business; and

(e) ¥ s0, the manner in which Govern-
ment propose 10 make leasing activities
more attractive for banks?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The sources
from which leasing institutions in this country
obtain resources are share capital and re-
serves, debentures, institutional borrowings
and public deposits.

(b) No, Sir.
(c) No, Sir.

(d) Reserve Bank has granted permis-
sion to six Banks including one private sector
Bank for setting up of subsidiaries for under-
taking inter-alia Equipment Leasing Busi-
ness. Seven Banks have been granted per-
mission to make portfolio investmentin leas-
ing companies.

{e) There is no proposal before Govern-
ment to make leasing activities more attrac-
tive for Banks.

State Bank of Mysore

9134. SHRI SRIKANTHA DATTA
NARASMIHARAJA WADIYAR: Will the
Minister of FINANCE be pleased to state:

(a) whether the deposits in the State
Bank of Mysore have registered a steady
growth;

{b) if so, the performance of the State
Bank of Mysore In last three years;

(c) the amount advanced by the State
Bank of Mysore to the priority sectorin these
years; and :

(d) the details thereof?
THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS

IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) to (d). As per the information avail-
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able from State Bank of Mysore the a‘ggre-
gate deposits and outstanding advances to
priority sector of the bank for the last three
years are as under:

(Amount in Rs. crores)

VAISAKHA 9, 1910 (SAKA)

Year Deposits  Priority Sector
Advances
1985 664.83 219.70
1986 747.01 253.14
1987 911.03 297.36

Indo German Trade

9135. SHRI SRIKANTHA DATTA
NARASIHMARAJA WADIYAR: Wil the
Minister of COMMERCE be pleased to
slate:

(a) whether Government have taken
steps to improve Indo-German trade;

(b) if so, the areas in which Indo-Ger-
man trade has been expanded;

(c) whether some export-oriented-units
are proposed 1o be set up in the country in
collaboration with Germany; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). It is a continuing
endeavour to increase bilateral trade, par-
ticularly the country’s exports. The items
which have shown a significant increase in
export from India to Federal Republic of
Germany during 1987 include textile fabrics,
garments, leather goods, silk, rayon and
synthetic fibre fabrics, and engineering
goods.
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(c) and (d). Selection ot technology for
export-oriented joint ventures is left to the
Indian entrepreneurs who, after exploring
the alternative sources of technology and
techno-economic analysis, select the one
that suits them best, while Government
encourages the establishment of export-ori-
anted joint ventures in India.

Aluminium Export

9136. DR.KRUPASINDHU BHOI: Will
the Minister of COMMERCE be pleased to
state:

(a) whether the export of aluminium
declined during 1987-88;

(b) if so the projection made and actual
export of aluminium during the above year;

(c) the reasons for decline in the export;
and

(d) the projection made for aluminium
export in 1988-897?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): Indigenous production of pri-
mary aluminium is not sufficient to meet the
domestic demand, and the gap between the
indigenous production and domestic de-
mand is met through imports. A small quan-
tity of aluminium metal and its products was,
however, aliowed to be exported to Nepal in
terms of Indo-Nepal Treaty of Trade and the
quanfity earmarked for 1987 was 700 ton-
nes.

Sales Centres of Tea Board,

9137. DR.KRUPASINDHU BHOI: Wilt
the Ministry of COMMERCE be pleased to
state:

(a) the number and places of offices/
sales centres of the Tea Board functioning in
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the country at present;

(b) whether Government have a pro-
posal to Open some new offices/ sales
centres of the Tea Board in 1988-89; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a). There are seven tea bars/
buffets of Tea Board — four in New Detlhi
and one each at Madras, Bombay and Tiru-
malai (Andhra Pradesh). Regional/ Sub-
regional offices of Tea Board are at New
Delhi, Bombay, Madras, Conoor, Cochin,
Jorhat, Siichar, Siliguri, Guwahati, Palam-
pur, Kottayam, Amritsar, Tejpur, Agartala
and Lucknow. The Board has a research
centre at Kurseong.

(b) There is no immediate proposai to
open new office/ sale centre etc.

(c) Does not arise.

Iron Ore Export to Rumania

9138. DR.KRUPASINDHU BHOI: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government have been
steps to increase export of iron ore to Ruma-
nia;

(b) if so, the quantity of iron ore pro-
posed to be imported by Rumania from india
during 1988-89;

(c) whether Rumania was earlier not
willing to import iron ore because of some

problems in the export of ore;

(d) it so, the reasons therefor; and
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(e) the steps taken to remove those
problems?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DASMUNSI): (a) to (e). MMTC propose
to export about 5 million tonnes of iron ore to
Romania during 1988-89. Export to Roma-
nia during 1987-88 were 14-16 lakh tonnes,
as against a contract for export of 40 lakh
tonnes, due to non-availability of Rupee
funds with Romania. These Issues were
discussed at Ministerial level recently. Fol-
lowing steps have been taken to set up iron
ore exports to Romania:

(i) imports from Romania have
been stepped up in order to
generate Rupee Funds.

(i) atranshipper facility at Redi Port
has been provided so that larger
size vessels can be loaded at
Red: Port.

Overdrafis to States

9139. SHRI SHANTARAM NAIK:
SHRI RJEEVARATHINAM:

Will the Minister of FINANCE be pleased to
state:

(a) the latest guidelines, if any, of the
Reserve Bank of India in the matter of over-
draft by States;

(b) the present position as regards
overdraft by various States, State-wise; and

(c) the details of the observations and
advice given by the Reserve Bank of India
and his Ministry with respect to each State?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
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MINISTRY OF FINANCE (SHRI
B.K.GADHVI): (a) A statement is given
below.

(b) As on 23.4.1988, two States viz
Arunachal Pradesh and Assam were in
overdraft with the Reserve Bank of India of
the order of Rs.7.26 crores and Rs.4.43
crores respectively.

(c) Reserve Bank of India has been
cautioning State Governments whenever
they avail themselves of 75% of the au-
thorised ways and means limits. Finance
Ministry has also advised the concerned
State Governments to clear their overdrafts
with the R.B.I. within the stipulated time
period.

STATEMENT

States which bank with the Reserve
Bank of India have ways and means limits
which have been revised w.e.f.Ist March,
1988. I a State Govt. exhausts its ways and
means limit and continues In overdraft for
more than 7 consecutive working days, the
R.B.l. suspends payments of the State
Government. If a State Government Is in-
debted to the Reserve Bank of India for over
45 days, even within the limits of the ways
and means advance, the position will be
discussed with the State Government ini-
tially at the official level to rectify the imbal-
ance; and, if necessary, at the level of the
Chiet Minister to devise such corrective
measures as may be called for. As soon as
any State Government has availed itself of
75 percent of the authonsed ways and
means limit, the R.B.1. will caution the State
gowt. and if, despite such action, the State
Government's account is overdrawn for
more than 7 continuous working days, the
R.B.\. will automatically suspend payments
of the State Government which will not be
resumed until after the overdraft has been
cleared.
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[ Translation)

Training Centres for Export of Gold
Ornaments

9140. SHRI KALI PRASAD PANDEY:
Willthe Minister of COMMERCE be pleased
to state: (a) whether India has good market
forgold ornaments abroad and if so, whether
Government are stressing upon increasing
the export of gold ornaments;

(b) if so, whether training centres are
being opened to increase export of gold
ornaments and if so, the locations of such
training centres opened so far in the country
and also those proposed to be opened: and

(c) whether Government are consider-
ing to open such training centre in any big
city of Bihar and if so, the time by which it 1s
likely to be opened and if not, the reasons
therefor? :

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DASMUNSI): (a) Yes, Sir. Government
has formulated several schemes for export
promotion of gold jewellery.

{b) Jewellery Product Development
Centres have been set-up at Delhi and
Bombay, to conduct courses for imparting
training in modern methods for jewellery
making.

(c) There is no proposal under consid-

eration at the moment for opening such a
centre in Bihar.

[English)

Export of Garments to EEC Countries
Under Open Tender System

9141. DR.A.K.PATEL: Wili the Minister
of TEXTILES be pleased to state:
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(a) the Government's assessment of
the working of the new Open Tender System
{OTS) under government export quota pol-
icy and whether the system has worked to
the advantage of all interests concerned;
and

(b) the details in respect of first period of
1988 for each superfast quota category in
each EEC country (woven and knitted sepa-
rately) and the number of pieces which were
sold under OTS at premium (i) below Rs.5/
-; (i) between Rs.5/- and Rs.10/-; (iii) Rs.10/
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- and Rs.15/-; (iv) Rs.15/- and Rs.20/- ; (V)
Rs.20/- and Rs.30/-; (vi) Rs.30/- and Rs.40/
-; (\ii) Rs.40/- and Rs.50/-; (viii) Rs.50/- and
Rs.75/- and (ix) above Rs.76/- along with the
number of exporters buyers in each such
price category?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) As per the pres-
ent indications, the Open Tender System
(OTS) underthe Garment Entitiement Distri-
bution Policy appears to be working well.

(b) A statement is given below:

STATEMENT

Premium Rangewise Quantity Sokd Under Country/ Category to Registered Expenses in
Open Tender System during Ist Period 1988

15.00—19.50 —

Premium Range No. of Exporter Buyers Quantity (In PCS) Sold
under O.T.S.
Woven Knitted Woven Knitted
(1) @) (3) “) (5)
.WEST GERMANY, CATG.4
0—4.50 — — — o
5.00—9.50 o — — s
10.00—14.50 - 30 — 253832
15.00—19.50 — 4 — 32268
TOTAL — 34 —_ ‘286100
FRANCE, CATG.4
0—4.50 — 1 — 1600
k.w—oso - 12 — 79031
10.00—14.50 — 15 — 79899
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(1) 2 (3) (4) (5)
20.00—24.50 - 2 — 24000
25.00—29.50 — 1 — 12000
TOTAL — 31 — 196530

BENELUX, CATG.4

0—4.50 — - — —

5.00—9.50 — 12 - 67665
10.00—14.50 — 9 — 47872
15.00—19.50 — - — 3000
TOTAL — 22 — 118537

BENELUX, CATG.6

0—4.50 — - — -
5.00—9.50 7 — 22000 —
10.00—14.50 10 — 18202 —
15.00—19.50 3 - 2860 -
20.00—24.50 1 — 216 —
TOTAL 21 — 43278 —

BENELUX, CATG. 8

0—4.50 4 — 11440 s
5.00—9.50 23 —_ 139404 -_
10.00—14.50 2 - 171956 .
15.00—19.50 1 — 10000 =
TOTAL 50 — 332800 o
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(1) @) (&) 4) (5)

DENMARK, CATG.29

0—4.50 1 —_— 3000 —
5.00—8.50 2 — 3200 -
10.00—14.50 3 — 6600 o
15.00—19.50 — —_ — —
20.00—24.50 1 - 2000 —
TOTAL 7 = 14800 e

UNITED KINGDOM, CATG.4

0—4.50 - — — -
5.00—9.50 - 31 — 268000
10.00—14.50 — 8 — 47829
15.00—19.50 — — — —
20.00—24.50 - — — —
25.00—29.50 — 1 —_ 5700
TOTAL — 40 —_ 321529

UNITED KINGDOM, CATG.6

0—4.50 1 — 3600 .

5.00—9.50 — — - —
10.00—14.50 3 — 7560 -
15.00—19.50 11 — 25600 —
20.00—24.50 . 6 — 24000 —
25.00—29.50 1 — 400 —

AN NN_ 2AEN
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(1) 2 3) (4) (5)
35.00—39.50 1 — 4000 —
TOTAL 23 - 65160 —

UNITED KINGDOM, CATG.8

0—4.50 13 — 57744 —
5.00—9.50 79 - 611323 —
10.00—14.50 33 — 288424 —
15.00—19.50 4 — 41904 -
20.00—24.50 — — —_ _
25.00—29.50 — — — _
30.00—34.50 — — — —
35.00—39.50 — — — _
40.00—44.50 — — — _
45.00—49.50 — — — _
50.00—54.50 - — _ _
55.00—59.50 - — — —
60.00—64.50 — — — —
65.00—69.50 — — — _

70.00—74.50 1 —_— 5250 —

TOTAL 130 — 1004645 —

IRELAND, CATG.8
0—4.50 2 = 2400 o

5.00—9.50 2 — 5508 -
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(1) @ 3 (4) ;)
10.00—14.50 4 — 16000 —
TOTAL 8 — 23908 -

GREECE, CATG. 27

0—4.50 — - — -
5.00—9.50 1 — 480 —
TOTAL 1 —_ 480 —

Source : Apparel Export Promotion Council.

Decline in Exports to European Coun-
tries

9142. SHRI RADHAKANTA DIGAL:
Will the Minister of COMMERCE be pleased
to state:

' (a) whether exports to European Eco-
nomic countries (EEC) have declined in last
three years;

(b) if so, the reasons therefor;

(c) whether it is due to the low quality of
Indian products exported to those countries;
and

(d) The other reasons responsible for
decline in export to EEC countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (d). During the last three
years, it is only 1985-86 that India's exports
to EEC showed some decline of about 3.7%
as compared to those in 1984-85. In 1986-
87, indian exports to EEC increased by over
45% compared to those in the preceding
year. This trend of significagt increase in

Indian exports to EEC was maintained in
1987-88. According to provisional data,
Indian exports to EEC are estimated to have
risen by more than 40% during the period
April-December 1987 in comparison with
exports inthe corresponding period of 1986.

Gems and Jewellery Production in
Seepz

9143. SHRI RADHAKANTA DIGAL:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the 100 per cent export
oriented gems and jewellery complex set up
in the Santacruz Electronic Export Process-
ing Zone (SEEPZ) has gone on stream;

(b) if so, since when and the details of
the production started in that unit;

(c) whether steps have also been taken
to exportthe gems and jewellery produced in
that unit; and

(d) if so, the details of the gems and
jewellery export made from that unit?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) to (d). Out of 9 units
approved for being set up in the Gem and
Jewellery Complex in Santacruz Electronics
Export Processing Zone (SEEPZ), one unit
has gone into production in March, 1988.
The unit has made exports of Diamond stud-
ded jewellery valued at Rs.3.28 lakhs in the
same month.

Export of Mulberry Silk to EEC

9144. SHRI RADHAKANTA DIGAL:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Government are exporting
muiberry silk, to EEC countries through the
Indian Silk Export Promotion Council;

(b) if so, the total amount worth mulberry
will exported to those countries during the
last three years;

(c) the projection made for the export of
mulberry silk to EEC countries in 1988-89;
and

(d) the details thereof?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) and (b). india
does not encourage export of muiberry raw
silk as a general policy and there have been
no exports of this tem during the last 3 years.
However, exports of mulberry silk goods is
done by registered exporters and not by
Indian Silk Export Promotion Council. Ex-
ports of mulberry silk goods to EEC coun-
tries during the last 3 years were as follows:

Year Rs (In Crores)
1985-86 48.95
1986-87 74.35

__1917—88 106.70
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{c) and (d). The projection made by
Indian Silk Export Promotion Council for the
export of mubberry silk goods to EEC coun-
tries during 1988-89 is Rs.139 crores.

Closure of Handloom Units

9145. SHRI SYED SHAHABUDDIN:
Will the Minister of TEXTILES be pleased to
state:

(a) whether Government are aware of
the crisis faced by the handloom sector
resulting in closure of handloom units all
over the country, particularly in Uttar
Pradesh and Bihar;

(b) the amount of financial assistance
extended to the handloom sector in the form
of additional share capital or interest free
loan during 1987-88; and

(c) the revised price for Janata cioth
supplied by the handloom sector?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) On account of
rise in prices of cotton yarn due to high cotton
prices and poor off-take of cloth due to
erosion of purchasing power in rural and
urban areas, mostly on account of drought
conditions and floods, there has been reduc-
tion in levels of handloom weaving activity in
some areas.

(b) An amount ot Rs.466.75 lakhs was
released during the year 1987-1988to differ-
ent States to strengthen the share capital
base of Handloom Primary/ Apex Societies
and Corparations.

(c) The consumer price of Janata cloth
is fixed by the Central Government on the
basis of costing particulars-relating to price
of inputs, conversion cost and overheads-
fumished by the State Governments at a
given point of time. The consumer prices of
Janata cloth produced in all States were
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revised upwards by 20% in 1977 and 15%in
1381. Apart from these two general revi-
sions, consumer prices of certain sorts of
Janata cloth produced in Rajasthan, Karna-
taka, Qrissa, Maharashtra, Uttar Pradesh
and Bihar, have also been revised during
February-April 1988, on requests received
from the concerned State Governments.

Bank Branches in Purnea Districts

9146. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to
state:

(a) the total number of bank branches in
Pumea district as on 31st March, 1987,
bank-wise;

(b) the total number of additional
branches required for meeting the national
norm in terms of area and population;

(c) the number of additional branches
established upto 31st December, 1987,
bank-wise;

(e) the credit-deposit ratio of @ach Bank
having branches in Purneadistrictason31st
December, 1987 and the credit deposit ra-

. tion for the Purnea district as a whole?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Reserve Bank of
India (RBI) has reported that as at the end of
March 1987, 173 branches of commercial
banks were functioning in Purnea District of
Bihar.

(b) According to an estimate made by
RBI, 43 additional barik offices are required
to be opened in Purnea District for meeting
the national norm.

(c) and (d). RBI has reported that allot-
ment of centres to banks have been made
for the period of current Branch Licensing
Policy and not year-wise.RBI has advised
the banks that branches a the allotted
centres should be opened in a phased
manner during the remaining period of the
Policy. Annual targets for opening branches
have not been prescribed. However, on the
basis of list of identified centres for Purnea
District received from State Government of
Bihar, RBI has allotted 21 eligible centres to
banks. The bank-wise position of number of
centres allotted and offices opened by banks
upto 31.12.87, as per information available
with RBJ, are indicated below:—

Name of Bank

No of centres allotted

No.of offices opened
(upto 31.12.1987)

1

Kosi Kshetriya Gramin Bank
State Bank of India

Bank of Baroda

Central Bank of India

Canara Bank
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o 1 2 4
Allahabad Bank 1 1
United Bank of India 1 —
Punjab National Bank 1 —
TOTAL 21 2

(e) RBI has reported that their data
reporting system does not generate bank-
wise credit deposit ratio for each district.
However, according to the information avail-
able with RBI, Credit — Deposit Ratio of all
scheduled commercial banks in respect of
Purnea District as a whole as on the last
Friday of March 1987 was 75.26%.

Price Index

9147. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to
state:

(a) the All India Price Index in the first
week of January, 1987 and the first week of
February, 1988;

®
(b) the annual rate of inflation;

(c) the All India Consumer Price Index
as on Ist February 1988;

(d) the rate of change during the last
year; and

(e) the steps taken by Government to
contain price rise of essential items of mass
consumption?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). The
requisite information is given below:

Month/Year Wholesale Price Index Annual rate of Inflation
{ frist week of) (Base 1970-71=100)
January, 1987 376.1 5.6
February,1988 416.3 10.3

(c) and (d). The requisite information is given below:
Month/Year Consumer Price Index Percentage increase
(Base 1960 =100) over the year
February ,1988 753 9.4

(e) The specific measures taken by the
Government to keep the price rise under
check include enhanced distribution of

foodgrains through Public Distribution of
foodgrains through Public Distribution Sys-
tem (PDS); strengthening of PDS with the
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tem (PDS); strengthening of PDS with the
opening of additional outlets; import of es-
sential commodities like pulses, edible oils
and sugar; strict economy in Government
expenditure; mopping up of excess liquidity
in the economy by raising Cast Reserve
Ratio and Statutory Liquidity Ratio; imposi-
tion of selective credit controls and intensive
action against hoarders and profiteers.
Prices are closely monitored at various lev-
els to facilitate prompt action.

Indo-British Talks

9148. DR.B.L.SHAILESH: Will the Min-
ister of FINANCE be pleased to state:

(a) whether Indo-British talks were held
in New Delhi during the last month;

(b) the matters discussed particularly
the fall in real terms of the British aid to India;
and

(c) the outcome thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Yes, Sir.
The Indo/ British Bilateral Aid Talks were
held from 15th March to 18th March, 1988 in
New Delhi. Besides the review of on-going
major projects under UK assistance, esti-
mates for 1987-88 and future prospects of
utilisation of UK aid were discussed. While
reviewing the utilisation during 1987-88 both
sides noted the relatively lower utilisation of
UK aid during 1987-88 as compared to the
previous year. The Reasons for this were
discussed and prospects for 1988-89 were
reviewed with a view to achieving better
utilization.

Disposal of Confiscated Goods

9149. SHRI VIJAY N.PATIL: Will the
Minister of FINANCE be pleased to state the
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details regarding the value of confiscated
goods disposed of during 1986-87 and
1987-887

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): The details regarding the
value of confiscated goods disposed of dur-
ing the years 1986-87, 1987-88 (upto Febru-
ary, 1988) are given below:—

(Value: Rs.in crores)

Year Value
1986-87 120.45
1987-88 132.99

(Upto February, 1988)

Development of Tea Gardens in West
Bengal

9150. SHRI SANAT KUMAR MANDAL.:
Will the Minister of COMME RCE be pleased
to state:

(a) whether the development of tea
gardens in West Bengal through replanting
and rejuvenation has bsen adversely hit
following the steep reduction in the Seventh
Five Year Plan outlay for the tea industry;

(b) whether this outlay is hardly suffi-
cient to meet the expenditure on replanting
and rejuvenation; and

(c) it so, whether Government propose
to give adequate plan funds for the tea
industry?

THE MINISTEROF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R
DAS MUNSI): (a) to (c). An outlay of
Rs.40.40 crores has been provided for de-
velopment of tea industry during the Sev-
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nent has been earmarked for purpose of
plantation and replantation. In addition,
funds for this purpose are provided from
NABARD as well as from internal generation
of the tea industry. The tea industry is West
Bengal is expected to do reasonably well in
the sphere of production and productivity
during the Seventh Plan period.

Study of Ground Water Problems in
Calcutta

9151. SHRISANAT KUMAR MANDAL.:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether his Ministry and the Central
Ground Water Board are studying the
ground water problems of Calcutta;

(b) i so, whether there is an alarming
depletion of the groundwater resources
inCalcutta which may lead to its sinking at
some stage;and

(c) it so, the steps being taken to sort out
the groundwater problem in Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT! KRISHNA SAHI): (a) Yes, Sir.

(b) and (c). In Calcutta the decline of
ground water level ranging between 4.5 to
7.2 m. has been noticed in the Baghbazar —
Shyambazar sector and in the Park Street
— Kalighat — Bhawanipur Sector,
whereas risa in ground water level ranging
from 2.2 to 3.3 metres has been noticed in
the Jadavpur — Gana — Tollygan; sector.

Surface manifestations of land subsi-
dence have not yet been observed.

Import of Hides and Skins
9152. SHRI P.M.SAYEED: Will the

Minister of COMMERCE be pleased to
state:
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(a) whether Government have received
some suggestions 1o step up the import of
hides and skins to increase domestic availa-
bility for export of leather finished goods; and

(b) it so, the reaction of Government
thereto?

THE MINISTer OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). Duty free import of
raw and wet blue hides and skins, crust
leather and finished leather of bovine ani-
mals has already been permitted under
Open General Licence, with a view to aug-
menting the availlability of leather in the
country.

India’s Trade with EEC
9153. SHRI P.M.SAYEED: Wil the
Minister of COMMERCE be pleased to
state:

(a) whether \ndia's trade with the Euro-
pean Economic Community (EEC) at pres-
ent is very little as compared to its total trade
n the world;

(b) if so, the reasons theretor;

(c) whether Government are aware of
the latest report on the future prospects of
the European Economic Community pre-
pared by the renowned consultants; and

(d) the steps proposed to be taken to
exploit the vast potential of the EEC in the
early next decade starting in 19907

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): (a) and (b). India's trade with
European Economic Community (EEC) is
not insignificant. During 1986-87, India’s
trade with EEC, both imports and exports,
was of the order of Rs.9345 crores, or nearly
29 percent of India's global trade.
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(c) ltis learnt that the EEC has recently
released the summary of a study prepared
by Mr.Cecchini commissioned to evaluate
the benefits of single market, an objective
EEC has set for itself to achieve by the end
of 1992,

(d) EEC being an important market for
Indian exports, several export promotion
measures have been initiated especially
towards integrated product and market
development in specified sectors which
have high potential for growth.

Export of Ornamental Fish to the
Netherlands

9154. SHRIHARIHAR SOREN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have a pro-
posal to export ornamental fish to the Neth-
erlands;

(b) if so, whether any formal proposal
has come from that country; and

(c) which agency of Government is
dealing with the export of fish to the Nether-
lands?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE {SHRi P.R.
DAS MUNSI): (a) to (c). Ornamental fish are
exported from India to some countries in-
cluding Netherlands. Such exports are car-
ried out directly by individual exporters.
However, the MPEDA under the Ministry of
Commerce is the nodal agency for develop-
ment of export trade of marine products is
implementing a project with the assistance
ofthe Netherlands Government for develop-
ment of Ornamental/ Aquarium fishes for
increasing export.
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Loan from World Bank

9155. SHRI SOMNATH RATH: Will the
Minister of FINANCE be pleased to state:

(a) the amount taken as loan from the
World Bank for the drought relief measures
for the year 1987-88;

(b) the rate of inter;est charged by the
World Bank; and

(c) the rate of interest charged by the
Union Government from the States where
the World Bank drought assistance is being
disbursed?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Assistance
amounting to $350 Million has been agreed
to by the World Bank Group for drought
assistance to India. Of this, $150 Milhon will
be aloan from International Bank for Recon-
struction and Development (IBRD)and $200
Million credit from International Develop-
ment Association (IDA).

(b) and (c) IBRD Loans carry interest
fixed at six monthly intervals. The current
rate of interestis 7.72%: IDA Credits carry no
interest charges but only a service charge of
0.75% on the disbursed portion of the credit.
There is a commitment fee of 0.50% on the
undisbursed portion of IDA Credns and
0.75% on the undisbursed portion of the loan
amount. The assistance is not being dis-
bursed to the State Governments and there-
fore the question of charging interest from
the State Governments does not arise.

Import of Chines Raw Silk

9156. DR.V.VENKATESH: Will the
Minister of TEXTILES be pleased to state:
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(a) whether Government have sought
the assistance of Chinese Government
(Beijing) for supply of raw silk.

(b) if so, what was the urgency for the
import of Chinese raw silk;

(c) whether the Central Silk Board has
taken stock of indigenous production before
taking decision for the import of raw silk; and

(d) the steps being taken by Govern-
ment to increase indigenous production of
silk?

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) Yes, Sir.

(b) to (d). Certain leading silk-producing
states had reported a marginal decrease in
silk production due to drought conditions.
Further, there have reportedly been some
policy changes in Chine due to which their
exportable quantity of raw silk has come
down. On the other hand, the demand for silk
both for indigenous consumption and for
exports is on the increase in the country. All
thesefactors had ledtoarise in prices of silk.
In order to provide relief to the silk weaving
industry, Government has allowed the Cen-
tral Silk Board to import 100 tonnes of raw
silk from China, during the current year. As a
long term measure, a National Sericulture
Project has been formulated by the Central
Silk Board in collaboration with State Gov-
emments for increasing silk production in
the country. The project is proposed to be
implemented with the World Bank assis-
tance. The Union Government has also
advised major silk-producing States to for-
mulate long-term strategies to step-up their
silk production. Further, in order to supple-
ment the efforts of State Governments to
increase production of silk, R & D Extension
and Training support is being extended by
the Central Silk Board through its country-
wise network of units.
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Committee on Export Finance

9157. SHRIK.RAMAMURTHY: Willthe
Minister of COMMERCE be pleased to
state:

(a) the recommendations made by tke
Committee set up by the Standing Commit-
tee on Export Finance to study the structure
of interest rates on export credit; and

(b) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DAS MUNSI): (a) and (b). The recom-
mendations of the Committee appointed by
the RBI to study the structure of interest
rates for export credit in India with
Dr.S.K.Verghese as the Chair Person, are
under examination by Government.

District Credit Plans

9168. SHRI K. RAMAMURTHY: Will
the Ministerof FINANCE be pleased to state:

(a) the details of Annual Action Plan for
1987 implemented in all the districts of the
country by the public sector banks alongwith
the names of public sector banks allotted to
each district;

(b) the guidelines issued by the Re-
serve Bank of India for the preparation of
fourth round of District Credit Plans for the
period from January, 1988 to December,
1990; and

(c) whether such District Credit Plans
have been formulated for all the districts in
the country and if so, the details of the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The requisite
details would be laid on the Table of the
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House to the extent available.

(b) Guidslines for the preparation of
fourth round of Districts Credit Plans (DCPs)
were issued by Reserve Bank of India (RBI)
on 3rd March, 1987. The salient features of
these guidelines are given in the statement
below.

(c) According to information available
with RBI, the DCPs for the period 1988-90
have been formulated in all the Districts of
the under noted States:

1. Punjab

2. Himachal Pradesh-except District of
Lahul & Spiti

3. Haryana
4. Jammu and Kashmir
5. Tamil Nadu
6. Rajasthan
7. Uttar Pradesh
8. Andhra Pradesh
9. Maharashtra
10. Orissa
11. Madhya Pradesh
12. Kerala
13. Delhi (U.T.)
STATEMENT

Salient features of Guidelines for 4th
round of District Credit Plans

(i) The District Credit Plans (DCPs)
will cover the three year period
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from January, 1988 to Decem-
ber,1990.

The objective of the DCP would
continuetobe the same as those
of nationalplan with its emphasis
on elimination of poverty, creat-
ing conditions for full employ-
ment and satisfaction of basic
need through economic expan-
sion, technological development
and adoption of effective promo-
tional measures to raise the
productivity and incomes of the
poorer sections.

Lead Bank have been advisedto
ensure adequate credit for spe-
cial programmes viz.Waste
Land Development, Dry land
Farming, Development of alter-
nate source of energy, Special
Rice production Programme in
the Eastern and North-Eastern
Region and Special Oilseeds
Development Programme for
which state Governments are
required to formulate specific
schemes.

Besides providing credit for pri-
ority sector and weaker sections
as per norms laid down by Gov-
emment of India/ RBI, while
preparing schemes for DCP,
priority would be accorded to the
activities listed in the new 20
Point Economic Programme and
other special programmes viz.
IRDP, Self-Employment
Scheme for Educated Unem-
ployed Youth (SEEUY) and Self-
Employment Programme for
Urban Poor(SEPUP).

Banks would make efforts to al-
locate additional resources
wherever necessary for under-
taking genuine developmental
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programmes especially in back-
ward districts/areas.

Sale of Indira Vikas Patra

9159. DR. KRUPASINDHU BHOI: Will
the Minister of FINANCE be pleasedto state:

(a) when was the sale of Indira Vikas
Patra introduced;

(b) whether Government propose to
give incometax rebate on Indira Vikas Patra;

(c) if so,since when and the response
made to such scheme so far; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Indira Vikas
Patra was put on sale from 19.11,1986.

(b) No,Sir.

(c) and (d). Do not arise.

Growth in Bank Deposits
9160. SHRI RADHAKANTA DIGAL:

Will the Minster of FINANCE be pleased to
state:

(a) whether there has been tardy
growth in bank deposits during 1987,

(b) if so, the reasons therefor;

(c) the steps taken to strengthen the
publicity machinery in different banks to
increase the bank deposits in 1988; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
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IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). As per
the information available from Reserve Bank
of India (RBI), the amount of growth of de-
posits (excluding inter-bank deposits) of
Public Sector BankS during 1986 and 1987
was 19.6 percent and 15.6 per cent respec-
tively. the Reserve Bank of India has re-
ported that lower growth of aggregate de-
posits in 1987-88 is mainly attributable to the
large increase (around Rs. 1900 crores) in
buy back arrangements in Government
Securities entered into by banks with non-
bank clients; as also the unprecedental
drought which has also caused a sharp
decline in the rate of growth of real income
thereby affecting people’s capacity to save.

(c) and (d). A Joint Publicity Comimittee
(JPC) has been constituted at the instance of
Government/Reserve Bank of India to
undertake media publicity on behalf of all
Public Sector Banks of schemes which are
of common interest to all the banks. Media
publicity 1s undertaken by Joint Publicity
Committee through Press Advertisments,
Exhibitions, Printing of booklets, posters,
Hoardings, Preparation of films and produc-
tion of Television spots etc. Besides this,
bankS also individually undertake publicity
of or mobilising deposit.

Indigenisation of Helicopter Manufac-
tured Under Indo-US joint Venture

9161. SHRICHINTAMANI JENA: Will
the Minister of COMMERCE be pleased to
state

(a) whether the first Brantly helicopter
under an Indo-US joint venture will be ideal
forthe use of VIP's tourism and other miscel-
laneous purposes;

(b) if so, the number of such helicopter
to be manufactured in the next two years
indicating the import component thereof;
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(c) by what time the entire manufactur-
ing will be indigenised;

(d) whether some foreign countries
have shown interest in these helicopters;
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DAS MUNSI): (a) to (e). ltis presumed
that the question relates to reports that
appeared in the press regarding the produc-
tion of Brantly helicopters by an Indo-US
joint venture unit in the Madras Export Proc-
essing Zone, M/s.Naras Aviation Pvt.Ltd.M/
s. Naras Aviation Pvt.Ltd. is a company
registered at Madras by M/s.Naras Avionics
Inc. USA to implement a project for the
manufacture and export of air frames and
skin panels for helicopters in the Madras
Export Processing Zone under an approval
accorded to it in January, 1987. The project
was to be implemented with technical col-
laboration and buy back arrangements of M/
s. Hynes Aviation Industries Inc. USA, who
require these components for the production
of two specific models of helicopters. The
proposed annual capacity of air frames and
skin panels was 60 for each of the two
models.

The company had indicated that under
its future plans and with the prior permission
of Government of India, it would propose to
manufacture complete helicopters for export
under an expansion programme.

In June, 1987, the company indicated
its intention to apply for the manufacture of
compiete helicopters as an extension to the
existing approval and to bring helicopters for
demonstration in India.

The Company is yetto import the capital
goods and to commence the manufacture of
the items already approved for which it has
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been allotted a plot in the Madras Export
Processing Zone. No application has been
received from the company forthe manufac-
ture of complete helicopters furnishing the
relevant details in the prescribed form. The
manufacture of complete helicopters by the
company, therefore, does not arise.

Production of Helicopter from Indo-US
Joint Venture

9162. SHRI S.B. SIDNA:
SHRI CHINTAMANI JENA:

Will the Minister of COMMERCE be pleased
to state:

(a) whether the first helicopter of Naras
Aviation, an Indo-US joint venture will fly out
of its assembly lines during the current year;

(b) if so, whether this is the first such
joint venture;

(c) the other total hold provided by the
US in setting up this aircraft; and

(d) the annual production thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI) (ato (d). M/s. Naras Aviation
Pvt Lid. is a company registered at Madras
by M/s.Naras Avionics Inc. USA to imple-
ment a project for the manufacture and
export of air frames and skin panels for
helicopters inthe Madras Export Processing
Zone under an approval accorded to it in
January 1987. The project was to be imple-
mented with technical collaboration and buy
back arrangements of M/s.Hynes Aviation
Industries Inc. USA , who require these
components for the production of two spe-
cific models of helicopters. The proposed
annual capacity of air frames and skin pan-
els was 60 for each of the two models.
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The company had indicated that under
its future plans and with the prior permission
of Government of India, it would propose to
manufacture complete helicopter for export
under an expansion programme.

In June, 1987, the company indicated
its intention to apply for the manufacture of
complete helicopters as an extension to the
existing approval and to bring helicopters for
demonstration in India.

The company is yet tio import the capital
goods and to commence the manufacture of
the items already approved for which it has
been allotted a plot in the Madras Export
Processing Zone. No application has been
received from the company for the manufac-
ture of complete helicopters furnishing the
relevant details in the prescribed form. The
manufacture of complete helicopters by the
company, therefore, dogs not arise.

[ Translation)

Loss Due to Floods in Bihar

9163. SHRI RAM BHAGAT PASWAN:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) the complete details in regard to the
total acreage of land on which crops were
damaged, the number of houses of the poor
collapsed, the number of human lives cattle
heads and property lost due to the recent
devastating floods in Bihar;

(b) the amount sanctioned and re-
leased by Union Government under the
flood control scheme during the last three
years, year-wise; and

(c) the arrangements made by Union
Govemment to solve the floods problem of
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North Bihar Permanently?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) The
Government of Bihar reported the damage
due to flood s in 1987 in Bihar as under:-

Area of crops

affected... 25.70 lakh ha.
Damage to

houses(nos.)... 1705000

Human lives

lost (nos.).... 1283

Cattle heads

lost (nos.)... 5302

Damage to

public Utilities.. Rs. 594.06 crores

Total Damage.... Rs. 1433.74 crores

(b) The details of expenditure incurred
by the Government of Bihar on flood man-
agement schemes during the last 3 years
are as under:-

Year Expenditure
(Rs. in crores)
1985-86 39.4
1986-87 473
1987-88 43.0
(anticipated)

The amount of central assistance
released to the Govemment of Bihar for
flood relief for the last 3 years is as under:-
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Year Amount
(Rs.in crores)

1985-86 32.565

1986-87 23.875

1987-88 54.325

(c) Inthe wake of floods in some parts
of the country in 1987, the Government of
India have set up in November 1987 a
Committee for flood management in the
States of Bihar, Uttar Pradesh, Orissa and
West Bengal to review the flood manage-
ment works so far executed inthe States and
to suggest appropriate strategies to afford
long term protection from floods to the flood
prone areas.

[English]
Setting up a Tribunal to Solve water
Disputes
9164. SHRI SRIKANTHA DATTA

NARASIMHARAJA WADIYAR: Wil the
Minister of WATER RESOURCES be
pleased to state:

(a) which are the Inter-State water dis-
putes mediated by Union Government dur-
ing 1986-87 and 1987-88,;

(b) whether Union Government pro-
pose to set up a tribunal for solving the
country’s water disputes;

(c) if so, the details of terms and refer-
ence of the proposed tribunal;

(d) the time by which such tribunal is
going to be set up; and

(e) the other concrete steps, if any to be
taken to solve the country’s water disputes?
THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
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(SHRIMATI KRISHNA SAHI): (a). Ravi &
Beas Water and Cauvery Waters.

(b) No,Sir.
(c) and (d). Do not arise.

(e) Continue settlement ot disputes by
negotiations.

Raw Silk Requirements

9165. SHRI CHINTAMANI JENA: Will
the Minister of TEXTILES be pleased to
state

(@) the estimated annual requirements
of raw silk for the textile industry;

(b) the quantity of raw silk produced
annually in the country during the last three
years; .

(c) the quantity of raw silk imported
annually during the last three years;

(d) the date by which the raw silk
imported for the currentyear s likely toreach
the handloom industry;

(e) whether the raw silk production in
some States/Union Territories is in excess of
their own utilisation capacity; and

(f) if so, whether Union Government
propose to have the surplus taken over by
the authorised agency for distribution to the
industry in silk deficit States?

THE MINISTER OF TEXTILES*(SHRI
RAM NIWAS MIRDHA): (a) The annual
requirements of raw silk for silk/textile indus-
try is estimated to be around 11,500 tonnes

(approximately).

(b) The production of raw silk during the
last three years was as under:-
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Year Production
(in tonnes)
1985-86 7897
1986-87 8787
1987-88 9420(Prov).

(c) The quantity of raw silk imported
during the years 1983-84 to 1985 86 was as
under:-

Year Quantum
(in tonnes)
1983-84 1852
1984-85 1454
1985-86 2065

The figures for the year 1986-87 are yet
to be complied by DGCI&S.

(d) Out of the 100 tonnes of raw silk
being imported by the Central Silk Board, the
- first consignment of 24 tonnes has already
arrived. This has already been allotted to the
identified weaver organisations of various
States.

(e) Yes, Sir.

(f) No, Sir.

Proposed Area under irrigation in
Maharashtra .

9166. SHRI VIJAY N. PATIL: Willthe
Minister of WATER RESOURCES be
pleased to state:

(a) whether due to severe drought
Union Government have finalised plans for
augmenting the area under irrigation in the
country;
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(b) whether Sub-Plans have also been
formulated, State-wise;

(c) if so, the additional area proposed to
be covered by irrigation in Maharashtra
during the seventh five Year Plan;

(d) whether any special attention is
proposed to be given to backward and
drought prone areas of Maharashtra; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and (b).
Yes, Sir. Additional outlays amounting to Rs.
236 crores have been provided to 14 States
to expedite certain irrigation projects under
the drought relief programme. 50% of this
amount is out of assistance provided for
employment generation programme and the
balance is additionality.

(c) to (e). The additional areas pro-
posed to be created under the drought relief
programme in Maharashtra is 14,000 ha.
with an outlay of Rs. 26 crores. Further, an
additional irrigation potential of 7,45,000 ha.
is targeted for VII Plan, part of which would
be in backward and drought prone areas of
Maharashtra.

Textiles Exports to Middle East

9167. SHRI VAKKOM PU-
RUSHOTHAMAN:  Will the Minister of
TEXTILES be pleased to state:

(a) the total amount of textiles export
during the last three years, year-wise;

(b) whether itis a fact that our exports
to the Middle East has decreased consid-
erably during this period; and

(c) if so, the reasons therefor?
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THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): (a) The export of
cotton textiles (fabrics, made-ups and yarn)
during the last three years were as under:-

(Rs. in crores)

1985 648.56

1986 655.95

1987 1160.23*
*Provisional.

(Source Cofton Textiles Export Promotion
Council) .

(b) and (c). No, Sir. The textile exports
to Middle East countries have shown an
upward trend.

Tax on Polyester

9168. SHRI MANIK REDDY: Will the
Minister of FINANCE be pleased to state:

(a) the percentage of tax on polyester
and the reasons for such high tax; an

(b) the rate of tax on polyester in some
of the developing and developed countries?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): (a). The excise duty rates on
polyester staple fibre and polyester filament
yarn are given below:-

Basic duty
+ Additional
duty (Rs.
perkg.)

Polyester staple fibre 15

Polyester filament yamn 53.75
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In addition, special excise duty at the
rate of 5% of the basic excise duty is leviable.

The incidence of duty on polyester
staple fibre will be about 35%. In the case of
polyester filament yarn, the incidence varies
from about 60% to 95% depending on the
denierage, type and price of the yarn. The
duty incidence at the fibre/yarn stage is high,
as the basic excise duty on man-made fab-
rics has been shifted to the fibre/yarn stage
for administrative convenience and effective
collection.

(b) Information in this regard i1s not
available.

Interest Rates

9169. DR.V. VENKATESH: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have received
any representations for a greater flexibility in
the Government's policies on interest rates;

(b) if so, the details thereof; and

(c) the reaction of Government to those
suggestions?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Sugges-
tions have been made from time to time by
various trade and industry associations, as
well as by economists and other experts, in
regard to the structure of interest rates in the
country. Allthese suggestions are takeninto
account in the formulation of monetary and
fiscal policy in the light of the emerging
economic situation.

Subsidy to Farmers Under IRDP

9170. SHRI P. A ANTONY: Will the
Minister of FINANCE be pleased to state:
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(a) whether Government are consider-
ing the system of cash disbursement of
subsidy to farmers in some more selected
districts in the country under the Integrated
Rural Development Programme;

(b} whether Kerala State is also being
included for selection of districts for this
purpose; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): {a) No decision has
been taken as yet to further extend the
system of direct disbursement of loan and
subsidy in cash under the integrated Rural
Development Programme.

{b) and (c). Do not arise.

STATEMENT CORRECTING REPLY TO
USQ NO.781 DATED 26.2.88 RE:YIELD
OF TEA

(English)

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYANAN DUTT TIWARY): In reply to
parts (a) and (b) of the question, the words
“Figures in Kg.” may be added on right-side
top of the table.

The reasons for delay in laying the
statement are that the mistake has been
detected only recently.

12.00 hrs
{Interruptions)
[ Translation]
KUMARI MAMATA BANERJEE

{Jadavpur): Sir, Water is not available in

usaQ721 370
dt. 26.2.88

Delhi.
[English]

There is water scércity in Delhi. (Interrup-
tions)

SHRI JAGANNATH PATNAIK
(Kalahandi): Forthe lastfivedays, MPs’flats
have no water.

KUMARI MAMATA BANERJEE: The
Home Minister should ensure that Delhi citi-
zens get water. (Interruptions)

SHRI JAGANNATH PATTNAIK:
People in many parts of the country and
especially in Delhi are suftering because
there is no water. For the last fiver days,
there is no water in the MPs’ flats. (/nterrup-
tions)

[ Translation]

MR.SPEAKER: Haven't you read that
poem

{English]

“Water,water everywhere
but not a drop to drink.”

(Interruptions)

MR. SPEAKER: Please listen ncw. |
think they are making efforts. | had a talk
yesterday also on your behalf. | think they
will be managing it within a day or so. (Inter-
ruptions)

SHRI HARISH RAWAT (Aimora): Mr.
Speaker Sir, in some areas, taps have been
running dry to the last 10 days and in some
places water is coming on the lower levels
but it is not reaching the tanks above.

MR. SPEAKER: Steps are being taken.
it will take time to reach.



371 Statement Correcting APRIL 29, 1988 usQ 721 372
Reply to dt. 26.2.88
[English) (Interruptions)

PROF. MADHU DANDAVATE (Ra-
japur): The Vice-Chairman of the Constitu-
tional Committee of the Swedish Parliament
has said that some documents on Bofors are
available...(Interruptions)

MR.SPEAKER: | will look into it.

(intarruptions)

MR. SPEAKER: Prof, why do you in-
sist? Don’t do something which is wrong.

(Interruptions)
[English)

MR. SPEAKER: | have got your notice
and | will look into them.

[ Translation)

Prof [willlookintoit, you have given the
notice that can | say without going through
your notice? Mr. Tewary.

(Interruptions)

PROF. K.K. TEWARY(Buxar): You
have cafled me and now you are listening to
them {Interruptions)

[ Translation]
MR. SPEAKER: | have heard it, Prof.

(Interruptions)

MR. SPEAKER: Prof. lhaye heard your
submission.

[English]
MR. SPEAKER: | have not allowed him.
(Inrerruptions)"

PROF. K.K. TEWARY: You will recall
kindly that yesterday | had requested you to
ensureProfessor Dandavate and his friends
for their riotous and unruly behaviour in the
House. The dignity of the House has to be
preserved by you.

(Interruptions) b

PROF. MADHU DANDAVATE: When
we quietly walked out, was it a riot?

(Interruptions)**
[ Translation)

MR. SPEAKER: Shri Tewari, | have
heard your submission.

[English]

SHRI DINESH GOSWAMI (Guwahati):
| have given notice of a motion under rule
184 that JPC’'s Report should be rejected.
Are you admitting it?

MR. SPEAKER: | would look into it.

SHRI. SHANTARAM NAIK(Panaji):
have given notice of a privilege motion
against Indian Express for publishing a re-
port criticising malicicusly the Joint Parlia-
mentary Committee in a most degrading
manner. Itis a supreme body of the House
which hasbeen criticised by Indian Express.

“* Not recorded.
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Reply to

[ Translation]

MR. SPEAKER: | will look into it. You
give the notice why do you insist so much? |
have heard it. you give it, | will look into it.

(Interruptions)
MR SPEAKER: When all speak to-
gether it is not possible to hear anything.
One of you should speak. (Interruptionsj

[English)

SHRI SHANTARAM NAIK:
already given it.

| have

[ Transiation]

SHRI VMOY KUMAR YADAV (Nal-
anda). Mr. Speaker Sir, there is acute
mosquito menace in Delhi and in many ar-
eas, there is scarciy of water.

MR. SPEAKER : Don't you use mos-
quito nets?

AN HON. MEMBER: Mosquito nets are
not available in Delhi (Interruptions)

[English]

SHRI SAIFUDDIN CHOWDHARY: |
have given a privilege motion against the
Finance Minister.

[Transiation]

MR. SPEAKER: 1 will look into it. you
send it again, | will look into it.

(Interruptions)
( English)
SHRI SAIFUDDIN CHOWDHARY: Mr.

J.Vengal Rao said in the House that the
Haldia Project has been totally cleared by
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the Central Government, but the Minister of
State for Finance says that is has not been

totally cleared. Are you notconcerned about
it?

MR. SPEAKER: You write to me again
| will see it again.

[ Translation]

SHRI HARISH RAWAT: Mr. Speaker,
Sir, the Central Government employees
should have been paid the D.A. instalment
much earlier. Due to the delay there is dis-
content among them.

MR. SPEAKER: | will look into it.
(Interruptions)

SHRI HARISH RAWAT: Pleasetell the
hon. Minister Sir, a provision has been made
in the Budget, but still the payment has not
been made.

MR. SPEAKER: | will look into it.

(Interruptions)

[English]

SHRI SAIFUDDIN CHOWDHARY: Are
you not concerned about tt, Sir?

[ Translation]

MR. SPEAKER: | have sent the reply. If
you don't like it, you may object again. | will
look into it.

SHRI SAIFUDDIN CHOWDHARY:
Sir, | have again given in writing. (/nterrup-
tions)

[English)

It is not a Government running. One
Minister says something in the House and
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another Minister says something outside.
What is this? (Interruptions)

12.05 hrs.
[English]
PAPERS LAID ON THE TABLE

Statement giving reasons for not laying

Annual Report etc. of Jute Corporation of

India Ltd. Calcutta for 1986-87 within the
stipulated time

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA): i beg to lay on the
Table a statement (Hindi and English ver-
sions) explaining the reasons for not laying
the Annual Report and Audited Accounts of
the Jute Corporation of India Limited, Cal-
cutta, for the year 1986-87 within the stipu-
lated period of nine months afterthe close of
the Accounting year.[Placed in Library. See
No. LT—6038/88]

Notification etc.: Re exemption to N.E.
Mr. Peter S.Munsi, Chairman, SADCC
council of Minister etc. from Payment
of foreign travel tax and Notification
under Customs Act, 1962.

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI
A.K.PANJA): | beg to fay on the Table:-

1. A copy of Notification No.
G.S.R.450 (E) (Hindi and Eng-
lish Versions) published in Ga-
zette of India dated the 14th
April, 1988 together with an
explanatory memorandum re-
garding exemption to His Excel-
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lency Mr. Peter S. Munsi, Chair-
man of the SADCC Council of
Ministers and Vice-President of
Botswana and other six mem-
bers of the delegation who vis-
ited India from 11th to 15th April
1988, from the payment of for-
eign travel tax in respect of their
international journey to any
place outside India at the end of
the said visit under section 41 of
the Finance Act, 1979.[Placed in
Library See No. LT—6039/88)

A copy each of the following
Notifications (Hindi and English
versions) under section 159 of
the customs Act, 1962:-

G.S.R.440(E) published in Ga-
zette of India dated the 12th
April, 1988 together with an
explanatory memorandum mak-
ing certain amendments to Noti-
fication No.77-Customs/80
dated the 17th April, 1980 so as
to make it obligatory on the units
within the Kandla Free Trade
Zone to observe the various
conditions stipulated in the Im-
port Policy as notified in the
Ministry of Commerce Public
Notice No. I|-ITC(PN)/85-88
dated tne 12th April, 1985 as
amended from time to time.

G.S.R. 441 (E) published in
Gazette of India dated the 12th
April, 1988 together with an
explanatory memorandum mak-
ing certain amendments to Noti-
fication No.227-Customs/79
dated the 30th November, 1979
so as to make it obligatory on the
Units within the Santacruz Elec-
tronics-Export Processing Zone,
to observe the various condi-
tions stipulated in the Impon
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(i)

v

Policy as notified in the Ministry
of Commerce Public Notice No.
1-ITC(PN)/85-88 dated the 12th
April, 1985 as amended from
time to time.

G.S.R. 442(E) published in
Gazette of India dated the 12th
April, 1988 together with an ex-
planatory memorandum making
certain amendments to Notifica-
tion No.263-Customs/86, dated
the 16th August, 1985 so as to
make it obligatory on the units
within the Madras Export Proc-
essing Zone, to observe the
various conditions stipulated in
the Import Policy as notified in
the Ministry of Commerce Public
Notice No.1-ITC(PN)/85-88
dated the 12th April, 1986 as
amended from time to time.

G.S.R.443(E) published in
Gazette of India dated the 12th
April, 1988 together with an
explanatory memorandum mak-
ing certain amendments to Noti-
fication No.339-customs/85,
dated the 21st November, 1985
so as to make it obiigatory on the
units within the Noida Export
Processing Zone, to observe the
various conditions stipulated in
the Import Policy as notified in
the Ministry of Commerce Public
Notica No. 1-ITC(PN)/85-88
dated the 12th April, 1985 as
amended from time to time.

G.S.R. 444(E) published in
Gazstte of India dated the 12th
April, 1988 together with an
explanatory memorandum mak-
ing certain amendments to Noti-
fication No. 340-Customs/86,
dated the 13th June, 1986 so as
to make it obligatory on the units
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within the Cochin Export Proc-
essing Zone, to observe the
various conditions stipulated in
the Import Policy as notified in
the Ministry of Commerce Public
Notice No. 1-ITC(PN)/85-88
dated the 12th April, 1985 as
amended from time to time.

(vi) G.S.R. 445(E) published in
Gazette of india dated the 12th
April, 1988 together with an
explanatory memorandum
making certain amendments to
Notification No. 262-Customs/
85, dated the 16th August 1985
so as to make it obligatory onthe
Units within the Fala Export
Processing Zone, to observe the
various conditions stipulated lin
the Import Policy as notified in
the Ministry of Commerce Public
Notice No.1-ITC(PN)/85-88
dated the 12th April, 1985 as
amended from time to
time.[Placed in the library See
No. LT—6040/88]

Annual Report etc. of Deposit, Insur-

ance and Credit Guarantee Corpora-

tion, Bombay, for the year ending 31-
12-1987.

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): | beg to lay on the
table a copy of the Annual Report (Hindi and
English versions) of the Deposit Insurance
and Credit Guarantee Corporation, Bom-
bay, for the year ended the 31st December,
1987 along with Audited Accounts under the
sub-section(2) of section 32 of the Deposit
Insurance and Credit Guarantee Corpora-
tion Act, 1961. [Placed in library. See No.
LT—6041/88]
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12.06 hrs.
MESSAGE FROM RAJYA SABHA
[English]

SECRETARY GENERAL: Sir, | have to
report the following messages messages
received from the Secretary-General of
Rajya Sabha:-

(i) ‘1am directed to inform that the
Lok Sabhathatthe RajyaSabha,
at its sitting held on the 27th
April, 1988, has passed the
enclosed motion referring the
Shipping Agents (Licensing) Bill,
1987, to aJoint Committee of the
Houses and to request that the
concurrence of the Lok Sabha in
the said motion and the names of
the Members of the Lok Sabhato
be appointed to the said Joint
Committee may be communi-
cated to this House.

MQOTION

“That the Bill to provide for the
introduction of a system of Ii-
censing to regulate the business
of shipping agents and for mat-
ters connected therewith be re-
ferred to a Joint Committee of
the Houses consisting of 45
members; 15 members from this
House, namaely:-

1. Shri Bhaskar Annaji Masod-
kar

2. Shri P.C.Jamir
3.Shri John F.Fernandes
4. Shri Bubanneswar Falita

5.Dr. (Shrimati) Najma Heptulla
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6. Shri Jagdish Jani

7. Shri Raoof Valiullah

‘8. Shri Suresh Kalmadi

9. Shri Thangubaalu
10.Shri Yashwant Singh
11.Shri Bapu Kaldate

12.Shri Mohd. Khaleelur
Rehman

13. Shri Kailash Pati Mishra
14.Shri Sharat Yadav; and
15.Shri M.R.Baby

30 members from the Lok
Sabha;

That in order to constitute a
meeting of the Joint Committee
the quorum shall be one-third of
the total members of the Joint
Committes;

that in other respects, the Rules
of Procedure of this House relat-
ing to Select Committee shall
apply with such variations and
modifications as the Chairman
may make;

that the committee shall make a
report to this House by the first
day of the 146th Session of the
Rajya Sabha;

that this House recommends tc
the Lok Sabha that Lok Sabna
do joint in the said Joint Commut-
tee and communicate to this
House the names of members 10
be appointed by the Lok Sabha
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to the Committee.”

(i) “In accordance with the provi-
sions of rule 111 of the Rule of
procedure and Conduct of Busi-
ness in the Rajya Sabha, lam
directed 10 enslose a copy of the
Rajghat Samadhi (Amendment )
Bill , 1988, which has been
passed by the Rajya Sabha at its

sitting held on the 27th April,-

1988."

RAJGHAT SAMADHI| (AMENDMENT)
BILL

[English]
As Passed by Rajya Sabha

SECRETARY-GENERAL: Sir, | lay on
the Table the Rajghat Samadhi (Amend-
ment) Bill, 1988, as passed by the Rajya
Sabha.

12.07 hrs.
ASSENT TO BILLS
[English]

SECRETARY GENERAL: Sir, | lay on
the Table copies duly authenticated by the
Secretary-General of Rajya Sabha, of the
following four Bills passed by the Houses of
Parliament during the current session and
assented to since a report was last made to
the House on the 22nd April, 1988:-

1. The Parsi Marriage and Divorce
(Amendment) Bill, 1988.

2. The Authorised Translations
(Central Laws) Amendment Bill,
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1988.

3. The Repealing and Amending
Bill, 1988.

4. The lllegal Migrants (Determina-
tion by Tribunals) Bill, 1988.

12.071/2 hrs.
PUBLIC ACCOUNTS COMMITTEE
[English]

(i) STATEMENTS showing ac-
tion taken by Government in
recommendations made by
the Committee.

SHRI AMAL DATTA Diamond Har-
bour): | beg to lay on the table (Hindi and
English (Versions) of the following state-
ments:

(i) Statement showing action taken
by Government on the recom-
» mendations contained in Chap-
ter land final replies in respect of
Chapter V of Two Hundred and
Twenty-ninth Report (Seventh
Lok Sabha) on Opening of a new
Automatic Exchange at Bagh
Bazar, Calcutta and Projects for
instaltation of three tele-phone
exchanges at Railwaypura,
Ahmedabad.

(i) Statement showing action taken
by Government on the recom-
mendations contained in Chap-
ter land final replies in respect of
Chapter V of Eighteenth Report
(Eighth Lok Sabha) on perform-
ance of Container Service.

(i) Statementshowing actiontaken
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[Sh. Amal Datta]
by Government on the recom-
mendations contained in Chap-
ter | andfinal replies in respect of
Chapter V of Seventieth Report
(Eighth Lok Sabha) on Union
Excise Duties.

(i) Hundred and Thirty-fourth to
Hundred and Thirty-eighth
Reports

SHRI AMAL DATTA (Diamond Har-

bour): | beg to present the following Reports -

(Hindi and English Versions) of the Public
Accounts Committee:

(1) Hundred and Thirty-fourth Re-
port on Universal Elementary
Education in the age group 6-14.

(2) Hundred and Thirty-sixth Report
on Income escaping assess-
ment.

(3) Hundred and Thirty-fifth Report
on Action Taken on 96th Report
(Eighth Lok Sabha) on National
Project on Biogas Development.

(4) Hundred and Thirty-seventh
Report on Action taken on 78th
Report (Eighth Lok Sabha) on
Relief and Refunds.

(5) Hundred and Thirty-eighth Re-
port on Action Taken on 34th
Report (Eighth Lok Sabha) on
Union Excise Duties—Price not
the sole consideration for sale.
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Reports & Minutes

12.08 1/2 hrs.

COMMITTEE ON PUBLIC UNDERTAK-
INGS

[English]
Forty-seventh Report and Minutes

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey): | beg to present the Forty-Sev-
enth Report (Hindi and English Versions) of
the Committee on Public Undertakings on
Indian Airlines —Fare and Cost aspects and
Minutes of the sittings of the Committee
relating thereto.

12.09 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHED-
ULED TRIBES

( English )

(i) Thirty-Seventh and Thirty-eighth
Reports

SHRI RAM RATTAN RAM (Hajipur) !
beg to present the following Reports of the
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes:

(i) Thirty-seventh Report (Hindi
and English Versions) of the
Committee on the Ministry of
Steel and Mines (Department of
Steel)—Reservations for, and
employment of, Scheduled
Castes and Scheduled Tribes in
Steel Authority of India Limited

(i) Thirty-eighth Report (Hindi and
English versions ) of the
Committee on the Ministry of
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Committee Reports & Minutes

SHRI RAM RATTAN RAM: | beg to lay

(i)

(ii)

(iii)

Human Resources Develop-
ment (Department of Education)
- Reservations for, and employ-
ment of Scheduled Castes and
Scheduled Tribes in University
Grants Gommission and Central
Universities and admission and
other facilities provided to
Scheduled Caste and Sched-
uled Tribes students.

(ii) Minutes of the Sittings

on the Table:

The Minutes (Hindi and English
versions) of the sitlings of the
Committee on the Welfare of
Scheduled Castes and Sched-
uled Tribes relating to their 29th
Report on Ministry of Civil Avia-
tion — Reservations for, and
employment of Scheduled
Castes and Scheduled Tribes in
Air India presented to the House
on the 12th November, 1987;

The Minutes (Hindi and English
versions) of the sittings of the
Committee on the Welfare of
Scheduled Castes and Sched-
uled Tribes relating to their 30th
Report on Ministry of Welfare —

Socio-Economic conditions of
Scheduled Castes and Sched-
uled Tribes in the Union Territory
of Andaman and Nicobar Islands
presented to the House on 12
March, 1988;

The Minutes (Hindi and English
versions) of the Ist to 30 sittings
ofthe Committee on the Welfare
of Scheduled Castes and
Scheduled Tribes (1987-88).
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BUSINESS OF THE HOUSE

[English]

THE

MINISTER OF PARLIAMEN-

TARY AFFAIRS AND MINISTER OF IN-
FORMATION AND BROADCASTING
(SHRI H.K.L.BHAGAT): With your permis-
sion, Sir, Irise to announce that Government
Business in this Hose during the week
commencing 2nd May, 1988, will consist of -

(1)

@

4)

®)

(6)

Consideration of any item of
Government Business carried
over from today’s Order Paper;

Discussion on the motion re-
garding an allegation made by
Shri K.P.Unnikrishnan regard-
ing cornering of licences by
Bachchan Brothers.

Discussion and voting on De-
mands for Excell Grants (Gen-
eral) for 1985-86.

Consideration and passing of:-

(a) The Special Protection Force
Bill, 1988.

(b) The Employees Provident
Fund and Miscellaneous Provi-
sions (Amendment) Bill, 1988.

Discussion on the Resolution
seeking Continuance in force of
the Proclamation dated 11th
May, 1987 in respect of the State
of Punjab.

Consideration and passing of
the foliowing Bills, as passed by
Rajya Sabha:
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[Sh. HK.L. Bhagat]
(a) The Cine workers and Cin-
ema Theatre workers (Regula-
tion of Employment) - Amend-
ment Bill, 1987.

(b) The Companies (Amend-
ment) Bill, 1988.

SHRI SOMNATH CHATTERJEE
(Bolpur): Why is he whispering, Sir?

PROF. MADHU DANDAVATE (Ra-
japur): Why not a bit louder?

SHRIH.K.L.BHAGAT: | read what they
sit with you and decide.

[ Translation]

MR.SPEAKER: He is saying that you
real loudly. Why are you whispering?

SHRI H.K.L.BHAGAT: | was not whis-
pering.

[English]

| am not not as loud as Prof. Madhu
Dandavate is; Parliamentary Affairs Minister
cannot afford to be.

(Interruptions)

PROF. MADHU DANDAVATE: It is like
a silent movie!

SHR!I BALASAHEB VIKHE PATIL
(Kopargaon): The following matter may be
included lin the next week’s business:

Government should take urgent steps
to create infrastructural facilities and ameni-
ties in the rural areas to avoid congestion in
the Urban areas so that people get good

~education and enjoy all modern facilities.
Shopping centres should be provided in
rural areas. Rural people should enjoy all
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amenities under an integrated development
scheme. Agro-based industries should be
encouraged on co-operative basis to avoid
migration from the rural to urban areas.
Some items should be reserved for farmers
co-operatives.

[ Transiation)

SHRI K.N.PRADHAN (Bhopal): Mr.
Speaker, Sir, please include the following
matter in the list of business for the next
week.

40 months have passed since Bhopal
gas tragedy took place. With the passage of
time the difficulties of the gas-affected
people are multiplying. On the one hand, the
compensation case Is still hanging fire in the
court only for the interim relief and on the
other, the relief and rehabilitation work
started by the Government is being carried
on at a snail’s pace.

The Central Government has so far
provided assistance of only Rs.60.62 crores
atthe rate of 9.25 per cent interest and even
out of that according to the terms and cond-
tions, the State Government has already
returned Rs.11 crores. So, in actuality, for
the relief and rehabilitation work, the M.P
Government has to rely on its own re-
sources, which is quite burdensome for a
poor slate like M.P. and this will have ad-
verse effect onthe development work of the
State. So, the situation arising out of the gas
tragedy should be considered and the
Centre should provide adequate assistance
immediately so thatthe action plan drawn up
by the State Government may be imple-
mented effectively.

SHRI HARISH RAWAT (Almora): Mr
Speaker, Sir, Kindly include the followin3
two matters inthe list of business for the nex!
week.

1. The Joint Advisory Committee of the
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Ministry of Defence had referred the case of
fixation of pay-scales of packers to a tribunal
appointed by the Ministry of Labour. The
Ministry of Defence has notyetimplemented
the award given by the Board of Arbitration
on 1.11.85 after hearing the views of the
Ministry of Defence and Packers Associa-
tion'on 20.5.86. The Department hadwritten
to the Packers Association to desist from
stagingdharna. The Hon. Minister of Statein
the Ministry of Defence informed in his reply
to the unstarred question on 13.8.86 that a
final decision is likely to be taken soon in this
regard. While the technical and casual work-
ers working at C.W.E. Air Force Palam
Under Chief Engineer, Delhi zone, have not
been regularised, workers on muster-roll
have been regulariced. Due to this discrimi-
nation there is great resentment among the
workers. Justice demands that the casual
workers should also be regularised.

Irequestthe Hon. Minister of Defenceto
implement immediately the award given for
the packers. -

2. All the water resources in the hili
areas of Uttar Pradesh have dried up due to
scanty rainfall during the last two years. It is
likely to result lin acute shortage of drinking
water and fodder this year. The efforts
undertaken to meet the situation are totally
insufficient. It seems that the Government
has not realised yet the gravity of forth
coming shortage of drinking water and fod-
der to be faced in the regions, whereas
measures should have been taken in ad-
vance to meet the situation. | request the
Central Government to make extensive et-
forts to meet the situation and also allocate
more funds to the State Government there-
for.

[English]
SHRI SRIBALLAV PANIGRAHI (Deog-

arh): The following item may be included in
the next weeks agenda:-
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The total traffic handled through Par-
adip Port during 1987-88 was 51.87 lakh
M.T. Because of the proximity of the Port to
the Steel Mills, this port should be a neutral
choice for importing coking coal for the Steel
Sector. This import is on the increase from
yearto year. Because of deep draft, this port
is alone handling bigger vessels carrying
about 55,600 M.T. of coking coal to the
advantage of the importers. The Ministry of
Steel should, therefore, instal mechanised
unloading arrangement at this port to expe-
ditiously handle the large quantities of cok-
ing coal. This facility could be installed in
Paradip itself at considerable lesser cost
and without any hazard to the environment.
Further, the problem of the Paradip Port has
been aggravated owing to the siowing down
of movement ofiron are to the Port by rail and
non-supply of required number of racks at
Paragdip to carry the coking coal to the Steel
Mills.

I would therefore urge upon the con-
cerned authorities to ensure availability of
rakes in required numbers well in time for
carrying iron ore to Paradip and coking coal
from Paradip.

SHRI SYED SHAHABUDDIN (Kishan-
ganj): The following items may be included in
the next weeks agenda:-

1. Thousands of historic monuments,
some of great artistic and architectural value
have not been declared protected monu-
ments. Consequently, they are not only
subject to wear and tear on account of efflux
of time but victims of human depredations. In
Delhi alone, over the last 70-80 years and
more rapidly since independence, hundreds
of known and listed monuments have totally
vanished or reduced to unreasonable forms.
What is vsorse, even those which are pro-
tected are not receiving due care and atten-
tion either in the form of due vigilance or
regular maintenance and repair. Restora-
tion of priceless cultural heritage is some-
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times carried outbut in a shoddy manner. All
this is largely due to constraint of sources
and not due to any luck of technology,
though the authorities may also need tight-
ening up. In any case, the cultural heritage of
the nation must be saved.

2. There are continuing compliants
about unfair allocation of time on the elec-
tronic media to various languages spoken
and understood in the nation as awhole orin
the service area of each centre/station of the
Doordarshan orthe AIR. The linguistic policy
of the official media must satisfy the legiti-
mate aspirations of all linguistic groups, big
and small. For this, allocation of time must
be based on rational criteria so that the just
demands can be met and unfair demands
‘can be silenced.

[Translation]

SHRI MOHD. MAHFOOZ ALI KHAN
(Etah): Mr. Chairman, Sir, Kindly include
following matter in the list of business for the
next week.

The country has been facing severe
drought for the last several years. Uttar
Pradesh has also been affected thereby.
There is acute shortage of potable water in
my district Etah. The wells in the district have
dried up and ground water level has gone
down considerably. The number of hand
pumps installed by the State Government
there is insufficient. Atleast 500 large hand-
pumps are still needed there. The Central
Government should provide 50 lakhs of
rupees for the purpose. '

SHRI NANDLAL CHAUDHARY (Sa-
gar): Mr. Chairman, Sir, please include the
following matter in the list of business for the
next week.

Due to scanty rainfall or no rain fall for
the last four years in the many districts of
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Madhya Pradesh including Sagar district,
water sources like wells, tanks, rivers, etc.
are drying up. Ground water level is also
going down there, resulting in acute short-
age of drinking water there. The shortage of
water in the wells, tanks rivers etc. is also
affecting the water supply projects. There-
fore, adequate arrangements should be
made immediately for providing drinking
water for the human beings and the cattle.
Wells and tanks should be deepened and
deep boring should be done for hand-pumps
and tube-wells. More drilling machines and
rigs should be provided to the Madhya
Pradesh Government by the Central Gov-
ernment for deepening the existing wells,
tanks, hand-pumps and tube-wells. Side by
side, new wells should be dug-up and more
hand pumps and tubewells should be in-
stalled. The Central Government should
immediately provide sufficient financial help
as grant-in-aid to the Madhya Pradesh
Government in the public interest.

In order to find a permanent solution to the
drinking water problem of Sagar City, it
would be in the public interest to sanction the
water supply project from Narmada immedi-
ately. This project should be undertaken on
war footing. At the same time, sand remov-
ing machines should be brought from ports
to deepen ‘Sagar’ tank.

[English]

KUMAR!I MAMATA BANERJEE
(Jadavpur): Following matter may be in-
cluded in the next week's business:

When we are going forward towards
21st century, it is regrettable that atrocities
on women are increasing in different parts of
the country. Women are being raped and
tortured and they have no remedy. Recently
these things have taken place underthe very
eyes of the law enforcing authorities. It is a
known fact that women are being smuggled
out of the country for sheer exploitation.
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Government should see that women get the
proper protection of the law of the land.

SHRI H.K.L.BHAGAT: | will convey the
observations of the Hon.Members to the
Business Advisory Committee.

12.18 hrs.
ELECTION TO COMMITTEE
Coffee Board
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P.R.DAS MUNSI) : | beg to move:

“That in pursuance of sub-section
(2) (b) of Section 4 of the Coffee
Act, 1942 read with rule 4(1) of the
Coffee Rules, 1955, the members
ofthe House do proceed to elect, in
such manner as the Speaker may
direct, two members of the Coffee
Board, subject to the other provi-
sions of the said Act and the Rules
thereunder.”

MR. CHAIRMAN: The question is:

“That in pursuance of sub-section
(2) (b) of Section 4 of the Coffee
Act, 1942 read with rule 4(1) of the
Coffee Rules, 1955, the members
of the House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Coffee Board, subject to the
other provisions of the Said Act and
the Rules made thereunder.”
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The motion was adopted.

MR. CHAIRMAN: Now discussionon
the Finance Bill.

12.19 hrs.
FINANCE BILL, 1988—CONTD
[English]

DR. DATTA SAMANT (Bombay South
Central): While presenting theBudget in this
House, the hon. Finance Minister an-
nounced a lot of concessions to the fertiliser
factories, cement factories, textiles and the
hon. Members went on thumping the desks
as if socialism is going to come and prices
are going to come down. The concession
was given to the textiles,Rs. 27 to polyester
fibre Rs. 10 to filament yam, 50 per cent to
nylon. Two months after the presentation of
the Budget, when | made enquiries in the
market, | found that the rates of cloth had not
come down. If the same concessions were
passed on to the consumers, the per metre
cost of the polyester cloth must have gone
down by Rs. 2 to Rs. 10. Immediately a
monitoring committee was appointed and
something was published. Even Mr. Dhi-
rubhai Ambani gave a press statement that
he had reduced the prices from Rs. 187 to
Rs. 157. When | made enquiries from
Bhiwandi, which is a complex of power-
looms, | found that he had sold cloth to his
agents, his own relations, and then made
this publicity. | am not particular about any
individual. But is it the way this Government
is going to function? Everyday they are giv-
Ing new concessions to private mill-owners,
forgetting about workers. They are not car- .
ing for them. Already 1.6 lakh workers are
dying. Even for the consumers they are not
bothered. So, | really feel that this Govern-
ment is not bothered about the average
public.
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Take the Reliance Industries. Tenthou-
sand tonnes capacity has been allowed to
them, but by underhand dealings they are
producing about twenty-five thousand ton-
nes. They have imported the machinery
without paying the taxes. An enquiry was
also conducted about this but nothing has
been done. Gradually the Government is
encouraging them. Today | have read in the
Press that theirturn-over has gone up to Rs.
1,500 crores and their profits have gone up
to Rs. 117 crores. But our NTC and other
mills are gradually dying. As a result of such
type of textile policies and various other
economic policies adopted by this Govern-
ment, the average mill owner, the poor work-
ers and the consumers are dying. Only 5-6
big industrial houses of this country are
progressing. The Finance Minister, at the
Congress session at Madras, has already
given a warning to the fertiliser factories. He
has said that if they are not going to pass on
the concessions to the average consumer,
then he is going to withdraw those conces-
sions. He has been talking in this language
but nothing is being done. -

Same is the case with cement. Rupee
one per bag must go down but it is not being
done. Similarly, on nylon, 50 per cent con-
cession should be given, but that has not
been done. Therefore, it is a total failure of
the Government. Black-money is generated
because of such policies of the Government.
All concessions have gone only to the big
business houses.

The inflation rate has touched the
double digit. In March end, the index has
gone up to 417.7, which is 10.4 per cent
more than the last year. Last year it was six
per cent more than the previous year, and
before that it was three per cent more than
the previous year. So, the inflation is going
on at double the rate just within two months
after the Budget. So, it is the economic
failure of the country. In the mid-term report
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on the last three years of the Seventh Plan,
the Price Index is shown to have gone up by
20.6 per cent. This is about the Wholesale
Price Index. So, the Consumer Price Index
must have gone up by about 30 per cent. The
average poor man in the village may be
paying even higher prices. Therefore, in the
last three years of the Seventh Plan, since
the Rajiv Gandhi Government has come into
power, the prices in this country, as per the
official index, has gone up by more than 30
per cent.

Coming to the workers, all the M.Ps. on
your side as well as on our side are unani-
mous on one point that the income-tax ex-
emption limit for the salaried people should
be increased from Rs. 18,000to Rs. 30,000.
But the Government is not bothered about
this. The corporate people are amalgamat-
ing their losses with the profit-making units.
Allthe concessions inincome-tax have been
given to the big business houses. But for the
salaried people of this country, who are the
honest tax-payers, this Government has
failed to increase the income-tax limt, in
spite of requests from all the M.Ps. in both
the Houses. Therefore, once again | appeal
to them that the time has not gone and they
should raise the limit up to Rs. 30,000.

Coming to the closure of industries, out
of fourteen lakh industries in this country, 1.5
lakh industnes are closed. That means
about ten per cent industries are closed.
How is the Government going to account for
that? Now, what are the reasons for their
closure? The hon. Industry Minister always
blames me that the workers are responsible
for this. The workers are only two per cent. It
is the fraud, mismanagement, not taking
interest and going from old to new industries,
which are responsible for the closures. Now
another ten per cent of the industries are on
the verge of closure. Rs. 5,000 crores bank
money is lost. Maharashtra, pa‘r\icularly
Bombay, is the biggest area where maxi-
mum industries are closed. There is a ten-
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dency to shift the industries from there to
outside, and both the State Government and
the Central Government are encouraging it.
They want to shift the textile workers and
other workers of Bombay, who are the back-
bone of all the workers of Bombay, away
from there and thus make it easy for the
business magnates, for black-marketeers to
sell their lands. | strongly protest this type of
attitude of the Government. | am not against
starting industries in the backward areas,
but it should not be the policy that the existing
good industries should be closed and new
bad industries should be started.

Now, what is the function of the Bombay
Sick Industries Board? There is no office of
this Board. Already 1,50,000 industries have
been closed. Already 700 big industries
have been closed. This Board is having good
teeth and weapons. It can change the Direc-
tor if he is going to make the unit sick. It can
club the sick units with the healthy units.
Take the cases of Tata and Birlas. Their
assets have gone upto many fold, about Rs.
42,000 crores. But they are making the units
sick and handing over them to the Govern-
ment and the Minister, Shri Mirdha and the
Government say that they are not going to
take over them. But don’t make scape-goat
of these workers. Therefore, | would request
the Government to make use of the provi-
sions of the Act and use the powers against
the Boards and remove the Directors. You
try to club the sick units with the healthy
units. You stop giving further loans to them.
| ask you that this Bill was passed about
three years ago. But have you acted against
a single employer of this country using such
type of provisions which you are having in
your hands? | say you have miserably failed
in that. You are going to allow them to close
the units. This is going to butcher the na-
tional economy.

Sir, in regard to the private sector, what
is their contribution to the country's econ-
omy? R is not even 10% share of the
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country’s total economy. With only Rs. 2
crores or Rs. 3 crores, they are cornering the
share capital worth of Rs. 200 to Rs. 300
crores has gone up. Both ways they are
gaining. lt is the private sectér which is run
with the public money. It is not the question
of bank money. The logs is not incurred by
the banks when the unit is closed. When it is
closed it is the workers who are affected.
Now, there are about 50 lakh workers who
are out of job. Sir, this is a big drain on the
national economy. It is a big gain to the
black-marketeers who are collecting money
on whichthe Government is totally silent. Sir,
as per the Companies Act, about 39, 386
prosecutions were lodged all over the coun-
try. About 8,000 employers were prose-
cuted. But did anybody go behind the bar?
They were imposed a fine of Rs. 300 or Rs.
400 for diversifying the funds, for making
money and not holding meetings, deceiving
shareholders etc. For such type of offences,
you are going to impose onthem a fine of Rs.
399 or Rs. 400. That shows how lenient you
are with these big business people in this
country. They are just fooling you and they
are asking every time concessions. The
textile people have come to you and asked
for some concessions and | am sure you are
going to give them some concessions very
shortly.

Sir, in regard to the unemployment |
would like to point out that the industrial
houses are employing thousands of work-
ers. According to the mid-term survey, the
employment potential has gone up by 1.5%.
| will take up big houses employing more
than thousand workers. Their assets have
gone up, their profits have gone up and their
tumn-over has gone up. But the employment
potential of these big houses has gone down
by 1.5%. Inthe public sector, there are about
21 lakh workers, Appointment on temporary
basis is stopped. From the Mazagon Dock
workers have been removed. Voluntary
employment scheme was stopped and
about one lakh workers were removed. In
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the Railways the employment potential
remained static, that is, remained at 16 lakh
workers for the last four years. Due to the
closure of so many factories, lakhs of work-
ers have been pui out of job. Now, aboutone
crore workers are without job for no fault of
theirs. In the Textile mills about 1.60 lakh
workers have been removed and in the jute
industry about 80,000 workers have been
without job. On what basis? | have nothing
against the Prime Minister. You declared in
Madras the slogan of 'bekari hatao’. But |
have given these figures from your own
statistics.

Now, Sir, forthe employment guarantee
scheme and poverty removal scheme,
whatever amount you are giving is not at all
sufficient. About 50 lakh workers wili get the
job for 100 days per year. Is it going to
remove unemployment in this country? Sir,
only the small industries have been able to
give a little more jobs and therefore the
whole planning of this country, as far as
employment potential is concerned, has
miserably failed and in spite of such failure,
you talk of ‘bekari hatao’. All right | admit it.
Butatleastyoudoitin 10 years to come, that
is, by 2000 A.D. Can you remove employ-
ment from this country by 2000 A.D.? |
strongly protest against such policies of the
Government.

Sir, this Government has made a lot of
raids in the big houses of business people,
like Kirloskar, Thapars, etc. But what hap-
pened to fhose raids? When Shri V.P. Singh
was the Minister, they were arrested. | am
not against them. But those blackmarket-
eers who are making a lot of money, what will
happen to them and what action have you
taken against them? Sir, about Rs. 2.4 lakh
crores are shown as internal and external
debts. You know that about Rs. 80,000
crores are thera in the country’s economy as
black money. What will happen to the
country’s economy? You are heading for
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privatisation and you are encouraging the
big houses and those who are committing
PERA violation and income-tax evasion and
they are collecting black monay. You should
take some stern action against them.l am
asking the Minister what concessions were
given and what cases were dealt with in
regard to big industrial houses. Our Prime
Minister recently said:

[ Translation]
We are Second to none.

[English]

What happened regarding the raids on
Goenka? What happened further in this
regard, | do not know.

| would like to give one instance. One
day a havildar has taken the gangster of a
village tothe police station. So, everybody in
that village was happy. Butthe gangster was
neither arrested nortakentothe court. Then
everybody started suspecting that the hav-
ildar had taken some bribe. Similar things
are happening regarding the raids here.
Because Mr.Goenka is supporting CPI(M)
and Hindujas want to enter in the Haldilia
project and Malliah is supporting Jayalalitha,
these raids are there. The Hindujas are
having Rs. 14000 crores as their assets and
properties, which is three times more than
those of Tatas and Birlas. In Bombay the
building should be constructed 500 meteres
from the sea, but Hinduja has constructed
the building 500 metres in the sea flouting all
the laws. | am not against this. But some-
body says that he wants to enter into the
Haladilia project and that is why the raid is
there. These people are making black
money and spoiling the economy. There-
fore, | appeal to the Government to take
some concrete steps and see that all these
things are set right.

Regarding the textile mills, Lakhs of



401  Finance Bill, 1988

workers are massacred and with whatever
concessions are given to these big houses.
I think the textile industry will go into the
hands of these few people. There is a lot of
potential in cotton yarn, India is having a lot
of cotton and therefore, use this potential
and improve these NTC mills so that the
farmers of the country will get some relief.
The whole policy of this Government is to
give concessions to these private people
and big houses who are going to ruin the
economy of this country. That is what is
happening as far as unemployment is con-
cerned, as far as poverty is concerned and
as far as inflation is concerned. The growth
of population is now 2 per cent every year.

Inthe end, | am totally to this Finance Bill
and the Budget. Thank you very much for
giving this opportunity to speak.

SHRI S. JAIPAL REDDY
(Mahbubnagar): Mr. Chairman, Sir, our
Finance Minister, Mr. N.D.Tiwari, is a man of
captivating charms and disarming cheerful-
ness and his genius for public relations has
been put to devastating effects in the
Budget. Sir, he packaged the budget so
nicely that minor reliefs have been promi-
nently revealed and major problems totally
concealed. Sir, the economic filament of the
nation has been darkened not by one, but
many acloud, butthe Government insists on
adopting an ostrich-like attitude and refuses
to see the aggravating problems. Tha
people of India are sought to be treated like
so many children who can be tackled with
lollipops. The Government is today hit by
insolvency. The economy is hit by stagna-
tion and people are hit by inflation. To
overcome these multi-dimensional prob-
lems, the Ruling Party is resorting to horde of
slogans and shibboleths without any philo-
sophical commitment or programmatic con-
tent or even financial support.

The state of economy, Sir.... (Interrup-
tions) is disturbing from whatever angle that
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PROF. K.K. TEWARY (Buxur): Thatis
neither sound, nor fury, but utterly vacuous.

SHRI S. JAIPAL REDDY: Starting from
the Budget, it should be noted that the
Central Government expenditure has gone
up from only 18% of the GDP in 1980-81 to
about 23% over the past three years. Sec-
ondly, Sir, the plan outlay as a percentage of
total expenditure has declined from 41% in
1980-81toonly 35% in 1988-89. Thirdly, Sir,
the Defence expenditure and interest pay-
ment together have gone up from 28% of
total expenditure in 1980-81 10 37% in 1988-
89. You may ask me as to why | am picking
on this year, 1980-81. This was the year
which marked the return of the prodigals, the
second reign of Mrs. G. and Congress-! and
glorious descendants.

Fourthly, there is steep increase in defi-
cit on revenue accounts from Rs.2.000
crores in 1980-81 to Rs. 9,800 crores in
1988-89. In other words, throughout the
decades of '80s, the Government had 1o
borrow even to meet its revenue expendi-
ture. We may not, as yet, have been caught
inwhatis called ‘internaldebt trap’ but we are
fast heading towards it. The interest pay-
ment and repayment of principal may soon
equal or even exceed our gross borrowings.
70% of the new domestic borrowings will
from now on be spend on repayment of old
domestic borrowings. The extermnal debt
service charges of Rs. 2085 crores amount
to debt service ratio of 24%. This means,
almost one-fourth of the total external earn-
ings of our country are going to be spent on
repayment of loans.

The Budget shows that at the end of the
financial year 1988-89, we are likely to close
with a huge public deficit of Rs. 1,40,000
crores and Rs. 84,000 crores as other liabili-
ties. These have doubled. Our liabilities
have doubled in the last 4 years from Rs.
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113,000 crores in 1984-85. ifthese liabilities
were to be backed up by assets, they would
not have caused us so much anxiety and
worry. |t is not so. It was so up to 1979-80.
But by -1988-89 end, nearly 17% of the
liabilities will have no back-up of assets.

Sir, | may bring to your notice two other
features of the public debt. The increase in
external debt had been less than that of total
liabilities. Since 1979-80, it has increased 2
1/2 times. The average rate of interest on
interestbearing obligations and debate have
increased from 4.42% in 1980-81 to 7.24%
in 1988-89.

In 1987-88, more than Rs. 2,100 crores
worth of public sector bonds were floated.
This is in addition to other borrowing. A
similar performance is bound to be repeated
this year. the important factorto note is this:
the public sector helped the Government in
keeping down the increase in public debt.
We must remember that the public sector
debt is also under-written eventually by the
Government. The quantum of deficit that we
have from year to year up to Seventh Plan
bodes ill for the price front. If the deficit in
1985-868 was only Rs. 3.439 crores, the
deficit this year will be, even according to of
the Budget, Rs. 8,120 crores. In four years,
our Budge! deficit has touched the dizzy
figure of Rs. 26,000 crores while in the
Seventh Plan, the ceiling was only Rs.
14,000 crores. This kind of geckless deficit
financing 1s bound to have its deleterious
effect on the price situation.

With a view to controlling the price situ-
ation , the Government was compelied to
resort to many such measures as reduced
credit for food, greater imports of commodi-
ties in short supply like oil, sugar and puises
and drawal of foreign exchange reserves to
meet heavy trade deficits. But there is a limit
to which we can take recourse to these
factors. We cannot indefinitely go on count-
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ing on thase factors. We must, therefore,
make a major determined effort to reduce
our deficit levels.

But in spite of this, even the Govern-
ment admits that the wholesale price index
shows 10% rise this year. Even this whole-
sale price index is deceptive because the
situation is much worse in terms of retail
price index. Apart from this, the wholesale
price index through its aggregation conceals
thetremendous havoc caused to agricultural
workers in the rural sector. For the agricul-
tural workers in rural sector, the food and
non-food increases in terms of price, range
from 13 to 23%.

The Budget, no doubt, makes some
flamboyant claims. First it is agriculture-
oriented. Secondly, it has given a push to
rural housing. The third is that it provides
consumer relief. But, we know from experi-
ence that Budget provisions per se mean
nothing. We have the experience of large
Budget provisions being made for bold and
new programmes at a Budget for which no
funds are released . Revised estimates
merely show either a token outlay or some-
times none at all. There is no point whatso-
ever in starving worthwhile on-going pro-
grammes, only to initiate new glittering
schemes.

MR. CHAIRMAN: Please conciude.

SHRI S. JAIPAL REDDY: Sirl am the only
person speaking for my party. | want you to
give some more time. | will now give a few
examples. Last Year's budget speech by the
Prime Minister earmarked Rs. 125 crores in
1987-88 for Indira Awas Yojana. But, Sir.
one does not find any mention of this-if the
Finance Minister could help, | would be
grateful to him immensely—in the budget
papers of either 1987-88 or 1988-89. Appar-
ently, the buck has been quitely passedonto
the Reserve bank of india which will become
a favourite whipping boy.
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Let us now see what the budgefary
allocation under Demand No.74, Major
Head 4216 'National Housing Bank’ is stated
to be. | am referring to the Head 15.03 -
National Housing Bank. In 87-88, the
Budget allocation was Rs. 4 crores in 8-88,
the Revised Estimate was Zero. In 88-89,
"the budget allocation is 0.01. whatever that
might mean. Our Finance Minister may be a
mathematical wizard, but | am not. Let me
also refer to another new scheme of theirs.
They are very good atcoining phrases. They
called ‘thrust Projects’ for oil-seeds develop-
ment. | do not understand where is the need
for this new thrust project is the National Oil-
seeds Development projects has not been

working well? If it has not been working wel!, -

then why have you increased the Revised
Estimates for 1987-88 to mare than double
the budget figure? | will read from thisyear’s
speech of Shri.N.D.Tiwari. | quote him ver-
batim.

He has said:

“Last Year, the Prime Minister empha-
sised the high priority of the housing
sector and had announced a decision
to set up a National housing bank with
an initial capital of Rs. 100 crores and
necessary legislation has been
passed.”

Similarly, the revised expenditure for the
National Watershed Development pro-
gramme is less than 1/4th of the budgeted
outlay for 1987-88. So, by jacking up the
proposed outlay five times, are we not
merely showing a high budgeted figure
which we are not inherently capable of
spending or sparing?

Coming to the allotments under the
Anti-Poverty programmes, it you look at the
tigures of IRDP, RLEGP and NQEP you will
find the figures under RLEGP are getting
reduced each year, the figures unaer NREP
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are getting increased. The idea is simple.
The idea is to increase the burden on the
States and lessen the burden on the Central
Government and yet project the impression
that thrust is being given to the rural sector.
Our finance Minister has announced the
fertiizer discount in a flamboyant fashion. |
would like to know for whose benefit this
discount has been given. | charge with a full
sense of responsibility that the discount has
beengiveninresponse tothe pressure of the
fertilizer lobby because it is not going to be
passed on to the consumer and if you are
really earnest about passingonthe benefitto
the consumer or the farmer, you should
have decreased the price. You should not
have resorted to this clever subterfuge on
discount. We have had the experience of
your ‘Garibi hatao’ slogan. Now you have
come up with a new slogan, ‘Bekari
Hatao’About’ ‘Garibi Hatao’ Programme, it
will suffice for me to say that the mid-term
appraisal of the Seventh Plan document is
so shy about its performance on this account
that it has nct even dared to mention the
figure. The objective of the Seventh Plan
was to reduce the number of people living
below the poverty line from 36.9 per cent to
25.8 per cent, but the mid-term appraisai
does not refer to this at all.

Coming to their new slogan ‘Bekar:
Hatao", our experience is not going to be any
different. On the contrary it may be even
more painful. According to the mid-term
appraisal of the Seventh Plan, the casual
male labour inthe country’s total labour force
male force has increased from 22.04 per
centin 1972-73 to 28.83 per centin 1982-83
In other words, unemployment in the rural
sector has been growing with the passage of
time. During the same period-1 am referring
to another kind cf employment now- the
regular salaried-cum -wage male labour in
the country's total male labour force has
declined from- 12.6 per cent to 10.77 per
cent. The bulk of the increased industrial
production in the coming decade is bound to
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come from modernisation which, eventually,
in reality, would mean labour-displacing
technology. Already a negative employment
trend in the private organized sector can be
witnessed by the mere fact that the decline
took place by 1.2 per cent between June
1986 and June 1987.

| may also refer to another relevant
figure. The monthly average vacancies
notified during April-November 1987 were
6.8 per cent less than those notified in the
corresponding period of the previous year.
With this kind of unemployment problem,
rising both in the rural sector and in the
urban-cum-industrial sector, | do not know
what schemes you have up your sleeves to
meet this menace.

I would like to say one word about State.
Plans. In the Budget one does not find any
mention how the State Plans are faring, Nor
does one find how their total and sectoral
allocations are made. the Finance Minister
should note that this reference used to be
there in the Budget earlier in the document
called' Budget at a Glance’. | do not know
why this deletion has taken place now. The
picture that emerges in respect of State
Plans is rather disturbing. Whereas the
Centre spent in money terms 72 per cent of
the approved Planoutlay inonly three years,
the States are estimaied to have spent only
60 percent. The approved Plan outlay forthe
States for 1988-89 is only eight per cent

more than in 1987-88. This marginal in-,

crease inthe tatal plan outlay of all the States
in the country will not be enough tc neutralise
later the price rise. Therefore, | would like
the Government fo turn its attention to the
question of State Plans. | would expect the
Minister to answer this aspect of the prob-
lem.

Sir, won’t take much of your tima. My
onlv request to the Finance Minister would
ba that in addition to dangling the electoral
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carrot, the Finance Minister must also spare
time and apply his mind to the larger problem
of addressing himself to the economy and
not merely to the electorate.

PROF. K.K.TEWARY (Buxar): Mr.
Chairman, Sir deliberately | will make a very
brief speech.

PROF. MADHU DANDAVATE: Sce-
nario should be clarified.

PROF. K.K. TEWARY: | would not like
to respond to my esteemed friend Shri Jaipal
Reddy’s home manufactured statistics and
data for it was an exercise in barking up the
wrong tree. lf you look atthe...(Interruptions)

SHRI S. JAIPAL REDDY: Mr. Chair-
man, | am not capable of manufacturing
statistics. They were manufactured by the
Finance Ministry. | have made one mistake,
thatis, torely upontheit figures...lt1s atribute
addressed to Mr. N.D.Tiwari.

PROF.K.K.TEWARY: f you would
have noted the frequency of certain words
occuring in his speech, you must have seen
that most of what he said was based on
depression, sadness and a kind of blinkered
approach to very major problems that the
economy faces today. Therefore, | would
not like 1o waste my time in refuting or
meeting his simulated, pretended enthusi-
asm which he was demonsirating or quoting
figures and portraying a very gloomy picture
of the economy. Economy, as it 1s today, 1s
inavery sound health. And Mr. Jaipal Reddy
and his frierds will do well to analyse it in
greater depth rather than indulge in irrele-
vant nolemic as he has done today.

-~

Sir, after dismis«ing his very..(Interruptions)

SHRI S.JAIPAL REDDY: He has noth-
ing to contributa, he is only speaking about
me. Obviously, Mr. Tewary and Finance are
contradictory in terms.
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PROF K.K. TEWARY: After his very
raucous speech and very disappointing
performance, | will prefer to talk about my
State of Bihar. | come from a State which had
had a history of millennia right from the time
of Vedehas, thousands of years ago to pres-
ent time... (/nterruptions)

SHRIL S. JAIPAL REDDY: From
Videhas to Dubeys.

PROF. K.K.TEWARY: Bihar has al-

ways been in the forefront of our national
effort and our national history. But when |
look at my State, | feel sorry for it. We, in
terms of population and potential, are the
second largest State in the country. The
mineral resources available in Bihar are
enormous. 42 per cent of the total mineral
wealth is found in Bihar and is exploited in
the national interest. Our land and water
resources are also in abundance. Bihar
supplies manpower to rest of the country.
Inspite of the rich potentia! and a sound base
the State has been sliding down. Since
independence, fromthe 3rd position interms
ol total development today we are atthe rock
bottom bracketed with Nagaland and
Tripura. this is the sad situation and this has
led to a very glaring instance of regional
imbalancg.

13.00 hrs.

if you take the figures of fresh invest-
ments anywhere in any secfor, you will feel
that Bihar has not been treated well. There
has been a lack of effort and seriousness in
looking to the problems of the State. the
result is that Bihar seems to sit on a dump of
explosives today. Socio-agrarian unrest,
violence and naxal activities are growing by
leaps and bounds. Many areas in my State
today have parallel set of government. In
many areas, in many districts we hear of
blocks having been liberated. A whole set of
administrative machinery including the
system of dispensing justice has been set
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up. This is a very grim situation.

Therefore Therefore | would like to
draw the attention of the Minister to this
problem because roughly if you look at North
Bihar, itis always inthe grip of uncontrollable
floods. In South Bihar where 42% of the
mineral wealth of the nation is deposited and
is exploited by the Central Government and
other agencies, is in the grip of violent agita-
tion. South Central Bihar has been the field
of operation of socio-agrarian agitationists
for nearly 1 1/2 decades. | hope the Central
Government will have a fresh look at the
problems which Bihar as a State is facing.

1 would like to know from the Hon. Min-
ister whether my information is correct that
after the 4th Plan there has been no fresh
investment worth mentioning in public sec-
tor. When you have all the mireral resources
there, when you are exploiting them for the
welfare of the country - we don’t have objec-
tion to that; but when it comes to paying
royalty to the State...

SHRI S.JAIPAL REDDY: When his
Government is winding up public sector, why
is he crying in wilderness?

PROF. K.K.TEWARY: You are only
proving what | said in the
beginning...(Interruptions)

There has been no fresh investment
worth mentioning since the 4th Plan period in
public sector. In private sector | would like to
know the figures of letters of intentthat have
been issued and how many of them have
been implemented in the State of Bihar.
When you have all available resources
there, why is this step-motherly treatment is
meted out to my State?

When | talk of investment, | feel reaily
sorry that industrial picture in Bihar is rather
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dismal. All major industries in private sector
have stopped working; they have come to a
grinding halt and no worthwhile effort have
been made to revive hundreds of «.'ck units
which have been lying closed for years riow,
rendering thousands of people unemploy-
ment.

As | said in the beginning, | would be
very brief. | would like to draw the attention
of the Hon. Minister to my area, i.e. South-
Central Bihar. you must have heard of
South-Central Bihar it is the sheet-anchor of
extremist violence which is euphemitically
called naxal movement. Although there is a
socio-agrarian dimension toit butthereis no
end to wanton killings and violence. What
have you done in terms of helping the State
out of this situation? Even existing assets
have almost disappeared or they are in the
process of dis-appearing. In this context |
would like to refer to Sone Canal System. It
is 120 years old. %t used to cater to the
irrigation needs of five districts which consti-
tute South-Central Bihar from where all
naxal uprising comes. This irrigation system
is based on water available from Sone river.
Through the good offices of Central Govern-
ment Madhya Pradesh Government and
U.P. Government were allowed to take wa-
ter from this river. In Madﬁya Pradesh Ban-
sagar dam was allowed to be constructed
and in U.P. Rihand dam and some other
dams were constructed thus in the process
leaving meagre water from Sone Canal
System which irrigates about 1.15 crore
hectares of land in five districts of Bihar,
rnamely, Bhojpur, Rohtas, Aurangabad,
Jahanabad and Patna. It was agreed in
1980-81 that if there were non-availability of
water as it should ‘have been available
Central Government will make available
about Rs.1300 crores through World Bank
assistance for modernisation of the Sone
Canal System during the Seventh Plan.
Surveys have been done. Estimates have
been sanctioned and this project got priority
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in Seventh Plan. We are more than half-way
through the Seventh Plan but so far this
project has not been taken up. For one
century this area was the granary of Bihar.
Thirty-five per cent of the total grain produc-
tion of Bihar comes from this area alone and
nothing has been done so far to take up this
scheme. therefore, | would like the Central
Government to come forward and make the
resources available so that the State Gov-
ernment can take up this scheme and imple-
ment this scheme during the Seventh Plan.

In the same region which is covered by
this Sone Canal system there is Rohtas
industries. It is one of the oldest industries in
the country. it employed 40,000 persons.
That means 40,000 families depended on
this and the entire economy of the region
depended on this old industry which has
been lying closed for the last two years. We
have been writing to the Central Govern-
ment and all kinds of promises have been
held outbut no help has come so fartorevive
this sick industry. The whole economy
whether agricultural or industrial and which
also opened employment avenues 1s now
coming to a grinding halt and already this
region is in the grip of worst ever violence
Let us not try to brush all inconvenient things
under the carpet. Bihar has been a volatde
State and problems there, particularly vio-
lence, has tendency to spill over into other
States. Therefore, Mr. Finance Minister, |
would like you to apply your mind to this
aspect. You just cannot ignore a State of
Bihar-size. In the same area, Buxar - you
must have heard the famous place - has
been the seat of our cvilisation and culture
for thousands of years. River Ganges has
gone on rampage. About two dozen villages
with a population of 15,000 to 20,000 have
already been gobbled by the river and lakhs
of people, who depended on agriculture, on
tertile land, have now been rendered into
paupers and nomads. They are in search of
livelihood. But there is no ray of hope for
them. In Buxar town, which is seated on an
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ancient seat, there is an ancient fort. Half of
the foundation of the fort has already been
eroded. If the fort gives way, as it is in the
process of doing, then the river will flow right
across the district where not only land and
houses will be destroyed, but all infrastructu-
kalfacilities, created over a century, will also
disappear into the river.

| wanted to speak earlier on other
demands. But | chose this opportunity to
bring to the notice of the Central Govern-
ment that the picture in Bihar has been grim.
The financial position of the State has been
going down. When you take our minerals,
even now, despite our demands, despite all
pressures, your system of paying royalty to
the State is as old as the discovery of those
mineral centres. Sir, royalty to the State is
even now based on tonnage basis, not on
price basis. Wewant royalty to be linked with
the price of the minerals which you take from
Bihar. lf you do not make resources avail-
able to us, a State with about eight crore
population and all kinds of socio-political
problems, socico-agrarian unrest sweeping
across the length and breadth of that State,
is bound to explode into an unprecedented
violence because of backwardness.

Today, | feel sad to say this what my
State, Bihar, which has always shown the
path to this nation, brought India into one
enlity since Buddha and Mauryan and Gup-
tan periods through Sher shah and Babu
Kunwar Singh to Mahatmaiji's struggle for
freedom in Champaran, has now bacome a
synonym for squalor, poveny and backward-
ness. This situation cannot be allowed to
continue. Therefore, | urge upon the Central
Government to treat this as a national prob-
lem. Bihar requires your help. Resources of
the State are not enough Technical base is
very narrow there.

In the end, | would mention how things
are being done there. In my constituency, in
the district of Bhojpur - no-industry area - two
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industrial licences were issued. The expen-
diture would have been to the tune of Rs.500
crores. | do not know who is responsible for
this crime. | term it as a crime deliberately.
Those licences have been transferred out of
Bihar. You say, you will remove regional
backwardness. You develop the areas
which the backward. About my district of
Bhojpur, | have already painted the picture
what it is. The letters of intent were issued.
The work had started. Who is responsible for
this? Who has taken those licences not only
from my district but from the State of Bihar?

You do not invest in public sector, al-
though you should have invested the largest
amount in the public sector in Bihar. But after
the Fourth Plan, whatever you might have
done by way of expansion of existing units,
you have not invested afresh. No fresh units
have been set up in Bihar. The Private sector
is shy of going to Bihar. The agricultural front
presents a dismal picture. In health, educa-
tion and transport, our state has got the most
callous treatment. Therefore, | once again
urge that Bihar's case should not go by
default and Mr. Finance Minister, by letting a
Bihar go this way, you will be creating a
national problem and you may not solve the
problems of backwardness, iliiteracy if you
don't look at the second largest State now
passing through utter backwardness. 1t is
de-humanising and it is only destroying
poverty which | see in Bihar, the same de-
gree of callousness is seen all round. There-
fore, | urge you to be serious we have had
enough of lip service. We want resources for
the problems that | have mentioned, the
flood control measures. By the floods of last
year, the whole of north Bihar was wiped out
completely. My area was wiped out, the
Central Bihar and look at the south Bihar.
Separatist groups are raising their heads.
Therefore, you have to solve the problems
and make Bihar atest case, and instead, you
have been talking. Bihar could not remain
neglected for long and | say that if you do it,
we will be doing it only as national peril.
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Thersefore, | urge you to come forward and
make the resources available to the State
and tackle these problems that | have men-
tioned. Doh't drag your feet and list out the
statistics, that you have done enough.

With these words, | conclude and |
expect you to act.

{ Translation)

SHRIMATI PRABHAWATI GUPTA
(Motihari): Mr. Chairm%%ir, Iwelcome the
Finance Bill moved by the Minister of Fi-
nance. Inthe light of the points raised in the
debate on the Budget, the Minister of Fi-
nance has announced relief worth Rs.39.3
crores by amending the original Budget
proposals. It is a welcome step but | am
distressed to find that relief is being provided
to the people for whom it is not meant. The
Minister of Finance has stated in the last
paragraph of Part ‘B’s of his Budget speech
that the main planks of his budget were
assistance to the poor, generation of more
employment opportunities, incentives for
the agriculture and the enhanced growth

rate. Although he had stated that his Govern--

ment would concentrate its attention on the
achievement of these goals, yet this relief
has been given to the owners of one, two or
three star hotels with a view to promoting
tourism. lt is of course a good step, but small
hotels should also be provided with such
relief. These Hotels also attract a large
number of foreign tourists, and they should
also be provided cent per cent relief. The
Finance Minister should pay atiention to-
wards these hotels.

| would like to point out a few things
more. The relief provided in the original
proposals has put the trade and industry in
high spirits and there is great jubilation in the
share markets of Delhi. But it is to be seen
whether the programmes like Kuteer Jyoti
and "Jal Dhara’ and the poverty alleviation
programme, for which a sum of Rs.22 thou-
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sands has been allocated, would be able to
do any good to the people.

| would like to draw the attention of the
Hon. Minister towards the various poverty-
alleviation programmes like N.R.E.P.,
R.L.E.G.P., l.R.D.P. being launched by the
government in my area. The District Collec-
tor is the sole authority to utilise the funds
sanctioned for these programmes. | under-
stand that Engineers, Income Tax Collectors
and Customs Collectors indulge in corrup-
tion. The Government has given a free hand
to the Collectors to spend the funds sanc-
tioned under various poverty-alieviation
programmes. Accordingly, the District Col-
lectors at the administrative level can draw
the money and spent it. The Government
should enquire into this matter and see if any
irregularities are being committed there or
not. According to their revised procedure,
these collectors cam draw money and spend
it arbitrarily. As per the previous practice,
they had totake prior permission for drawing
the money. But now that practice has been
abandoned. The earlier practice of having a
check should be restored, because without
effective check, they will go on spending
arbitrarily.

The Government has given certain
concessions to women in the budget. it has
earmarked Rs.435 crores for Rural Develop-
ment Programmes. The proposal to dig
1,10,000 welis and to energise them under
the Jaldhara Programme is worth imple-
menting. Government’s programme for set-
ting up cottage industries is also welcome.
But the Government should also ensure that
the State Electricity boards to spend funds
for providing electricity in the jhuggies of
labourers and poor people and the funds are
utilised properly.

+ Just now Shri K.K.Tiwari was speaking
and | listened to his speech with rapt atten-
tion. There is no denying the fact that Bihar
is very rich in mineral resources and its land
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is very fertile. About 70 per cent of the total
quantity of coal in the country is extracted
from Bihar. All kinds of minerals and metals
like mica, iron-ore and material required for
nuclear power are available in Bihar. But
what is the present plight of the people of
Bihar? | am not talking of the general people
and middle class people. | am talking of the
poor people in the State. The food they take,
the clothes they wear and the houses they
live in are of very inferior quality. They are
constantly harassed by droughts and floods.
The Government should take certain meas-
ures to ameliorate their lot. The Govern-
ment, no doubt, has presented a very com-
mendable Budget. But did the Government
ever think of the plight of women in Bihar?
The Government did a very good job by
giving concessions to women in the articles
of their daily use like ‘Vermilion’ and 'Kajal’
and all the women welcome it, yet there are
certain women in villages who haveonly one
garment to wear. They wear the same gar-
ment all the time. When they go for bathing,
they wash that garment and let it dry. They
wear that very garment after it is dry. Does
the Government have any programme for
such poor women? The Government has
prepared good economic programmes to
remove poverty. As | said earlier, senior
officers like the Collectors take certain per-
centage of amount as bribe. [, therefore,

suggest that the various social security

schemes like the N.R.E.P., R.L.E.G.P. etc.
should be brought under one implementa-

tion agency.

Our Hon. Prime Minister announced a
programme for the removal of poverty and
un-employment at Madras. It is welcome.
The Hon. Finance Minister also said some
time back that the Budget aims at overcom-
ing the impediments coming on the way of
removal of unemployment and generation of
employment avenues. 1 urge upon the Gov-
ernment to ensure that Senior Officers like
the Collectors do not take any percentage as
bribe and to take suitable measures to all
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that the funds reach the poor.

The Government proposes to construct’
4-5 thousand houses under the Indira Hous-
ing Scheme. Is the Government confident
that these houses will be the permanent
assets? The Government should look into
this aspect which will make the Indira Hous-
ing Scheme successful. -

Lastyearsfloods ruined the economy ot
North Bihar. The plight of the people there is
very pitiable. Whether one is a farmer own-
ing 1500 acres of land or a landless labourer,
all are in an equally sad predicament. No-
body has been able to grow paddy. The
Gcevernment did not take any concrete steps
in this direction. There are various projects
like the Gandak and Kosi projects. The
Gandak project could prove to be a boon,
but instead it has proved to be a bane. A lot
of money has been spend on this project.
This issue was raised in the House on a
number of times and talks were also held
with the Chief Minister of Bihar. We have
been requesting the Government to find a
permanent solution to that problem.

The infrastructure if getting ruined and
property worth crores of rupees has been
destroyed. A surcharge has been levied on
the people earning more than Rs.50,000
with a view to providing relief to the people
affected by floods. The funds to be raised
from this sur-charge will be spend on relief
work. | would like to stress that the flood
causes more damage than drought. Bihar,
particularly North Bihar has been ravaged
and the people are in great distress. It is the
season of wheat. Wheat has grown by now.
The floods are likely to visit that place again
after one month at the end of May, but, to our
utter dismay, no solution has been found so
far to this problem. Government should
implement the Flood Protection Scheme
and the Gandak flood Control Scheme with-
out delay, otherwise the floods will continue
tocause havoc every year and spell miserias
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to the people. The World Bank can also be
approached for loan for this purpose.

| talked to the Chiéf Secretary in this
regard. He said that an expenditure of Rs. 1.
§ billion was involved in it. But this entire
amount will not be spend at a time. The work
canbe started with Rs. 20-25 crores. We can
incur expenditure in a phased manner. But
his area must be saved from the ravages of
floods. | urge the Government to implement
the Gandak Drainage Scheme immediately.
Just as the Ho river is the problem river of
China, similarly the Kosi river is the problem
river of Bihar. The Western Kosi Canal has
not yet been constructed. Unless these
schemes are implemented, the problem of
the area will not be solved. Without these
schemes, the per capita income of the
people will notincrease. |, therefore, request
the Governmentto find a permanent solution
to prevent the devastation caused by the
floods.

All the snow-fed rivers originating from

Nepal inundate the entire area by their dev-
astatingfloods. The State Government is not
in a position to remedy the situation as it I1s
lacking in resources. The Government
should take up this matter with the Govern-
ment of Nepal so that a high dam may be
constructed there. The hon. Minister of
Water Resourcss is sitting here. Let him hold
talks with the Government of Nepal in this
regard. The twotothree hundred small rivers
originating from Nepaltake a violentturn and
cause havoc during rainy season. it is very
necessary to solve this problem.] also re-
quest the Government to prepare infrastruc-
ture in the area and set up medium scale
“industries. This will help development of
industry albng with agriculture in the area.
This will also go a fong way to remove
unemployment in North Bihar.

1 would lke 0 make one more point
about price rise. The price by 10- to 15 per

APRIL 29, 1988

Finance Bill, 1988 420

cent after every Budget. There has not been
much increase in the Budget this year and
taxes amounting to Rs. 615 crores only have
been levied, | would like to thank the hon.
Minister of Finance for this. But the prices
are skyrocketing after the Budget. Every-
body is perturbed. Even our guards cannot
purchase rice, oil and pulses because the
prices of all commodities are rising. The
Government should assure the people that
the prices will not rise further after the pres-
entation of the Budget.

One or two points more. The Govern-
ment has given a lot of concessions to big
people. It is heartening to note that conces-
sions have been given to liberalise import
and export with the intention that promotion
of import and export will ensure develop-
mentof industries. If the industries are devel-
oped, production will increase and unem-
ployment problem will be solved. Besides |
would also like to state that the Government
has given many concessions to the 100 per
cent self-oriented industries. They have
been given full exemption from the payment
of duty. The Government has rightly with-
drawn the duty levied on the aids for the
blinds. | would also like to appeal to the
Government to raise the limit on personal
income tax to Rs. 25,000 from the present
limit of Rs. 18,000/- per annum, With Rs.
2,000 one lives just from hand to mouth.
Government should realise the plight of the
middle income group. The Government’s
efforts are concentrated on helping the rich
and the poor but it is impervious to the
sufferings of the middle income group. To
bring Bihar on the industrial map of the
country, the Government should lay due
emphasis on the five year plans. Under all
the schemes, Bihar has been allocated the
minimum amount. The Government should
not indulge in such step-motherly treatment.
The hon. Minister should allocate more
funds for the backward states like Bihar,
Bengal, Eastern Uttar Pradesh and Orissa.
The hon. Minister of Finance has announced
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that the Government proposes to take steps
aimed at increasing employment opportuni-
ties. The hon. Minister should pay attention
towards industrialisation and personal in-
come-tax limit. | want to raise many more
points but due to paucity of time. | am unable
to do so. | also want to state that at no place
repair of embankments has been under-
taken with a view to controlling floods. Again
there will be floods and crores of rupees will
be spent on flood relief operations and a lot
of money will be pocketed by the engineers
The engineers will say that the soil has been
washed away in floods. In my Constituency
both the rivers, Sikrana and Gandak cause
much devastation. My submission to the
Government is to fill the gaps in the embank-
ments as early ‘as possible. One year has
passed, but till date embankments have nat
been filled up. So the Government can very
well imagine the extent of the havoc which
will be caused in the coming months in Bihar
if repair work is not undertaken at an early
date. | hope adequate attention will be paid
both by the Ministry of Water Resources and
the Ministry of Finance to my proposals. With
these words, | conclude my speech and
welcome the Finance Bill and also the con-
cessions announced therein.

[[English]

SHRI G. M. BANATWALLA (Ponnani) :
Mr. Chairman, Sir, at the very outset, | must
emphasise upon the need for some stability
of fiscal laws and measures for a certain
reasonable period of time . The instability of
these laws and theradical annual changes in
fiscal measures and taxation proposals
upset all business calculations and are a
great hindrance in the progress of the econ-
omy. There must therefore be certain rela-
tive stability in our fiscal laws for certain
reasonable time at least. | may refer to our
Impont-Export Policy. As you know, it was
announced in 1985. But from the date of its
announcement right upto January, 1988.itis
pointed out, there were nearly 338
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changes— minor and major—upsetting
several business calculations.

Therefore at the very outset, as | said, |
must emphasise upon the need to iﬁmpart
certain stability to our fiscal laws and meas-
ures for a reasonable period of time.

Mr. Chairman, Sir, looking at the pres-
ent realities of the situation, ourfuture devel-
opment strategy demands

{1) an efficient fiscal management, (2)’
price stability, (3) timely implementation of
projects to avoid escalation of costs, (4)
Pragmatic policy for generation of employ-
ment; and (5 ) Increased stress on exports.

Mr. Chairman Sir, the monetary man-
agement demands great care today. It is
clear that money supply has been rising at
the rate of twelve per cent to fourteen per
cent a year, while the growth rate of real
national product has been about four per
cent. Under such a situation monetary policy
has to be very pragmatic and has to be
administered with dye caution.

Excessive monetary growth, at a time
when there are strong underlying inflation-
ary trends in our economy, must be avoided.
But at the same excessive monetary re-
straint may also be counter productive. They
may lead to recessionary consequences,
especially in view of heduction in demand,
because of drought-induced fall in rural in-
come, Therefore, there is need to give due
importance to both these balancing consid-
erations in our monetary policy.

Sir, we also have to see that the fiscal
policy that you have, take inio consideration
the need for pruning of the excessive growth
in Government expenditure. Many speakers
have already dealt on this point. Therefore,
| will not elaborate it further. There is a
greater need for a proper and adequate
compliance with our taxation laws. There is
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need to see that the on-going projects are
completed on time. There is also need to
improve the financial performance of our
policy sector industries and to foster greater
accountability among them. A grater need is
also to see that we do not practise self-
deception with respect to the economic situ-
ation. For example, credit today is taken that
the growth rate in our industrial sector as a
whole is 10.2 per cent, No doubt that has
been a great achievement. But this figure of
10.2 per cent also hides certain realities
which demand attention. During the first
eight months of 1987-88, the growth rate for
power, coal, saleable steel, crude petroleum
and cementfelito 66.4 per cent ascompared
to a growth rate of 7.9 per cent in the corre-
sponding period of 1986-87 . Therefore
these imbalances need to be properly at-
tended to. ’

Mr. Chairman Sir, a sad feature of our
economy of our economy today is with
respect to income distribution. According to
available income distribution data, the top
twenty per cent of population have 49.4 per
cent of the national income to themselves,
while the rest eighty per cent have the re-
maning 50.6 per cent. | may further clarify by
saying that of these eighty per cent, the
lowest twenty per cent in the population
claim only 7 per cent of the national cake and
the next twenty per cent claim only 9 per
cent. We therefore have the sad and a
gloomy picture that forty per cent of our
population, which belongs to lower classes,
get hardly 16 per cent of the national cake.
We have to see that this particular trend in
our income distribution is cormrected. Then
only we can speak of straighting the econ-
omy.

} may refer to a few points with respect
to the Finance Bill. The minimum taxable
income still continues to be Rs. 18,000 This
minimum was fixed in 1985. There has been
much erosion of the value of rupee. There is
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aneed to raise this minimum taxable income
to at least Rs. 25,000.

India’s expenditure on scientific re-
search and development is the lowest in
terms of percentage to gross national prod-
uct. | must, therefore, emphasise upon the
need to encourage this particular expendi-
ture. Onthe contrary, under the Direct Taxes
(Amendment) Act, 1987, deduction for capi-
tal expenditure on scientific research and
development has been abolished. The
Government is going to come forward with a
Billlater on this particular aspect. |must urge
upon the Government to consider the need
to review the policy in this particular count.
We are talking about entering the 21st
century. But then contrary policies are pur-
sued when we find that tax deduction for
capital expenditure on scientific research
and development has been abolished.

There is also a concept of deemed
income. | must say that it is a very unhealthy
concept. Of course, | do extend limited wel-
come to the announcement of the Finance
Minister of reducing fram 60 per cent to 30 to
35 per cent taxation based on this concept
of deemed income. However, this very con-
cept requires a review and needs to be
completely given up.

I must refer to the problems being faced
in my State viz. Kerala. Here | must take
strong exception to the placing of tyres,
coconut, rubber, spices ke nutmug, cloves,
etc. under OGL. This will destroy the econ-
omy of Kerala. Indiscriminate import of all
these iten:s by all and sundry is bound to
adversely affectthe economy of Kerala. The
import of tyres will adversely affect the intake
of natural rubber within the country. Kerala
will be the saddest in this particular respect.
| must emphatically urge upon the Govern-
ment to re-consider the import of all these
items under OGL.

There is also.a need to see that coconut
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is also declared as oilseed. Almost every
country in the world has declared a coconut
as an oilseed. Kerala produces 70 per cent
of total national production of coconut. |
must, therefore, urge upon the Government
td see that coconut is declared as an oilseed.

There is an export cess on pepper atthe
rate of Rs. 5 per kg. This export cess should
be immediately withdrawn. The export cess
has pushed the prices of our pepper in the
international market as compared to pepper
from Brazil, Indonesia, Malaysia and other
countries.

The industrial development of Kerala is
also being neglected. The per capita Central
Investment in the State is below the percent-
age which is at the national level. Not only is:
this percentage of Central investment in
Kerala below the national average, but this
percentage of Central investment in Kerala
is persistently on decline. | emphatically
urge upon the Government to take this
particular point into consideration and see
that proper steps are taken.

The Government of Kerala has also
sent some proposals to the Central Govern-
ment for approval. There is need tor moder-
nisation and development of FACT, HMT,
Cochin shipyard, etc, and | hope the various
proposals sent by the Government of Kerala
will be duly cleared by the Central Govern-
ment.

Kerala is a leading State in the matter
ofexport of sea food. But today the sea food
industry is sick. It needs substantial financial
aid at subsidised rate for its assistance.

MR. CHAIRMAN : Now, please con-
clude.

SHRI G. M. BANATWALLA : | will just
mention the points and conclude. There is
need to include Kerala in the Action Plan for
increasing the food production. This is be-
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cause Kerala is an important producer of
paddy. Nearly twelve lakh tonnes of paddy
are produced every year.

Ten States have been selected for
digging wells in a massive way providing
drinking water and water for irrigation, as a
cent per cent Centrally sponsored scheme.
Kerala be included there.

Finally, many of the Keralites-are work-
ing abroad in Gulf countries. There is a
recession in Gulf countries and they have to
return. There istherefore, a needfor rehabili-
tation schemes and a rehabiltation fund. |
hope that these demands of Kerala will be
duly considered by the Government. With
these words, | thank you.

SHRI SRIBALLAV PANIGRAHI (Deog-
arh) : Mr. Chairmas, Sir, I thank you and the
Minister for Parliamentary Affairs for giving
me this opportunity to speak on the Finance
Bill, 1988.

13.48 hrs.
[SHRI SHARAD DIGHE in the Chair

In this Budget Session, we are now at
the close of the financial business, with the
Budget already having been passed and the
Demands of the select Ministries also having
been passed and the rest guiliotined. .he
Finance Bill 1s there to give effect fo the
various financial proposals of the Budget for
the year 1988-89.

At the outset, | would like to say that we
have more than twenty Ministries but | think
the working of half of the Ministries number-
ing about ten, could be discussed here, and
naturally their Demands could be scrutini-
sed. But the working of a large number of
Ministries could not be discussed. There-
fore, | would suggest that some procedure
should be evolved, some committee system
should be evolved so that the working the
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estimates and the expenditure of all the
Ministries could be scrutinised. | know that
the time being limited, everything cannot be
discussed in the parllament. But this is very
important. | think the work of scrutinising the
expenditure of different Ministries, which
cannot be discussed on the floor of the
House, can be assigned to a committee and
thera it can be done.

Than, Sir, this years budget judged by
any standards, is definitely a poor man’s
budget. It is a farmers hudget. It is agricul-
tural-oriented, growth-oriented. | do not
know why still there is criticism from the
Opposition. Of courss, if the Opposition is
bent upon criticising for the sake of criticism,
nobody can help. But this year's budget has
been welcomed in different quarters. Of
course, | quite see their disappointments
because they always try to arouse a feeling
of discontentment among the people without
any reason. Last year every-body knows
that the country faced a difficult period be-
cause of failure of monsoon. We know that
this was the worst drought of the century and
naturally the common people were expect-
ing that this year's budget will contain a
heavy dose of taxation. But the opposition
were frustrated because they were waiting
for an opportunity to sow the seeds of
discontentment among the people which
they did not get but now they say that there
was no proposal in the Budget to tackle the
economic problem of the country.

Sir, some Members from the Opposition
side like Shri Jaipal Reddy of Janata Party
and others were criticising the Budget. While
levelling charges against the Government,
heprobably forget to look atthe performance
of the Janata Party regime in 1978-79. At
that time there was a lesser degree of
drought but there was minus growth of about
4.7 percent. But we have got positive growth
last year. The industrial growth rate is about
10 percent. The inflation-rate has not

APRIL 29, 1988

Finance Bill, 1988 428

touched the two digit figure. | may give you
the performance of the last year. Export had
increased. Import had decreased. Power
generation was 7.6% more, coal production
was 10.2% more. The Railways performed
well last year. We faced a very peculiar
situation last year, unfavourable economic
situation due to drought and floods even
then this is a very good budget with so many
concessions given to different sections of
population. Relisf has been given to tarm-
ers. | would like to say that the Government
and the Finance Ministry are quite respon-
sive. After the budget presentation, several
reactions were expressed and the Finance
Minister has come up with different propos-
als giving relief amounting to Rs.40 corers
approximately. So, Sir, the Ministry is re-
sponsive to the popular reaction.

Sir, | now come to other problems, In
regard to agricultural land, the ceiling is to be
speeded up. But while speaking on land
reforms, we should not forget about the
urban property ceiling. Otherwise, there is
going to be an imbalance in the society and
our economy. lfthere is no urban land ceiling
and if you only insist on land ceiling in the
rural areas that will create some imbalance
and discontentment among the farmers.

Sir, inregard to crop insurance scheme,
there were demands for exemption on loan,
exemption on interest, etc. Why is it so? It is
because there is crop insurance scheme
that is not working properly? The peasantry,
the farmers are suffering on account of
floods in some regions and drought in other
parts of the country. They do not get proper
relief from the crop Insurance scheme.
Hence there is an increasing demand for
exemption of loan and interest etc. This
should be looked into. Sir, remunerative
prices for foodgrains should be ensured to
the farmers and agricultural producers. This
year potato cultivation was there in large-
scale in my constituency in Kuchinda sub-
division. There was an incentive for this. But
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after the harvest nobody comes even to
collect the seeds which was promised and
there is no cold storage facility. Therefore,
cold storage facility should be there and
whatever assurances are given by the offi-
cérs should be fulfilied. Otherwise cultiva-
tors and the people in general will lose faith
in the bureaucracy.

Sir, Jaladhara, Kutirjyoti and so many
welcome measures and there in this year's
budget. AboutJalandhara | would urge upon
the Government that there should not be any
discrimination between the SC/ST and other
poor cultivators so far as the benefits of this
scheme are concerned. The benefits should
goto allthe poor cultivators. After allwe have
aprogramme of having 175 million tonnes of
foodgrains production by the turn of this
Seventh Plan. So, there should not be any

discrimination. As regards implementation, | *

would say that all over our schemes are not
being properly implemented by the State
Governments on the ground. Wherever
there are lapses, wherever there is corrup-
tion, the Central Government should closely
monitor and withhold payment to such erring
States. They money which is being released
should be stopped. This will do a long way to
correct the situation.

Now | will come to prohibition. Unless
there is prohibition, this liquor consumption
is going on very menacingly and that is also
reflected in the implementation of our eco-
nomic programme, particularly the anti-pov-
erty schemes. Therefore, the Government
should try to minirnise this menace by having
restrictions on this fantastic consumption of
liquors.

Wae have a big deficit of about Rs.8000
crores. It calls for very strict economic meas-
ures 10 be observed. Now can we observe
strict economy unless the officers are con-
scious of it and make sincere efforts to stop
wasteful expenditure? The naked misuse of
Government vehicles and Government

VAISAKHA 9, 1910 (SAKA )

Finance Bill, 1988 430

properties must be put an end to. The offi-
cers should be pulled up for this.

Coming to the working of the public
undertakings, wherein we have a very high
stake in our economy, a new work culture, a
new work ethics with worker's participation
and manager's accountability has to be
evoived.

Now, | come to Orissa which is a pov-
erty-ridden State amidst plentiful of natural
resources. Orissa is a State which finds a
very low place in the list of the per capita
income States. The regional imbalance
which should be reduced is unfortunately
being increased. Orissa, Madhya Pradesh,
Bihar and U.P. are the States which have not
improved for the last several years in respect
of per capita income. These four States will
have to be treated as special category
States. Unless the composition of the popu-
lation, i.e., SC/ST percentage is taken into
consideration and more grants are given
instead of loans and their arrear loans are
exempted with grants given in place of plan
advance to meet the natural calamities, such
poor States can never come at par with other
States. In this background | welcome the
Prime Minister's idea of district planning.
District Planning with district budgeting will
be very much helpful in fighting out back-
wardness of different backward areas.

The work of the two proposed power
projects, Ib Thermal Power Station and Tal-
cher Super Thermal Power Station should
start immediately and the hindrances of
Parade port be removed and its develop-
mental programme be entrusted to the
HanduiCorporation. There are irrigation
projects like Rengali, Upper kolob and Up-
per Indravati where impounded water is
lying idle without necessary canal system
being built. Funds may be released to the
State outside the Gadgil formulato construct
the canal system and avoid this national

wastage.
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In the end | welcome the Finance Bill
and this year's budget really has aroused a
new hope among the peasantry, among the
poor people, but atthe same time it throws a
big challenge to the Government, specially
the Finance Ministry, tofillupthe gap of more
than Rs.8000 crores by resorting to strict
economy. 4

MR. CHAIRMAN : Please conclude.

SHR1 SRIBALLAV PANIGRAHI: In the
field of railway also, Orissa is much behind
and the work of Sambalpur-Talcher rail line
and Sambalpur Division should be speeded

up.

thvthese words, | thank you for the
opportunity given.

[ Translation]

SHRI DHARAM PAL SINGH MALIK
(Sonepat): Mr. Chairman, Sir, | rise to sup-
port the Finance Bill 1988-89, presented in
the House. All the Members of this August
House are agreed that the Indian economy is
based on agriculture and 75 to 80 per cent of
the Hon. Members come from this sector.
Many things are announced for the welfare
of the farmers but in practice very little is
done for them. For this Budget | want to
" congratulate the Hon. Prime Minister under
whose leadership for the first theme since
independence steps have been taken for
helpingthe farmers in real sense of the team.
At the time of the elections every party tries
to grab more and more votes of the farmers
and exploits them. In every state all the
political parties try to cash-on the innocence
of the farmers.

1 would like to make some suggestions
for the betterment of the farmers and want to
tell you what they need most these days. My
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first suggestion to the Government is to
declare agriculture an industry. This will help

the farmers secure credit on low rates of
interest. If this is done then in my opinion
most of the problems of the farmers will be
automatically solved. To the farmers sub-
sidy and other petty reliefs are being given.
Therefore | want to emphasise with all the
force at my command the need for declaring
agriculture an industry. Besides, | would like
to state the several provisions have been
made for the benefit of farmers by way of
subsidy and loans etc. but these benefits do
not actually reach them. To obviate this
difficulty, my second suggestion to*the
Government is to fix credit limit for the farm-
ers on the lines of the credit limit fixed for the
businessmen and industrialists so that they
may also borrow any sum within that credit-
limit during the year without any objection
being taken by the bank officials. Not only
this, | suggest that an annual credit limit
should be fixed for all the citizens of the
country andthe families, on the basis of their
creditworthiness and the copy thereof sup-
plies to them, on the lines of the suggestion
made in case of the farmers; if the credit [ mit
for afamily is fixed at Rs.5,000 or RS.10,000
or Rs.15,000 then up to that limit that family
should be allowed to borrow any sum within
that limit at any time, and deposit the same
at its convenience. If this is done then the
corruption in sanctioning the loans will auto-
matically come to an end. | want to empha-
sise that actually the benefits of the an-
nouncements made by the government do
not reach the farmers. To my mind, the day-
to-day problems of the farmers can be
solved by fixing the credit limits for them.
Otherwise what happens is that a farmer for
drawing Rs.5,000, has to complete many
formalities, fill up many forms and has to
approach patwaris and other officials for
processing his loan application and in the
process he has to incur a lot of expenditure,
with the result that his loan amount gets
depleted and is not spend for the purpose for
which it is taken. Therefore, | request the
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Gbvernment to  straightway fix the annual
credit limits without going into the merits of
the purposes for which the loan has been
applied.

In this context, | would like to state one
thing more. For the farmers we often talk
about establishing Land Mortgage Banks, to
enable them to borrow money for buying
tractors, pumpsets ect. But, in reality what
happens is that whenever the farmers are in
need of money for household purposes, they
borrow money on the pretext of buying
pumpsets and utilise the amount borrowed
to meet their household needs. In such
circumstances the farmers approach the
officials of the banks to get a report from
them to the effect that pumpsets have been
purchased. The Bank Officials oblige the
farmers obviously for some consideration.
Therefore, | request the Government totrust
the farmers, as ittrusts the industrialists who
are free to utilise the loan amount within the
credit limit fixed for them. No restrictions
should be imposed on the farmers. Besides,
a farmer is required to buy pumpset from a
particular shop. This further aggravates his
difficulties. So the {armers borrowing money
for purchasing pumpsets should be allowed
to purchase them from any shop of their
choice. A provision to this effect should be
made for the farmers.

| have a submission to make about
insurance scheme. While replying to the
debate on the demands for grants of the
Ministry of Agriculture, Shri Bhajan Lal
stated that the Government proposes to
make revenue village as a unit. But what
happens a now a days is that the standing
crops of many farmers are burnt down by
mpischievous persons by throwing burning
matchsticks. if revenue village is made unit,
then it will help them to a certain extent.
There is a provision for some compensation
if 75 per cent of the crop is damaged in a
revenue village. But there is remote possibil-
ity of getting such a compensation because
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75 per cent of the crop is rarely destroyed by
fire. Therefore my suggestion to the Govern-
mentis to pay compensationtothe individual
farmer whose standing or stored crop
catches fire. Such provision needs to be
made.

So far as the question of employment is
concerned, the Hon.Prime Minister also
touched upon this issue at the Madras ses-
sion and also announced the intention of the
Government to implement the one-family-
one-job Scheme. | think the intention of the
Government is really good and if the scheme
is implemanted then we will be able to bring
back the disyruntled youths into our main-
stream. In this connection, | suggest the
Government to conduct a survey to identity
the families whose even one person is not
employed, because generation of jobs is not
an easy task. Thefamilies whose even one
person is not in employment, sheuld be paid
unemployment allowance. Suppose in a
family of four, not even one person is in
employment, then fo one person unemgioy-
ment allowance should be paid, but if in a
tamily one person is employed then the
unemployment allowance need not be paid
to anybody in the family.  this scheme is
implemented in this manner, then many
people can be benefited under the scheme.

[ Translation]

Along with this, | want to make one more
submission about my State Haryanaandthe
S.Y.I.Canal. There is a great controversy
about the Satiuj-Yamuna canal. A question
regarding S.Y.L_Canal was also raised in the
Question Hour today. | submit that an Indo-
Pak Water Treaty Agreement was signed in
1955 regarding the S.Y.L.Canal. But, even
after the lapse of such a long period, we did
not get water from the canal. However, the
Government of India have fixed the amount
and paid it to Pakistan. The work inthis canal
is being got done by the Central Govern-
ment. As stated in the Zero Hour, if water
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becomaes available from this canal, the water
problem of notonly Haryana but also of Delhi
would be solved. The water problem of
Delhi, Haryana, Rajasthan and Punjab is
directly connected with the S.Y.L.Canal.
Therefore, the project of S.Y.L.Canal should
be completed on priority basis so that the
water problem of these States may be
solved. When the water of S.Y.L.Canal
reaches Haryana, we should te able to
irrigate more than 3 lakh hectares of agricul-
ture land in Haryana and theincome of every
resident of Haryana would go up by one and
a half times i.e. if a person is earning 100
rupees at present, he will be ableto earn 150
rupees as and when water reaches Hary-
ana. Therefore, the project should be com-

plated on top priority.

Before | conclude my speech | give my
last suggestion. We often tatk about the
regional imbalance, but besides regional
imbalance, there is district imbalance also.
Generally, in every state deveiopmental
works are undertaken in a very effective
manner in the district to which the Minister or
the Chief Minister bejongs. It is highly im-
proper because the Minister or the Chiet
Minister represents the whole House. A very
huge amcunt of aid is granted by the Central
Government to the State Governments. This
aid should be granted district-wise. At least
the aid granted by the Central Government
for setting up industries shoukd be given
district-wise so that every district is devel-
oped and the unemployment problem of
each district is solved. '

With these words, | thank you for giving
me an opportunity {o express myself.

[{English

SHRI AMAR ROYPRADHAN (Cooch
Behar): Mr. Chairman, Sir, | cannot lend my
support to this Finance Bill.

THE MINISTER OF STATE IN THE
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DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE(SHRI A.K.
PANJA): Why?

SHRI AMAR ROYPRADHAN: | will
come to that point. If you go through the
Financa Bill, it will be crystal clear that this
Finance Bill is nothing but the reflection of
the financial bankruptcy of the country. The
Government's fiscal policy brings instability.
The economy is i instability. Our economy
is moving in a cycles order, first there will be
a deficit budget and then in-between the two
budgets, there will be some mini-budgets,
more taxation and ultimately a revised
budget with more deficit. Just to make up this
deficit, what do you do? You are imposing
new taxes; you resort to borrowing and then
by printing notes or minting coins. Therefore,
this is the whole state of the economy of the
country under the Congress(l) Government.

Moreover, at the end of this year
Budget—1988-89-the Government will
have to pay-off liabilities of Rs.2,24,180
crores with assets worth only Rs.1,84,100
crores-that means the Government's bor-
rowing will exceed Rs.40,000 crores. How
can this Government make up this liability to
the extent of Rs.40,000 crores? May | ask
the Hon. Minister as to how he is going 1o
make up? The present condition, as a con-
sequence of this, is that the country is lying
beyond its means. For this, the Government
will have to borrow about Rs.20 crores per
day and will have to print Notes about Rs.29,
crores per day.

The P.F. account-holder, the small
savings certificate holder and other small
depositors will get back 82 Paise against
one rupee. The costof livingindex rose to 78
points from 1970 to 1978, but from 1978 to
1987, in ten years, it rose to 431 poipts.
There is inflation. The rupee value is going
down. Prices are shooting up. This is the
tragedy of the economy of our country at
present.
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Corruption is rampant. After the Bofors
deal, the Submarine deal, HBJ pipeline and
Fairfax issue, the corruption is going to be
the symbol of India’s economic culture. So,
the days are notfar off when, it this Congress
Gavernment is there, if this capitalistic econ-
omy prevails, insolvency will be declared. |
know at that time there will be some persons
- their numbers are very, very microscopic
compare to India’s population, say,
0.000001- who may fly to ltaly, Switzerland,
France, U.K. and USA. But what about the
other people, 80 crores of people, who are
living in a very distressed conaition? Where
will they go?

in your Budget you had given some
concessions to Kajal, toy, lollipop and things
like that. Now, one thing | want to ask. This
is about Kajal. Mr. Minister, do you know
what is the condition of our country? One-
third of the world’s blinds are in India. Who is
responsible for it? Where will they use this
kajal - in the eyes or in the legs?

You are thinking cf toys and lollipop.
You forget that in Kalahandi - where is my
Onssa friend? He is not here now - in
Kaiahandi district how a mother sold her
dear daughter only for Rs.15...

SHRI A.K.PANJA: That has been de-
nied.

SHRI AMAR ROYPRADHAN: That
may be denied. But it has been there in the
news. You cannot deny just like that. The
Prime Minister, when he visited that place,
admitted that fact. Now, who will use this
toy? | think, a toy is not more costly than her
daughter. There should be be some limit to
make curlew joke with the poverty-stricken
people.

The growth pattern of taxation in India
over the six Five Year Plans reveals a
distinct trend of increasing reliance on indi-
rect taxes as the primary source of revenue.
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When the prominent economists:of our
country - Mr. Minister knows it very well - like
Dr. Bhabatosh Dutta, Prof. Gangadhar
Gadgil, Dr. Thimaiya, Director of Social and
Economic Change, Bangalore, Dr.
I.Z.Bhatty, Director-General, National
Council of Applied Economics,” Dr.
Y.P.Trivedi, Prof. R.Radha Krishna, Direc-
tor, Centre for Economic and Social Studies
ar¥ Prof. Nirmal Chandra, Indian Institute of
Management, Calcutta are infavour of direct
taxes, what are you doing?

Very recently, PTI, Corporate Service
have made a survey which reveals that the
gross collection of central taxes has grown
91 times ever since the beginning of the
planning in 1950-51. The direct taxes are
growing only by 37 times while the indirect
taxes have gone upby 132times Asaresult,
direct tax, which formed 43.3 per cent of all
Central Taxes in 1950-51 accounted for only
17.6 per cent in 1987-88. The share of Indi-
rect Taxes, meanwhile had gone up from
56.7 per cent to 82.4 per cent in 1987-88.

Regarding the parity in price, there is
much difference in the agricultural price and
the industrial products. The producers of raw
jute, cotton, sugarcane, tobacco are «not
getting the remunerative price for their prod-
ucts. Regarding the raw jute, the Hon. Min-
ister knows it very well. A tew days back, the
Hon. Agriculture *finister announced the
minimura raw jute price. But he said that JCI
would not be ferced 'o purchase that raw jute
if the price level goes down. | do not know
why you have taken such a decision. He had
announced tha minimum raw jute price as
Rs.252 per quintal which is very low. With
the result, raw jute producers will not get
proper price for their produce. The raw jute is
produced in West Bengal, Assam, Tripura,
Bihar and parts of Andhra... (Interruptions )

[Interruptions})

SHRI A.LK.PANJA: Why do the people
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impose tax on sale of raw-jute?

SHRI AMAR ROYPRADHAN: That is
why, agricultural economy has come down.
The eminent economist Prof. V.M.Dandekar
has said that at 1970-71 constant prices, the
per Capita NDP in the Agriculture sector
moved from Rs.405.66 in 1951-53 to
Rs.415.61 in 1976-83. But at the same pe-
riod, the NDP in the non-agriculture sector
moved from Rs.593.13to Rs.1,216. Why is
1he difference between the agriculture sec-
tor and the non-agriculture sector? It is your
economy.

Regarding the condition ot rural poor,
thereis agreat difference between the urban
poor and rural poor because the rural poor is
mainly dependenton agriculture. What is the
position? According to Prof. Montek
Alluwalia’'s view the real income can be
decided by the Physical Quality of Life
Index(PQLI). Measuring the conditions of
Indian poor, DR. M.D.Morm and Prof.
P.M.C.Alpin concluded that the urban PQLI
is 61 as compared to the rural PQLI which is
only 35. Who has done it? It is your economy.
That has been the condition of the rural poor.

\

MR. CHAIRMAN:Please cooperate

and wind up.

SHRI SOMNATH CHATTERJEE
(Bolpur): Don't use such words. Otherwise,
he will ask for winding up charges.

SHRI AMAR ROYPRADHAN: Regard-
ing the regional imbalance, almost all the
Members have spoken about it.

1 would like to mention that even at the
end of the 7th Five Year Plan inc-e thanone
hundred districts are known as ‘no industry
districts’. Where are these districts situated?
if you go through the records, you will find
that these districts are mainfy in North Bihar,
North Bengal, Assam, Sikkim, Arunachal,
Meghalaya, Tricura, Nagaland, Manipur
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and Mizotam. What have you done for this?|f
we ask questions about this in some other
way you will say that ‘entreprenseur is going
there, what can we do’. You are opening so
many industries in a year. Don't think that
Amethi is the only centre for opening indus-
tries. You may put some industries in this
region from your end. L.et some public under-
takings be there. You may say that ‘it is a
losing concem, whatcan we do'. Yes, if they
lose, let them lose. But for the sake of na-
tional integration it should be done... ( Inter-
ruption ) Yes, | would support Mr. Somnath
Chatterjee. What are you doing for a long
time? Always you are talking that you are
doing that, there will be no freight equalisa-
tion. Bihar and West Bengal are losing in this
respect. Because coal and steel price
throughout India is the same; but what about
cotton, sugar, oil and other things? There is
no equalization. Ultimately Bihar and West
Bengal are losing. Why are you not taking up
this matter in the meeting of the National
Development Council?

Anyway, | cannot support this Bill.

SHRI BIPIN PAL DAS (Tezpur): Mr
Chairman Sir, the fiscal policy in my opinion
has three basic objectives - resource mobili-
sation; incentives to growth; and removal of
economic disparities and imbalance in the
society as well as between the regions. |
shall be dealing mainly with the question of
regional disparity and imbalance.

Fiscal policy can be in my opinion avery
powerful instrument to bring about social
and regional balance; to remove and narrow
down disparity and imbalance. | am concen-
trating on the problem of regional imbalance
because it is the source of various social
tension and political restlessness and distur-
bance. States like Assam, Bihar, Orissa,
Madhya Pradesh are all backward inspite of
their rich natural resources. Why is it so?
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There must be something wrong some-
where in our policies, in our planning proc-
ess and planning strategy.

Every Finance Commission goes into
this question and yet the problem remains.
The present Finance Commission is talking
of normative approach. | really don’t know
what this means. What is this normative
approach, | want to be clarified.

The federal transfer system should
contain proper incentives for better mobilisa-
tion of resouroes and economy in expendi-
ture. In my view it is also necessary to take
overall view of the revenue expenditure with-
out making a distinction between plan and

non-plan spending.

There is a need to evolve a system of
federal transfer so that vertical and horizon-
tal imbalances are removed by providing
adequate inbuilt incentives. Wasteful ex-
penditure and inefficient spending must be
curbed with an iron hand. Any service ren-
dered must be cost effective. Equalization
money needs to be earmarked to assist
deficient States to reach national average in
social services. There is, therefore, need for
close and constant harmony and coordina-
tion between the Planning Commission and
the Finance Commission. Both Planning
Commission and the Finance Commission
should consider the need of laying down
separates and even exclusive set of norms
for special category States. Targets of reve-
nue and expenditure should be fixed in an
equitable and realistic manner. No populist
programme should be allowed to affect the
overall economy. The exclusive pool should
be further expanded by covering corporation
tax, sur-charge on income-tax and so on.

Now let us take the case of my State Assam -

as an example of backward State which
inspite of State being rich in natural re-
sources has remained backward. How little
has come to the State in comparison to how
much has gone out of Assam in terms of
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resources and foreign exchanges? It is a
tragic story. | do not want to go into the
details. Per capitaincome of Assam in 1950-
51 was Rs. 50-more than the national
average andnow it is lower than the national
average by Rs.212in 1984-85. The situation
can be improved only by adequate Plan
Outlay and special treatment by the Finance
Commission. Out of Central assistance to
Assam 70 per cent is loan and 30 per cent is
grant. So the debt burden on Assam is
increasing every year. | want that this ratio
should be reversed, namely, 30 per cent
should be loan and 70 per cent should be
grant.

A Central ministerial committee was
formed for the development of north-eastem
region. | do not know what this Committee is
doing. | have not seen any outcome from this
committee’s deliberations. Assam is a major
oil producing State. Half of Assam is said to
be floating on oil but what royalty is paid to
us. The Standard rate of 20 per cent of the
marked value of the crude should be paid as
royalty. This has been ourdemand. Thisis a
scientific demand. This has not been done
uptill now. | request the hon.Minister to look
into it again and raise the royalty paid to
Assam on crude oil.

Assam does not get even the legitimate
income from tea both as an agricultural item
and also as an industnial item. The overall
income distribution from tea between Centre
and Assam should be revised in the light of
the Supreme Court judgement. This is very
important. Assam tea deserves tax relief
under indirect taxes and it deserves incen-
tives to the tea industry under direct taxes.
We produce 56 per cent of Indian tea and we
have been demanding thatthe headquarters
of the Tea Board should be in Assam. This
has not been done. Only a token office has
been started in Guwahati. if the Tea Board
headquarter is located in Assam tea industry
will fiourish much faster. The functioning of
Tea Board will also improve. There is some
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comment made by the PAC regarding func-
tioning of the Tea Board. That has to be
looked into and remedial measures taken.

»

The Polyester Staple Fibre Plant of
Bongaigaon Refinery and Petro-chemicals
Complex has commenced production from
April 2 last. lts annual production capacity is
30,000 MT. It is the second largest in India
and first in public sector. It will have the
capacity to feed 20 spinning mills of about
25,000 spindles each. The Polyester Staple
Fibre Plant has wide-ranging product pat-
tern, high tenacity, medium tenacity, normal
tenacity and so on, for blending with cotton
and viscose and also wool-type fibre. My
appeal to the Government is that this entire
down-stream product of BRPL should be
utilised as raw material by installing the 20
spinning mills in 20 districts of Assam, each
of 25,000 spindles. This is a legitimate
demand. We are producing this. It is being
produced in our State and the product must
go to the benefit for the development of our
State in each district. You know all the
districts of Assam have been deciared as ‘no
industry districts’. Therefore, these 20 spin-
ning mills, that are possible for establish-
ment out of the by-product of BRPL, should
be located in 20.different districts of Assam.
That will go a long way in developing the
State and in removing the economic imbal-
ance.

The first priority for the development of
backward regions must go toinfrastructures.
ht is most important. Without infrastructure,
no development can take place. That is
exactly where Assamis lagging behind. The
two most important infrastructures are com-
munications and power.

Sir, the Jogighopa rail-cum-road
bridge, whose foundation was laid by Indiraji
long ago, has not yet made any progress. Its
construction should be expedited.
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There is a great need for a bridge over
Brahmaputra at Bogibeel near Dibrugarh not
only for Assam but also for Arunachal
Pradesh. Suryey work was started, but | do

‘not know why it has been stopped now.

What has happened to the project? What
has happened to the idea? | was given to
understand that survey work was started.
But now [ do not know why they are trying to
go back. This is very discouraging and this
is how our people become frustrated.

It was all settled that there would be
broad-gauge lines betwsen Pancharatna
and Guwahati, between Guwahati and
Dibrugarh via Nowgong, Jorhat and Sibsa-
gar. That also appears to have run into rough
weather. | do not know why. When there will
be a bridge at Pancharatna, of which the
foundation was laid by Indiraji, naturally
broad-gauge line must be there on South
Bank to connect Pancharatna with
Guwahati, because the line on the north
bank is already there. Our demand is for a
broad-gauge line from Guwahati to Dibru-
garh via Nowgong, Jorhat and Sibsagar.
That was agreed to at one point of time. 1do
not know what has happened to this.

| would also suggest that there should
be broad-gauge line between Guwahati and
Silchar and between Guwahati and North
Lakhimpur via Tezpur.

Sir, | demand that all these projects
should be included in the English Plan if that
region is to be further developed.

165 km. of new metre-gauge railway
lines were proposed and planned to connect
Assam with Tripura, Arunachal, Manipur,
Nagaland and Mizoram to be completed
within the Seventh Plan period.But the prog-
ress is very very siow. It is another pro-
gramme to improve the infrastructural tacili-
ties of the region as a whole but that has not
been seriously attended to.
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Assam is rich in hydel potential. Some
experts say that if the entire water resources
available within the State are properly util-
ised, Assam along can produce 25,000 MW.
Added to that, the abundance of natural gas
alsa can make great contribution towards
generation of power. But today’s position is
Assam State Electricity Board’s installed
capacity is only 484.4 MW and its actual
generation is 220 MW. The balance is im-
ported from Manipur and Meghalaya which
is also not stable. This is a sad state of affairs
so far as power is concerned inspite of there
being tremendous possibility of potential to
develop enough power not only for Assam
but for the entire region.

About gas, it has become a ‘scandal'.

Please note that | am deliberately using the

word. Millions of cubic feet of natural gas are
buming every day and going waste for the
last 25 years in Assam oil oil fields. There is
no comprehensive plan or proposal as yet to
make industrial use of it to produce power or
over projects in Assam, petrochemical and
other gas-based industries and projects.
The Assam Gas Company Ltd. was estab-
lished in 1962. This Gas Company is not
being given adequate opportunities or help
by others like ONGC and Qil India to make
contribution towards development of Assam
by supplying gas to consumers, in establish-
ing gas-based projects and other things.
The Assam gas company which has been
doing very good work since 1962 is being
given a step-motherly treatment.
another matter which is very sad.

Further more, the Gas Authority of India
Ltd. laid down such conditions for supplying
gas to Assam Gas Co. from trunk pipelines
as would amount to a perfect ot 162 lakhs to
Gas Authority of Indiabut only 40 lakhs to the
Assam Gas Company. This explains how
the regional imbalance is widening further
and further.

The most serious problem in Assam is
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the Brahmaputra river. Everybody knows
about it. Every year, the devastating floods
and extensive erosion are not only causing
suffering to the people but damaging the
economy of Assam. The Central Govern-
ment was kind enough to institute the Brah-
maputra Board. | am told that the Brahmapu-
tra Board has drawn a Master Plan. We do
not know what the plan is uptill now. We
have not been shown. Once | asked Mr.
Shankaranand, when he was a Minister, that
let us have a look at the plan to have some
ideas as to how the Brahmaputra is going to
be controlled. But it has not been shown. All
right. Let it not be shown, butthe Master Plan
of this Board has not yet been implemented.
Implementation has not started. Unless this
basic problem of Assamic solved, unless the
Brahmaputra is controlled the floods con-
trolled and erosion checked, Assam’s econ-
omy will never be able to grow. Tharefore,
this fundamental task before the Govern-
ment is under the Central Government be-
cause the Brahmaputra Board is under their
control. What about the plan they have
drawn up? They should take steps to imple-
ment this plan expeditiously. | know that the
whole plan cannot be implemented within
tow or five years. It will take 20 years or 25
years. It does not matter.

But let them start it; let there be a begin-
ning of it; let them do something about it. At
least, the first step shou'd be to stop erosion
at the vuinerable points. That is the most
important point. Otherwise, more and more
land will go, will be eroded by the river. So,
let them start it by doing something to stop
erosion at the vulnerable points and then by
controlling the tributaries by retention dams.

The government themselves proposed
that there would be two dams on Submisiri
and Dihang. So far they have not imple-
mented it. Why? If these two dams_are
constructed, 20,000 MW of elecfricity could
be produced and about 50 per cent to 60 per
cent floods will be contplled-floods by the
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Brahmaputra River. So, these two dams are
very important and vital and they should be
constructed as early as possible.

SHRI S. G. GHOLAP (Thane): | must
thank you and also the Minister of Parlia-
mentary Affairs who has given me an oppor-
tunity to speak. | wholeheartedly support the
Finance bill by which we are authorizing the
Central Government io withdraw from the
Consolidated Fund of India Rs.2,25,658.65
crores for the year 1988-89.

In the Finance Bill and in the Budget,
both the Ministers have taken great pains to
find out the new schemes. They are not
original schemes. After their long experi-
ence, they have brought these new
schemes and for that | must thank them.
India has made a good progress for nearly
40-43 years. But even then we are not only
poor but our country is very poor. That is a
record. Anyhow, we are trying our best to
improve our economy. Therefore, to remove
poverty, under 20-point programme, were
are doing something. In 2000 the below
poverty line will come upto 5 per cent. Even
after that, we will have to try our best. A
survey on the below the poverty line was
made in a particular year. Now we are
finishing that line. What about the new lines
which are coming up? If an head of a family
expires, poverty comes to that family.

Drought is there and the poverty is also -

there. A survey on the below the poverty line
will have to be done at least within five years
or 10 years so that we can tind out who are
below the poverty line.

In India the average income per head is
near about Rs.2.500. In other countries
which are developed, there it is more than
Rs. 40,000 to As. 80,000. So, there is a vast
difference between our income and their
income.

It is said that special concessions have
been given because the agitation of the
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agriculturists is going on in Maharashtra, in
UP or in Haryana. 1 think it is-not because of
that; it is because of the mid-term appraisal.
It shows that we are lacking in agricultural
income and therefore we must take some
steps to improve it. Therefore, these special
concessions have been given for agricul-
tural purposes. We should wholeheartedly
support that agriculture should be made an
industry. We are trying our best to help them.
The agricultural income we have to produce.

Similarly, we are lacking in irrigation. |
think Mahafashtra is the last State ir itriga-
tion; only 12 per cent irrigation is there. Due
to Forest Conservation Act'of 1980, no dam
can be constructed. Even an inch ofland is
not given for irrigation purposes. There are
thousands of projects which are pending for
want of land. There are several projects
which are already started before the Act of
1980 came into force; eventhey areheld up.
No land is given. Alternative land is given for
forest land. Even then the projects are not
cleared. Though it is not a subject of the
Finance Department, the financeis affected.
The ecanomy of the area depends on irriga-
tion. Especially the sites of irrigation cannot
be created. They are natural. They will be
there only, where they are. So, | request the
hon. Finance Minister to review this and see
that for irrigation purposes, forest land is
made available and the necessary Act may
be amended so that irrigation projects can
be constructed. If water is there, forest can
be there.

As regards the rate of interest for agri-
culturists, the State of Maharashtra has
requested the Reserve Bank and also the
Central Government that the rate of interests
on loans given to agriculturists should be
reduced. We cannot give them more crop
but at least we can give then some facilities
to get a loan at low interest rate. In our
mantifesto it is said that in Maharashtra
agricultural loans will be given to agricultur-
ists at the rate of interest of about six per
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cent. Up till now we have not got the ap-
proval of the Central Government, on the
contrary Govemment has rejected our
demand. They say that the agriculturists
should &lso be charged at the usual rate. |
request that this may bé looked into.

Again, for drought purposes guidelines
aregiven that if there is drought continuously
for three years, the interest charged should
notbe more than the principal, andthatis the
accepted theory. But in practice the interest
is recovered from time to time. The interest
is recovered first and the principal at the last.
This will result in double the interest being
collected, and the interest will be more than
the principal. But the interest should not be
morethan the principal. So, the total interest
paid should not be more than the Principal
and that should be the guideline.

We have set up several rural banks to
help the poor peopla, especially agricultur-
ists. | will give you one example. In Mahar-
ashtra, in my constttuency Thane, one rural
bank is established. It was established in
1986. | had asked a question, “whether the
Thane Gramin Bank has not been able to
start even a single branch out of twentysix
branches sanctioned by the Reserve Bank
of India for want of staff". The reply given
was, “It has been reported by the Bank of
Maharashtra the sponsoring bank of Thane
Gramin Bank, established on 30-8-86, could
not open more than one branch for want of
staff although it had received licences for
opening 26 branches. In pursuance of the
guidelines issued by the Government, the
Banking Service Recruitment Board, West-
ern Group, Bombay has released advertise-
ment..” And so now in 1988 they will start the
work. If even after two years after opening of
the bank no branch is functioning because
staff was not given or no recruitment was
done, we can imagine the conditions. There-
fore, | say that in rural areas rural banks
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should be opened and staff should be given
immediately.

The value of the rupee has come to
Rs.0.14 paise. We must see why itis so. The
value of the pound has increased. Our rupee
value is decreasing because of black mar-
keting, and black money. So far as black
money is concerned, steps should be taken
to control the black money.

SHRISOMNATH CHATTERJEE: Even
after all this he will support the Finance Bill.

SHRI S.G.GHOLAP: In my constitu-
ency, the Bombay clearing facility is avall-
able up to Kalyan. Kalyan is Municipal
Corporation area. But some part of Kalyan
Corporation is not included in the Bombay
clearing agency. | request that the same
tacility should be available there also. | had
earlier requested and a reply was given that
it would be made avatlable.

As regards the Urban and Ceiling Act, it
should be amended because up till now we
got only .1 per cent land only what was
expected,out of the urban land. | request that
the Act should be amended and the facility
should be given to us.

SHRI C.SAMBU (Bapatla): Sir, eighty
per cent of the population of our country are
living in the rural areas and depending upon
agriculture. You have not provided sufficient
funds to agniculture [t 1s very unfortunate.

In Prakasam and Guntur Districts in
Andhra Pradesh, the farmers were hit by
white fly and some other causes.

[ Translation]
*Sir, the cotton growers in Parkasam

and Guntur district were badly affected on
account of the loss of the crop for the past

* Transiation of the spech originally delivered in Telugu.
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four years. They lost everything. Nearly one
lakh and twenty-five thousand hectares of
cotton crop was aftected. The ioss of crop
was fotal. The Cotton growers have lost
evarything. They now have nothing to eat
and no shelter to take refuge. They have
become so poor that they have resorted to
mortgaging the Mangala sutras of their
wives. Since they have nothing to eat and no
employmentto earn afewbuckstoasurvive,
they are migrating to other parts of their
survival. | am utilising this opportunity while
discussing the Finance Bill, to request the
Hon. Finance Minister to come to the rescue
of the cotton growers. | request him to
extend all the help that is necessary to the
affected farmers. | hope the Hon. Minister
would come out with he proposals in his
reply to help these most unfottunate cotton
growaers. Sir, the Andhra Pradesh Govt. has
done all it could do to help the farmers. Now
itis the turn of the Centre to help them. The
State Gowvt, has helped them by supplying
cows and buffaloes. It has extended the
scheme of Rs.2/- a kg. of rice to the affected
areas has extended new loans to the farm-
ers. the State Govt. has extended all pos-
sible helptothe peoplein the affected areas,
which was well beyond its means. Nearly 40
to 50 families were affected by the suicides
of the farmers. We say that the farmer is the
backbone of the country. Yet the same
tarmer, unable to withstand the prevailing
adverse conditions in the country should feel
sorry for the plight of the farmers. Suicides
have taken place in forty fo fifty families and
all these families have become orphan. It is
not sufficient to say that the farmer is the
backbone of India. The Gowvt. should come to
his help when he needs it. Shri Daggupati
Venkateshwara Rao, an Hoh. Minister inthe
State Govt. and who hails from Prakasham
district has donated Rs.2000 per head per
family, affected by suicides. Not only that.
The State Govt. has also sanctioned /Rs.
three thousand to every family that was
affected by suicides. But it is most unfortu-
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nate to note that the Central Govt. has not
sanctioned even a single paise so the af-
fected families. Even now, at this late stage,
| earnestly appealtothe Union Govt.tocome
forward to help the affected tamilies of the
cotton growers. Sir, leave alone extending
financial help to the affected families the
Central Govt. did not had the country to send
any of its dignitaries to give solace the
people. | appeal to the Gowt. to initiate
measures to help the atfected farmers in
these areas. The cotton growers in Addanki,
Pachur and Matru assembly segment have
lost everything in the recent years. They
need immediate financial assistance. Other-
wiseit is very difficult for them to survive. It is
in these areas that these suicides have take
place. Gowvt. should jump into action 1o res-
cue the families of these farmers if it is really
interested in the welfare of the farming
community.

Sir, I make a few suggestions and hope
they would receive a positive response from
the Govt.

A subsidy of atleast one thousand
rupees per acre should be announcedfar the
benefit of the Farmers in this district.

The gold that was mortgaged in the
banks for getting loans should be returned to
the farmers forthwith.

All the loans of the cotton growers
should be written off.

Sir, recently N.D.Tiwari, our Hon. Fi-
nance Minister has deputed Shri Ojha, the
Deputy Governor of Reserve Bankof Indiato
these are a to study the situation and submit
the report. He has turned the area and sub-
mitted his report. | do not know what action
was taken by the Govt. on this Repont. |
requast the Hon. Minister to deal with this
point while replying 1o the debate. Also the
ioans taken by the cotton growers should be
written it and the gold that was morngaged in
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the banks should be returned to the farmers.

New loans should be extended to them.

. New loans on the mortgaged gold
should be given to the farmers. White fly is
affecting the cotton crops. So far no remedy
was found to effectively control the white fly.
Extensive research work should be taken up
to fund out the ways to control this pest. We
should not hesitate to seek technical
knowhow from foreign countries for control-
ling and eradicating the white fly.

It these steps are not taken to rescue
the farmers they will lose everything includ-
ing their lives in the days to come.

Sir, Irequest the Hon. Minister to extend
the Crop Insurance Scheme to Cotton and
Tobacco. Also | request that the district or
the mandal should not be considered as the
basis. Instead, the village or survey number
should be treated as the base. Excluding the
Cotton and Tobacco growers is not proper
and hence they should also be included in
the Crop Insurance Scheme and they should
be extended liberal assistance from the fi-
nancial institutions in the country.

Astitchintime saves nine. lf the farmers
are not rescue today, it is very difficult for any
one to save them from the brink of collapse.
The responsibility lies on the shoulders of
the Central Govt. and it should not shirk
away from its responsibility. The State Gowvt.
has done its duty by extending alithe help it
could do. Now it is the turn of the Central
Govt. The Centre should see that the af-
fected farmers get allthe help thatthey need.
The Gowt. should extend fresh loans. New
loans should be given on the gold already
mortgaged. A subsidy of at least Rs.1000/-
per Acre should be given to them. Pension
should be given to the families where sui-
cides have taken place. Govt. should see
that at least Rs.5000/- is paid from the Prime
Minister's Relief fund 1o the affected fami-
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lies. | request the Finance Minister to deal
with the plight of cotton growers in his reply.

Sir, Buckingham Canal between Kaki-
nada and Ongole is an important Canal.
Survey was conducted to extend the Canal
upto Madras at an estimated coal of Rs.28
crores. This extension of the Canal should
be sanctioned immediately. By developing
this internal waterway, the congestionon the
National High Way can be reduced to agreat
extent. Goods can be transported from
Kakinada to Madras at a cheaper cost. it will
also boost the export trade. | hope the Hon.
Minister would sanction Rs. 24 crores that is
necessary for taking up the extension work
of this canal.

Under Gramodaya Palhakam a finan-
cial assistance of Rs.25 thousand s being
given at present. The amount 1s too small to
start any industry. Hence the assistance
amount should be raise Rs.50 thousand in
the case of graduates and Rs.1 lakh in the
case of post graduates. They only this
scheme will prove beneficial and help in
removing unemployment among the unedu-
cated youth.

Sir, Nizam Patnam Nidubrohi Railway
line was surveyed and 1t s estimated that it
would cost Rs.21 crores. | request that the
amount should be sanctioned and this rail-
way line taken up for construction at once.

At overbridge at Chiralais very much
necessary. | had requested the Hon. Minis-
tertor Railway sto sanction the overbridge at
Chirala. But due to financial constraints 1t
was not sanctioned earkier This bridge is
necessary to go to Chirala and other near by
places. Al present thetraffic is too dense and
hence the immediate construction of this
project is very necessary. | take this oppor-
tunity to request the Finance Minister to
sanction necessary funds needed for the
construction of this bridge.
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Before | conclude 1 request the Gowt.
once again to come to the rescue of the
families where suicides have taken place. A
sum of Rs.5100/- per family should be re-
leased immediately. Subsidy of Rs.1000/-
per acre should be given to the farmers in
Prakasham and Guntar districts. The gold
deposited in the banks as a security should
be returned to farmers. All the old loans
should be written off and new loans should
be given to all the affected farmers in these
areas. Fresh loans on gold should be given
to them. These are some of the steps which
the Gowvt. should take at once. It is the
responsibility of every one and especially
the Govi. to help the farmers who are in
distress. It is not good for the country to
neglect the interest of farmers. | hope the
trustthatthis Govt. would come totharescue
of cotton and tobacco growers in Guntur and
Prakasham districts. | hope the Govt. will do
justice to the farming community by attend-
ing to their needs in time. | thank you very
much for giving me this opportunity to speak
on behalf of the families affected by suicides
in Prakasham and Guntur districts.

15.00 hrs.
[English]

SHRI K.S.RAO(Machilipatnam): | am
extremely happy that the Minister has given
ample time this time for discussing the Fi-
nance Bill, because last time there was a
greatcriticism on this count. So thistime, | do
not think the opposition will have any point to
criticism the Government in any manner.

This time not only the ruling party but
also people belonging to various other par-
ties have appreciated the General Budget.
Infact, they want to the extent of saying that
this Budget had been prepared keeping the
mid-term poll in view. This clearly indicates
the faimess in which the Budget has been
formulated.
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| feel that tax laws are made in such a
manner that they stimulate growth of the
economy, create incentive for production
and better remuneration for hard work. If
these were to be the polities or goals, I think,
increase of taxes abnormally or decrease of
taxes will not help. It must be a balance
assessed on the experience of several
years. In the last four years, decrease in the
percentage of taxes in a manner Has proved
increase in revenue. So, obviously it has
done some good to the nation. But while
doing so, an Act cannot keep a donkey and
a horse on par. | want to quote one particular
instance. tem 15, under section 44A (C) of
the Finance Bill, 1988, indicates that a sum
equal to sixty percent of the amount must be
deducted or treated as a profit in anticipa-
tion. | can understand the Government levy-
ing any amount of excise but how can they
presume that sixty per cent would be the
profit. if they do so, then they can straighta
way deduct that amount right from the begin-
ning. f so much be the profit, the Govern-
ment itself can undertake that trade. | am
also of the opinion that this anticipating profit
in advance cannot stand test of law. There
are lot of fluctuations in the consumption of
quantity, in the purchasing ability of the
people in that period, etc. so, certainly thera
will be variations in the profit. Therefore, |
wish that the Government enforces the Act
very rigorously and collects the taxes in a big
way from the people who have made enough
profits, but they should not penalize the
people who have incurred loss out of their
trade. So, 1 request the Hon. Minister to give
a thought to this and see that extensive
litigation will not be there tomorrow and this
Act will not become void. | am not against
there collecting the money, | am not against
their increasing the tax and all that, but { only
wish that it must be effective and it must be
foolproof. The Ministry should have gone
into the details of it. So, once again | request
the Hon. Minister to check it up.

With regard to excise, the Chief Minister
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of Andhra Pradesh has beenvery wise inthe
sense that it is he who is collecting Rs.600
crores through excise on country liquor,
which is being consumed only by the com-
mon man and certainly not by the rich or the
middle-class man. The countrymen must
have been aware that this country liquor is
being consumed only by very poor people
and unfortunately even they are being. pe-
nalized. | will tell you the price at which this
country liquor is being sold. The country
liquor is being sold at Rs.4.50 to Rs.5 per 90
ml. whereas the Indian made foreign liquor,
which is being consumed by the rich and the
upper middle-class people, is being sold at
Rs.5 per 90 ml.

SHRI NARAYAN CHOUBEY (Midn;-
pore): Where?

SHRI K.S.RAO: In Andhra Pradesh, |
am telling this with authority. while collecting
this Rs.600 crores from the common man,
from the poor man, the Chief Minister gives
an indication to the country that he is adopt-
ing all the welfare policies keeping only the
poor man in mind. k is quite unfortunate. |
can certainly support the Chief Minister in
case he were to collect this money from the
rich and distribute it to the poor...
(Interruptions )

[Translation]

SHRI V.TULSIRAM (Nagarkurnool):
Mr. Speaker, Sir, | want a clarification.
[English)

SHRI K.S.RAQ: Sir, he cannot interrupt
me...(Interruptions)

MR. CHAIRMAN: No calarification is
allowed...(Interruptions)
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SHRI V.TULSIRAM:
me...(Interruptions)

Listen to
You will have to listen to me...(Interruptions]
Do listen to me.

[English]

MR. CHAIRMAN: No,  cannot whan he
is going on...

(Interruptions )

SHRI K.S.RAO: Sir, he is wasting the
time of the House. The time of the House
costs Rs.6000 per minute. A minute’s distur-
bance by the Telugu Desam Member costs
the Country Rs.6000...

[Interruptions]

[ Transiation)

SHRI V.TULSIRAM: Mr. Chairman, Sir,
1 have a point of order.
[English]

MR CHAIRMAN:Yes, what is your point
of order? :

[ Translation)]

SHRIV.TULSIRAM: My pointof order is
that Shri Rao Sahib is saying that the poor
people are... [Interruptions)

[English]

MR. CHAIRMAN: there is no point of
order. Pleasg go o AY. Pao...
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[Interruptions)

[ Translation]

SHRI V.TULSIRAM: | do not know
whether he has increased the tax upon the
country liquor consumed by the poor or
not. Perhaps the taxes on the liquor have
been increased so as to dissuade people
from drinking...[Interruptions] Dose the
Government of India want that the poor
should drink the liquor?...(Interruptions)

[English]

MR. CHAIRMAN: That is no point of
Order.

[ Translation)

SHRI V.TULSIRAM: I the prices of
the country liquor have been increased, it
has been done with a view of dissuading
the poor from drinking so that their money
is saved....(Interruptions)

[English ]

SHRI K.S.RAO: Sir, the basic thing
that is required is, if we have to achieve our
goals in industrial economy, we have to
produce more power. Similarly, the Chief
Minister of Andhra Pradesh who is claiming
that he is for the poor, for the welfare of the
poor...(Interruptions)

SHRI C.SAMBU: Sir, he is mentioning
about the Chief Minister of Andhra Pradesh
who is not here to defend himself.

SHRI K.S.RAO: Sir, can’t we quote or
mention about the Chief Minister? | can
mention about the State Government's per-
formance. Sir, the key to the Indian econ-
omy, whether it is agriculture or irrigation or
industry, is the power. The Andhra Pradesh
State was surplus in power.
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SHRI C.SAMBU: Sir, why Andhra
Pradesh alone? In other States also power
shortage is there.

{Interruptions )

MR. CHAIRMAN: Mr. Rao, don't criti-
cise about the State Government. You talk
about the Finance Bill.

SHRI K.S.RAQ: Sir, the finance is con-
nected with the entire country. It is not re-
stricted to Andhra Pradesh only but it con-
cerns order States also. | can mention about
the finance pertaining to the Andhra
Pradesh State. You have also allowed the
hon.Members several times to criticise
some other State Government. So, Sir,
Andhra Pradesh is a State where power was
in surplus some years ago. But unfortu-
nately, now there i1s power-cut by 80% to
some of the key industries. What | would like
to state is that if the Hon.Minister or the
Government has neglected any particular
State in the matter of generation of power or
supply of power, it will have a cumulative
effect on the poor people. | would therefore
request the hon. Minister to give some pref-
erence or the incentives for generation of
power, if necessary, even to the private
sector.

Sir, there is ample gas and ample oil in
Andhra Pradesh. | would requestthe Centre
to come to the rescue of Andhra Pradesh in
generating power so that the industries will
not suffer in the States. In this context, no
matter whether it is Andhra Pradesh or any
other State whether it is ruled by Congress-
| or any other Party, | wish that the decision
of the Gpvernment of India should be on the
basis of the advantage to the people. Sir, the
Telugu-Ganga Bellimela project has been
pending. For the Bellimella project machin-
ery worth a couple of crores of rupees is lying
idle which could not be utilised because of
the objections raised by the Orissa Govemn-
ment. it is not a question of Orissa State or
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Andhra Pradesh. They are all part of the
country. | would therefore request the Gov-
ernment to see that the project is completed
and start functioning very soon. Already a
couple of years have been lost. Similarly,
Telugu-Ganga Vanasadhara project should
also be completed as early as possible.

Sir, a Colour TV Tube Project was to
come up in Vijayawada two years before.
We do not understand what has come in the
way of this project. This project has been
delayed in spite of all the infrastructural
facilities were readily available there and all
the clearances were also given. | would
request the hon.Minister to look into this and
start the project. No economy can flourish
unless these things come up and Tax laws
must look into the generation of wealth.

Sir, coming to the crop insurance, |
appreciate the Government of India in bring-
ing crop insurance. But the restriction that
has been puton the farmers has not yielded
any result. | would request the Government
to remove the stumbling blocks preventing
the benefit being given to the persons and
the Government should see that persons
who have suffered must be compensated
well. When big traders and industrialisis are
being compensated, hundreds of crores of
rupees are lost. Why should a poor farmer
not be benefited? Why should a provision
come in their way? So, | request this to be
corrected and to be extended to the cotton
growers also. My honourable colleague has
already told you that the cotton growers in
Ongole have sufferad very badly and wentto
the extent fo committing suicide. The Gov-
ernment of India through the banking institu-
tions and other financial institutions must
take immediate decision in coming to their
rescue by writing off the interest by making it
long-term loans and also f possible, identify-
ing the worst sufferers particularly the fami-
lies who have committed sacrifice to be
given the total advantage of writing off the
toays,
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Sir, it is the question of re-cycling of
funds. There should not be stagnation. If
these hundreds and thousands of crores of
rupees in the banks could be re-cycled well
by identitying the right beneficiaries above
party lines, that is enough for improving the
economy of this country. But unfortunately,
certain parties in various Governments have
been utilising these funds on party lines. Itis
quite unforiunate. A poor man is a pooy man
and he should not be considered as to which
party he belongs. He must be helped, he
must be aided by all the governments.

Sir, about land reforms, unfortunately
land reforms in Andhra Pradesh were not
being implemented properly.

SHRI M. RAGHUMA REDDY (Nal-
gonda): What about other States? (Interrup-
tions)

SHRIK.S.RAO: You criticise, you do it,
we did not object.

Sir, when the Government has kept the
limit on the poor farmer, the agriculturist, why
should there not be a ceiling on the urban
wealth? if a farmer were to have 18 acres,
there is a limit of ceiling, he should not have
more than that. But, if an urban citizen were
to have the property worth a couple of crores
of rupees, there is no ceiling. Why should a
poor farmer be discriminated? Whenthere s
alimittothe wealth of a poor farmer, let there
be a limit to the weaith of the people living in
the urban areas aiso. Sir, the infrastructural
facilities that are available in urban areas
and lack of thesefacilities in rural areas is the
basic reason for the urban migration which is
causing a great havoc which has actually
caughtthe attention of the entire Members of
Parliament also that no amount of speaking
here, either criticising the government or
praising our own govemment will help
checking these things. The real intention of
the policies or the tax laws in a manner to



463 Finance Bill, 1988

[Sh. K. S. Rao]

bring equity, justice or more production and
better distribution is required. This Minister
of Finance who can amend those laws acts
in a manner that improves the position in
reality.

Sir, only one point. All this tak will not
help. It is the human skills that are required
to generate the wealth. Human skills are

lacking in this country.(Interruption)

Yes, we have the system of education
which is making people with no confidence.
They only say, they have got-graduate de-
grees, doctorates, but when they have to
utilise their skills, they have no skills at all.
But their ego is built in their minds that ‘he is
a doctorate, he is an engineer, he is a doc-
tor’, but whenitcomes to utilising his skill, he
is a zero. So, Sir, this system of education no
matter how much allocation is made to the
Ministry of Human Resources Develop-
ment, they must increase the skills of the
people, enable them to generate more
wealth, thereby we can solve the country’s

problems. Thank you very much,
Sir.(Interruptions)
15.18 hrs.

SHRIMATI D.K.BHANDARI{Sikkim):
Sir, Ithank you for giving me time to speak on
this Bill.

(Interruptions)

Sir, many of the Members who spoke on
the Finance Bill expressed their strong feel-
ings for removal of regional imbalances. Sir,
the Centre should come forward and plan
properly to remove fegional imbalances.
The States alone cannot do so. Sir, while
allocationg funds to the States Governments
they are aked to mobilise there resources in
their respective states, but a state like
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Sikkim which lacks basic infrastructure,
cannot do so, the result being the percent-
age of the matching grants dropped down.

Sir, the regional imbalance or disparity
can be or cannot be attributed to the central
planning of the Government. That is a differ-
ent matter. But now it is high-time that the
Govemnment should give a serious thought
to it. Mere jugglery of statistics and figures
will not do. Sikkim is a‘backward State. It is
backward in every respect, economically,
industrially and educationally. Its resource
mobilisation capacity as it stands today is
practically non-existent. Sikkim is 28 years
behind other States in regard to planned
development. The economic backwardness
can be gauged from the fact that not a single
industrial unit has been set up by the Centre
in Sikkim. It is really surprising that for the
last 13 years, since Sikkim came into the
mainstream, the Centre has not taken care
to set up a single industry. Just like North-
erneastern States, Sikkim on its own cannot
set up any industry due to lack of finance and
infrastructure. Despite incentives, private
industrialists are hesitantto set up industry in
this State. This is largely due to a number of
negative factors like transport and communi-
cation difficulties and other infrastructure
constraints. The Centre should come for-
ward to remove these constraints. The
Centre can set an example by way of en-
couragement to the private sector by setting
up industries in such State.

On last Friday only, the Hon.Minister,
Shri Faleiro while replying to my question as
to what steps Government envisaged to
remove regional imbalance, told that some
State or some parts of the States are de-
clared industrially backward areas. Only by
declaring such areas of the country asindus-
trially backward areas will not remove re-
gional imbalance. The Centre snould have
come out with set targets and programme
down to earth which would help remove
regional imbalance.
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| entirely welcome the slogan and the
ideathat was mooted by the Prime Minister,
during the AICC Session in Madras * Bekari
Hatao”. But Sir, without setting up industry, it
is not possible to provide jobs to the local
people. With the spread of education, more
and more persons are coming from schools
and colleges for jobs and we do not have
technical institutions and industries there.
People look out for Government jobs but
Govemnment cannot provide jobs to them.
This leads to social tension. This will also, as
the case everywhere, leads to law and order
problem. The problem of unemployment is
rising its ugly head in the State. The Centre
must come to the aid of the State by setting
up industries—small or medium— so that
that would help solve this problem.

The State of Skkim is the only State
which cannot boast of a single industrial unit
set up by the Central Government. How true
but how tragic it is? Does it not show the
apathy of the Central Government towards
Sikkim. | think and feel that Sikkim does not
deserve this discriminatory treatment.

As Sikkim came to the mainstream in
1975, there is a huge gap between the
development of Sikkim and that of the other
States. The result is, Sikkim i1s backward in
every sphere of economic activity, as com-
pared to the other States. How unfortunate
Sikkim is that the planners in the Centre do
not consider the huge differences in terms of
Plan outlay and plan development between
Sikkim and other well developed States ‘of
the country. Not only this, the cruel part is
that the Plan allocation for Sikkim, percent-
age-wise is less than that of other States.

Justice and fair play demands that the
State should have been given higher alloca-
tions to fill up the great gap.

May | request the Hon.Minister to look
into this aspect while considering the case of
Sikkim for higher allocation of tunds?
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Sikkim’s main occupation is agriculture.
12% of arable land of Sikkim is very much
prone to landslides and it is decreasing with
every successive onslaughtofthe monsoon.
Agricultural production is not enough to feed
the people. The farmers have to rely on
cultivation of cash crops and havetogoinfor
horticulture or high-value-ow-volume crops.
Here also, there is a limit to the extent
fammers can go in for this. The Centre can
play an important role in the development of
this sector by helping our farmers in a big
way. The nationalised banks can step in
fruitfully to help them.

Unless there are roads and proper
transport system, the produce cannot reach
the market. In such an event, the farmers
cannot hope to get remunerative price of
their produce. The condition of the national
highway, particular during the rainy season,
is awfully bad, and dangerous. Traffic stands
in a standstill on the national highway be-
cause landslides occur during rainy season.
Unless the Centre funds in a bigway to make
the roads safe for all seasons, the bottieneck
will continue to remain there. This want of
funds has retarded the development activi-
ties inthe State and has an adverse effecton
the economy. These are some of the as-
pects which | felt necessary to draw the
attention of the Hon. Minister who has many
a time visited Sikkim and who knows the
situation there and the difficulies which
Sikkim faces today.

| would like to draw the attention of the
Finance Minister to the fact that no Finance
Commission has been kind enough to
Sikkim. The Finance Commission must
consider the backwardness of the State as
one of its important cmena in the allocation
of funds among the States. Sikkim Is a very
backward State and it should get more allo-
cation of funds. | sincerely hope that small
and backward State like Sikkim should be
given special consideration in the matter of
aliocation funds by the Finance Commis-
sion.
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SHRI BHISHMA DEO DUBE (Bonda):
I rise to support the Finance Bill. India is the
country of farmers and its 80% population
lives in villages. In the proper development
of our villages lies the development of 75-80
per cent of our population. The Budget pre-
sented by the Hon.Minister of Finance in
really a rural-oriented budget. The farmers
and the rural people are likely to be benefit-
ted by this Budget in not too distant a future.
But what ought to have been done has not
been done. Irrigation 1s most essential for
agriculture. if the Ministrv of Water Re-
sources do not cooperate in this field then
the development of agriculture is impeded or
does not take place at the required speed. In
this Budget a provision of 2,200 crore rupees
has been made for this. No doubt, this allo-
cation is more than the allocations made
earlier, but it still falls short of the present
requirements of the country. | would like to
request the Government fo pay special at-
tention towards the development of the rural
areas so that the people need not have to
migrate from villages to cities and thus add to
the pressure upon the cities. If all the facili-
ties being provided In cities are provided in
villages also then the problems of the cities
will be lessened and balance would be cre-
ated. The countryside should be linked with
more and more roads so that the products of
the villages may be carried to the cities and
items of daily use may be brought from the
cities to the village without any difficulty. lts
another advantage will be that the culture,
civilisation, knowledge land education etc. of
cities would reach our villages. There should
be no watertight compartments between the
villages and the cities. We should drew up
schemes for the inlegrated development of
the cites and the villages.The eighth Five
Year Plan is on the anvil.

(English]

MR. CHAIRMAN: Please continue next
time.
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15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

[ Translation)
Fifty-Second Report

SHR! CHANDRA KISHORE PATHAK
(Saharsa): Mr. Chairman, Sir, | beg to move
that this House do agree with the Fifty-
Second Report of the Committee on Private
Members’ Bills and Resolutions presented
to the House on the 27th April, 1988.

[English]
MR. CHAIRMAN: The question Is

“That this House do agree with
the Fifty-Second Report of the
Committee on Private Members’
Bills and Resolutions prasented
to the House on the 27th
April,1988.”

The Motion was Adopted

15.31 hrs.

RESOLUTION R.E.
[English)

CENTRE-STATE RELATIONS CONTD.

MR. CHAIRMAN: The House will now
take up further discussion on the following
Resoluticn moved by Shri H.M.Patel on the
18th March, 1988:-

“This House expresses its deep
concern over the present
Centre-State relations and
demands their early restructur-
ing so that federalism underlying
our Constitution is made more
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Shri Harish Rawat was speaking on
30th March,1988. He may now continue.

[ Translation]

SHRI HARISH RAWAT (Almora): Mr.
Chairman, Sir, today all agencies in the
Federal System are making sefforts to
weaken or render ineffective the character-
istic qualities of our Federal System. Plan-
ning Commission is nowhere mentioned in
the Constitution, but Planning Commission
is responsible for the overalibalanced devel-
opment of the country. Our Planning
Commission is providing quite equal to the
responsibilities assigned to it. It is also the
responsibility of the Planning Commission to
see that the planned expenditure is spent
properly in the States. Whenever the State
Government misuse the planned expendi-
ture, it becomes the duty of the Planning
Commission to warn the State Government
concerned against spending beyond the
allocation madeto it inthe Annual Plan orthe
Five Year Plan.

15.32 hrs.

[SHRI N.VENKATA RATNAM in the
Chair |

But it has been noticed that whenever
such efforts are made by the Planning
Commission, the State Governments al-
ways take exception to this basic duty of the
Planning Commission. Their usual objection
is as to why the Planning Commission 1s
raising this issue whereas the funds meant
for planned development are used by these
State Governments for purposes which can
be termed as populistic measures and are
not in the long-term interests of the people of
the State. By doing this they can get votes
from the people for sometime, but it is not in
the interest of the country. It is expected of
the Planning Commission to ensure that
State Governments function within the para-
meters or limits fixed for them. Often the
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State Governments complain that they are
not getting their due shares in the funds
which they should get under the Federal
Financial System. To some extent their
complain is justified because the financial
resources of the State Governments are
limited while their responsibilities are unlim-
ited, but at same time, the responsibilities of
the Central Government should not be lost
sight of. The responsibilities cf Centre are in
no way less. A perusal of the three lists
contained in the Constitution revealsthat the
union list 1Is most voluminous. The Govern-
ment has to discharge s responsibilities
with regard to the concurrent list and has to
allocate funds to the States according to the
recommendations of Finance Commission. |
am not averse to the State Governments
demanding more funds. They may make
such demands, but should not cast asper-
sions either on Central Government or.on
Finance Commussion that injustice i1s being
done to them. if they do so, that would mean
that they are casting aspersions on the
Constitution makers.

Mr. Chairman, Si, | have previously
mentoned that it has become a fashion to
bring into dispute the institutions of Gover-
nor, the Chief Justice and the Election
Commussioner. Under our Federal System,
which as been functioning quite smoothly, in
the year 1967. Congress Party Government
was formed at the Centre and there were
Governments of opposition parties in certain
States and they have been working suc-
cessfully for avery long period. lf our Federal
System had not been so tolerant or our
Constitution-makers had not visualised
such a situation, | do not think that the
Central Government of one Party would
have tolerated the Governments of the other
parties in the State. It is the inherent charac-
teristic of our Constitution that the Central
Government and State Government have to
work in harmony for the development of
country, whether the Central Government
wants it or not.
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[Sh. Harish Rawat]

Sir, recently a Chief Minister made a
statement that the Centre is a myth. | do not
consider this statement to be a responsible
statement.

PROF. MADHU DANDAVATE (Ra-
japur): Myth or Mythology?

SHRIHARISH RAWAT: I do notknowin
which-context he said so, you can explain it
in a better way, because he is very close to
you and he also needs your advice.

Mr. Chairman, Sir, | was submitting that
&t does not behove a Chief Minister to make
such irresponsible statements. If there is
attach on the rights of the States, then they
should try to bring forward the factual posi-
tion. On the pretext, if we attack our funda-
mental values and traditions, this will harm
the interests of the States too. A person who
has faith in the concept of Federal
Constitution will wish that our States should
be strong. Our States are like the limbs of a
body. When the different limbs of the body
are strong, then definitely the whole body will
be healthy and strong. If our States are
strong and economically sound and work for
the welfare of the people, the our Federal
System and our Governments at the Centre
and in the States will be strong. If the Centre
is not discharging its responsibilities any-
where to the desired extent, then the matter
can be brought 1o the notice of the Prime
Minister and discussed at various forums
available in the country. Our democratic set-
up is strong enough to discipline the Central
Government, if it does not work properly. In
orderto hidetheirincompetence, weakness,
incapabilities and lethargy, the States tend
to cast aspersions on the Centre and on the
various aspects of our Federal system. it will
benefit neither the Centre nor the State
Governments.

Mr. Chairman, Sir, so far as Hon.
H.M.Patel is concerned, he is a very experi-
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enced person and few of us have done as
much work as he has done to strengthen the
federal structure. He knows all the good
points of this system, even then, he has
raised this objection. He alone knows why he
has done so. He could not touch upon cer-
tain points in his speech. So, from his
speech, we could not understand his mind.
But some people will take advantage of this
resolution and try to raise such issues and
make them topics for debate as ought notto
have been made topics for debate. There-
fore, | will like to request the Hon. Members
of the opposition not to raise such issues.
Sarkaria Commission report has been re-
ceived. These issues can be taken up during
discussion on that report. A lot has already
been said in this connection outside the
House. All these points can be discussed
alongwith repon. Ruling party and opposi-
tion party will be welcome to take part in the
discussion. We will also express our views in
this regard. We shall welcome suggestions
toremove deficiencies if any, onour part. But
this issue is raised solely with political mo-
tive, it will benefit none. Therefore, | would
request him not to press his resolution any
further and withdraw it.

[English)

PROF. MADHU DANDAVATE (Ra-
japur): Sir, | have got one request to make.
Shri H.M.Patel, initiated the discussion. He
spoke only for a minute. But next time, when
he was supposed to continue his speech,
due to dislocation of the air flight, he could
not reach in time. There are precedents in
this House that with the special permission
of the Chair, without making it precedent, he
can be allowed to continue his speech. If the
House so permits, he must be permitted to
speak. He will have no objection.

SHRI RAM PYARE PANIKA
(Robertsganj):We are interested to hear
him.
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MR. CHAIRMAN: | will put it to the
House. ShriH.M.Patel, may now resume his
speech, left incomplete on 18.3.1988.

SHRI H.M.PATEL(Sabarkantha): Mr.
_ Chairman, | am very grateful that the House
has also agreed to permit me to speak in
favour of the Motion which | have moved. |
moved that Motion after a very careful con-
sideration. And my object in moving it was a
constructive one. It was not intended just to
raise a controversy. But it was in order to
emphasise that Centre-State Relations are
of the greatest importance for the unity and
integrity of the country. It is most essential
that States should not feel that they are not
being treated fairly. A great deal depends
upon the relationship, human relationship,
the care which the Centre takes in order to
see that the States do not feel that they are
being unfairly treated. If you look at the
powers of taxation, the List | which is the
Union List and it contains the main powers of
taxation. List |l contains the Powers of taxa-
tion which are entrusted to the State Govern-
ments. And the List Il is the Concurrent List.
There is nothing relating to taxation in Con-
current List. it was understood, at that time,
and it is very important to note that no less a
person than the President of the Constituent
Assembly Dr. Rajendra Prasad spoke at that
time and said that the one feeling the prov-
inces have—l think, in those days States
were called provinces—is that for all devel-
opmental purpose, for all major purposes,
the States have to depend upon the Centre
for resources. And, therefore, every care
has to be taken by the Centre to see that the
States' requirements, the genuine require-
ments of resources are made available to
them. And that is why, when tha Constitution
was framed, they took care to have the
Finance Commission appointed regularly
every five years. And the object of that Fi-
nance Commission was to see that what-
over difficulties the States may have en-
countered during that intervening period in
their developmental activities as a result of.
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want of resources, should be made good by
various provisions which they might recom-’
mend to the Central Government. And it was
understood that the Finance Commission’s
function would be of the nature of an atbitra-
tor, and, therefore, for all practical purposes,
binding upon the Central Government. And,
| must say that the Central Government has
almost invariably accepted the recommen-
dation of the Finance Commission. This is
the important thing. The spirit in which the
relationship has to be worked, that was
always regarded by the framers of the
Constitution as of utmost importance. k is
only when the spirit fails - the spirit of accom-
modation, understanding of the problems of
the State - that the States feel disgruntied
anddissatisfied. And that is when the Centre
hastoseeto it, if they are wise and wish that
the relationship continues to be of the most
cordial nature and cooperative nature, they
must be most accommodative. Of course, it
does not mean you accept everything that
the State asks; but it does mean that you
satisfy the States that every effort has been
made to understand the difficulties of the
State, the genuineness of the State’s re-
quirements and demands and that the
Centre has done its utmost to assist the
State.

It is because at times this has been
wanting that ditficuities have arisen. {f you
see the debates of the Constituent Assem-
bly, they speak of the role that Governors
were expected to play. The Governors were
not expected to intervene in the working of
the State. He was to be, as the President, a
neutral person, a wise person assisting the
State Chief Ministers if the State Chief
Ministers sought the benefit of his experi-
ence and knowledge. But he was not to
intervene in any way - one way or the other.
The Governorg were expected to play a
completely fair and neutral role. Instead of
that, as circumstances developed, they play
a role where the State's interests were not
paramount to them; but the interests of the
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Centre politically were. And this is when the
trouble began.

You have to only see the role that a
Govemor like Mr. Ram Lal played. Thatis an
exception; that is true. Nevertheless it is that
kind of unfortunate experience which weighs
heavily on the minds of the State Govern-
ment and the people of the State. This is
what Has to be avoided. It is an exception
that it happened; but it did happen and this is
something which should not happen.

That is why you will see in the Sarkaria
Commission Report that they recognised
the fact that some Governors have failed to
function in a way which was expected of
them to function. In order that it may not
happen in the future, they have laid down
certain rules for guidance. For instance they
said that don't appoirt as Governor a paliti-
cian particularly of the ruling party at the
Centre to a State where the State Govern-
ment belongs to another party. They have
made various suggestions of those kinds.
The Sarkaria Commission very rightly does
not suggest that there should be firm, fixed,
rigid rules. They only suggest them as
something advisable to do. Flexibility has to
be retained and that flexibility should be
utilised wisely and that wisdom must be
exercised at all times by those in authority at
the Centre at any given time.

Unfortunately that is not happening.
Reading the Sarkaria Commission Report |
am impressed by one thing. The Sarkaria
Commission report even if it admits that the
States waere justified in their grievance, it
does not always prescribe rigid solution that
so and so shall be done. it merely suggests
that it will be advisable to do it in this way and
that this may be prescribed as a guideline.
Always leave the door open for a different
way of functioning. That is the essence
because there may be so many vanations
and combinations of circumstances that it is
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not always possible to function in a given
way alone. This flexibility is the path of wis-
dom and that is why in our own Constitution
we did not prescribe everything by rigid
rules. There are always conventions in the
working of this House. Rules are sometimes
rigid and there may be difficulty in their
applicability. Therefore, in addition to rules
there are conventions and conventions are
treated as strictly as if they were rules. It is
only when you fail to adhere to the conven-
tions and say that conventions do not matter
that trouble begins. Conventions ought tc be
respected but at the same time you must
realise that sometimes conventions may
also have to be departed from but for doing
so there must be strong reasons. So | would
urge that these are some of the things that
have to be taken care of.

Now you will find so many States desire
todevelopcertainindustries. They teel notto
have the ability to establish a particular type
of industry means that the State will be
sentenced to permanent backwardness.
There may be good justification. Why cann'’t
the States be assisted in establishing that
industry. It is not for the Centre to decide
which industry a State should have. It must
be decided by the State and the Centre
sitting together and these coming to the
conclusion that this that is the wiser thing to
do. But if the State still feels thai without the
development of a particular industry the
State will remains backward then, | think, the
path of wisdom may wellbe forthe Centreto

_givein. You willfind since Planning Commis-

sion cdme into being many things have
changed. Unfortunately it so happened that
when the Constitution was framed Planning
Commission was not there. Planning
Commission was set-up a few months after
the Constitution came into force. The Plan-
ning Commission really threw a big spanner
in the working of the whole system of finan-
cial devolution of powers. The financial
powers and the Finance Ministry's functions
were encroached upon by the Planning
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Commission. In fact, the Planning Commis-
sion was given functions and authority which
led to the then Finance Minister to resign
because he felt that the Commission would
encroach very seriously upon the powers
and functions of the Finance Ministry. Set-
ting up of the Planning Commission meant a
great deal of difference. In the earlier years
the problem that arose were not so difficult or
waere not so sarious and there was this great
advantage that the earlier rulers had. Prime
Minister here then was Pandit Jawahar Lal
Nehru. He was a person who undeistood the
difficulties of democratic Governments and
the importance of functioning not only in
accordance with the spirit of the Planning but
also he would go further and would make
any amount of concessions in order to see
that the Parliamentary system of Govern-
ment was made to work. In the States there
were Chief Ministers and people who were
functioning closely with each other during
the freedom struggle. All this made function
by close personal understanding very much
easier and, therefore, difficulties and differ-
ences did not surface in the way in which
they have surtaced now. But it does not
mean that the ditficulties did not exist then.
They did exist. But it could be resoived in the
spirit and in the manner in which it was
expected these difficulties would be faced,
which is what should be done now, arrive at
an understanding in afair and a just manner.

SHRISATYENDRA NARAYAN SINHA
(Aurangabad): | just wanted to ask him a
question. Mr. H.M.Patel was Finance Minis-
ter and Finance Secretary also. So, from his
inside knowledge, we would like to know
what were the ditficulties faced by the State
Govemments due to the setting up of the
Planning Commission. It is for our knowil-
edge that we would like him to explain this
position.

PROF. MADHU DANDAVATE: You
can reveal him the inside secret.
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SHRI H.M.PATEL: There is nothing
secret about it. | was surprised that Shri
Satyendra Narayan Sinhawould ask me this
question. The Planning Commission really
took over the planning for the development
of the entire country. On that basis, it distrib-
uted resources and indicated how the devel-
opment should proceed in different States. It
took over the functions which, it was ex-
pected, the Finance Commission would
discharge. Finance Commission was to see
what resources were needed by a state for
its development. But the development was
now going to be decided by the Planning
Commission, without consulting States. In
tact, a great deal of differences arose be-
cause of that. The Planning Commission's
idea of development of the country, as a
whole, did not always coincide with the ideas
of different States as to how each of them
should develop. This was inevitable. Differ-
ent States will have differentideas of the way
in which they should develop, speed at
which they should develop and there are so
many other things due to which differences
would arise.

Even today, every time the State Gov-
ernment comes and discusses with the a
planning Commission what it wants to do
during the year and what resources it needs,
itis the Planning Commission which decides
the quantum of resources, whereas it was
really intended under the Constitution that
the Finance Commission should do it as an
arbitrator between the Centre and the State.
But now the Finance Commission has to
adapt itself to the functioning of the Planning
Commission and the way in which it should
function.

| do not see anything wrong in that. But
it did create tremendous complication. That
isthe one area which was bound to and has
lead to a great deal of dissatisfaction. That
dissatisfaction did notcome very muchtothe
surface, as | said, during the earlier years
because the leaderships in the States and at
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the Centre were in the hands of people
whose personal relationship was excellent
and who very largely belonged to this same
political party. But that is not to say that the
ideas of each of those....

PROF. MADHU DANDAVATE: | think,
precisely for this reason it had been recom-
mended that the entire period of the Finance
Commission should be co-terminous with
the Plan period. Your point is very correct.
That's why the insistance was that both the
periods should be co-terminous.

SHRI H.M.PATEL: | won't go deeper
into this. It was one of the reasons why
certain difficulties arose in the working of the
Centre-State relationships. | was very glad
tohearthat various Members emphasise the
factthat good Centre-State relationships are
of a very vital nature. They are vital to the
unity and integrity of the country and we
knowthat. The satistactory functioning of the
Centre-State relationships is at our peril. If
you look at it, the difficulties that arose in
Assam could well be said to be due tothe fact
that the Centre did not attach the degree of
sustained interest and attention that it
should have attached to the problems of that
State. | do not say this from hind-sight.
Nevertheless, the,reason was certainly that
the amount or quantum of attention, the
quality of attention that should have been
paid, had not been paid.

16.00 hrs.

You consider the Punjab situation. ft is
a very serious situation which is again aris-
ing out of unsatisfactory Centre-State rela-
tionship. We should try to see that such
difficulties are avoided and not allowed to
drift, not disregarded and not laughed at.
However flimsy a request of the State
Govemment may be, let it notbe laughed at.
Letthere be an attemptto understand it as to
why the State Government feels so keenly
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about and then see how far you can over-
come it. Explain to them as towhy it is flimsy.
After all, they are not unreasonable people.
You can show that it is not all that important
that the Centre should disregard certain
other matters in order to acquiesce in that
particular proposal. | really want to empha-
sise this factor that the Centre-State rela-
tionship should be attached the highest
importance because we do want this country
remain united and integrated. There are
always fissiparous tendencies in this Coun-
try. There are so many problemsthat arise in
different parts of the country for different
reasons, not always because of the Centre.
They arise due to the reasons which are
particular to that State itself. But neverthe-
less, itis necessary forthe Centre alsotogo
to the assistance of the States to go and help
settle their problems. The Centre should
consider itself as deeply involved in the
problems of every State but in a healthy
manner not in a spirit of intervention, notin a
spirit of wanting to gain somethingoutot it, to
establish its dominance over it but in order to
be helpful, in order to assist in its going
ahead more satisfactorily. Today, for in-
stance, look at our educational policy. Eve-
rybody talks about education which 1s'inthe
Concurrent List. These States have done
this and these States have not done that. It
Is quite true. But what has the Central Gov-
ernment done to ensure an increase uni-
formity. One of the wise things, we did was to
make primary education compulsory. fcall it
wise because it recognises the fact that
primary education was of very basis impor-
tance. But then having accepted that, we
should have considered it from the adminis-
trative point of view, as 1o what were the
problems involved in seeing to it that this
decision to make education compulsory
could be worked out, could be implemented
and could be carried out. To this day, 50 per
cent of the States really do not have any
buildings of primary schools in their villages.
Why? How can this come about? 40 years
have passed since independencs only to be
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able to say this that we have not done this. It
is not because we did not want to carry it out
but because we did not pay enough attention
to the administrative problems for ensuring
‘that Primary education could be made
compulsory. We did not consider that really
making it compulsory does not mean making
the children go to the school once or twice
and then drop out. That has no meaning but
we did that. We thought that merely register-
ing children of a village was enough.
Whether they went to school afterwards or
not was of no importance. Therefore, the
result is most unsatisfactory. | was very
delighted when | heard that at long last a
new education policy was not only going to
be but implemented by this Government
unfortunately again, the implementation is
only in name. No adequate steps have been
taken to see that it is implemented, even to
a minute extend, even to the extend of 25
per cent. Merely having the Navodaya
Schools, etc not going to ensu 2 a new
education policy. It may be one of the very
desirable steps. | would not say that it is not
so. But is that going to revolutionise educa-
tion in India. Not in the least.

AN HON.MEMBER: Operation Black-
board.

SHRI H.M.PATEL: Yes, but the
Operation Blackboard has also remained
the expression™Operation Blackboard” only.
| know more about my own State and | can
tell you that even to this date-and this is’one
of the advanced States in terms of primary
education-there are thousands of villages in
whichthere is not a school building. Children
sit on the floor. There are no benches,
nothing. And various schools buildings that
have been constructed in the last few years
have been the result of voldntary effort. In
Guijarat the bulk of schools that exist in
villages even today, exist because of the
voluntary effort and not because of
Govemment's action. That voluntary action
instead of being encouraged, if you only
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knew, Government put all possible ob-
stacles in its way. This is something which
we should be concerned about. The Centre-
State relations mean ali this. It means that
the education should be given the greatest
encouragement. How much money is being
given? Though you spend a great deal of
money only for some hundred and odd uni-
versities, may be 120 or 130 universities.
Just think of it. There are thousands of un-
der-graduates and we spend enormous
sums of money of them. Professor, Lectur-
ers, and Readers, all highly paid, | do not
grudge them this in fact their salaries which
should have been enhanced much earlier
have been enhanced only now-how much
money is being spent on them and how
much money is being spent on primary
education? There are even today primary
schools, even where they exist, you will find
that for months on and on there are no
teachers. How do you expect the children in
those schools to learn anything at ali? This
is what we do. So, it seems to me that there
are so many things that need to be done but
they are not being attended to. They are not
being attended to in some cases for want of
resources but very much more often for want
of a decision on priority. But States have
their own priorities. It must also be the duty
of the Centre. The Centre should be given
the nght, to give guidance as to what the
prionties should be and that is what is in-
volved when you have an All India policy of
Education. Have the nght priorities and you
insist uponthem. And if you insist upon those
priorities for the States, | do not think that
there will be any resistance from the States
or there will be any troubie between States
and yourself. Butcertainly if you go towards
the higher education. | think there will be
differences of opinton. | do not think | should
dilete upon this particular point very much
more.

The Centre-State relationship covers
many other subjects. As | said, many State
Governments want certain industries to be



483 Rest. re.

[Sh. HM. Patel]

developed. Ithink yesterday orthis morning,
there was some reference to Haldia. The
West Bengal State Government desires that
this Haldia Petrochemical Complex be
developed. They want certain fertiliser fac-
tories to be developed. This has been
agreed to on paper. But resources are not
forthcoming. Now, the West Bengal Gov-
emment feels that it is not being given the
resources it ought to be given for political
reasons, because of the differences in the
political ideological that govern the Centre
andthat State.There are other States like the
Karnataka and even Gujarat, which want
industries of certain kind and they do not get
them. They feel that they are being unfairly
treated. But this is because the Planning
Commission has decided that development
should take place in a particular way. Butis
has been agreed that the Planning Commis-
sion shall not have the last word on all these
matters. It should be the business of the
National Development Council. After all,
that is what the National Development
Council sits there for, and the NDC should be
made to be a much more active body, not a
body which meets once in a year and dittos
everything that is said by the Planning
Commission. That is why the Sarkaria
Commission quite rightly has suggested due
changing of its name to National Economic
and Davelopment Council. There is nothing
much in the name, may say. But it empha-
sises the fact that in economic matters, there
must be genuine consultation between the
States and the Centre to consider and
evolve agreed policies. It is not difficult to do
so. It could be done. | think, even if people
have to in, they would at least feel satisfied
that they have had their say, they have done
their best to win a particular thing for their
States and if they have not succeeded,
someone else has got it. They are also
capable of taking a national view. There is
no need for you to imagine that the national
view is the monopoly of those at the Gentre.
Wa all come from the States. We should not
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think we are wiser than all the rest.

I think | should not take more of the time.
| will reserve my further remarks when | am
called upon to reply to the discussion that
takes place because | wauld very much like
to know what the members think on this
important subject of Centres-State relations.
It should be debated not in any rancorous
spirit at all. [t is true that.there are com-
plaints- very serious complaints.against the
Centre from the States. Those, we should
recognise, have been due to certain facts
and certain changes that took place. No
motives need be ascribed,even though it is
true that political considerations have influ-
enced certain decisions and when those
things take place, there is bound to be un-
happiness. That is bound to happen. Where
there are human beings, there will be these
failings of the human beings and the relation-
ships are bound to be disturbed. Butif we as
a whole, not as individuals, but sitling as a
body, allow ourselves to think as a body,
those individual feelings will disappear and
would start to think much more in terms of
what is in the national interest and what 1s
nationally desirable. | think, once we con-
cedethat the Centre-State relations must be
of the most cordial nature, cooperative na-
ture, because it is essential in terms of na-
tional unity and integrity, then the solutions
and answers that we need in order that that
type of a relations}rip develop, will be found.
It will not be so difficult.

SHRI SATYENDRA NARAYAN SINHA
(Aurangabad): Mr. Chairman Sir, | have

. listened to the spesch of my learned friend

Shri H.M.Patel, who has moved this Resolu-
tion. | personally feel that the Resolution has
come at an appropriate time because the
Sarkaria Commission has already submit-
ted its report and this report is likely to be
discussed in this House. This Resolution
has provided us an opportunity for express-
ing our views not so much on the Commis- .
sion itself, but our general views about the
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Centre-State relations. This may be a pre-
cursor fo the debate that will take place on
the report of the Sarkaria Commission. |
agree with him that the Centre-State rela-
tions should be cordial. They are very vital
for the unity and integrity of this country.

I was listening to him very patiently and
with great attention. 1 think the functioning of
the Planning Commission is one of the major
irritants in the relationship between the
Centre and the States. It is because all the
States have feft that they do not enjoy as
much independence as they should in pre-
paring their own plans and in ordering their
own priorities. | think it is the Planning
Commission which has beenin a way impos-
ing their own views on them and with the
result that they feel their own spirit of innova-
tion, skill and their own ideas are being
neglected. That is one of the irritants in the
relationship between the Centre and the
States. | personally feel and | think it has
been the view right from the day Pandit
Jawaharlal Nehru set up this Planning
Commission inthis House and subsequently
also that it is not the Planning Commission
which should prepare the Plans but the dis-
trict units also should be involved in prepar-
ing the Plans.

Recently, the Prime Minister has laid
great emphasis that these districts should be
made responsible for preparing the district
Plans and that the planning process should
start right from the grass-root level and the
Panchayats or Panchayat Samitis would
also be brought in preparing the Plans and
which will go upto the State level and ulti-
mately they will be discussed at the level of
the Planning Commission. So | hopethatthe
Prime Minister wants that the districts and
the various units of the administration and
development should be involved in the exer-
cise of preparing the Planning Commission.
They should participate in the development
Plans and Panditji used to say that they
should all be allowed to have an opportunity
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of participating or have a sense of participa-
tion in the preparation of Plans. So | do hope
that the irritants that have been felt in some
of the States which have made complaints,
which | am sorry to say that, have not been
yuite free from political considerations as
well. | am obliged to make this observation
because the other day some Chief Minister,
| do not want to name him, called the Centre
a myth. | do not know what was the consid-
eration orf which he based the remark and
observation. f you are going to call the
Centre a myth, it shows the complete igno-
rance of the whole scheme of our federal
polity, as laid down by the Constitution.
Because if you read the Constitution you will
feel that the Constitution had laid founda-
tions for aco-operative federal system in this.
country. It is not a federation in the sense
that the States have agreed to federate into
federation. But they were there, and they
have become a part of the Indian polity, with
this difference that the States will be enjoy-
ing autonomy or certain powers in social and
economic fieids; and the residuary powers
will be with the Centre; and by enumerating
the various subjects and entrusting the re-
sponsibility to the States and the Centre, the
scheme of distribution of powers, if we may
call it so, shows that the States have been
given certain powers in regard to law and
order and also in the social field namely
Education etc. Itis the States which are the
implementing agencies of the Centre.

Mr. Patel was referring, for instance, to
Education. We have now this new all-India
National Policy on Education, and adetailed
plan of action. Who will implement this? It is
the States which will be called upontoimple-
ment this Policy. The Centre will be giving
them guidance; the Centre will be oversee-
ing the implementation of it, but it is the
States which are responsible for the implem-
entation of this Policy. the Centre will pro-
vide them funds. So, the Centre and the
States are not mutually-exclusive entities,
but they are cooperative entities and they
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have to function in a spirit of cooperation,
‘consultation and consensus. This spirit
should inform the functioning of the States
as well as the Centre; and that is the spirit
which underlines the whole scheme as
adumbrated in the Constitution. Therefore,
itisfromthat point of viewthat | say that when
the States make serious complaints about
lack of resources or lack of opportunity for
initiatives, they appear to be misconceived,
because we have found that the States have
been given grants. All that is necessary is
that the Centre should take into considera-
tion the regional disparities that are taking
place. ltisthe Centre which can see toitthat
these differences in regional development,
i.e. one State going ahead and another lag-
ging behind, are removed. They can be
removed only by the Centre, and the Centre
has been given a pre-eminent position.

Take the case of law and order. Al-
though it is within the domain of the States,
the House knows that the States have run to
the Centre for help. Suppose there is a
serious communal riot taking place in certain
States; the States ask for Central assistance
in the shape of para-military forces or some-
times of the Army.Or, some gang may be
harassing the law-abiding citizens. So,
there are many areas where the States have
autonomy, but they come to the Centre for
help; and it is the Centre which goes to their
support in such a situation. So, the idea is
that the Centre and the States are to function
in a cooperative spirit.

We should not consider Centre as an
isolated entity and such a feeling was not
there so long as the Congress Party hap-
pened to be in power in all the States. It is
only after the fourth General Election when
in some States different parties came to
power or a coalition government was voted
to power that this question was brought to
the fore and assumed stridency. | know that
esven when the Congress party was in power
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everywhere, the States did feel sometimes
that they needed more autonomy; the‘y feltit,
as you said, even with regard to their plan-
ning, even with regard their development
process, even with regard to re-ordering of
priorities within the States; they did feel a
little caburid by the Planning Commission. A
person like Dr B C Roy had raised this issue
once and told Pandit Jawaharlal Nehru that
this world not strengthen the States. While
he was subscribing to the view that the
Centre should be very strong - and | think all
of the agree to this point thatthe Centre has
tobe very strong - he pleaded for strengthen-
ing the States also, because he felt that it
was only on the foundation of the Strong
States that the super structure of a strong
Centres couid be sustained; and that is why
he pleaded with Jawahar lal Nehru to allow
the States also to develop in their own line
and to have more resources to be able to
develop their States and make them strong.
But the question was settled- as Mr. Patel
himselt said that there were stalwarts of
freedom movement;they were colleagues in
the freedom struggle and they were able to
settle this issue in the party forum—in the
party forum itself; it was never ventilated in
the public. But after different parties came to
powaer in different States, this question had
assumed an urgency, as | said, and it is
being discussed. But | do believe that it is
through consultations, discussions and dia-
logues that most of the misunderstandings
could be resolved. Take for instance the
question of the terms of reference of the
Finance Commission. You might say that
the non-Congress States had raised this
issue against the terms of reference. After a
discussion, they have agreed to the terms of
reference and it appears that we have got to
function in that spirt,

In the Sarkaria Commission, the ques-
tion of the role of the Governors had been
raised, which has been again another point
of irritant today. Whatever Panditji said are
laid down as the criteria for the appointment
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of a person as a Governor. It has bearn
accepted by the Sarkaria Commission in
toto. He says that it should be incorporated
in the Constitution itself as the guidelines for
the appointment of the Governors. | know
that, even during the Congress Party re-
gime, Pandit Jawaharlal Nehru regime, in
those days, say, in 1950 or even earlier,
active politicians were appointed Gover-
nors. In Bihar, for instance, Shri Jayaram
Das Daulat Ram was appointed as a Gover-
nor and when some differences crept up
between the then Chiet Minister and Shri
Jayram Das Daulat Ram; and Panditji saw fit
and proper to remove Shri Jayaram Das
Daulat Ram.

SHRIH.M.PATEL: Really, whatis being
missed is the spirit in which one goes to the
other. You just now said that the States goto
the Centre for help. It is not for help. In fact,
both should realise, the Centre should real-
ise that the preservation of law and other in
a Stateis vitally important not only just for the
State but also for the Centre.This is an
important point that has to be borne in mind.
What is important for a State, take for in-
stance the famine, this year's famine, which
was a disastrous famine. It is not just a
problem of one or more States. It is a prob-
lem of the entire country and the Centre is
vitally interested in seeing to it that the State
is assisted. The word is not ‘help’. The State
may say " | come to you for help”. But the
Centre should not say, * | am coming to your
help.” But, it should say, “ am doing my duty
in coming to your assistance.” Let us ponder
over this. Jawaharlal Nehru never came
down saying, *l am distributing largesse.” He
came, he distributed, he did it, he assisted,
because he considered that those were his
little brothrgn. The States were tiere, it was
his duty to help them, it was his duty to go
along withthem. That is the spirit in which we
have to function.

SHRI SATYENDRA NARAYAN
SINHA: When | said, Mr. Patel, that the
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States and the Centre are not mutually ex-
clusive entities but they have to functionina
cooperative spirit. They are parts of the
same integral whole. The States and the
Centre form the entity of the country. lf you
wantto preserve the integrity and unity of the
country the States and the Centre have to
pull together, to function together in a coop-
erative manner, in an integrated mannerand
thatis howthey can take the country forward
and meet any challenge to our unity and

integrity.

Therefore, I did not mean to say that, —
I am sorry if | were misunderstood — | said
that even in the areas where it is the close
preserve of the States, the Centre’s help or
assistance has been found necessary. And,
therefore, you cannot say that a State should
take an attitude that “we do not need central
intervention so much."Allthat | wanted to say
is that there are areas which are the pre-
serve of the States and still the Centre goes
to their assistance, only because the Centre
is as much interested as the States together
to preserve the unity of the country, to pre-
serve the welfare of the people and therefore
we have to function as unified whole, not as
mutually exclusive. This s the point | am
emphasising.

And then, with regard to the Finance
Commission, as | said that, if there is a
dialogue, a discussion, whatever differ-
ences have been there, they have been
resolved, as the recent example shows. By
points for consideration is that, that even the
Sarkaria Commussion has accepted this fact
that Centre has to be a pre-eminent body. its
position is pre-eminent and the general
trend also, world over is towards making the
Centre strong. Why, for instance, in the
United States, while the States are right in
demanding greater autonomy there, they
also cannot ignore this general trend which
is taking place because in the United States
of America, which is really a federal State,
now the compulsions of modarn economy
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have forced the States to concede many of
their residuary powers to the federal Gov-
ermnment, including law and orde:.

Similarly, | said that the Centre-State
relations should ba based on mutual under-
standing, mutual trust, and there should be
no politicking about it even if different parties
are in power in different States. But when it
comes to the development of the country or
the different States, there should be no poli-
tics and we should function as one whole,
one unit.

We should try to develop the country
from the point of view of the national goal that
has been set. Recently our Prime Minister
has said that we have to lay emphasis on the
removal of unemployment. | do not think
there can be any politics here. All of us can
sit together and do it. Many of the anti pov-
erty measures, on which great emphasis
has been laid, are to be implemented and
executed by the States. They are the agents
for implementing the measures. Therefore,
there should be no conflict between the
Centre and the States on any issue and the
spirit of cooperation, the spirit of consensus,
and the spirit of dialogue should underline
our activities. This is the pointthat | amtrying
to emphasise.

| entirely agree with MR.H.M.Patel that
the States and the Centre must have com-
piete understanding between them. If we
want to make our country strong, if we want
to take the country rapidly on the path of
progress and development, and if we want to
achieve our goal rapidly, then we want got to
cooperate. In the social field, accounts field
land everywhere, there should bq complete
understanding and cooperation.

I think he has served the purpose by
bringing this resolution before us and provid-
ing an opportunity to all of us to express our
views on the subject. | think, some day, the
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report of the Sarkaria Commission will come
before the House for a fuller discussion. The
Sarkaria Commission has made a lot of
recommendations and it has said that there
is no neeq for amending the Constitution.
The Commission has said that the scheme
as provided for in the Constitution is all right.
All that is necessary is the spirit with which
the whole scheme has to be worked. This is
the real recommendation of the Sarkaria
Commission. When we discuss this subject,
Ithink, a lot of misunderstandings will disap-
pear and an atmosphere will be created,
where the States and the Centre continue to
work together and do not harbour any kind of
politics towards each other and do not look
upon the States with any hostile feeling. The
States should consider the Centre almost
fike a guardian and they should cooperate in
this manner. So long as there is peace,
States do enjoy autonomy and they function
in their own way for the development of the
States. If there is an emergency, then the
States are subordinated. The country func-
tions as a union of the States Then, the
Centre enjoys pre-eminent powers ailso. In
this way, the whole scheme shows that the
Centre has to function as a guardian, as a

" supervisory authority to ensure the proper

implementation of the development
schemes and the people must be involved
right from the Panchayat level in the prepa-
ration of plans. Our Prime Minister has laid
down this emphasis now. | hope it will be
implemented.

With these words, | once again than
Shri. H.M.Patel for bringing this resolution.

SHRI V.SOBHANADREESWARA
RAO (Vijayawaday): First of all, | congratulate
Shri H.M. Patel for bringing forward this
Resolution for discussion before the House.
At a time when the relations between the
Central Government and several State
Governments are not as cordial as it should
be, this Resolution has come before the
House for discussion. In fact, the Govern-
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ment should have come forward for propos-
ing such a discussion because the Sarkaria
Commission’s report has already been sub-
mitted to Parliament. This is such an impor-
tant item that it should have been given
pricrity.

During the last two decades, due to
high-handed behaviour and attitude of the
Union Government, the relations between
the Centre and State Governments are
being strained.

At the present juncture, this subject,
namely, the Centre-State relations is the
most important one as it lis threatening the
basic unity of the country and continued
pace of development. This is one aspect
which influences other aspects also such as
communalism, political violence, regional-
ism, etc.

There has been a great deal of debate
and writings on the nature of Indian federal-
ism characterising it as, “Union of States”,
“Federation with strong Centre”, etc.

After the formation of interm Govern-
ment whom the initial discussions took place
for framing the constitution, the idea was for
a classical federation with both the Centre
and States with their separate, independent
jurisdictions. However, after parition the
members of the Constituent Assembly re-
examined the federal arrangement, and
come to a different idea because of the
parition and assault of Pakistan on Ka-
shmir. They thought that the Centre should
be given more powsrs to enable it to deal
effectively with the situation as it warrants.
When the unity of the country is at stake in
some parts and also when the democratic
and constitutional functioning in a State is
broken down, the Union Government should
have adequate powers to interfere in the
state matters. With this object, the
Constitution has given some more powers to
the Union Governmantlike the supremacy of
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the Centre’s Legislative authority in common
fields, appointment of State Governors by
the President of the country, power of the
Governor to reserve forthe consideration of
the President any Bill passed by the State
Legislature which in his opinion comes in
conflict with the legislation or policies of the
Centre, Centre’s overall supervisory role for
maintenance of law and order in States, the
need for the States to get their borrowing
programme approved by the Centre, intro-
duction of All India Services as a common
body of administrators recruiied, trained and
transferred by the Central Government to
man senior administrative positions in the
Centre and in States, Centre’s prerogative to
appoint the members of Supreme and High
Courts and authority granted to the Presi-
dent, under Article 356 to dissolve State
Assemblies and executive and take over
administration of any State, in case of emer-
gency or failure of functioning of normal
democratic Government. These were fur-
ther accentuated by a number ot extra-con-
stitutional factors which have come to <tay
since Independence. :es- are ¢ 8
increasing monopoly of financial resources,
centralising tendencies in the patently State
areas of healh, education, social welfare,
housing, etc. through the process of eco-
nomic and social planning and centralisation
of decision making on political mattersinthe
capital and administrative centralisations
through All india Services. Therefore, be-
cause these constitutional and extra-consti-
tutional provisions, now the relations are
strained attitudes displayed by the Union
government, it has got its own ramifications.

Sir, you are aware that in Tamil Nadu, a
regional party, Dravida Munetra Kazhagani
has come into power on a slogan of more
autonomy to the State. You are also aware
that even in Andhra Pradesh, the Telugu
Desam party came into power on the slogan
of self-respect to the people of Andhra
Pradesh. In Assam also, the Asom Gana
Parishad has won the elections after a long
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movement when the Centres failed to pro-
"tect the interests of land take into notice the
aspirations of the people of Assam. This
power given to the Union Government under
article 356 should have been exercised only
in exceptional circumstances. But unfortu-
nately, the Union government is exercising
this power many a time only to get a political
advantage. Between 1966 and 1984,
President's rule has been imposed more
than fifty times. The imposition of
President’s rule and the dissolution of As-
sembly in the Punjab is a glaring example.
Tillthe other day, though the President's rule
was imposed, the Assembly was kept in
animated suspension. Then what are the
factors, what are the reasons that were kept
in view to dissolve that Assembly? Is it not
Just because the Congress (l) was likely to
getone seats whereas the Opposition would
have been able to get two seats if elections
to Rajya Sabha were conducted in the
Punjab Assembly? Just because one more
seat was going to the Opposition, they dis-
solved the Punjab Assembly. Otherwise let
the Government explain what were the
special reasons that had necessitated the
dissolution of the Punjab Assembly.

Take the case of the dissolution of Tamil
Nadu Assembly. Only a day earlier you had
honoured the late Shri M.G.Ramachandran
by conferring upon him Bharat Ratna, and
the next day you had dissolved the Tamil
Nadu Assembly, even without giving an
opportunity to Mrs. Janaki Ramachandranto
show her strength on the floor of the Assem-
bly. That is why the Sarkaria Commission
has made certain recommendations regard-
ing the imposition of President’s rule under
article 356. It is very correct that the Sarkaria
Commission has recommended that the
Assembly should not be dissolved unless
the proclamation is placed and approved in
the Parliament.

The Governor should act as a liaison
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between the Union and the State. Unfortu-
nately, some Governors are not doing that.
Mr. Tapase, who was in Haryana, had de-
nied an opportunity to Mr. Devi Lal, who was
enjoying the majority support of the Legisla-
tors, to form a government. He asked him:
“What isl your strength? Bring them on such
and such date.” And while Mr. Devi Lal was
on the way, he asked Mr. Bhajan Lal to form
his government and thus gave an opportu-
nity to encourage defactions to strengthen
Mr. Bhajan Lal. But the people of Haryana
have taught a befitting lesson to the Con-
gress (1) partly in the recent polls where they
have given only five Assembly seats to the
Congress (1) so that they will not be able to
play the dirty trick again. You know what Mr.
Ram Lal has done in our Andhra
Pradesh...(Interruptions)

SHRI BIPIN PAL DAS (Tezpur): Sur, |
am on a point of order.

MR. CHAIRMAN: Yes.

SHRIBIPIN PAL DAS: Are we discuss-
ing the Centre-State relations or we are
discussing the relations between Congress
(I) and the other parties?

SHRI V.SOBHANADREESWARA
RAO: It is the role of the Governors which |
am discussing, not the Congress-| party or
any other parties. You know what he had
done in the case of Shr N.T.Rama Rao. He
negated the will of the people of ‘Andhra
Pradesh who had elected Shri N.T.Rama
Rao as their Chief Minister and they gave
massive support. Unfortunately, the Central
Government did not like ShriN.T.Rama Rao
to continue there. He had unseated him and
installed Mr. Baskar Rao. Mr. Chairman, Sir,
you were the Speaker of the State Assembly
at thattime. You know the agony the people
of Andhra Pradesh had experienced. They
had to make many sacrifices for a long time
and they had to continue their movement for
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restoration of democracy there in which they
ultimately succeeded.

Sir, in regard to the appointment of
Governors, the Sarkaria Commission has
clearly opined that some criteria should be
followed in the matter of selection of Gover-
nors to the States. Sir, | fully agree with the
recommendations made by the Sarkaria
Commissionand it has clearly stated thatthe
Governor to be appointed should be de-
tached figure and he should be a person
which has not taken too great a part in the
politics generalip and particularly in recent
past. Sir, it is desirable that a politician from
the ruling party at the Union is not appointed
as Governor of a State, which is being run by
some other party or combination of other
parties. That is what Sarkaria Commission
has recommended. But, unfortunately, Sir,
even after the report is submitted, the Union
Government has ignored these recommen-
dations of the Commission by appointing
Shrimati Ram Dulari Sinha as Governor of
Kerala State. Was the Chief Minister of
Kerala consulted ? In fact, the Commission
has suggested the procedure of consultation
should be prescribed in the Constitution it-
self by suitably amending the Articles 155. In
spite of this clear recommendation....

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAH]I): Inregardto the
Sarkaria Commission, | may point out that it
is the summarisation of the recommendation
that has been made. It has not been
adopted. Neither it has been discussed with
the State Governments and they are asked
to give their comments on the recommenda-
tions. We have not accepted the recommen-
dations of the Sarkaria Commission. Then
what is the point in saying that the Commis-
sion gave the recommendations and all
that?

SHRI V.SOBHANADREESWARA
RAO: My point is that the Government of
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India has not, in spite of the fact, yet ac-
cepted officially the recommendations of the
Sarkaria Commission. These recommenda-
tions should be kept in view.(Interruptions)

SHR! CHINTAMANI PANIGRAHI: On
the recommendations of the Sarkaria
Commission, the State Governments have
been asked to give their comments. You
kindly recommend what you want 1o be
accepted. We want to have consensus and
the State Gqvernments were asked to give
their comments before 3Gth April 1988. But
they say that they should be given more
time.

SHRI V.SOBHANADREESWARA
RAQ: Sir, if good relations have existed
between the Union and the States, it would
have been very nice and proper. Have the
Union Government followed this sugges-
tion?

Sir, reserving of the Bill by Governors
and the President’s consideration is another
important aspect which is causing hitch. You
know Sir, the present Governor of Andhra
Pradesh is reserving several bills passed by
the Assembly. For years, she has not been
giving her assent. Similarly some of the bills
that are being sent for the approval of the’
President also have taken abnormal time. |
would like to bring to your kind notice that the
Central Government has taken four years to
approval the West Bengal Legislation for
distribution of loans of Landless workers.
The delay in giving assent to a Karnataka
legislation aimed at introducing democratic
decentralisation at the district and sub-dis-
trict levels was another proof.

Sir, the recommendations of the Sar-
karia Commission on this subject matter are
also very very appropriate and the Govern-
ment should accept them. Sir, the Sarkaria
Commission’s recommendations regarding
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the setting up of Inter-Government Council

under Article 263 is a very welcome step and
all important policy decisions could be
evolved in this highest body.

Similarly, our leamed colleague, Shri
H.M.Patel, has said, this naming N.D.C. as
National Economic Development Council is
also very good. Butin this connection | would
like to make one point. The Commission has
clearly stated that all the important issues
should be discussed threadbare in these
meetings. What has happened very re-
cently? The Prime Minister was dictating 10
minutes’ time to the Chief Ministers. Is this a
proper approach, is this a proper way when
very important decisions are to be taken?
Once in a year the NDC meets and dis-
cussaes very imporiant matters. Why should
the Prime Minister show importance to hear
the views of the Chief Ministers lin that very
highest forum? He was dictating only 10
minutes’ time. | feel it is not a proper step. |
hope in future at least enough time will be
given tn all the Chief Ministers who want to
express their problems in such a very impor-
tant body like the NDC. The mere change of
the name will not be sufficient, our attitude
should undergo a radical change.

Sir, about the financial allocations be-
tween the Centre and the States, previously
when the borrowings were there, nearly 33
percentwas going to the State. Now, only 10
per cent is going to the States. From all the
sources the Central Government is getting
the taxes and they are flexible sources of
revenue whereas in respect of the States
they are inflexible and many atime the Union
Govemment is getting increased resources.
Now, apartfrom thefact that they are having
the opportunity for resorting to deficit financ-
ing or borrowing from the Reserve Bank of
India...

MR. CHAIRMAN: Just 2 minute. The
time afiotted for this is over and there are
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many speakers to speak. | put it to the
House, by what time shall we extend the
time of the House for this discussion.

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey) : By two hours.

SHR! V.SOBHANADREESWARA
RAO: This is very important subject. So, time
should be extended for this.

SHRI RAM PYARE PANIKA (Roberts
Ganj): Sir, this is a very important subject. At
least 4 hours are needed when everybody
wants to speak. :

SHRI VAKKOM PURUSHOTHAMAN:
Now we will extend for two hours. if neces-
sary, we will extend it agamn.

SHRI BALWANT SINGH RAMOOW-
ALIA( Sangrwr): Sir, at least the time should
be extentded by four hours.

SHRI VAKKOM PURUSHOTHAMAN:
if necassary, we will do it again.

MR. CHAIRMAN: So, for the present we
will extend it by two hours. Later on we will
see. Now the time is extended by two hours.

SHRI V.SOBHANADREESWARA
RAQ: Sir, the Union Government is able to
get huge resources through administered
prices also. But tt is not sharnng these addi-
tional resources with the States.

The dependence of the States on tha
Centre for financing new developmental
schemes in health, education, social wel-
fare, housing etc. is further increased by the
oparation of the grants system by the Plan-
ning Commission. Sir, in the Planning
Commission most of the Members are
nominated by the Union Governmant. There
should be representation to the State Gov-
ernment also. Some eminent economists at
the State cadres also should find place on
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Sir, the Sarkaria Commission recom-
mended for amending of the Consditution to
enable Parliament to provide for sharing of
corporate tax and to levy the tax on adver-
tisements through broadcast to be distrib-
uted to States under Article 269.

17.00 hrs.

Sir, the States are finding it vary difficult
to meet the aspirations of the millions of
people. Their finances being very limited,
they are finding it very difficult to cope with
the demand. So, ways and means should be
found to see that more funds are transferred
to the States.

| would like to make one pointciear. The
Central road fund for gasoline was 16 paise
when the price of gasoline was Rs.one per
gallon. Withthat fund, the nationai Highways
are maintained. Now even one litre of gaso-
line costs nearly Rs.9 in one State, to nearly
Rs.7.50 in Delhi. But the same proportion is
there. It is 16 paise per gallon. Because of
this, the State Governments are not able to
undertake repairs of the national highways
as the Central road funds are not sufficient.
Why don't you enchance it in proportion to
the escalation in the cost of the gasoline.
Then, the Union Government will be able to
maintain the national highways in a better
form and they will also be able to take some
*more roads fromthe R & B Departmenttothe
national highway network.

The ceiling on taxes on profession and
trade should also be raised. Regarding the
income-tax and excise duty also, some re-
adjusiments should be made so that more
funds are earmarked and transferred to the
States.

Forest is one important item. Earlier the
entire power was with thé States. After the
Forest Conservation Act came into force in
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1980, the entire power has come to the
Centre regarding the power to dereserve the
reserved forests.

From one end, the pendulum has
swung to the other end. For very important
development works like construction of irri-
gation projects, or taking up thermal power
station, the clearance has to be given by
centre. But they are taking very very long
time and as a result of whicii, davelopmeni
process is going on at a very slow pace. So,
I request the Union Government to reccn-
sider and devolve some powers 1o the
States—at least 50 hectares—for very spe-
cific development projects only with the
condition that an equal area will be re-for-
ested.

Regarding the mass-media, how the
entire power is with the Central Government.
The second channel should be given to the
State to bring to the notice of the people
several development programmes, welfare
programmaes that are being taken up by the
State Government. The second channe!
should be given to the State. The Sarkana
Commussion has taken a different view. But
in the light of latest developments, it is es-
sential that second channel should be given
to the State. Agriculture is a very important
matter where there i1s an urgent need to
increase agricultural production. How much
time is allotted to agriculture on Doord-
arshan. Unfoertunately, only 98 hours are
allotted to agricutture whereas for art and
culture, 1261 hours and for miscellanecus
items, 949 hours are allotted. Whereas for
agriculture which produces nearly 40% of
the gross national product, the time allotted
is only 98 hours. If the second chanral is
given to the State Government, the State in
their turn, can utilise the second chanrel,
more effsctively for the development of
agriculture.

Finally, | appeal to the Government to
accept some of the recommendations of the
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Sarkaria Commission as it has already
sought the opinion of the State Government,

in respect of appoihtment of Governor, role-

of Governor, and President’s rule under
Article 356 and reservation of the Bills on
such of these items, you can straightway
accept the recommendations. In respect of
the other recommendations regarding finan-
cial matters or some other administrative
matters, definitely you can seek further
comments of the State Governments and
then decision can be taken. My own submis-
sion is the situation when the Constitution
was framed is different and today it is quite
different. Today no political party in India, no
State in India wants to secede from the
Union. We are all Indians first. We are all for
a strong, united India. We are for unity and
integrity of India. At the same time, you must
give more powers to the State. You must
treat them as equals. Except a handful of
people in Punjab, nobody wants to separate
from India and there are also misguided

people.

SHRI BALWANT SINGH RAMOOW-
ALIA: A handful of people inspired by forces
from outside.

SHRI V.SOBHANADREESWARA
RAO: Unfortunately, some political develop-
ments resulted in such a situation there. My
submission is, today the Union Government
should treat all State Governments as their
brothers and equals and take them into
confidence and make them also partners in
the rapid progress of this country to achieve

prosperity and attain respectable places
among other countries of the world.

SHRI CHINTAMAN! PANIGRAHI: We
are all brothers and sisters. You are a
brother.
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SHRI V.SOBHANADREESWARA
RAO: The approach of the Union Govern-
ment towards the States should also be the
same. Let us all work for a united India, a
strong India, with all prosperity.

SHRICHINTAMANI JENA (Balasore): |
am grateful to you for giving me the opportu-
nity to speak on this very important and very
essential resolution moved by Hon.Member
Shri H.M.Patel. He has given an opportunity
to all of us to express our views but | think it
is not intended to discuss the report of the
Sarkaria Commission through this resolu-
tion.

| would like to speak in my mother
tongue Oriya for which | have already inti-
mated for interpretation.

[ Translation]

*Mr. Chairman, Sir, | am really grateful
to you for allowing me to express my views
on this very important Resolution. | have
heard with rapt attention the speeches made
by the mover of the Resolution Shri
H.M.Patel and other Honourable Members.
In his speech Shri Patel has clearly stated
his main intention behind bringing forward
this Resolution. According to Shri Patel, the
canscious of the House be taken through a
fullfledged discussion on this Resolution. As
you know Sir, our's is a federal state. Per-
haps Shri Patel Kept that thing in view and
therefore he has laid emphasis in his speech
on the need to maintain the unity and integ-
rity of the country. He has given some sug-
gestions as to how good and cordial relation
could be established between the States
and the Centre. But { am really very much
shocked to hear the Honourable Member
who preceded me. Shri Rao gave political

* Translation of the speech originally delivered in Oriya.
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colour to the whole issue and advanced his
argument in favour of separate identify and
autonomy for the States. He said that his
party, Telugu Desham, come to powser in his
State on the basis of the promise made by
themto give separate identify and autonomy
to their State. He further said that the Anna
DMK Party won the election in Tamil Nadu
and Assam Gana Parishad in Assam on this
issue. It is unfortunate that Shri Rao is
speaking in favour of Regionalism when the
need of the hour is to preserve the unity and
integrity of this great country at any cost. Is
it possible to maintain the unity of the country
with this attitude? | hope Shri Rao and his
friends will reply to my questions. lf some
party leaders and some people of some
States adopt this parochial attitude and act in
that manner then the pace of progress in
their States will certainly be hampered and
the national integration cannot be estab-
lished.

Sir, some Honourable Members have
said that the Centre-state relation is not that
cordial as it should be. It is worsening day by
day. The alleged that some States have not
been given justice in the matter of allocation
of funds. The fund is not being allocated to
those States according to their require-
ments. On the other hand the Centre is
blamingthe State Governments as they are
not paying proper attention on the utilisation
of funds allocated by the Centre for imple-
menting different centrally sponsored
schemes. As you know, the Centre allocate
funds to the States on the recommendation
of the Planning Commission as well as the
Finance Commission. The State Govern-
ment may require more funds for different
projects. lf the Central Government does not
have resources how can it meet the require-
ment of the States. The duties of the State
Govts. are to mobilise resources. If the State
Govts. do not mobilise fund how can the
Central Govt. help them. Sir, the Central
Gowt. isjust like a Postal Savings Bank. They
earn revenue and foreign exchanges
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through imposition of taxes and by exporting
different raw-material or commodities pro-
duced in the States. The revenues and for-
eign exchanges are deposited in the na-
tional exchequer which is just like Postal
Savings Banks as | have said just now. Then
like withdrawing money from the Postal
Savings Banks,The Centre allocates funds
to different States. Therefore, if the State
Govt. extend their co-operation in the matter
of earning additional Central revenues and
also in mobilising resources then the Centre
will be strengthened. If the economy of the
Centre is sound it would increased fund
allocation to the State Governments. So, the
Centre as well as the States have equal role
to play in the matter of nation building.

The farmer of our Constitution has
made the provision in itinsuch a mannerthat
the Centre will always remain strong. The
State cannot become strong if the Centre is
weak. The guidelines had been laid down in
the Gadgilformula as to how and in what way
the funds should be allocated to different
States. Now, our Prime Minister is laying
stress on the implementation of Gadgil for-
mula. The Gadgil formula underlines the
need and ways of removing regional imbal-
ances. The State Govt. are imposing sale tax
intheir States. We all agree thatthe Sale Tax
imposed by the State Govt. should be abol-
ished. But some State Govt.’s and their Chief
Ministers are opposing the abolition of sale
tax imposed by them in the States. If we do
not agree on this issue how can the plight of
the poor people be removed. On the other
hand it is not proper to blame the Centre on
every issue including abolition of Sales tax.
Because we all know the resources with the
Centre is only limited. It cannot bear the
entire cost of all the projects for which State
Govt. make demand. So, we must take into
account the resource position of the Centre
and then we should ask for more funds.

Sir, Shri Patel has referred to different
projects which are under execution in differ-
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ant States. Hg has. sald that xhe project-
ugder implementation jp dlffenent States
should be given adequate funds and shauld
be, oomplexed wuh in the nme,hound pro-
gramme..| agree wnh Shii Patel with ms
views. I the ongaing projects are dela.yed on
aooount of inadequate-amount ot allocation,
the, people of the States cannat get the
bepem from. those projects The cost of the
projects will -escalate further and therefore
the -Centre will face problem in. p[owdlng
funds: in future, Therefore, the ongoing proj-
ects should be compileted before.the expiry
9{ the target dates .and the Central Govl
should albcate sufﬂment funds.for those
projects. Othenmse the reglonaltmbalanoe
cannot be temaved andthe parochial forces
will raise their ugly heads.

- .Thontéﬁr,';a.word about.the Planning
Commission. We have got our Planning
Cammission at the Centre. In the State level
wa have got the State Planning Boards. We
have also gotowr District Planning Boards at
the distriet level .| am sorry to say that the
District. Planning Board are not tunctioning
well. They must make the proper assess-
mentof the the need of people at the district
lavel, and see that the schemes ynder exe-
cution in their respective districts are effec-
tively implemented; the funds allocated
under different schemes are properly util-

ised andthe realbenefit reachthe people for
whom the schemes are sponsored. Then
t,her@ is no proper co-ordination between the
States Planning Boards and the District
Planning. Boards, . In that case we cannot
biame. the Plannmg Commussnon for the
lapses if any. We must revamp the Dlstrnct
Plapning Bpards. | am gladthat our Honour-
able Primq Ministerhas now given emphasis
1o revitajise the District and State lavel Plan-
ning Boargs..He has given. adyjca lo the
Planning Commission to re-organise the
Risrict Planning: Boards. | also, appreciate
the feelings-expresaad by Shri Patel regard-
ing the function of the Planning Commission.
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|.am sure, he will appreciata the timely steps
taken hv.the Prime Minister.in this_regard.
Evety. section. of the House must welcome
the stens taken by the Prime Minister in this
regard. We should rise akove the Party ling
and sge.that the Disfrict Pfanning Boards
function. effectively, during the remaining
period of the. Seventh.Plan. If the Districts
Planning Boards da not become very active
naw they must iuncuon effecuvely at. ]east
from the beginning of the Eighth Five Year
Plan periad. All secnons of the House must
extend their co-operatlon to re-organise and
revitalise the District level Planning. level.
Planning Board.

. Then. | would like to speak a few words
an Nauonal Development Coungil.. The
meeting of the National Development Coun-
cil held at New Delhi. The Prime Minister
presides over the meeting. The ‘State, Chief
Ministers take part in this discussion. ltis the
duty. of. the Chief-Ministers to apprise the
Prime Minister regarsding the problem of their
States. Instead of highlighting the problems
of the State some ngn-Congress Chief Min-
isters are making palitical capital over every
issue. They release statement in the Press
before the beginning of the NDC Meeting,
They .should not misulilise the  National
Development Goungil ene of the ‘highest
forum which.decides the development and
Progress of the country It should be kept
free from politics.

The maver of the Resolutson has given
emphasjs on National Integration and better
Centte-State relation, When we are giving
strass on this point we have to flnd out the
various factprs responsibla forthp detenora—
tion of thesalations batween the Centre and
the States. Sarkaria Gommission has sub-
mijtted its repart en Centre-State relation, but
it .has not been adopted sq. far. Some
Honourable Members. referred to Sarkaria
Commission.Report and said thal parson
belonging to a pRlitical party shoyld not be
appointed as Governor. The mover of the
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R;solution has also quoted this and said that
the Governor should not be appointed from
among the Political parties particularly inthe
States where the sagme party he belongs to
is the ruling party. In this context, | would like
to say that we should not discuss Sarkaria
Commission at this stage. Because the
report has been sent to different State
Governments for their opinion. Some Chief-
Ministers have requested the Centre to
giventhem sometime to examine the report.
Then they will give their opinion on the re-
port. After that it would be reconsidered by
the Centre if necessary and then 1t would be
adcoted. Therefore, it s not the proper time
to discuss Sarkana Commission report
through this Resolution Some Honourable
Member Said about the appointment of Mrs
Ram Dulari Sinha as Governor of Kerala

He was asking as to why Smt. Ram
Dulhari Sinha was appointed as the Gover-
nor of that State? Is tt proper on the part of
that Honourable Member to put this question
when s the prerogation of the Central Gov-
ernment, who to appoint Governor and to
which State

Sir, | do not agree with Shri Patel on the
issue that 1, National Education Policy.
While referring to National Education Policy
Shri Patel wanted to know the aliocation
made to different State for inplementing the
programmes pertaining to National Educa-
tion Policy He said that sutiicient tunds
peniod has not been allocated to the States
for implementing the New Education Policy.
While making this comment we have to see
the Resources posttion of the Centre. We
are implementing New Education Policy
since last one and half years. Sufficient time
has not passed since the beginning of the
implementation of the New Education Pol-
icy. This is not the right time togive comment
on the success ¢~ failure of iImplementation
of the New Educaiion Policy Of course, |
agree with Shn f"atel that the opening of
some Navoday Schools here and there
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cannot change the education s&gnério. But
this 1s just the beginning. The State Govt.
would not expect that the Centre wili open
Navoday Vidya lay at every places in one
year which will cater to the needs of the
people. The number of such schools will
gradually increase. The State Govt. can also
contribute some funds for opening Navoday
Schools. As you know, our education sys-
tem was defective and has been in practice
for the last many centuries. It was not in a
position to help the students getting a job
soon after They came out from the educa-
tional institutions Our Prime Minister Shri
Rajiv Gandhi realised this and he felt the
urgent need of changing the existing Educa-
tion system. Then the New Education Policy
was introduced. Vocational Education has
been given much importance in the New
Education Policy Therefore we have to see
that the New Education Policy is imple-
mented efficiently, The State Gowvt should
take entire responsibilty for making the New
EducationPolicy a great success We have
to educate everybody. At the same time
every body should be given job or financial
help for seft employment. When Shri Rajiv
Candhi became Prime Minister he had said
on his first speech which he delivered to the
nation that the existing Educational system
is only creating unemployment in the country
and therefore needs change. He kept his
assurance and the New Education Policy is
now under implementation

| agree with Shri Patel that there are
many wvilages land towns in the caountry
where Primary School building have not
beenconstructed If at allthere-are buildings,
all those are not Pucca. The Central govt. is
allocating funds under NREP and IRDP etc
for the construction of Primary School build-
ings, butthat s just like adrop of waterinthe
ocean So sufficient amount of funds should
be allocated under NREP, IRDP etc. for
sonstructing Pnimary School buildings. The
State Govt. even should not wait for the
Central allocation They should take up the
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construction work phase by phase when-
ever feasible.

Sir, | shall conclude my speech within
two minutes after dealing with two points
more.

One thing | would like to say about the
Projects which should be given priority. In-
stead of taking up so many projects and
allocating a megre amount of funds forthose
projects, some projects which are of national
and State importance and which can be
provided benefitto alarge number of people,
should be given priority. This thing should be
done keeping in view the resources avail-
able with the Centre.

The State Govt. should identify such
projects and submit before the Planning
Commission for approval. As the number of
Projects are less, the Planning Commission
should approve them and the Central Gowvt.
should provide funds for those projects so
that they could be completed within a spe-
cific period. If every State Govt. will select so
many projects in the department of Irriga-
tion, Education, Communication or Trans-
port etc. the Central Govt. cannot provide
fund for all those projects. Therefore no
project can be completed within a specific
limited period and there would be cost esca-
lation. We have to avoid all these factors and
projects should be given priority keeping the
developmental aspects of the areas and the
resources position of the Centres in view.

Then Sir, Shri Patel and Shri Rao said
about Punjab problem. Everyone of us is

very much concern for Punjab. Itis afact that

law and order situation in that State is dete-
riorating day by day. For that we should not
blame a particular political Party or the
Central Govt. The problem of Punjab is not
the problem of that State alone. It is the
national problem. So we must find out thg
root cause of the present situation in Punjab.
All the political parties as well as the State
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Governments should think it their joint re-
sponsibilities for the solution of Punjab prob-
lem. The State Governments and the Cen-
tral Govt. should make Joint sfforts to bring
back normalcy in that State.

Finally, a word for ShriPatel. | am grate-
fulto him for bringing forward such an impor-
tant Resolution. | hope that the Honourable
Members who are participating in the debate
will certainly speak for strong Centre. lf the
Centre became weak the States will auto-
matically become weak. The unity land the
integrity of the country cannot be main-
tained. The demand for a separate identify,
separate statehood or autonomy by a few
people, group of political parties are not the
good sign for the future of the country. The
emergence of the Regional Parties with the
demand of more powers and the autonomy
of the States will devide the gnuntry. So in
order to safeguard the interest of their
people in general and India in particular all
these aspects should b~ looked into. | am
sure, the general conscious of the House
would certainly go in favour of the strong
Centre. | thank Shri Patel once again for
moving this very essential Resolution.

Thank you very much for giving me the
opportunity to take part in the discussion and
with these words | conclude my speech.

[English)

SHRI DINESH GOSWAM! (Guwahati):
Mr. Chairman Sir, Imustthank Mr. H.M.Paiel
for bringing this Resolution in this House.

During the last few years a debate is
going on in this country for re-evaluation of
the Centre-State relationship. No doubt, our
Constitution has stood the test of time for the
last 40 years. But after our experiment with
the Constitution, with our experiences many
of us have felt that there should be a restruc-
turing of the relationship between the States
and the Centre.
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It is also a fact which cannot be denied
that whichever party has come to power,
whether it is the Congress or even the
Janata, in the Centre there has been
aberrations of political life and the Centre
have taken away some of the powers of the
State.

Whenever we start discussing about
the Centre-State relationship, | think we
begin on two wrong premises. The first
wrong premise is that, when we talk in terms
of more powers to the States; it is as if atthe
expense of the Centre or as if it automatically
follows that one who talks for greater power
or autonomy to the States he wants lesser
power or strength to the Centre. The second
wrong premise which | found in this discus-
sion is that the Centre-State relationship is
taken as a subject matter of discussion be-
tween the party which i$ ruling at the Centre
andthose oppositio'ﬁ parties which are ruling
in the States. | don't feel that the Centre-
State relationship is a subject between
Congress and non-Congress States or the
ruling party and opposition parties. It is a
concept which is applicable to all, whether
there is a Governmentofthe Congress Party
or of the non-Congress Party. So far as the
question of relationship between Centre and
State is concerned | am in favour of more
power and autonomy being given to the
States, but that does not mean that | advo-
cate a weak Centre, because | feel if Indian
Polity is to survive and 1o grow strong there
must be a harmony in the relations between
the Centre and the States. | hadthe occasion
to begin a discussion on the Sarkaria
Commission this morning in the Consulta-
tive Committee of the Ministry of Home Af-
fairs, where | said that if Indian Union is a
body the Centre is the heart and the States
are the limbs. If the heart becomes weak,
and the limbs are apparently strong, then the
body cannot be strong but, equally, suppos-
ing the heart is very strong but the limbs get

paralysed then the body equally cannot be
healthy. Therefore, a healthy relationship
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must be maintained so that all parts of this

body remain strong. That means the Centre

and the States remain equally strong. We

can also compare it with.a flower. Indian

polity is like a flower and if the petals dry up,
thenthe flower cannot give its fragrance. ltis
important that the petals of the flower must
have the power of sustenance and strength
so that it may bloom and if there are certain
aberrations in our political life or certain
deficiencies in our Constitution, those
aberrations must be removed and the defi-
ciencies must be tackled. In fact, when we
were at the freedom movement, the idea
was to have more powers for the States, and
the reason was that if democracy is o suc-
ceedthenthe Government mustbe nearerto
the people. After all the Government at the
States is nearer to the people.

When we talk in terms of Centre-State
relationship we make again another mis-
take. Centre-State relationship should not
only mean relationship between the Central
Government and the State Government, but
Ibelieve that it should mean relationship of
the State Governments with the local bodies
also. When we talk interms of greater power
to the States, | think, we should also keep
oufselves open that there should be greater
decentralisation down to the ground level,
and the local bodies also must have more
powers, because unless the institutions
which are close to the people have more
power, the peoples problems cannot be
solved. For Delhi it is very difficult to know
what are the problems of the remote areas of
Assam and Orissa. There are national prob-
lems to which we are all concerned. India is
a vast country. There are divergences of
language, culture, way of life and differences
of aspirations and approach, and it is not
possible for all of us to know all these diver-
gences. People at the ground level know,
and unless they have the power to tackie
these problems, however we may try to
solve these problems, the problems will
remains. If history is any guide, we have_
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“seel that 1ncf ia‘has fragniented brily whén
“thére Ras® been’ hlghly strong cen'lrahsed
adm‘imstrat‘on india has flourished when
there were greater hberal!sm India had
ﬂburlshed &t the fime of Akbar arid Ashoka,
bécause Akbar and Ashioka were the rulers
who were fiberal in their approaches. " We
had Aurangzeb aking who had the qualities
of simple Iite, he even sew his own clothes,
but India’s dis- intearation started during the
" reign of Aurangzeb, because he went in for
a highly centralised rule. In a country like
_India with*so much of divergence a highly
‘centralised rute cannot reafly (ead to a
strong India. -

Regionat Parties have come into power.
Why regional parties have come to power. In
a State like Andhra Pradesh which even in
1977 when Congress party virtually was
thrown into fhe dust-bin of history but in
Andhra Pradesh then out of 42 seats Con-
gress got41 seats. There was no Opposition
party. Why is itin that part Telugu Desam has
come’into power. come from a state where
even in 1977 the Congress could get 10 out
of 14 seats. Why is it the Congress has been
thrown out of power in this high strong-hold
‘of Congress? It is because the people there
havefelt that Dethi is so far off and that Delhi
4s not conscious of their problem and unless
we can give a feeling of oneness to them,
India’s integrity will be at threat,

My friend who preceded me said that
the regional parties, if they are supponted, it
witl affect the integrity of this country. |
strongly join igsues with him. In fact, Ifeel 11
that is our attitude then why do you cooper-

“ate with AIDMK ‘or National Conference.
Why do’ you c:ooperate with AIADMK? Why
do you cooperate’ with “National Conter-
ence? ff t serves your purpose, you coopef-
ale with reglonial parties. The regional par-
'Ytes ‘are not threat to thé national integrity it it
“suls ybm purposé. But whén it corries te
~politic Al confronitation with the Géntre, theh it
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s said to be a threatto the natlonal interest.
That s & dichtomy which I 'canhot’ accept

“Fhat | beliaviy fsthie pbifical dishonésty ot
“this tuifing party’

in fact, | beheve ‘representing AGP
today, that 1Héte’ are tardly “any” national
parties in this country. There are natiohal
parties but they have all regional jurisdic-
tions. My friend, Shri Krishna' lyer has a
party. well it call itself national bt it has a
regional jurisdiction. In how many Stales
they have got the power? The CPM, in"how
many States? in tact, in national parties are
only national in name but regional in jurisdic-
tion.

| believe that parties like AGP are na-
tional parties with regional jurisdiction. The
AGP, the Telugu Desam and the Akaii Dal,
we will say that we are national parties with
regional jurisdiction. There are some parties
which call them national parties. But proba-
bly their attitude is more regiona! than me.

We have taken up ali national and re-
gional issues and we will continue to take it.
We will undoubtedly focus the problem of
Assam, After all. if we- 6 Members here - do
not focus the problems of Assam, who else
will? But on National issues, whether itis the
case of Punjab or others. we will continue to
express our corstructive views, as we have
always done.

Sir, the Sarkaria Commission has come
for discussion and rightly so. In fact, the
Commission after five years of hard labour,
has given its report. | am thankful to the
Cenlral Government that the Central Gov-
ernment has asked now for the report from
the different States. | only hope that this
Commission’s report will not be buried inthe
archives of the Government! as has béen
done in many other cases. But “the
Commission’s report willbe a subject maﬂer
0! dlscusswn and debate. We Have now got
an oppottunity of discussion.
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Why Is it that the States feel that more
autofiolny should be granted? One reasbn
Is that théere have been a number of
aberrations in the political relationshipin this
éountry One Anticlé through which these
abertations have taken pface s Article 356 b
the Consttution - tHe power to impose
President's Rute Uptillnow, President's rule
has been Imposed 79times inthis country In
most of the cases, President's Rule has
been imposed not on constitutionat grounds
but for political expediency

The hon Prime Minister recertly has
said even here that if a State acts anti
nationally, he will impose Presidert s Rule |
will ask him s it that the States can act onfy
anti nationally? 1s it nut possible for the
Central Government to act anti nationaily?
How is It that the Prime Ministerhas immu
ned himsalffrom acting ant nationally? Has
he put an injectiop upon himself that at no
point of time he will act ant: natronally and
only the States can act anti nationally? lf the
elected representative of a State can agt
anti nationally the elected representative at
the Centre can also act anti nationally But #
the elected representative of the Centre acts
anti nationailly then 1s there any power
underthe Constitution 1o iImposs President’s
Rule at the Centre?

The power 1s not avaitable and nightly
so Infact when the debate was going on
lhis question whether the President can
dismiss the Prime Minister fgave notice of
amotionthroughbeingin the Opposition that
the Indian Constitution does not permit the
Presidentto dismiss an elected Prime Minis
ter The Prime Ministaris accountable to the
Parliament Solonghe enjoys the majorny of
the Parliament, he has the nght to continue
in office And the only other way out is for the
people to throw him out in election

| béfleve fha‘l if an elected leader of a
State his th?’mg}b\my n¥the Asserhbly, he
.must Be" Permitted to coniinue unless he
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loses the majonty in the House or unless the
people, by their own force, dnve him out of
the office Why | am saying so? | kmow | will
be entéring the polticalarena | have seenm
thts House many times that when we raise
1ssues, which we feel are important natiorral
issues, which are against this Government
we are dubbed as ant-national as if one 1s
national only when he supports the Prime
Minister or the ruling party After all Faroog
Abdullah’s Government 1n Kashmir was
dethroned on the ground that Farooqg Abdul
lah acted anti nationally when he came mnto
confrontation with the Central Government
And Faroog Abdullah became the greatest
Nationalist when he came into alliance with
the Congress Party Therefore am | to
understand that whether aperson s national
or antf national 1s not dependent upon his
activities but on his relationship with the
centre? Andthat 1s the objection orthatisthe
promise on which we assailed *his Articte
356 of the Constituton | believe tat there
must be sufficient in bur't safegua-ds o this
Article 356 of the Constitutcn 1n fact at
some point of time there was a very strong
demand to d6 away with Article 356 but fam
not going to that extent but | wilt de’ 1 *ely
submtt and the Sarkana Cormissior fself
has given certain suggestions that the repon
of the Governor should be a part of the
proclamation nsef so that nts justhab Ity
can be inquired into 1n a Court of Law which
will gve some guarantee agamsi the abuse
of powers This brings me to questionof the
Governor So tar as the Governor 's con
cerned whether t s again the Corgrassin
the Centre or the Oppostior in the Cenire
we know that Gove nor’s powers were mis
used 1 cannot forget that even after 197~
when the Congress lost the Janata Party
imposed President s rule In 9 States and
was highly and totally unconslitutionat and
equally t was followed by Mrs Gandh |
belsve in a federal policy of this country, we
‘must express that the people’s verdretin the
State and the people’sverdict in the Centfe
will be different “The Janata Party lost n
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Karnataka in the Lok Sabha elections but
came back with thumping majority in the
Assembly elections because the issues
upon which the people votein the States and
the issues for which the people vote for
Parliament are different. One of the very self-
significant factors of the powers of the Gov-
ernor of his office is that in the entire Indian
Constitution, this is one office which is ac-
countable in any way. If the President of
India does something unconsitutionally,
then we bring in impeachment proceeding
and if the Vice President does something
unconstitutionally. then a Resolution can be
brought. We can have no-confidence
against the Speaker or the Deputy Speaker
or against the Prime Minister or the Chief
Ministers. We can impeach the Chief Justice
of the Supreme Court and the judges of the
Supreme Court and the Chief Justice of the
High Court and its judges but if a Governor
acts unconstitutionally, there is no provision
under the Constitution by which we can
either draw the attention of this country, in
the Assembly or in the Parliament. In fact,
the Constitutional provisions is that the
conduct of a Governor cannot ever be dis-
cussed. Now, is he above the President of
the country? If the President can be made
accountable to the Parliament, | do not say
that impeachment proceeding is brought,
well, the impeachment proceeding gets
carried out but the fear remains in the mind
of that authority that he is subject to scrutiny
by the Parliament, by a Legislature. That
there are provisions in the Constitution
which are open to Members, which may, at
some point of time, call him to account but in
the case of a Governor, there is nothing with
the resutt - | am not saying about all Gover-
. nors but there have been Governors who
have acted with high sense of responsibility
but there have been Governors, self-seek-
ers, who have only felt to keep the Prime
Minister happy to be in their job and they do
everything as the cbedient servant of the
Centre. | believe that in the case of the
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Governor also, some accountability should
be introduced in the Constitution itself.
There are other provisions, for example, one
dominant provision which suddenly was
given life is Article 249 of the Constitution.
Article 249 says that if a resolution is passed
in the Rajya Sabha, then subjects which are
inthe State List over whichthe Centre has no
power and willcame within the purview of the
Centre and the centre will have power virtu-
ally and all the subjects will come under the
Concurrent List and the Rajya Sabha did
pass a resolution under Article 249, in the
name of Punjab, whereby a number of im-
portant subjects were taken into the purview
of the Centre’s power. We objected to it and
| do continue to object. We must not forget
that Rajya Sabhain our country is not some-
thing like the Senate of the United States. In
the Senate of the United Sates, every State
isrepresented equally, Two Members repre-
sent every State whether it is the populous
New York or the smali lllinois. The have got
two Members from each State but in our
Constitution, the Lok Sabha is represented
according to the strength of the population,
the Rajya Sabha gets equally represented
according to the strength of the population
and if you make a calculation of the Mem-
bers, you will find that the Rajya Sabha can
pass a resolution by a two-third majority with
the support of eight States and the nomi-
nated Members. In a country of 23 States,
eight States and the nominated Members,
inspite of the Opposition from 15 States can
completely take away all the powers of the
States and take the subjectfrom the Concur-
rent List by passing a resolution under
Article 249. | believe that this Article it self is
an article which is a constant threat to the
autonomy of the federal polity of this country
and these are the provisions which require a
fresh look.

A mention has been made by my friend
trom Telugu Desam about the reservation of
Bilis. | can understand that ¥ there is some-
thing unconstitutional in a Bill or i even a Bill



521 Resl. re.

is in concurrent list, it may be referred to the
President in the exceptional cases. But to-
day what do we find? Bills are referred to the
President even though a sovereign legisla-
ture has passed that and there is no objec-
tion as to why the Governor should not give
assenttothat Bill. Bills have remained onthe
table of President for years together. Presi-
dent means the Cabinet, because the Cabi-
net has to give assent. When the
Constitution was framed, the idea was not
that the Bills are to be sent to the President
but a safeguard was kept to meet sifuation
like that of a state passing a Bill, which may
have some repugnance with the Central
laws in the matters of the subject of concur-
rent list. Butthe power has been used almost
without thinking by the Government. The
Sarkaria Commission now has made some
very important recommendations. Number 1
recommendation is that if a Bill is sent to the
President, the grounds should be specifi-
cally laid down as to why the Bill has been
sent. The other recommendation is that the
President must dispose of, whether he gives
assent or not, within four months. | believe
these are the subjects which are irritants
between the Centre-State relations and
which affects the sovereignty of the State
and these should be considered very seri-
ously.

Now, as | said it is not a.question only of
the Congress and the Opposition. | feel that
even in Congress ruled States also, the
people of those States must feel that they
and their representatives are electing their
own leaders. What we have seenrecently in
some of the Congress States? Chief Minis-
ters have been appointed in the darkness of
the night, in meeting where even the quorum
of the legislators was not there. The reports
are there that even the legislator did not
want somebody to become the Chief Minis-
ter but the Centre has, the Congress (I)
commanders have put him as a Chief Minis-
ter . It is a matter entirely for the Congress
Party but | believe this affects the Centre-
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State relations. The people feel that they
have the right to choose the leader and why
this right has been taken away. When the
Telugu Desam came to power, | believe this
feeling was there in Andhra Pradesh the
Chief Minister was reduced to a cipher. For
everything he had to rush to Delhi. They felt
that the State’s respect was affected. Self-
respect is one slogan by which the Telugu
Desam party came into power. In our coun-
try, each State and its people have pride.
Indian people are very proud people. We
may be poor, but our pride is born out by
generation and when that pride is hurt
people react to it very strongly. For the
maintenance the Centre-State relations we
should see thatthe pride of the Indian people
to govern themselves and its democratic

structure is maintained.

Now, one very important arena on
which a fresh look is necessary is the finan-
cial relations. Whenever we ask a question
about this in the House, the answer invari-
ably is that this is a State subject and the
States are responsible for it. The State are
virtually responsible for everything. States
are responsible for the construction of roads,
for the health problems, for the educational
problems and for everything. It is concerned
with the day-to-day existence and the well
being of a man. But if the States are to
discharge their duty, their responsibility,
they must have the financial resources avail-
able to them to discharge those responsibili-
ties. So far as the financial resources as
concerned, the financial resources are
grabbed by the Centre. It appears as if
assets belong to the Centre and the liabilities
belong to the States. This is the unfortunate
position and | must say that the Centre has
acted with financial dishonesty at times.
Well, one may ask how. There are many
areas where the amounts go to one divisible
pool; income tax goes to the divisible pool
and the States get the share. But we do not
call & as an income tax, but call it is a
surcharge and by calling itas asurcharge we
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depnve the States of the dwrsrbre pool

v There are many other areas. foi ex-
ample ltem 52 ofthe List 1 _says, that certain
industries whrrh are of the national mterest
may bea Central subject Overthe years, we
have found that industry aﬂer industry has
been taken over by the Cemral Government
under ltem 52 of List 1, wrfhout ay rational
basis, and wrthout any jusx frca!ron asto how
this industry can really be of a natioral
interest. The Sarkaria Commrssron did make
a reference to this. We have seen, for ex-

amplethatmthe case of ail, every time as we
have to beg for some royalties. The Central
Go,‘vernr'nent'earns thousands of crores by
profit and otherwise but only a pittance is
given to the State. '

Very correctly, a refere;.ce has been
made to the Planning Commission and the
Finance Commission. The Finance
Commission is a constitutional body with a
constitutional authority, though its authority
has, to some extent, been diluted by the
latest decision of the Government on its
terms of reference. But the Finance
Commission disposes of only about 20 per
centof the resources, whereas 80 percent ot
the resources are disposed of by the Plan-
ning Commission. But the Planning
Commission has no corstitutional sanction,
no legal sanction whatsoever. The body
which disposes of 80 per cent, which gives
80 per cent of the resources to the States,
‘has no constitutional and legal sa\ncnonl

~ 'Many a time, a reference has:beerlr
made to the National Development Counéil.
But the National Development Council has
virtually become a mere ritualistic body
which meets once in a year or once in two
years and, sometlmes the dehberaipons of its
mesgmgs are ;o pprfunciory thal I do not
‘think that #t is $erving any purpose at'all.”
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Secondly. we do forget again that what-
ever amoum thé Planmng Commission
grves |s not all a giﬂ

SHRI SOMNATH RATH (Aska): ‘What
is your vrew ‘about the’ Pfanmng Commis:
sron"_

' SHR] DINESH GOSWAML: My View is
that the Plannmg Commfsslon should have a
consmuuonal sanction and set up. Sec-
cndly, whatever amount the Ptanning
Commission gives is not a gift. After afl, it is
a loan given o the States at least a ma]or
porticn of itis inthe form of a loan. lalso know
what many of the Statés do mormally. On the
31st of March, on the last day of the financfal
year, many States buy cars and carpets and
other things and spend their money withoGt
realising that some day. these moneys have
to be repad to the Centre. By spending the
amount in this way, the States are entering
into a debt trap. This is something which
many States inlend to forget. The' States
must keep in mind that the money which is
meant for developmenta! purposes must be
used in such a manner so that they can get
somethinginreturn. Ifthey spend this money
unproductive purpose, not only is the money
lost, but the States enter into a very-very
dangerousdebt trap. Ido notwanfto discuss
the recommendations of the Sarkaria
Commission in detail beacause we shall
have an opportunity to discuss it later. But |
believe that in this entire financial relation-
ship between Centre and States, there is a
necessity to have a fresh look. Also, whife we
discuss this relationship, it should never be
based on parly lines. No doubt, when we
speak here either on this side oron that side
of the House being polttical personahnes
there ‘will be an occasional pro;eChon of
pohhcs But

; SHﬂr CHINTAMANI PANIGRAHT:
Goswamrp you aré speakihg vary reasoha-

'bly.‘
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SHRI DINESH GOSWAMI: We should
fdnscués the issues dispass:onatel)/

I will conclude by saying a few words on
.the way we talk about integration. Integra-
"tion must be a two- way process. If we may
merely talk to the people ditferent’ regions
that they must mtegrate saying that 1hey are
a part of the united whoTe of India and that
they must have a feeling of unity anq mtgg
Tity, without creating the feeling of oneness,
‘then the unity and integrity of this country wili
always be al peril. Instead of delivering
homilies to people, we must give them the
teeling of oneness. If the people of Assam
suffer from floods for years and years and
nothing is done and if I go and tell them that
they are a part of the United whole of India,
then the question they automatically ask me
is as to what this country is doing for them.
They will say that they are asked to do
everything for this country and they are
making all sacrificed, but the country also
must make some sacrifice for them. | am not
speaking only of Assam. | think in every
region, in every state of this country, people
do feel at times that while they are asked to
make sacrifices for the country, the country
is not giving the due consideration to them.
And it is more so in remote areas of the
country.

Sir, let us look at one very important
aspect. We have fragmerited the States in
this counfry into different States. The State
of Assam has been fragmented into a num-
ber ot States. Bengal has been fragmented.
Now, Bengal is facing another kind of pos-
sible fragmentation because of the GNLF.
Bihar is facing the threat of fragmentation
from Jharkhand. Punjab has been frag-
mented to three areas. The tragmentahon
‘ has beénonlyonthe border areasand on the
remote_areas. This~ fragmentaﬁon on the
‘border areas and on tha rerdie areds Has
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created afeeling that people at the Centre or
the people at Delhi are not really aware of
their problems and are not responsive. This
is the greatest danger threatening the na-
tional integrity and unity.

Tcome from a State which did have an
experience of six years of movement. Often
{ felf a téeting of atienaticn growing in the
minds of the young people. | was shocked
and troubled because once this fesling of
alienation grows into this minds ot the people
of the border arecs, the unity of the country
will be threatened. Therefore, | believe, Mr.
Chairman. that what is important today is
that fet us re-structure the Centre-State rela-
tions which would not in any way make the
Centre weak, because a weak Centre can-
not help the State. A weak Centre wil! be a
drag on the development of the State. A
weak Centre will affect the unity anc the
integrity of the country. But weak State also
cannot lead to be making of a strong India. if
the unity and integrity of the country is af-
fected, the unity and integrity of the States
are also affected. Therefore. we must re-
structure the relationships between the
Centre and the States so that the united
whole can go forwara. march forward to its
destined goal, which the history had put to
this country. | have no doubt that with the
strength of these people, we will be able to
march forward, provided we act unitedly and
without any political motive.

[Translation)

KUMAR! MAMATA BANERJEE (Jodh-
pur): My Chairman, Sir. [ am thankfuhoyou
for giving me an opportunity to speak. Just
now ShriDinesh Goswamihas offered some
very good suggestions ‘about State- Centre
telations. | vatue his feefings but-Y'do not
SUppoft thig resolution. t woutd also’ fike to
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[Kumari Mamata Banerjee]
say something on it.

This is a very important question for our
country. Every one says about our country:
“Sare Jahan Se Acha Hindustan Hamara”.
People of all religions live in our country.
People speaking different language reside
here. Hindu, Sikh, Christians, Muslims live
all alike in our country. Our Constitution
applies to all equally.

The question of Centre-State relations
has become very controversial these days.
Some plead for strong centre and other for
strong States. | say that if the Centre is not
strong, States will also not be strong. If
States are not strong, then Centre will also
not be strong. Thus, there is a federal set-up
in our country. Responsibilities of the Centre
and the States have been clearly defined in
our constitution. Responsibilities of the
Centre are different from those of the States.
Centre-State relations should not only be
political but economical also. Without eco-
nomic development, no set-up will be able to
sustain itself. If the States are not strong
economically, how can the Centre be
strong?

There is democratic set-up in our coun-
try. There is democratic set-up in the States
also. Centre is also elected by the people.
The party which is voted by the people in
election comes into power. Same set-up
exists inthe States. Party which is elected by
the people forms the Government. There-
fore, best relations should be there between
them.

The controversy arises only when a
State complains that it is being discriminated
against by the Central Government.
Whether the Central Government has actu-
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ally done so or not is a different matter. As
has been discussed here, the Central Gov-
ernment will reply to the same.

The Sarkaria Commission report has
been published. If discussions are held in
this House on this report, many points about
the Centre-State relations, namely the inten-
tions of the Centre and of the States can be
classified at that time. A short while ago, my
friend from Telugu Desam, Shri Rao in his
speech made certain suggestion about the
Governor. Even after the Sarkaria Commis-
sion Repon, Congress has appointed Shri-
mati Ram Dulari Sinha as Governor of Ker-
ala. What | want to say is that the Sarkaria
Commission report has been received but
suggestions on the report have yetto come
from State Governments. | am a Member of
the Consultative Committee. A meeting of
this Committee was held in the morning.
There too, we requested the hon.Minister
that the report should be discussed by the
Committee for at least two days. It is an
important questicn and cannot be disposed
of just in a day or in an hour.

We are right in having feelings for the
States but these feelings should not take the
form of regionalism or parochialism. Such
sentiments should not receive encourage-
ment. There should be no place for fissipa-
rous tendencies. Rather sentiments to
strengthen the country should be encour-
aged.

States have been requested to send
their suggestions by the 30th April, but the
State Governments have asked for more
time for this purpose. The suggestions re-
ceived from the States can be discussed in
this House and we can evolve a uniform
policy, unlform decision, national forum,
national stand, national way so that there
may not be any discrimination between
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States and Centre. A discussion can take
place here in such a spirit.

[English)

MR. CHAIRMAN : Miss Mamata Ban-
nerjee, you can continue your speech next
time.
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The House now stands adjourned.

18.02 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, May 2, 1988/
Vaisakha 12, 1910 (Saka)
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